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LOK SABHA DEBATES 

LOK SABHA 

Monday, Augu,t 4, 1986/Sravana 13, 
1908 (Saka) 

The Lok Sabha met at Eleven of 
the Clock. 

[MR. SPBAKER In the Chair) 

[Translation) 

SHRI V. TULSIRAM: Mr. Speaker~ 
Sir, the notices of Calling Attention etc. that 
we give, are required to be submitted before 
10.00 A.M., but the gatekeeper does not 
allow our man to enter and as such our 
work comes to a standstill. I want that box 
to be placed outside the gate. 

MR. SPEAKER: You may come to me 
and discuss. 

(Interruptions) 

[English] 

MR. SPEAKER : You have got all 
opportunities to come and talk over. That 
is not to be talked here in Parliament. 

[Tranllation] 

PROF. MADHU DANDAVATE 
Please arrange to place one box each at our 
residences. 

MR. SPEAKER: All right, it is your 
property; do as you please. 

Shri Manik Reddy. 

Shri Raahuma Reddy. 

ORAL ANSWERS TO QUESTIONS 

(English) 

Modernisation of Non-Ferrous Metal 
Industries 

*244 SHRI M. RAGHUMA RBDDYt : 
SHRI MANIK REDDY : 

Will tbe Minister of STEEL AND 
MINES be pleased to state : 

(a) whether Government propose to 
modernise non-ferrous metal industries in 
the country; 

(b) if so. the names of industries likely 
to be modernised under tbis programme; and 

(c) how much foreign exchange is likely 
to be saved as a result thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) to (c). A 
Statement is given below. 

Statemeat 

(a) and (b). Hindustan Copper Limited 
bas two schemes of debottlenecking/moderni-
sation of the smelters and refinery at Khetri 
Copper Complex (Rajasthan) and of Indian 
Copper Complex (Ghatshila, Bihar) to 
stabilise production. Hindustan Zinc Limited 
has two schemes of modernisation at the 
Lead Refineries at Tundoo and Vimg and 
the Zinc Smelter at Vizag. Cominco Binaoi 
Zinc Limited in the private sector are 
proposing to modernise their Zinc Plant at 
Binanipuram. 

(c) The implementation of the above 
modernisation schemes would raise tbe 
current levels of production of copper by 
about 9,300 tonnes per annum which would 
otherwise bave been toll smolted abroad. In 
the case ..... ot, .. zin_c. and lead. the estimated 
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increase in prod Dction would be 2.300 tonnes 
and 4,400 tonnes respectively per annum. 

At the ruling International prices. the 
value of the above anticipated incremental 
production would be Rs. 20 58 erores. 

SHRI M RAGHUMA REDDY: Sir. 
may 1 know from the hone Minister what is 
the total expenditure incurred On the 
modernisation programme referred to in <a> 
and (b) of my Question under public and 
private sector ? When do they hope to 
complete the modernisation? Is there any 
time-frame fixed? Has any provision been 
made in tbe Budget and in the 7th Plan ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K c. PANT) : Sir, of these 
projects, some of these are in the conceptual 
stage and some are under implementation. 
Now. I bave tbe figures tor consultancy fees. 
In the K.C.C. Smelter of the HeL, it is 
Rs. 25 lakbs; KCC refiner,)', it is Rs. 21 
lakbs; ICC smelter, it is Rs. 25 lakhs: and 
ICC refinery, it is Rs. 45 lakhs. 

These are the figures I have. I do not 
have the figures for the total projects. I do 
Dot hBve the figures for tbe private sector. 

So far as tbe schedule dates of comple-
tion are concerned, KCC Smelter June, 1988; 
KCC Refinery June, 1988; ICC Smelter 
September, 1988 and ICC Refinery, 
September, 1988; ICC Concentrator .and 
Tailing Disposal, August, 1988; and PrecIous 
Metal Recovery Plant at ICC August, ) 988. 

SHRI M. RAGHUMA REDDY: The 
gap between the consumption and the 
production is very wide. 

With regard to copper, during 1984-85, 
the demand is 1,09,000 toones; production 
is 52,000 tonnes and tbe import is 56,000 
tonDes. 

With regard to zinc, the demand is 
1,31,000 tonnes; production is 79.000 tonnes 
and import is 51,000 tonnes. 

Lead also, tbe demand is 61,000 tonnes, 
production is 46,000 tonnes and import is 
35,000 tonnes. 

When is the Government going to be 
self-sufficient with regard to production of 

Don-ferrous metals, how mucb time win they 
require, what is tbe total cost of import and 
what is the cost to the exchequer? 

SHRI K.C. PANT: As far as I can see, 
we may not be entirely self-sufficient either 
in copper or zinc or lead in the foreseeable 
future. Part of the reason is that our copper 
ore is of very low grade and it is a point for 
consideration wbether we should exploit it at 
very higb cost or import relatively cheaper 
copper because other countries, some of 
tbem, are exploiting much richer ores. At 
what cost to exploit our own ore or at what 
stage is a matter on which a perspective view 
ougbt to be taken. 

So far as zinc is concerned, we have 
come across very good deposits of zinc and 
lead. We are today exploiting about 5% 
ore zinc-this is almost 14-1S%. That is a 
much better ore and. therefore, we will be 
able to go in for cost effective production of 
zinc. It will be cheaper than what it is 
today. That is a project for which only 
recently Government has decided to go in 
for a full proiect report on the basis of 
which the project can be implemented. That 
is a decision taken very recently and after 
that, we will be very much nearer to the 
pOint of self-reliance in zinc. Even at tbat 
stage, I cannot say we will be 100% self-
sufficient. 

SHRI M. RAGHUMA REDDY: What 
about lead and aluminium ? 

SHRI K.C. PANT: So far as lead is 
concerned, lead comes along with zinc and, 
therefore, when we have zinc smelter, we 
shall see bow much lead we get. It depends 
on the ore body. Therefore, I will not be 
able to pinpoint precisely when we will be 
able to reaclt self-sufficiency in lead. But 
my suspiciC'D is tbat even in lead we will not 
be self-sufficient. 

SHRI M. R&\GHUMA REDDY: What 
about aluminium ? 

SHaI K.C. PANT: The position is tbat 
after NALCO goes into production, we 
ought to have surplus of aluminium in tbe 
country. That is by 1988-89, we should be 
surplus both in alumina and aluminium and 
we will have to find markets for our alumina 
and aluminium. 
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[Translation] 

Steps to Increase Production of Milk 

·245. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) wbetber it is a fact that the 
production of milk is less in proportion to 
the number of cattle in the country; 

(b) if so, whether Government propose 
to take any steps to increase the production 
of milk in the country; 

(c) if so, the details in this regard; and 

(d) if not, the reasons therefor? 

[English] 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON) : (a) Yes, Sir. The 
yield of milk per cow is lower in India than 
the world average. 

(b) to (d). A Statement is given below. 

Statement 

Tbe Government have taken several 
measures for increasing milk production in 
tbe country, and fot' promoting cattle/baffalo 
development on scientific lines with a view 
to improve their health and productivity. 
The main policies and strategies adopted are 
as under: 

(i) Genetic improvement of nationally 
important cattle breeds by selective 
breeding in their home-tracts and 
up-grading in other selected areas; 

(ii) Cross-breeding of non:descript )ow-
producing cattle with exotic dairy 
breeds; 

(iii) Progressive genetic improvement of 
important buffalo breeds by 
selective breeding and up-grading 
of non-descript buffaloes for 
improvement in milk yields; 

(iv) Development of feed and fodder 
resources in order to provide 
adequate nutrition to livestock; 

(v) Organisation of effective animal 
healtb services to support the 
production programme; 

(vi) Undtr Operation Flood, infra-
structure for providing inputs for 
increased milk production and 
marketing is being enlarged through 
milk producers' cooperative 
societies. 

[Translation] 

DR. CHANDRA SHEKHAR 
TRIPATHI : Mr. Speaker, Sir, "Maha-
rashtra Gopalan Pashupalak" had sent a 
Jetter regarding cows \\-ith higber milk yieJd 
imported last year from Denmark and West 
Germany. 1 would like to know the number 
of these cows and their milk yield capacity ? 
Also, tbe names of the States to which these 
cows were supplied and the impact made on 
the overall availabIlity of milk in the 
country ..• 

[English] 

DR. G .S. DHILLON : I have no figures 
about Maharasbtra. If be had just men-
tioned it, I would have managed to get the 
information. But there are the national 
average figures which I have already given in 
the statement. That is 538 kg. per animal 
per annum. 

[T,.anslallOn] 

DR. CHANDRA SHEKHAR 
TRIPA THI : Sir, althoulh my question has 
not been properly replied to, yet I would 
like to put another supplementary. The 
Central Government has incurred a lot of 
expenditure on genetic improvement under 
the project "Operation Flood" with a view 
to increasing milk production and this 
project has been expanded to quite an extent 
but it has been noticed tbat due to ho; 
climate, increase in the milk yield of the 
~ttle tbrou~h cross breed or genetic 
Improvement IS not much as compared to 
other countries. These cattle do not even 
survive in hot climate of our country. Keep-
ing these factors in view, does the Govern-
ment propose to remove these shortcomings 
artes getting the tests conducted? If 80 
~w? • 
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DR. G .S. DHILLON: Although, we are 
doing a lot to raise the average, yet when we 
compare it with other countries, we do Dot 
find ourselves in tbat better position. We 
are Dot able to utilise it to tbat extent. At 
present we propose to start research work on 
genetic intra-va~ine and diseases and our 
scientists are already on this job. Secondly, 
we have some traditions in our country 
which we do not find in other countries. 
For example, they do not keep uneconomic 
cows. They either sell them away or send 
tbem for slaugbter, whereas it is not allowed 
in our country. Thus being uneconomic, 
these stray cattle reduce our average. I do 
Dot suggest tbat like otber countries, we too 
sbould adopt the same method. The only 
way out left to us is to pursue research and 
increase the improved breed through intra 
vaccine. 

[English] 

SHRI P. KOLANDAIVELU : With 
regard to milk production, as admitted by 
tbe bon. Minister, our per cattle Yield is 
very, very low when compared to foreign 
countries. You are adopting some policies 
and strategies in order to improve tbe Cattle 
and thereby improve the yield per cattle. 

Under tbe Operation Flood II you have 
taken some steps. I want to know from 
tbe bon Minister whetber you have improved 
tbe per cattle yield and whether you have 
acbieved tbe target, That is No.1. 

No.2-we are having a very large Dum-
ber of cattle but tbe Yield IS very, very less. 
Because of the poor yield cow slaughter is 
going on nowadays. I want to know whether 
tbe Govemment will impose restrictions and 
a ban with regard to cow slaughter in all the 
States because we are attaching some saDctity 
towards the cow. 

Secondly, I want to know from tbe bOD. 
Minister whether he is going to import cows 
from Australia because of tbeir high per 
cattle yield. Even in the IRDP programmes 
you are giving cows and buffaloes to tbe 
small farmers, the marginal farmers and also 
the agricultural labour but because of the 
poor yield tbey are unable to pay back the 
loans. So I want to know wbether the 
Government will come forward to import 
cows from Aust.ralia and Denmark. 

DR. G.S. DHILLON: I am quite bappy 
tbat • the hone Member has asked thjs 
questloD. 

. As I. told you, we compare very poorly 
In our Yield with other countries. We are 
doing our best at the various centres. So 
far as importing of the cows is concerned, in 
the past we did but tbat did not come up to 
our expectation What we are doing now is 
to have some genetic improvement in DO'll-
descript cows with high advanced type of a 
breed. This work is going on at various 
centres. But so far as the importing of cows 
IS concerned, in my view, if I can correctly 
say, that instead of importing foreign cows 
and introducing them in our climate we are . ' dOing our best to have some sort of arrange-
ment i.e. we import some frozen semen for 
artificial insemination from very well-known 
breeds from abroad so that we can have 
cross-breeding ••• 

SHRI P. KOLANDAIVELU: Could 
you please ten as to from which country ? 

DR. O.S. DHILLON: And the results 
have been very good. I did go to two 
centres. I was very happy that the results 
are very quick and very very excellent. 

SHRI P. KOLANDAIVELU : I would 
like to kaow about cow-slaugbter. 

DR. G.S. DHILLON: You should not 
ask this question from me. We never make 
it a part of our cow-programme. We do 
not allow. In the very beginning, in reply 
to an earlier question, I said •.. 

SHRI P. KOLANDAIVELU : Because 
of poor milk yield, cow slaughter is going 
on. Mr. Speaker, Sir, you have to corne to 
my rescue. 

MR. SPEAKER : We have got quite a 
number af questions. 

SSRI P. KOLANDAIVELU : Mr. 
Speaker, Sir. you have to come to my belp. 

PROF. MADHU DANDAVATE: You 
have to see that our as well as cow-slaughter 
is avoided. 
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[Translation] 

SHRI V. TULSIRAM: Mr. Speaker. 
Sir, the number of indigenous cows of 
improved breeds such as Haryana breed and 
Nagaur breed is decreasing day by day and 
these breeds are rarely seen now-a-days. 
Healthy cows are being slaugbtered these 
days. .J would like to know what scbeme 
Government have formulated to see tbat 
these cows are not slaughtered. Secondly. 
tbe cows from West Germany are of a fine 
breed and besides their being of low price, 
subsidy is also given. What efforts Govern-
ment have made to import these cows, 
because due to shortage of milk, the people 
do not get milk and as a result thereof they 
are becoming frail and weak? 

MR. SPEAKER : Sbri Tulsiramji is 
quite healtby. 

[English) 

I think, you have already replied to tbat 
question. 

[Translation] 

DR. G.S. DHILLON: Sir, the bon. 
Member has referred to Haryana breed 
cows and bulls. I am also a farmer. I bave 
reared cows as well as bulls of Haryana 
breed. Tbe milk yield of tbose cows is low. 
Bullocks of Nagaur are famous tbe world 
over. The problem is how much is tbe 
yield of milk from tbose cows. The cows of 
Haryana do not have higher milk yield. As 
regards Germany, we have not yet imported 
cows from there. If you want, we shall 
import semen from there and shall try it on 
cows of Haryana. 

SHR1MATI PREMALABAI CHAVAN : 
Is the hone Minister aware that milk is 
surplus in Maharashtra State and-

[English] 

-we are really very proud to see that 
our Government is so keen about increasing 
yield of milk. If you see some districts, 
especially in Satara district, milk is flowing. 

[Translation] 

There was a time when there was 
abundaoce of milk in our country. I have 

to make a request. Although tbe production 
of milk has increased tremendously, yet there 
is no factory for its processing in Maha-
rashtra. Wa bad submitted a proposal also. 

MR. SPEAKER: It is not "elated with 
tbis question. 

SHRIMATI PREMALABAJ CHAVAN : 
The quantity of milk has increased. 

MR. SPEAKER: But it is for tbe State 
Government to set up a factory for this. 

[English] 

MR. SPEAKER : Next Question. Shri 
Kamal Nath. 

SHRI KAMAL NATH : Qn. 247. 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) rOse-

[Translation] 

SHRI K.N. PRADHAN: Mr. Speaker, 
Sir, it will be better if question No. 2S1 is 
also taken up along with it. 

SHRI DALBIR SINGH: Yes Sir. 

MR. SPEAKER: It is a11 right. The 
Minister also agrees. Is Sbri Narayan 
Cbaubey present? ..... Shri K.N. Pradban. 

SHRI K.N. PRADHAN: QL1estion N~. 
251. 

MR. SPEAKER : Also reply to question 
No. 251. 

[English] 

Measores to Ease Pressore or Population 
in Delhi 

*247. SHRI KAMAL NATHt : 
SHRI G.M. BANATWALLA : 

Will tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a) whether the National Capital 
Region Planning Board at its meetings held 
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reeently took certain decisions intended to 
ease the growing pressure of population in 
Delhi; 

(b) if so, the details tbereof; 
.Itt 

(c) whether any modalities and a definite 
time frame have also been laid to implement 
the decisions taken; and 

(d) whether any of these decisions were 
taken by Government long ago and if so, 
the reasons for which these decisions could 
not be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINOH) : (a) to (d). A 
draft interim plan for the development of 
the National Capital Region, prepared by 
the Planning Committee of the National 
Capital Region Planning Board, was 
discussed in the last meeting of the Board 
held on 3rd luly, 1986_ The discussion 
was in-conclusive and no decisions have 
so far been taken in regard to the proposals 
embodied in the interim plan and their 
implementation. 

Meeting of NCR Board 

*251. SHRI NARAYAN CHOUBEYt : 
SHRI K.N. PRADHAN : 

Will tbe MlDister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether a meeting of the National 
Capital Region Board was beld at Vigyan 
Bbavan on 3 July, 1986; and 

(b) if so, tbe subjects discussed and 
decisions taken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ORBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) Apart from certain procedural 
matters, the Board considered the draft 
interim plan for the development of tbe 
National Capital Region. The discussion 
was inconclusive and it was decided to 
continue the same in the next meeting of the 
Board. 

SR'B.l K.~\C\A.L Nt\. 'tR ~ '[he NatiQnal 
Capital 'aciion 'P\anning \\oa1:<\ has 'hc\d 

several meeting and an interim D~velopment 
Plan has been worked out, but it is unfortu-
nate that this remains inconclusive. That the 
Board bas several meetings which remain 
inconclusive is a sad state of affairs. 
Nevertheless. in the interim Development 
Plan, is there a proposal to -shift certain 
government offices or public sector unit 
offices out of Delhi into the gamut of the 
National Capital Region and if so-if the 
facts are not available, the Minister can say 
that they are not available-if such a propo-
sal is there, what is the impact it is going to 
have on Delhi vi3-a-vis more residential 
accomodation aod office space, how much 
more residential accommodation will be 
created, how much more office space will be 
created, what is the relief wbicb Delhi will 
have because of sbifting of these offices out 
of Delhi? 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRI ABDUL GHAFOOR): In 
1971, 47,895 person~ were working under 
public sector. In 1981-1 have got the 
figure till 1981-this figure has reached 
1,16,444. Even jf we assume that one 
employee bas got his wife and children and 
one maid-servant. the figure will go up to 
bO many lakhs. This is also one of the 
factors how in Delhi the population has 
increased. So far as the question of 
industrial ... 

SHRI KAMAL NATH 
relevance to my question. 

ThIS has no 

SHRI ABDUL GHAFOOR : Relevant 
in the sense that I bave given tbese figures 
about public sector. In the year 1971 tbe 
public sector employees were only 
47,000. 

The public sector employees bave 
reached tbe figure of 1,16,444 in tbe year 
1981. .. 

SHRI KAMAL NATH 
available. 

That is 

SHaI ABDUL GHAFOOR : Tbat is 
avaIlable. You may rest assured. This 
matter was also discussed-bow to decrease 
the population of DeIbi. I think, this was 
the m",,\t.\ \lut'O~ ()( ~()Ut a'9.\.\\\1. \.\\\, 
qucstion. 
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SHRI KAM.A.L NATH: Maybe, you 
would permit me, Sir, to repeat my 
question. For the benefit of the House I 
will repeat it. 

PROF. MADHU DANDAVATE: II} 
that ca&o irrelevant answer will also be 
repeated. 

SHRI KAMAL NA TH I concede 
Sir. 

[Trans/a/ion] 

SHRI BALKA VI BAIRAGI Mr. 
Speaker. Sir, he bas not given the figures 
relating to tbe joint sector. Only figures 
partaining to the public and private sectors 
have been given. 

[Engliah] 

SHRI KAMAL NATH : The issue is 
that we are going to sbift public sector and 
Government offices. For this purpose 
certain areas have been identified and those 
areas are Meerut, Hapur, Bulandsbar-
Kburja Complex in U.P., Palwal, Rewari, 
Robtak and Panipat in Har:'ana and Alwar 
in Rajasthan. This is all not what the 
National Capital Region encompasses. 

I am coming to M.P. There is a region 
in M.P. also of which the National Capital 
Region Planning Board is either oblivious 
or has forgotten~ Are these the final areas 
where the shifting i~ contemplated? Is tbis 
the final list or is there another list to be 
prepared where Public Sector and Govern-
ment offices are likely to be shifted ? 

SHRI ABDUL GHAFOOR : So far as 
the question of shifting of public sector or 
joint sector undertakings are concerned, it 
does not mean tbat they will be shifted to 
only those areas. If they want to go, tbey 
will be shifted there. But there are a large 
number of public sector undertaking offices 
which should not have been here. There 
are certain offices for whom it 15 a must to 
be here. But there are certain otbers which 
can go anywhere and can be located 
anywhere. So far as the names of 
towns that you' have mentioned are 
cODce~ned, these are the towns wbich we 
want to create as -counter-magnet satelUte 

towns. (Interruptions). Meerut, Hapur, 
Palwal, etc., can go anywhere. 

MR. SPEAKER: If tbey can go 
anywhete, let them go to Mr. Kamal Nath's 
constituency. 

SHRI ABDUL GHAFOOR: We have 
formed a Committee to find out which ale 
the public sector undertakings which can be 
shifted from Delhi. 

SURI G.M. BANATWALLA : I under-
stand th,lt there are certain restrictions on 
opening new Government offices in Delhi. 
But there are no such restrictions on the 
public sector undertakings with respect to 
their opening of offiices in Delhi. Win 
tbe government consider placing similar 
restrictions also on public sector under-
takings which want to open or which go on 
opening their offices in Delhi? Further, 
you have just said that the Government has 
appoibted a Committee to identify tbe 
public sector undertakings the offices of 
which may be shifted outside Delhi. What 
is the progress of tbat Committee and by 
what time are they expected to come to 
certain conclusion? 

SHRI ABDUL GHAFOOR : These 
matters are under the active consideration 
of tbe Government. A few weeks ago a 
meeting was held and we are going to bold 
another meeting. 

SHRIMATI GEETA MUKHERJEE: What 
matters? Will Dot the public sector under-
takings be allowed to open their offices in 
Delhi anywhere? 

SHRI ABDUL GHAFOOR : Let me 
be exhausted first! (/nte',uptions) In the 
last meeting of the Planning Board it 
Committee was formed about finding out 
what we have mentioned and the next 
meeting is going to be held this month also. 
We are going to take immediate decision in 
regard to all these things. 

[Trans/ation] 

SHRI K.N. PRADHAN: Mr. Speaker, 
Sir, this is very clear that population is 
\n~reasing at a very rapid speed. Therefore, 
it is also necessary to shift it somewhere 
else. It is also true tbat such shifting 
involves bUlc e"peodi\\ltc. We mall have 
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to ensure that the locations which are 
selected for sbifting these offices or public 
undertakings are linked by road, rail and air 
and at the same time the cost of land should 
also Dot be high and water should be easily 
available. 

So far as I know, your Ministry had 
sought Rs. 868 crores for this scheme, out 
of w"tich only Rs. 35 crores were sanctioned. 
That means you are short of funds but at 
tbe same time it is also necessary to shift 
them. Will the bon. Minister seriously 
consider including Owalior, the nearest place 
to this capital region whicb is also linked by 
toad, rail and air, bas very cbeap land and 
bas enough water to meet tbe requirements 
of double the population of Gwalior '1 In 
the last meeting, the name of OwaUor was 
suggested. Therefore, I would like to know 
whether you have considered including 
Owalior in it '1 

SHRI ABDUL OHAFOOR : Scindia 
Sahib is putting more stress on Gwalior. 
Therefore, there is no need to worry. We 
are considering it very seriously. 

SHRI C. JANGA REDDY : With a 
view to check tbe increasing population of 
Delhi, you have included Bbopal and 
Owatior. I would like to know whether 
some cities of Soutb can also be included in 
it or not? 

SHRI ABDUL GHAFOOR : At present, 
we are not able to complete tbe work in tbe 
cities which have already been included. Let 
it be completed first, thereafter it can be 
considered. 

SHRI RAM SINGH YADAV : Mr. 
Speaker, Sir, my constituency Alwar which 
is only 100 miles from Delhi is also included 
in tbe National Capital Region. I would 
like to submit that Late Shrimati Indira 
Gandhi bad started this Scheme in 1974-75 
and the Janata Party had abandoned it 
during tbe years 1977-80. During tbis 
period, no developmental work was done in 
this region. Therefore, with a view to 
mobilising developmental resources and 
development of neighbouring villages, is it 
not necessary to evolve a separate industrial 
policy for this region so that more and more 
people could be given employment there 
which in turn might have a relieving impact 

on tbe growing population of Delhi and 
the people from peripheral towns miaht not 
add to the population of Delhi? I would 
like to know whether a separate industrial 
policy has been framed for this purpose? If 
so, the nature and outline of that poJicy and 
whether Government has given it a thought? 

SHRI ABDUL GHAFOOR : As regards 
tbe National Capital Region Board, in the 
beginning, its members were limited. Later 
on. we tbought that the industry, the 
railways should also be involved and hence 
we have now included the Minister of 
Industry and the Minister of Railways also 
so tbat the nature of services like transport 
and telecommunications to be provided to 
the counter magnet towns could also be 
discussed. Therefore, all the Ministers have 
been included in it. More people than 
what you have suggested bave been included 
in it. 

DR. PRABHAT KUMAR MISHRA: I 
would like to draw tbe attention of tbe hone 
Minister to the fact that tbe population of 
rural areas is migrating to the cities. There-
fore. will the National Capital Region 
Planning Board be able to check this trend, 
as I have been told through a ",ritten answer 
to one of my questions tbat tbe population 
of Delhi bas increased by 40 per cent 
between 1911 and 1981 ? I would like to 
know whether the bon. Minister bas paid 
his attention to cbeckiDg the tendency of 
migration of agricultural labourers from the 
villages to the cities ? If so, what steps are 
being taken to check this trend '1 

MR. SPEAKER: The hone Member 
speaking is P.K.; please be careful while 
replying. 

SHRI ABDUL GHAFOOR : It is so 
important a question that ... (/nterruptions) ••• 
I think tbis question is engaging the attention 
of everyone in this House as to why tbe 
population of cities is increasing at sucb a 
pace. In this connection, a number of 
meetings were also held which were attended 
by tbe representatives from all over the 
world Tbey all thougbt over it but failed 
to arrive at a solution as to how jt could be 
checked. Tbe problem of Delhi is parti-
cularly serious because every year two to 
three lakb people add to its population. 
Therefore, we are already thinking how to 
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reverse tbis trend. :ro check this trend, it is 
necessary to have some counter magnet 
towns. Work should be provided in such 
towns also . so tbat the people could be 
attracted to live there. Besides, integrated 
development of all the small and medium 
towns is not taking place. Therefore, with 
a view to making tbese cities also beautiful, 
GoverDm~nt of India bave a1located Rs. 88 
crores to be spent on selected cities. There-
forc, to say tbat a ban should be imposed 
on the entry and whosoever comes will haver 
to come along with a Ration Card and then 
only ration will be provided will not be 
proper, altbough it has been tried by some 
countries but have failed in this endeavour. 
Tberefore, I think, as long as our develop-
ment is not village-oriented, we shall not be 
able to check migration to cities. I t seems 
to be impossible. 

[Eng!i.ih] 

Working of Doordarshao 

*249. DR. G. VIJAYA RAMA RAOt: 
SHRI PRIYA R~NJAN DAS 
MUNSI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether his Mmistry bas taken note 
of observations of the Prime Minister made 
recently regarding the working of tbe Door-
darshan; 

(b) if so, the corre~tive steps being 
taken; 

(c) whether Government are considering 
to introduce changes in the administrative 
structure by appointing person~ from public 
life in senior posts in Doordarsban; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) to ld). A statement is given below. 

Statement 

(a) Yes, Sir. 

(b) The following corrective steps have 
been taken by the Government : 

(i) the administrative and programme 
infrastructure is being strengthened. 

(ii) a Central News Unit is being set 
up to improve the quality of news 
and current affairs programmes. 

(iii) Doordarshan has been asked to 
ensure that it's programme project 
the correct values and remain 
rooted in the cultural ethos of tbe 
country Programmes specially 
designed for the youth are beins 
planned. Particular attention is 
being placed on prosrammes 
designed to fight obscuranticism, 
superstition, prejudice and 
disharmony. The emphasis is on 
producing programmes which 
project the basic unity of the 
country and it's people. 

(iv) to achieve the programming goals, 
Doordarshan will set up a Central 
Production Unit which wil1 take up 
the production of important and 
special prC'grammes of quality. 

(v) a special softwilre scheme wiU 
enable Doordarshan to make 
special teJefilms and programmes 
concerning youth, issues of women 
concern, rural development and 
cultural heritage. 

(vi) plans are a foot for training of the 
personnel and specilisation wherever 
necessary. 

(vii) attention is being paid to the 
commercials and tbe sponsored 
schemes also. Guidelines have 
recently been revised for sponsored 
programmes and the code for 
commercials in under review. 

(viii) the operational staff needs to 
acquire special skills. Two experts 
from the Thompson Foundation 
(Mr. lim Macyntyre and Mr. 
Brown) are currently in DeJhi to 
assess training requirements. 

(ix) Doordarsban bas involved itself 
. during tbe eoune of tbe last few 
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months in comprehensive consul-
tation with experts. NAMEDIA 
was reque'lted to conduct a series 
of seminars on the role of TV in 
India. 

(c) No, Sir. 

(d) Does not arise. 

DR. G. VlJAYA RAMA RAO : Sir, to 
my question, the Minister has given a non-
specific answer. Recently, tbe Prime 
Minister while participating in a panel 
discussion organised by the Ladies Studies 
Group in Calcutta bad exp!'essed a great 
anxiety and helplessness regarding Door-
darshan. The Prime Minister said: 

"We are looking at Doordar&han 
with a fine tooth comb (bru~h). The 
-whole system appp.ared to be in the mess 
whicb has to be set right This could 
not be done by my telling them \Vhat to 
do. We have to go through the 
administrative structure." 

This is tbe observation of our Prime 
Minister. Not only now. even previously 
also our Prime Minister has expressed his 
great concern about his constant exposure 
on the TV. In view of this observation, 
will tbe Minister go for an autonomous and 
independent body for tbe Dooroarshan? 
Further, will he also consider appointing 
technical and expert people rather than 
going for lAS officers? 

SHRI V.N. GADGJL: If one kindly 
goes through tbe statement which I have 
laid on the Table of the House, I have 
mentioned a number of steps, 11-12 steps, 
which bave be~n taken, which are basic steps 
to improve the performance of Doordarshao, 
particularly in tbe light of the observations 
of tbe Prime Minister. 

A meeting was held with all the senior 
officials about a week ago and tbe whole 
performance was discu~sed and the various 
steps taken. And J do claim modest1y that 
there bas been improvement. In the first 
place, I would like: to say tbat I have not 
been unspecific. Specific steps wbich have been 
taken have been mentioned in tbe ~tatement. 
1 have myself gODe' ioto that several times and 
I can sbare witb the House my own views. 

although I am not an expert, that in the 
field of entertainment, the performance of 
Doordarsh8n is quite satisfactory. But in 
tbe field of information and education, a lot 
of improvement bas to be made and I have 
said earlier and I say it now. We have 
called for several experts rrom outside the 
Doordarshan, from media and other places. 
even experts from abroad from the technical 
point of virw. These are some of the steps 
we have taken to improve the performance. 
Incidentally, I may point out the effect that 
Doordarsban bad recently in the neigh-
bourjng country, which is eloquent enough. 
There are two views. One view is that the 
person heading the organisation should be 
a very good administrator and the software 
programme part should be given to only an 
expert or a professional. The other view 
is that it should be headed by an outside 
professional and tbe administration part 
can be looked after by some senior adminis-
tator. Now we have taken one particular view 
and in our opinion that is the correct view 
in the present situation of Doordarshan. 

DR. G. VIJAYA RAMA RAO : We 
feel that the time allotted for Telugu 
programmes is very restricted aod insufficient. 
A large portion of the population in different 
States like Tamilnadu, Karnataka, Maha-
rashtra, Madhya Pradesh and Orissa know 
Telugu. But Telugu programmes are very 
few. So, in view of the fact that a majority 
of the population know Tel ugu, will you 
consider increasing tbe time limit for Telugu 
programmes in Doordarshan 1 

SHRI V.N. GADGIL : Sir, as far as the 
local station, i.e. Hyderabad is concerned, 
yes, I sball certainly consider. As far as 
the Delhi National Network is concerned. I 
bave mentioned my problems in this House 
and you appreciated the reply that I gave on 
that day. We have 23 States, 9 Union 
Territories, 16 languages, 280 dialects and 
7S per cent of our people live in rural areas 
and 54 per cent of our population is 
illiterate. There are severa) kinds of views-
agnostic, atheistic, fundamentalist and so on. 
There are several demands and only one 
channel with 155 minutes, out of which 40 
minutes go for news. So, I am Jeft with 
105 minute!'. To satisfy every strat and 
every language in 105 minutes in a day is 
not an easy Job. Therefore, as far as regional 
laD8U8se films are concerned, you must bave 
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noticed that I have introduced a regional 
film on every Sunday, so that tbe Telugu 
film's turn, instead of coming after 14 
months, will come much earlier. 

SHRIMATI D. K. BHANDARI I 
would like to know from the bon. Minister 
whetber tbe Government is a ware that a 
reply given by one responsible officer of 
Doordarsban saying tbat Nepali is a foreign 
language during a programme called 'Aap 
aur Hum' on 30th July 1986, has burt the 
sentiments of more than six million people 
of the country. Nepali is one of the State 
Languages of West Bengal and Sikkim and 
it is also recognised by the Sahitya Akademi 
of our country. To issue such a statement 
when tbe situation is already bad in those 
areas where people speak this language is 
harmful. I would like to know from the 
hon. Minister whether be would look into 
tbe matter as to under what circumstances 
the officer made such an irresponsible and ill-
conceived statement. I would al~o like to 
know what action the hon. Minister will 
take in this regard. 

SHRI V. N. GADGIL : About seven 
minutes before the Question Hour started, 
tbe bon. member met me in the Central 
Hall and she pointed out tbis thing. I have 
told her tbat I would find vut. 

PROF. MADHU DANDAVATE 
Private talks with ladies outside shculd not 
be quoted here! 

SHRl V.N. GADGIL: I have not given 
an a~surance there. I am giving ber the 
assurance here. 

SHRI SAIFUDDIN CHOWDHARY : 
When there is a problem already, how can 
this mistake be committed by tbe Door-
darshan ? Responsible people should be 
there. 

MR. SPEAKER: First we have to 
investigate and then only we have to do 
something. 

(Interruptio"s) 

MR. SPEAKER: Mr. Chowdhary, we 
must have the time to look into the matter. 

SHRI SAIFUDDIN CHOWDHARY 
How can this kind of a thing happen ? 

SHRI E. A YY APU REDDY : Why is it 

that Parliament N"ws is relayed only after 
all the people have gone to sleep? 

SHRI V.N. GADGIL: This question 
has come up repeatedly. Let me make it 
clear and I win take a little time Sir. There 
are 181 transmitters in India and about 156 
transmitters transmit Delhi programmes. So, 
the news about Parliament in Hindi goes all 
over India at 7.30 in the evening through 
the 156 transmitters. In tbose places like 
Bombay, Calcutta and Madras where 
programme producing facilities exist, there 
the regional news is given. 

At 8.40 P.M., when the National Net-
work starts, as I mention\'!d just now, we 
give forty minutes news. Ooly 105 minutes 
are left and in that again, if we give 10 or 
20 minutes news of Today in ParJiament-
both Hindi and English-another 20 minutes 
js reduced. So, what we have done is, later 
at night by abolAt 11.00, we give Today in 
Parliament. Tbdt is the only way it can be 
done. But it goes all over India, the Hindi 
portion of it, at 7.30 P.M. 

SHRI C.P.N. SINGH: Sir, the hon. 
Minister ju~t no" said that 75 per cent of 
tbe population in India is rural. Whenever, 
these new transm itters were set up, the 
information given by Doordarshan was that 
tbis percentage of rural population would 
be viewmg the Doordarshan plogrammes. 
Is tbe hon. Mini~ter aware tbat the various 
T.V. sets that were to be set up in the 
various blocks and certain districts were 
chosen are really functioning or not? If be 
is not aware, will he set up a Committee to 
go into these various districts and see 
whether rural population selected by Door-
darsban are real1y viewing the programmes· 
or not? 

SHRI V.N. GADGIL : There is a 
misunderstanding which I must make it 
clear. Provision of T.V. sets is not one of 
tbe functions of Information and Broad-
casting Ministry. It is the State Govern-
ment which provides the T.V. sets. Some 
State Governments pay half of the cost and 
the other half is paid by the local people. 
We have taken up the responsibility only 
with regard to 5,000 sets in tbe North-East, 
i.e. Inform~tioo and Broadcasting Ministry. 

With regard to others, I would request 
my han. friend to take it up ~itb the State 
Government to find out tbe facts. 
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SHRI C.P.N. SINGH Regarding 
North-Eastern States, win be try and find 
out whetber tbose sets are working or not ? 

SHRI V.N. GADGIL : Regarding 
North-East. I will certainly find out. but as 
far as other States are concerned, I cannot. 

PROF. N.G. RANGA: Even in my 
State, none of tbe sets is working. 

Minimum Wages for Bidi Workers 

*250. SHRI BALASAHEB V1KHE 
PATIL : Will tbe Minister of LABOUR be 
pleased to state : 

(a wbether different States have fixed 
different minimum wages for the bidi 
workers; 

(b) if so, tbe reasons therefor and 
Government's reaction thereto; 

(c) when tbe latest rates of wages were 
revised and the S!ates that are not paying 
tbe revised umform wages to the bidi 
workers; 

(d) the names of States which have 
arbitrarily fixed different rates of ""ages for 
bidi workers together with tbe reasons 
therefor; and 

(e) whether Government propose to 
bring uniformity in rates of ~ages for bidl 
workers; if so. tbe details thereof and if n~t, 
tbe reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) Under the MlOimum Wages Act, 
1948 tbe various State Governments are tbe 
appropriate Governments for fixation and 
revision of minimum wages. Each State 
assesses its local conditions and follows its 
own criteria while deciding the minimum 
wages. Tbis leads to disparit~ in rates of 
minimum wages notified by the States. 

(c) A Statement is given below. 

The Central Government bas no 
information as to which States are not 
paying tbe revised wages to bidi workers. 

(d) The Ministry is not aware of any 
State baving fixed the wages of the Bidi 
workers arbitrarily. 

(e) The State Governments have been 
advised on different occasions to make 
efforts to reduce the disparity while fixing 
tbe minimum wages. 

Statement 

A..:cording to the information available. 
the fonowing States bave revised tbe 
minimm wages jn employment in Bidi on the 
dates shown against each state. 

S. No. Name of the 
State 

1. Andhra Pradesh 

2. Assam 

3. BIhar 

4. Dajra and Nagar 
Haveli 

5. Gujarat 

6. Karnataka 

7. Kerala 

8. Madb)'a Pradesh 

9. Mab~rashtra 

10. Orissa 

11. Rajasthan 

12. Tamil Nadu 

13. Tripura 

14. Uttar Pradesh 

[Translation] 

Date from wbicb 
revised 

26-8-85 

12-3-84 

29-4-85 

: -9-83 

29-9-84 

2~12-81 

4·9-84 

10-10-84 

5-3-84 

16-1-85 

1-4-85 

18-5-82 

21-7-84 

SHRI BALASAHEB VIKHE PATIL: 
Mr. Speaker, Sir, 1 would )ike to deal witb 
the last part of the question first. The 
Central Government has told tbe States 
from time to time that there should be 
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parity in the wages. The Labour Minister"s 
Conference held in 1985 had appointed a 
committ~e. I would like to know wbat 
suggestions that committee has liven and 
what steps bave been taken by tbe Govern-
ment to implement those suggestions ? 
Those suggestions ba ve not so far been 
implemented. This question was also 
raised in 1985 and in reply to that question 
it was staled that there had been no parti-
cular progress. 

The second tbing that I want to know 
is whether Government considers bidi 
workers as skilled labourers or not? If 
they consider them as skilled labourers, 
are they satisfied witb tbe wages that are 
being paid to tbem; if not, what steps are 
proposed to be taken in this regard? 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR' P.A. 
SANGMA): Sir, the Labour Minister"s 
Conference of 1985 took a very important 
decision of trying to work out a system on 
regional concept. Since the uniform rate 
on minimum wages throughout the country 
was not found feasible, tbis Conference 
decided that we should at least tryon a 
regional basis. The Central Government 
was asked to have some model regulation 
on tbat. We have formed that and circula-
ted to the State Governments and W~ con-
template tiJ have six regional minimum wage 
Advisory Boards, say, Eastern Region, 
Northern Region, Southern Region, Western 
Region, Central Region, like that, I can 
read out the names of the States. The whole 
country has been divided into six zones. 
W~ are trying to see, as an experiment, 
whether we can achieve some sort of uni-
form minimum wages, region-wise or not. 

l Trans/ationl 

SHRI BALASAHBB VIKHB PATIL: 
Now I want to ask my second supplemen-
tary. Tb~ hone Minister bas stated that 
the Central Government have not received 
any complaints regarding non-payment of 
stipulated wages to the. workers. My 
experience is that the trade unions send 
complaints to tbem and tbey forward these 
complaints to tbe concerned State Govern-
ments. I do not consider the statement of 

the Government that there are no complaints 
as correct. Will tbe Government re-consi-
der the matter and inform the concerned 
State Governments about the complaints 
tb$t ba ve been received ? 

The other point that I want to ask is 
that in some of the States, tbe workers are 
paid dearness allowance whereas in some 
State no dearness allowance is paid. Will 
the Government take sleps to ensure that 
dearness allowance is paid to tbe workers 
in all the States ? 

[Engli6h] 

SHRI P.A. SANGMA: Wben we 
talk about parity, and when I talk about 
tbe regional concept, tbey are supposed to 
undertake all this int,o consideration. It 
ba~ not started functioning. That is tbe 
whole thing, The disparity still continues. 
This is an experiment which we are going 
to do; it bas not started. 

SHRI INDRAJIT GUPTA: Is the 
Minister aware of the fact tbat there is a 
wid~spread evasion of payment of the 
stipulated minimum wages by the emplo-
yers? I know he will say that implemen-
tation and enforcement is not his job; it is 
the job of tbe State Governments. 
Nevertheless, since there are Central laws 
governing minimum wage~, and governing 
certain other benefits and facilities 
also for the bidi workers. is be aware 
of the fact tbat unless the bidi workers can 
be identified in terms of the law as a bidi 
worker. he can be cheated out of the 
stipulated wages? Nowadays, tbe owners 
are neither giving them tbe identity cards 
which have .been prescribed under the 
Central law, nor are they allowing them to 
work in any identifiable premises. More 
and more, the work is being given to them. 
and tbey are made to do it at borne, so tbat 
the owner can always say tbat 
such-aDd-such a man is not a bidi 
worker under him. In this way I 
evasion is being practised on a wide scale. 
WilJ the bon. Minister consider at least 
baving some consultation with tbe State 
Governments, the State Labour Ministers, 
collect more comprebensive reports about 
tbe methods of evasion, and work out some 
means by which it can be prevented ? 

SHRI P.A. SANGMA: Tbe boo. 
Member has asked a very pertinent 
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question. Identification of bidi workers is tbe 
most important tbing before we undertake 
any other welfare measures. From the 1st 
of January tbis year, we bave launcbed a 
vigorous campaign on tbis front; and out 
of the estimated 30 lakhs of bidi workers 
all over the country, I am happy to inform 
tbe House that 20 lakh bidi workers have 
been identified, aod identity cards have 
been issued to 20 lakhs of them, including 
people in We~t Bengal. I have myself gone 
to distribute some of them. 

SHRI BHADRESWAR TANTI: I am 
surprised to bear from the bon. Minister 
that the Government is going to make an 
experiment in connection with the Minimum 
Wages Act now. after 38 years of indepen-
dence. There is a specific law called the 
Minimum Wages Act, and Government is 
duty-bound to implement it. 

So far as my personal knowledge is con-
cerned, there are as many as 775 tea 
estates in Assam. Out of these tea estates, 
owners of 100 tea gardens are not following 
the said Act. They are also not paying thl! 
minimum wages to their workers. They 
pay only Rs.·3 to Rs. 5 per worker per 
day. 

Will the Minister of Labour take 
immediate steps to see that this Act is 
immediately implemented, so far a~ te~ 

garden labourers in Auam are concerned? 

SHRI P.A. SANGMA: The 
pertains to bidi workers, and not 
garden workers. 

question 
to tea 

SHRI THAMPAN THOMAS: Among 
the bidi workers, there are self -e:nployed 
workers another category. I am bringing 
to the notice of the Minister thit thec;e 
self-employed workers are organized on a 
cooperative basis-which has been done by 
the Kerala Government, under the name 
Kerala Venus Beedi. If this is done on a 
national scale, and a national monitoring 
programme is conducted, it will be very 
helpful, because much more than 30 lakhs 
of people are involved. I wtluld like to 
ask whether the Central Government will 
moot a monitoring scheme to bring these 
self-employed workers under a national 
level cooperative scheme, or something like 
tbat? 

SHRI P.A. SANGMA: Under the 
Centre, we do not have such a scheme. 
I must congratulate the Kerala Govern-
ment for having done that; and I will 
inform the other States and request them 
to follow the Kerala Government in this 
regard. 

Setting up or a HPT Centre in NeJlore 

*253. SURI P. PENCHALLI-\": Wi)) 
the Minister of INFORMATION AND 
BROADCASTING he pleased to state : 

(a) whether there is a proposal to set 
up a high power T.V. Transmitter Centre in 
Nellore, Andhra Pradesh; 

(b) if so, the time by which it will be 
done; and 

(c) if ~ot, the reasons thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) No, Sir. 

(b) Does not arise. 

(c) A low power (100 W) TV trans-
m:\ter i'l already functioning at NeUore. 
\Vathin the re~ources available for tbe VII 
Plan, it i~ not po~c;ible to instal a high 
power transmitter there. 

SHRI P. PENCHALLIAH Sir. 
Andhra Prade3b is neglected in tbe exp!1n-
sian of high power transmitters. In the 
other States there are a very good number 
of high power transmitters whereas in 
Andhra Pradesh there are only two high 
power transmitters, one at Visakbapatnam 
and another at Vljayawada. Those two 
higb power transmitters are not covering 
the wbole area. The coastal districts are not 
covered; Nellore is a business centre, a 
cultural centre and also an indu~trjal centre. 
In view of its growing importance. if tbe 
high power transmitter h set up at Nellore 
it serves the whole of tbe area. I would 
like to know from the bon. Minister 
whether he will consider setting up a high 
power transm itter at Nellore at least in this 
year. 

SHRI V.N. GADGIL : Sir, let me 
start wite Andhra Pradesh. The alloe_tion 
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for Andhra Pradesh in the Seventh Five 
Year Plan is such that when the Seventh 
Plan Projects of Doordarsban are compJeted. 
tbe coverage, population-wise, in Aodhra 
Pradesh will be 83 per cent, compared to the 
national average of 80 per ceot which we 
will be achieving by 1990. Therefore, Andhra 
Pradesh actual1y gets more than tbe national 
average and as far as Nellore district is 
concerned, 37 per cent of the area is covered 
and 4.94 lakhs of population is covered. 
When the to kw. transmitter at Tirupati 
will be commissioned, additional areas 
from tbis district wilJ be covered. 

SHRI P. PENCHALLIAH: Sir, this 
100 kilowatt transmitter is too ihadequate 
to cover the whole area. Tirupati is a 
pious centre and an important centre. 
People from all corners of the country go to 
Tirupau to worship Lord Venkateswara. 
RayaJaseema is too backward a region. If 
a high po",er transmitter is set up at 
Nellore the whole area including the coastal 
districts and Rayalaseema will be covered. 
I, therefore, request the bon. Minister to 
set up a high power transmitter at Nellore 
at least in the Sevenlh Five Year ~Ian. 

SHRI V.N. GADGIL: I have already 
stated the positon about the Seventh Five 
Year Plan. 

Transfer of Technology from Australia 

*254. SHRI P.M. SA YEED : Win the 
Minister of STEEL AND MINES be 
pleased to state : 

(a) whether Australia has agreed to 
transfer (If technology in the fields of mining 
of coal, steel and several other metals; 

(b) whether specific plans for joint 
working of Indo-Australian groups to 
investigate areas of co-operation have been 
drawn; and 

(c) if so. the details thereof including 
tbe approximate time by which the joint 
venture will start functioning? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DUL.4sRI SINHA): (a) to (c). A 

- statement is given below. 

Statement 

During the recent bilateral talks and 
exchange of hjgh-Ievel visits betwcon India 

and Australia, the question of using 
Austr~ian technology in mining of coal. 
steel and non-ferrous metals had figured. 
The two countries have agreed to establish 
a loint Business Council (JBe) with the 
objective of promoting direct exchange of 
information between enterpreneurs in India 
and Australia aoll also promoting agree-
ments between Indian and Australi&.n firms 
in tbe field of economic, industrial and 
technological cooperation including mining 
and mineral processing. The Federation of 
Indian Chambers of Commerce and Indus-
try and the Confejeration of Australian 
Industry will represent their respective 
countries in tbe JBC. Constitution of a 
Working Group on coal at the governmental 
level to promote cooperation between the 
two countries in coal minig has also been 
agreed to. 

SHRI P.M. SAYEED : Without going 
into tbe introductory part, I would like to 
straightaway ask the bon. Manister what 
are the term~ and conditions for the import 
of this technology and how these are, com-
pared to tbe Indian conditions. 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): Sir, the 
Joint Business Council will be established 
as indicated in the reply. And after the 
discussions individual cases of agreement 
for transfer of technology will be taken up. 
It cannot be a generalised thiDg because it 
will depend on the technology, it will depend 
on a particular piece of either industrial 
collaboration or technological collabora-
tion. 

SHRI P.M. SAYEED: How is the 
import of tbis technology going to belp our 
indigenous Rand D? May I also know 
from the hone Minister whether we will 
continuously depend on Australia for the 
transfer of this technology ? 

SHRJ K.C. PANT: There is no 
question of continuously depending on 
Australia. Rand D is covered by science 
and technology agreements. A science and 
technology delegation went recently to 
Australia to identify areas where we could 
usefully col1aborate. But there is no 
question of directing all our colJaborat t (' 'lS 
towards Australia. We co11aborate with· 
any country where we think that it is us~ful 
to collaborate. 
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WRITTEN ANSWERS TO QUESTIONS 

(Translation] 

Survey of Minerals in Gujarat 

*246. SHRJ C.D. GAMIT: Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) the names of the places in Gujarat 
where survey was conducted to find mineral 
deposits during tbe period from 1980 to 
1984 and the types of minerals found there 
with deta Us thereof; 

(b) tbe quality aod quantity of the 
mineral deposits found there; and 

(c) the time by which mining of these 
minerals is proposed to be started, the 
e&timated expenditure involved and the 
amount likely to be earned therefrom? 

THE MINISIER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) and (b). 
As in olher parts of the country, in 
Gujarat also, the GeologIcal Survey of 
India and the State Government have 
carried Qut mineral surveys during tbe 
period 1980 to 1984. The minerals found 
in tbe survey include Bentonite (Kachchb 
and Amreli). Base-metals (Bilnaskantha), 
Wollestonite and Scheelite (Godhra), 
Bauxite (Sabarkantha and Kacbchh), 
Dolomite (Chhota Udepur and Vadodara), 
Fluorite (Vadodara), Coal and Lignite 
(Kacbcbh and Bbaruch), Limestone 
(Bana~kantba Junagadh and Rajkot), 
Nickel (S .. barkantba) and Silica sand 
(Bbaruch). Out of tbase minerals, Bdse-· 
metals and Bentonite have rCSJurce poten-
tial to the tune of 3 S5 million tonnes and 
28 mil;~Oll tonnes respectively. 

(c) The Gujarat Mineral Development 
Corporation and private parties are 
already exploiting various available minerals 
in tbe State. Moreover, the State Govern-
ment bas proposals to expand some of its 
on-going projects and also to take up 
projects based on minerals like dolomite, 
granite, bentonite, clay etc. during tbe 7th 
FIve Year Plan. The value of the minerals 
produced in the State during the year 1984 
dnd 1985 (iocluding fuel minerals) was Rs. 
565 crores and Rs. 636 crores respectively. 

[~""glish] 

National MInerai Policy 

*248 SHRI Y S. MAHAJAN : Will the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether Government propose to 
bring out a comprehensive National Mineral 
Policy document in order to promote 
prospecting, exploration, conservation and 
beneficiation of mineral resources; if so, ~Y 
when; 

(b) the specific areas/a4lpects the 
proposed National Mineral Policy document 
would covel; 

(c) the advantages of drawing up such 
a policy document to Union and State 
Governments and to the user industries and 
the National economy ae; a whole; and 

(d) th: extent to which proposed new 
mineral policy will lead to export promo-
tion ? 

THE MINISTER OF STEEL AND 
,\tt{NES (SHRI K.C. PANT): (a) Yes, Sir. 
The draft N.:ltional Mmeral Policy document 
wbich bas been prepared has to be examined 
in the light of tbe comments of the State 
Governments and other agencies before it is 
finalised. 

(b) and (c). The National Mineral 
Policy document provides an ('ver-all Policy 
frame-work within which tbe mineral 
resources of the country will be develop-
ed as an important part of national econo-
mic development. Special emphasis would 
be on: survey and exploration of minerals 
in which the country's resource position is 
just adequate or deficient; dissemination of 
information on technological changes; 
conservation and beneficiation of low grade 
ores; recychng of scrap and waste material; 
manpower development; protection of the 
environment; research and development etc. 
The policy aims at a broad coordination 
be1ween the States on the one band. and 
tbe Centre and the States on the otber hand, 
in the matter of mineral development. 
The assured supply of mineral based inputs 
to tbe user industries, avoidance of wastage 
of resources and optimisation of their 
utili~tion 'r:~.{ ... Jllq-.. PFimary th.- ef the 
draf~~ document. 
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(d) The policy document also envisages 
tbat the indiaenous mineral industry shall 
be prog.ressive]y attuned to the changing 
interaational economic situation so that it 
may derive maximum comparative advantage 
in foreigD trade resulting in export promo-
tion and import-substitution. 

Development of SlDall aDd Medium 
Towns io Madhya Pradesh 

*252. KUMAR I PUSHPA DEVI: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) the names of towns in Madhya 
Pradesh brought under tbe "Integrated 
Development of Small and Medium Townsu 

programme during the last three years; 

(b) the amount provided by Union 
Government for the development of tbose 
towns; 

(c) whether Government bave identi-
fied some more towns in Madhya Pradesh 
for development during tbe Seventh Five 
Year Plan under the above programme; 
and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFOOR): 
<a> to (d). Seven tOWDS were brought 
under the Integrated Development of Small 
and Medium Towns Scheme during the last 
tbree years. These are, CbiDdwara, GUDa 
and Sidbi, brought under the Scheme in 
the years 1983-84, and 1984-85, and 
BoshaDgabad, Gadarwara, Pancbmarbi and 
Amarkantak in tbe year 1985-86. 

A statement indicating tbe dctahs of 
assistance given to various towns in Madbya 
Pradesh till tbe end of the Sixth Five Year 
Plan and JUt'ing tbe year 1985-86 is given 
below. 

Statement 
Re/easp made during 1979·85 

S. Name of Town Rs. in lakbs 
No. 

t 2 3 

1. Bitaspur 27.25 

2. Khajuraho '.00 

1 2 

3. Dewas 

4. Itars; 

5. Rewa 

6. Katni 

7. Burhaopur 

8. Morena 

9. Dongargarh 

10. Rajnandgaon 

11. Balagbat 

12. Cbindwara 

13. Harda 

14. Waidban 

) S. Guna 

16. Sidhi 

Total 

Release made during 1985-86 

1. Waidhan 

2. Itarsi 

3. Rewa 

4. Dongargarb 

5. Bilaspur 

6. Balagbat 

7. Hoshanaabad 

8. Gadarwara 

9. Panchmarbi 

10. Morena 

11. Katni 

12. Amatkantak 

13. Kbajuraho 

Total 

3 

32.00 

36.30 

12.40 

7.40 

44.30 

3.00 

4.00 

33.00 

20.\0 

17.59 

15.00 

10.00 

14.00 

16.00 

297.34 
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Cost ollaputs vi.-a-,II Re.onerati.e 
Prices for Agricultural Produce 

*255. SHR) UTTAMRAO PATIL: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether in view' of the rising cost 
of inputs, Government consider that the 
farmers are getting remunerative prices for 
their produce; 

(b) jf not, the steps Government pro-
pose to take to tackle this problem; and 

(c) whether Government would indicate 
the comparative. risina cost of various inputs 
and prices of different agricultural produce 
during tbe last thr"e financial years ? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): (a) and (b).' Tbe 
Government fixes minimum . support/pro-
curement prices for important agricultural 
commodities at remunerative levels. These 
prices are fixed after taking into account 
the recommendations made by the Commis-
sion for Agricultural Costs and Prices 
(CACP) as also the views of the different 
State Governments and tbe concerned 
Central Ministries. Wbile making their 
price recommendations, the CACP, inter 
alia, takes into consideration the cost of 
production of crops. The Government 
also undertakes, wbenever, necessary, price 
support operations through public sector 
and cooperative agencies. 

(c) Between the fil!8ncial years 1983-84 
and'1985-86, the all-India index numbers 
of wbolesale prices of food a"ticles, non-
food articles and aU co~modities registered 
a rise of 12.22, 1.85 and 13.23 percent 
respectively. During the same period, tbe 
index num betS of wholesaJe prices of higb 
speed diesel oil, tractors and insecticides 
have shown a rise of 6.10, 14.00 and 3.73 
per cent respectively, while that of fertilisers 
rcaistered a faU of 0.22 per cent. 

, ~. 

Shortage of Houses in Deihl 

*256. SHRI C. JANGA REDDY : 
DR. A.K. PATEL: 

Will the Minister of . ~:a"N 
DEVELOPMENT be ".sed to state : . 

<a) the aver.., yearly increase in 
Delhi's populatioDi 

(b) the backlog of houses at present 
and bow much it is likey to increase each 
year; 

Cc) the budgetary prOVISion made for 
tbe purpose during tbe current financial 
year and how much backlog is expected to 
be cleared; 

(d) wben the entire backlog is likely to 
be wiped out; and 

(e) whetber any provision bas been 
made for cheap houses for tbe poor, if so, 
the details thereof? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHR) ABDUL 
GHAFOOR): <a) The estimated increase 
in Delhi's propulation is about 3 lakh 
persons per year. 

(b) The estimate of housing shortage at 
the beginning of tbe 7th Plan was placed 
at about 3,8 lakh dwelling units. The 
additional bousing requirement is estimated 
to be about 60,000 dwelling units per year. 

(c) A provision of Rs. 438.13 crores 
bas been made in the DDA's Budget Esti-
mates for 1986-87 for construction of 
houses. The DDA has a backlog of 
1,61,679 registrants. As against this it bas 
a plan to allot 51,354 dwelling units this 
year under tbe various schemes. 

(d) No time~ bound programme for the 
clearance of the backlog can be given at 
this stage. 

(e) Yes, Sir. The programme covers 
construction of dwelling units for the various 
categories including the poorer sections of 
tbe society. DDA has also planned to 
take up construction of prefab bouses. 

Technology Mis.ion on Oilseeds 

*257. DR. K.G. ADIYODI : 
SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Win the Minister of AGR.ICULTURE 
be pleased tQ atat. : 
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(a) wbether GovernmeDt hav~ sot up a 
TechDology Mission to tackle the problems 
of oilseed.; 

(b) the number of districts proposed to 
be broupt under this Mission, State-wise; 

(c) the different varieties of oilseeds 
proposed to be mass-cultivated by tbe 
application of bio-technology; 

<d) the centres selected for the purpose 
State-wise; and 

(e) whether any recommendations have 
been made by tbe Mission and if so, tho 
details tbereof ? 

THE MINISTER OF AGRICULTURE 
(DR. G.S. DHILLON): <a) Yes Sir. 

(b) 180 Districts in 17 States have been 
identified under National Oilseeds Develop-
ment Project, as detailed below : 

State 

1 

(I) Andbra Pradesh 

(2) Assam 

(3) Bihar 

(4) Gujarat 

(5) Haryana 

(6) Himachal Pradesh 

(7) lammu and Kashmir 

(8) Karnataka 

(9) Madhya Pradesh 

(10) Maharasbtra 

(11) Orissa 

(12) Punjab 

(13) Rajastban 

(14) Sikkim 

No. of 
Districts 

2 

14 

12 

14 

14 

6· 

1* 

3 

9 

22 

14 

7 

9 

16 

1* 

1 

(15) Tamil Nadu 

(16) Uttar Pradesb 

(17) West Bengal 

2 

8 

20 

10 

*Entire state as one district unit 180 

(c) to (e). Tissue culture technique 
for mass propogation of coconut and oil-
palm is being perfected. The technique is 
still under investigation. The research work 
is in progress at tbe Central Plantation 
Crops Research Jnstitute, Kasargod (lCAR), 
National Chemical Laboratory, Pune (CSIR), 
Bhabha Atomic Researcb Centre, Bombay 
(BARe), and Tamil Nadu Agricultural 
University, Coimbatore. Some of tbe 
recommendations for increasing the produc .. 
tion of oilseeds are : 

(i) Expansion of area under rabi/ 
summer groundnut in Maharasbtra, 
Karoataka, Andhra Pradesh, 
Tamil Nadu, Orissa and Gujarat 
and 1;lnder rapeseed-mustard in 
Uttar Pradesh, Rajastban, Bihar .. 
West Bengal, Assam, Ponjab, 
Haryana, Jammu and Kashmir 
and Northern Madhya Pradesb. 
In case of SO) abean, Madhya 
Pradesh, hills and Bundelkhand 
regions of Uttar Pradesb, Kota 
and Udaipur of Rajastban, 
Maharastra. Andbra Pradesb and 
Northern part of Karnataka have 
been identified as potential areas 
for large scale cultivation. 

(ii) For increasing the area under 
Oilseed through sequential croppinl 
on arable land. 

(iii) Diversion of area fn1m low-yicldiDI 
and low-economy crops to oilseeds. 

(iv) Undertaking oilseed crops under 
various rsiDfed farming systems. 

For increasing the productivity of oil-
seed crops throuah adoption of improved 
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agronomic practices sucb as varietal replace-
ment, use of quality seed, application of 
fertilizer in recommended doses, need based 
timel, plant protection measures, irription 
and providioa protective jrrilation to rainfed 
crops wherever possible, are IUllcsted. 

[TrlUlllati on] 

DDA'. EarolDgs 

*258. SHRI VILAS MUTTEMWAR : 
SHRI SARFARAZ AHMAD: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a) the year-wise loss suffered or profit 
earned by Delhi Development Authority 
during tbe last four years; 

(b) tbe main causes therefor; 

(c) whether the material used in cons-
truction by DDA is not of superior quality; 

(d) whether DDA have got construction 
work done tbrouab private contractors; 
and 

(e) if so, the places where construction 
work was d\)ne by private contractors? 

THE MINISTER OF URBAN 
DEVBLOPMENT (SHRl ABDUL 
OHAFOOR) : <a> and (b). Development 
of land and construction of houses and 
their disposal constitute the major activity 
of tbe DDA. The lands developed aod 
disposed of mainly pertain to the scheme of 
Large Scale Acquisition, Development and 
Disposal of Land in Delhi. The surplus 
generated on this account is remitted to tbe 
Revolving fund maintained witb tbe Delhi 
Admini~tratioD. The Housing Programme 
as a whole is implemented on "no profit 
no loss" basis. 

(c) No, Sir. Materials conforming to 
prescribed specifications are used. 

(d) and (e). The DDA's works are 
executed tbroup contractors of appropriate 
class 1'ea,stcred witb tbe CPWD, MBS, P and 
T and DDA. Specialist contractors pre-
qualifies as fulfilliOC the prescribed qualifi-
cations are eosased for specialised works. 

(Engli8h] 

Suppl, of Contaminated Drlaklna 
Water la Delhi 

*259. SHRIMATI GBETA 
MUKHERJEE: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

<a) whether Government are aware of 
the reports about supply of contaminated 
water in several DDA colonies and other 
places in Delhi resulting in several liver 
diseases and even deaths, particularly of 
children; and 

(b) if so, tbe action taken or proposed 
in the matter '1 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI ABDUL 
GHAFOOR): (a) and (b). No contamina-
ted water is being supplied in any part of 
Delhi. Individual local complaints regard-
ing s~pply of dirty water are, however, 
sometimes received. These are promptly 
attended to. 

(Translation] 

Production of Good and Educative Films 

*260. SHRI RAJ KUMAR RAI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether it is a fact that the films 
produced by tbe present film producers do 
not reflect the realities of life and give 
prominence to glamour and have thus 
failed to produce wholesome effect on 
cbildren; and 

(b) if so, whether Government propose 
to take suitable steps to ensure tbat the 
film producers produce good and educative 
films reflecting country's bistory, art and 
culture? 

THE MINISTER OF STATE OF THE 
M1NISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a) Production of feature films is 
mainly in tbe private sector. The private 
producers do nOl have to seek permission 
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from tbe Government to produce a film. 
As sucb, tbere is no control of Government 
in production of films by private producers. 
However, a film, before its public exhibition, 
is required to be certified by the Central 
Board of Film Certification under the 
Ministry of Human Resource Development 
in accordance with the Guideliues issued by 
tbe Government. 

(b) A Statement liven below. 

Statement 

Tbe Government bave taken following 
steps to encourage the film producers for 
producing good and educative films reflect-
ing country·s bistory, art and culture. 

(i) Tbe National Film Development 
Corporation provides loans on concessional 
interest for production of good and educa-
tive films. The Corporation do consider 
advancing loans to producers for producing 
good and educative films reflecting country·s 
history, art and culture as and wben suitable 
scripts are received and tbe same are 
acceptable to the Corporation. 

(ii) The Directorate of Film Festivals 
organises, on behalf of Government of 
India, every year a National Film Festival 
which aims at, inter-alia encouraging tbe 
production of films of aesthetic excellance 
and SOCial relevance. Awards, including 
cash awards, are given at such festivals. 

(iii) Every year the Government selects 
a maximum of 21 feature films and 21 sbort 
films for inclusion in tbe Indian Panorama 
Section of tbe International Film Festival of 
India!Falmotsavs. These films which are 
the best of tbe Indian Cinema are given 
encouragement by entering them in Interna-
tional Film Festivals and Indian Film Weeks 
in other countries and by recommending to 
tbe State Governments and Union Territory 
Administrations tbat films selected for 
inclusion in tbo I ndian Panorama should be 
exempted from payment of entertainment 
tax. 

[EngU.tI.] 

Indemnity Claims under Crop Insuraace 
Scheme 

*261. SHRI C. MADHAV REDDI 

Will tbe Minister of AGRICULTURE be 
pleasod to state : 

(a> the number of indemnity claims 
filed under the crop iosurance scheme during 
tbe year 1985-86; and 

(b) wbetber drougbt and other natural 
calamities in 1985-86 had caused a large 
number of claims ? 

THB MINISTER OF AGRICULTURB 
(DR. G S. DHILLON): (a> The General 
Insurance Corporation of India (OIC) 
received claims for Rs. 101 crore for Kharif, 
1985. Out of these, claims for Rs. 20 
crore were found inadmissible. Durin. Rabl 
1985 .. 86 season G.I.C. has so far received 
claims for Rs. 1.34 crore. 

(b) Extensive drought conditions bad 
t;everely damaged groundout crop in Gujarat, 
Mabarasbtra and Karnataka resulting in 
beavy claims during Kbarif, 1985. 

Copra Procured under Market loter-
YeDtioD Scheme 

*262. PROF. P.l. KURIEN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the quantity of copra procured by 
the National Agricultural Co-operative 
Marketing Federation of India Limited 
(NAFBD) under market intervention scheme; 

(bl whether the scheme had any impact 
on tbe market; if so, the details tbereof; 

(c) whether the scbeme still continues: 
and -

(d) if not, the reasoDS therefor ? 

THE MINISTER OF AGRICULTURB 
(DR. G.S. DHILLON): (a) A tocal 
quantity of 13,296 tonnes of copra has been 
purchased by NAFED upto 25th July, 1986 
under tbe market intervention scbeme in 
Kera)a, Lakshadweep and Andaman and 
Nicobar Islands. 

(b) to (d). The scheme has contributed 
to stabilising prices of copra above the 
indicative price of Rs. 1,200 per quintal of 
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fair average quality in Kerala and Laksha-
dweep where the ruling prices have since 
increased to around Rs. 1,300 per quintat. 
ID Andamao and Nicobar Islands. bowever. 
purchase operations are in progress as the 
market price is yet to stabilise at the indi-
cative price level. 

Rehabilitation of Bonded Labour 

*263. SHRI V. TULSIRAM: Will 
the Minister of LABOUR. be pleased to 
state: 

(aJ whether release and rehabilitation of 
bonded labour in tbe country is one of the 
items of tbe 20 Point Programme; 

(b) whether this programme is being 
implemented in its full spirit; and 

(c) the steps being taken for the 
immediate implementation of the programme 
and to get tbe bonded labour released and 
rehabilitated ? 

THB MINISTBR OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a> Yes, Sir. 

(b) and (c). The responsibility of 
identification and release of bonded labour 
lies with tbe State Governments. The 
Central Government gives a matching 
grant for rebabilitation on a 50;50 basis. 
The rehabilitation subsidy has been increased 
from Rs. 4.000 to Rs. 6,250 per bonded 
labour with effect from 1-2-1986. 

Pact 00 Bio-Fertilizers "itb FAO 

*264. DR. CHINTA MOHAN: Will 
the Mioister of AGRICULTURB be pleased 
to state : 

<a) whether a pact on bio-fertilizers has 
been,entered into with the Food and Agri-
culture Organisation; if so, the details 
thereof; 

(b) tbe specific areas in which the pact 
will help; 

(c) since when research on bio-fertilizers 
bas been loiog 00 in the country and tbe 
number oC scientists in the Indian Council 

of Agricultural Research! Agricultural 
Universities enpged in tbe same; and 

(d) the reasons for sjaDing the pact in 
view of the claims of development and 
breakthrough by the, Indian Council of 
Agricultural Research ? 

THE MINISTER OF AGRICUL TURE 
(DR. G.S. DHILLAN) : (a) and (b). Yes, Sir. 
The Project, at an estimated expenditure of 
US 5772,000, will help in large scale 
production of bio-fertilizers, development of 
ioCrastructure for quality control and 
trainiog of resource personnel. 

(c) Organised research on bio-fertilizers 
in the country bega~ in 1961. About sixty 
scientists in the Indian Council of Agricul-
tural Research and State Agricultural 
Universities are engaged in bio-fertilizers 
research. 

(d) The Indian Council of Agricultural 
Research has developed location and crop 
specific efficient strains oC micro-organisms. 
This project will assist in establishing 
'Culture Banks' of efficient strains and their 
large scale multiplication for use by the 
farmers in the country. 

Revision 01 Cost or Ammonium Sulphate 
Caprolactum Project, Coebio 

2334. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
AGRICULTURE be pleased to state: 

(s) whether estimated cost of setting up 
Ammonium Sulphate Caprolactum Project 
at Cochin by the Fertilizers and Chemicals 
Travaocore Limited bas been revised; 

(b) if so, the details of earlier and 
revised costs; 

(c) the reasons for tbe delay in initiating 
work on the project; and 

(d) whether Union Government bave 
approved the revised estimated cost ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT dF FBRTIUZBRS (SHRI 
K. NATWAR SINGH): <a) and <b). The 
Ammonium Sulphate Caprolactam Project 
being set up at Udyogmandal by the Pertili-
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zen and Chemicals Travancore Limited 
(FACT) is expected to cost Ra. 260.22 crores 
accordinl to the revised cost estimates, 
against Rs. 147.94 crores approved 
originally. 

(c) The project is expected to be com-
pleted by April, 1988 as against July, 1988 
origina1Jyenvisaged. 

(b) Public Investment Board of the 
Government of India bas approved the 
revised cost. 

CompletioD Certificate for New 
Buildings in Delhi 

2335. SHRI MOHANBHAI PATEL: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) wbether Government have issued any 
orders for the issue of completion certificates 
in respect of new buildings constructed in 
industrial areas in Delhi; 

(b) whether Government bave conducted 
any enquiry or reviewed tbe position at any 
time during the last oDe year with a view to 
ensure that the above rules are followed by 
the engineering staff of Delhi Development 
Authority; and 

(c) jf so, tbe result thereof and if not, 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URB~N DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Issue of 
completion certificates in respect of newly 
constructed buildings is governed by the 
provisions of tbe unified building bye-Jaws 
for Union Territory of Delhi, 1983. No 
separate order for issue of completion 
certificate in respect of new buildings con-
structed in industrial areas in Delhi has 
been issued. 

(b) and (c). In view of (a) above, 
question does not arise. However, the Delhi 
Development Authority process tbe cases of 
completion certificates as per tbe provisions 
of building bye-laws and also regularly 
teview /monitor them to assess tbe position. 
During tbe period from June, 1985 to June, 
1986 the DDA issued 305 completion 
~rtificat.1 in respect of industrial buildinas 

in different industrial areas of Delhi. 49 
cases are pending mainly due to DOD-com-
pliance of the requirement. given in the 
compounding fee latter. 

EdDcatioraV. Programmes iD Hill Areas 

2336. PROF~ NARAIN CHAND 
PARASHAJl: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a) whether any steps bave been taken 
to ensure adequate coverage of all the bill 
States/regions by the educational T.V. 
programmes during tbe Seventh Five Year 
Plan; 

(b) whether infrastructure has been 
created for the installation of the necessary 
channels and other infrastructure like 
transmitters, relay centres etc. in these 
States/region, so as to facilitate the coverage 
of tbe entire bill regions by B. T. V.; 

(c) if so, the detaUs thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V.N. GADGIL) : 
(a) to (c). Intbe VII Plan of Doordarshan, 
due provision has been made for setting up, 
in a pbased manner, a number of transmit-
ters of various power output in the hill 
States/regions of the country~ Under tbe 
INSAT scheme, Educational TV (ETV) 
programmes for primary school children are 
telecast by all transmitters in the six States 
of Uttar Pradesh, Bihar, Andbra Pradesh, 
Orissa, Maharasbtra and Gujarat in the 
respective languages. The ETV programmes 
in Hindi are also relayed by aU the transmit-
ters in tbe four other Hindi speaking States 
of Himachal Pradesb, Haryana, Rajasthan 
and Madhya Pradesh. Production of ETV 
programmes is tbe responsibility of the State 
and Central Agencies under the Department 
of Education, Ministry of Human Resource 
Development. The Ministry of Humau 
Resource Development is at present engaged 
in the task of preparina a Programme of 
Action for the implementation of the 
National Policy on EducatioD, 1986. The 
question of coverage (.f hill States/resions 
under ETV proarammea can be deeidcd on!,v 
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after tbe aforesaid Pr081'amme of Action is 
fiaalised. 

(d) Does not arise. 

Mica Research aD' DeveloplDeat 
Centre iD Blbar 

2337. SHR.I RAMASHRAY PR.ASAD 
SINGH: Will tbe Minister of STEEL AND 
MINES be pleased to state : 

(a) whether a Mica Research and 
Development Centre is beiDg set up in Bibar 
tbis year; and 

(b) if so, tbe details tbereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : <a> and (b). The 
Mica Trading Corporation of India has pro-
posed to set up mica Research and Develop-
ment Centre in Bibar. The proposal is includ-
ed in tile Seventh Five Year Plan. The centre 
will develop new process for tbe manufac-
ture of new products; to carry out tbe 
routine testina of mica products; to develop 
new test procedures and product specifica-
tion; to develop Data BBnk on tbe 
properties and different grade of mica. 
However, it is difficult to say tbat it would 
be set up tbis year. 

LiceDces for Steel Maaafacture to 
Large Industrial Houses 

2338. SHRI RAM BHAGAT PASWAN : 
Will tbe Minister of STEEL AND MINES 
be pteased to state : 

(a) wbether Government propose to 
impose a ban on issue of industrial licences 
for manufacturing of steel to large industrial 
bouses; 

(b) whether manufacture of stecd in 
private sector will adversely affect public 
undertak.ings like SAIL; and 

(c) whetber Government will take expert 
view from SAIL in tbe matter '1 

THE MINISTER OF STEEL AND 
MINES (SHRI K..C. PANT) : <a) No. Sir. 

(b) No. Sir. 

(c) While formulating the guidelincs for 
Industries for steel items and recommending 
individual proposals for approval, the 
interests of the public sector undertakinas 
including SAIL arc invariably kept in view. 

Merger of Song and Drama DI.lslon 
with Directorate of Field Publicity 

2339. SURI SO DE RAMAIAH : 
SHRI K.P. UNNIKRISHNAN: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a> whether All India Staff Artists and 
staff of the Song and Drama Division along 
witb National Federation of Information and 
Broadcasting Employees have opposed tbe 
merger of the Directorate of Field Publicity 
and Song and Drama Division; 

(b)' if so, the basis of their demand; 
and 

(c) the steps taken/proposed to discuss 
the proposal of merger with them ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGJL) : 
(a) to (c). Yes. Sir. The All India Staff 
Artists and staff of SODg and Drama 
Division and the National Federation of 
Information and Broadcasting Employees 
have opposed the proposal of merger of the 
Directorate of Field Publicity and Song and 
Drama Division as it inter-alta entails 
reduction in staff. The matter is still under 
con!lideration and no final decision bas been 
taken so far. 

Purchase of Copra by NAFED from 
Nicobar 

2340. SHRI MANORANJAN 
BHAKTA: Will tbe Minister of AGRICUL-
TURE be pleased to state : 

<a> whether NAFED bas entered iDto 
purchase or copra from Nicobar group 
of islands a nd ~rc purcbasiDg the same 
from Car Nicobar, headquarters of 
Nicobar district; if so, the total purchases 
made 10 .[ar; an~ 
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(b) whether NAFBD is buying copra 
from Nancowrie Iroup of islands; if not, 
the reasons thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a> and (b). NAFED, as the 
central nodal agency, purchases copra 
through the designated State agency under 
the market intervention scheme which is 
applicable to the whole of Andaman and 
Nicobar Islands. Under the scheme, local 
cooperative organisations namely tbe ElloD 
Hinengo Limited. Carnicobar and the 
Manula Matbai Limited, Nicowrie are acting 
as agents of tbe NAFED. Upto 25th July, 
1986, a total quantity of 284 tonnes of 
copra has been purchased in the Islands. 

AD~ill8ry Industries in Bokaro 

2341. SHR} SIMON TIGGA: Will 
the Minit;ter of STEEL AND MINES be 
pleased to sta te : 

(a) the Dumber <'f ancillary industries 
around Bokaro Steel Plant; 

(b) the number of ancillary units 
allotted to tbe tribals and the displaced 
persons; 

(c) whether there is any proposal (or 
opening of new ancilJary units in Bokaro 
Steel City; 

(d) if so, by what time; and 

(e) if Dot, tbe reasons therefore? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : <a> There are 
145 small scale units regi~tered with Bokaro 
Steel Plant as on date, out of which 47 
units have been accordc:d ancillary status. 

(b) One ancillary unlt bas been allotted 
to a displaced person. In addition 8 small 
scale units in Bokaro Industrial Area have 
been allotted to tflbal and displaced persons. 

(c) to (e). The responsibility for setting 
up of small scale industrial coits, including 
those which are accorded aneilJary status, in 
the Bokaro Industrial Area rests with tbe 
Bokaro Industrial Area Development 

Authority (BIADA), under the Government 
of Bihar. However, before setting up a new 
unit in the Bokaro Industrial Area, the 
BIADA administration obtains comments of 
Bokaro Steel Plan on the project report of the 
unit with regard to its feasibility in relation 
to demand for the item in the plant. 
Presently, there is no proposal pending with 
Sokaro Steel Plant in this regard. 

Hire Purchase by DDA for Allotment 
of Flats for Retired Government 

Se"ants 

2342. SHRI SRIBALLAV PANI-
GRAHl: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether it is a fact that tbe Delhi 
Development Authority bave recently 
announced a hire purchase scbeme for 
aUotment of flats for retired Government 
servantr.; 

(b) if so, the details thereof; 

(c) whether Government are aware that 
retired Government servants have no means 
to get loans; and 

(d) whether Government propose to 
take sympathetic view in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SING H) : (a) No sucb 
scheme was announced recently. 

(b) Does not arise. 

(c) and (d). Even though tbe retired 
Government Servants are not eligible for 
loans under the House Buildinl Advance 
Rules applicable to Government servants, it 
will Dot be correct to say that tbey have no 
means to get loans. 

ADD Pest Control Project 

2343. DR. B.L. SHAILESH: Will tbe 
Minister of AGRICULTURE be pleased to 
state : 

(a> whether the Asian Development 
Bank has sanctioned Rs. 36 lakhs for pest 
~ontrol project to teat the use of Deem 
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cakes aDd oil for effective control of pests 
affecting rice crop; 

(b) if so, the place at which trails 
would be made; and 

(c) whether any place bas been selected 
in Uttar Pradesh for the purpose; if so, the 
details tbereof and if not, tbe reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT' OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : <a) to (c). 
The Government of India have not posed 
any 'Pest Control Project' for financing by 
the Asian Development Bank. However, 
it is learnt tbat the Asian Development 
Bank bas approved technical assistance to 
International Rice Research institute, 
Philippines for carrying out research on 
botanical pest control which includes use of 
neem products. The details of the project 
of the Bank and tbe extent of likely 
collaboration between tbe International 
Rice Research Institute and India are not 
known. 

Welfare Schemes for Agricultural 
Labourers in Karnataka 

2344. DR. V. VENKATESH: WIll the 
Minister of LABOUR be pleased to 
state : 

(a) thc major welfare schemes so rar 
approved by the Union Government for the 
welfare of agricultural labourers in 
Karnataka Statc during last three years; 

(b) the broad outlines thereof; 

(c) the financial assistance provided to 
tbe States for such schemes; and 

(d) the details of implementation of tbe 
schemes. scheme-wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SA-NGMA): <8> to (d). No major welfare 
scheme bas been approved by the Ministry 
or Labour exclusively for tbe welfare of 
agricultural labourers in Karnataka. How-
ever, there are two Centrally Sponsored 
Plan Schemes. Tbe details of theIe schemes 

may kindly be seen in tbe statement Biven 
below. 

Statement 

Centrally Spon8ored Plan Scheme/or 
Rehabillltltlo" of Bonded Labourer. 

The incidence of Bonded Labour system 
is reported from 12 States. For the 
purpose of rehabilitation of bonded 
labourers a quantum of rehabilitation 
assistance of Rs. 4,000 (increased to Rs. 
6,250 w.e.f. 1.2.86) is given which is shared 
equally (50:50) by the Central and State 
Governments. The sums released to the 
State Government as Central share during 
the last 3 years arc as follows :-

1983-84 

1984·85 

1985-86 

Rs. i! 4.1.4 lakhs. 

Rs. 45.05 lakhs. 

Rs 80.92 lakhs. 

A target of rehabilitation of 6,400 
bonded labourers has been fixed in respect 
of Karnataka State for the year 1986-87. 

Plan Scheme for Organising Rural 
Workers: 

The Centrally Sponsored Plan Scheme 
for organising Rural Workers is formulated 
to organise and educate rural workers by 
appointing honorary organisers at black 
level. The scheme is being implemented by 
the State GovernR'cnts/Union Territories 
and eacb organiser is paid an bonorarium of 
Rs. 200 per month and a fixed conveyance 
allowance of Rs. 50 per month. The 
functions of the honorary organiser briefly 
are to educate workers of their rigbts and 
duties and stress the value of organisation 
to help them to organise themselves into 
co-operatives, trade unions and other form 
of organisations as may be considered 
necessary. 115 posts of organisers have 
been allocated to the State of Karnataka 
upto 1985-86. An assistance of Rs. 1.07,235 
was released to the Government of Karna-
taka during the year 1985-86. 

Wo,.Jd Bank aided Sbeep Development 
for Karnataka 

2345. SHRI NARSING 
SURY AW ANSH) : Will the MiDister of 
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AGRICULTURE be pleased to refer to 
reply given to Un starred Question No. 2026 
on 2 December, 1985 regarding World Bank 
assistance for Karnataka's sheep project and 
state : 

(a) whether project/proposal on Sbeep 
Development in Karnataka seeking World 
Bank assistance bas been examined and 
finalised: 

(b) jf so, tbe details tbereof; and 

(c) if not, the reasons for delay? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): <a) Tbe 
project proposal on Sheep Development in 
Karnataka seeking World Bank assistance 
bas been examined and some comments 
bave been sent to Government of Karnataka 
for tbeir consideration. 

(b) and (c). The final project proposal 
after consideration of tbe comments sent to 
them is awaited from the Government of 
Karnataka. 

Issue of Completion Certiftcate. for 
Factories in Okbla by DeJbl 

Development Authority 

2346. SHRI CHINTAMANI lENA : 
SHRI AMARSINH RATHAWA: 
SHRI MOHANBHAI PATEL: 

Win the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a> the total number of applications 
received for issue of completion certificates 
in respect of factories in Okhla Industrial 
Area (Pbase 1 and II) during the last one 
year; 

(b) the number of cases in which, 
completion certificates have been issued 
rejected and pending with the,. period for 
which they are pending and the reasons 
therefor; 

(c) the number of cases where comple-
tion certificates have been issued and the 
time taken to issue tbe same; 

(d) whether Government have received 
complaints regarding delay in the issue of 
completion certificates by the en&ineerin~ 
staff to Delhi Development Authority; 
and 

(e) if so, the action taken tbereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) 97. 

(b) and (c). While completion certificates 
have been issued in 83 cases, one applica-
tion has been rejected 13 cases are pending 
on account of non-submission of do~uments. 
non-rectification of non-compoundable 
items and non-payment of compounding 
fees. 

The time for issue of completion 
certificates varies from case to case 
depending on the compliance of the party 
in regard to the submission of required 
documents, rectification of non-compounda-
ble elements and depositing of compounding 
fees. 

(d) No, Sir. 

(e) Does not arise. 

AIR aod Doordarsban Facilities for 
Purnea District 

2347. SHRI SYBD SHAHAllUJ)DIN : 
Will the ~tinister of INFORMATION AND 
BRO ADCASTING be pleased to state the 
approved programme for· the expansion of 
rlidio and television facilities for the Purnea 
district during tbe Seventh Five Year 
Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SURI V.N. GADGIL): 
The position in respect of AIR and Door-
darshan is as under :-

AIR 

In the Seventh Five Year Plan, AIR 
have included schemes to set up new radio 
stations with 2 X 3 KW PM transmitter. 
Multipurpose studio, Receiviog .facUities and 
staff quarters at Parnea (Bihar). 
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Doordarlbaa 

Tbe existing 1 K W transmitter at 
Kurseong is likely to be augmented to 
10 KW during the next two months and 
would provide service to parts of Purne. 
district. In the Seventh Plan of Door-
darsban, there is • provision for setting up 
of Low Power Transmitter at Forbesgung 
and High Power Transmitter at Katihaar 
which when commissioned will also provide 
coveralle to large part of Purnea district. 

Aluminium Project in Ratnagiri 

2S49. PROF. MADHU DANDAVATE: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether a proposal was made to the 
Governll'ent in the House that if there was 
aDY difficulty in persuing the plans for the 
public 'Sector Aluminium Project in the 
Ratnagiri district of the backward Konkan 
region of Maharasbtra because of non-
availability' of adequate electric power. tbe 
Government should go in for alumina plant 
that wou1d require less power; 

(b) if so, whether Government have 
examined this proposal; and 

(c) if so, the reaction of Government to 
the new proposal ? 

THE MINISTER OF STATE IN THE 
DEPAREMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) to (c). The 
question ,resumably refers to tbe Proceed-
ings of the House on tbe Lok Sabba Starred 
Question No. 510 asked by Shri Hussain 
Dalwai on the subject of survey of mineral 
deposit.. in Maharashtra on 19-4·1985. In 
response to supplementaries raised by Prof. 
Madbu Danda va teo it was clarified tha t the 
Government will have an open mind if for 
production of alumina the State Government 
or any private party came forward with 
proposal for setting up an Alumina Plant in 
Ratnagiri District. No such proposal has, 
however, been received from the State 
Government. There is also no proposal 
from any private patty with requisite details. 
The implementation of the Ratnagiri Project 
v."81 found uneconomical in view of tbe 
economies. of scale that underwent change 
with tbe development of technolosy in 

aluminium smelters as well as in alumina 
plants. In fact, the position of aluminium 
metal in the international market and tbe 
low level of prevailing prices are not 
conducive for any new venture to be set up 
for aluminium/alumina production. 

Steps to Increase CODsuDiption of 
Coconat 

2350. SHRI K. MOHANDAS : Will 
the Minister of AGRICULTURE be pleased 
to state: 

<a> whether any concrete steps have 
been taken to increase the consumption of 
coconut and its products in non-traditional 
areas in the country; and 

(b) if so, the details thereof and tbe 
result achieved so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRATION (SHRI YOGBNDRA 
MAKWANA): (a) and (b). The notable 
steps taken to increase consumption of 
coconut in non-traditional areas include 
marketing of tender coconuts and production 
of Instant Spray Dried Coconut Milk 
Powder. 

Karnataka State Cooperative Marketing 
Federation launched their scheme of sale of 
tender coconuts in Delhi in May, 1986, 
N AFED bas also sold two truck loads 
of coconut from Karnataka and 
Gujarat. For sale of coconut from Kerala, 
NAFED is examining the feasibility of the 
proposal. 

For manufacture of 2400 tonnes per 
annum of Instant Spray Dried Coconut Milk 
Powder, an industrial undertaking at Tiptur, 
Tumkar District in Karnataka set up by the 
Karnataka State Coir Development Corpo-
ration Ltd.. Bangalore, was registered in 
April 1986. The annual requirement of 
coconut by the unit would be about 3.6 
crore nuts. 

Arrangements are also being made by 
the KerAla State Coconut Development 
Corporation to market tender coconut and 
coconut oil in non-traditional areas. 

An apprenticeship training scheme is in 
operation in Mabarasblra. The scheme 
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envisages training of craftsmen, production 
of craft items out of coconut shell, organi-
sation of exhibitions etc. The scheme was 
sanctioned in 1979-80 and upto 1984-85, a 
total expenditure of Rs. 2.07 lakbs bas been 
incurred; and 70 craftsmen bave received 
trainina. 

Development of Fisheries in West DeDgal 

2351. SHRI SANAT. KUMAR 
MANDAL: Will the Minister of AGRI-
CULTURE be pleased to state the details of 
technical and/or financial assistance proposed 
to be rendered to West Sengal for the 
development of fbheries in the State during 
tbe Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA) : During VII Five Year Plan 
an outlay of Rs. 61.75 crores bas been 
approved by Planning Commission for 
various fisberies development schemes in 
West Bengal. Under the World Bank 
assisted Inland Fisheries Project, 15 Fish 
Farmers Development Agencies (FFDA) 
have been sanctioned in West Bengal. For 
implementation of the scheme an amount of . 
Rs. 82.60 lakhs was released to tbe Govern-
ment of West Bengal during 1985-86 as 
Central share. A training Centre to train 
extension staff of FFDA has been set up 
under this programme. During 1985 ... 86 
under the Centrally Sponsored Scheme for 
provision of landing and berthing facilities 
an amount of Rs. 38. t 2 lakhs has been 
released to Government of West Bengal. An 
amount of Rs. 7.60 lakhs will be released 
for the development of Brackish Water Fish 
Farm depending upon tbe pbysical and 
financial progress of work. Government of 
India will provide technical assistance to 
Government of West Bengal for conducting 
detailed engineering surv-:y and economic 
investigations for locating suitable areas for 
development of Brackish' Water Fisb farm. 
An amount of Rs. 2.25 lakbs was released 
as central Government sbare for the Group 
Accident Insurance for Active fishermen 
during 1985-86 and this assistance will be 
continued during VII Plan. Assistance will 
also be provided for welfare schemes in 
West Bengal under the National Welfare 
Fund for fishermen during VII Plan. 

[Tranllat/on] 

Indira Gandbi Housi.,g Scheme in 
Vrbaa Areas 

2352. SHRt ZAINUL BASHER: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whetber Government are considering 
to start any housing scheme for the urban 
areas on the lines of Indira Gandhi Housing 
Scbeme proposed to be started for rural 
areas; and 

(b) if so, tbe details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) and (b). 
Indira Gandhi Avas Yojana for rural areas 
is already under operation. For urban areas 
three housing schemes for difi"erf'nt income 
groups viz. Ec('oomicaIly Weaker Sections 
(EWS), Low Income Group (LIG) and 
Middle Income Group (MIG) are already 
under operation witb special emphasis on 
meeting the needs of the Economically 
weaker sections and no new scheme is 
envisaged at present. 

[English] 

Trials by Agricultural Research Depart-
ment to Control White Fly 

2353. SHRI C. SAMBU : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) wbether Agricultural Research 
Department have conducted any trials to 
control white fly by using cbemicals; and 

(b) if so, the action taken to supply 
sucb chemicals to the cotton growing farmers 
of Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes Sir. Indian Council 
of Agricultural Research and Agricultural 
Universities in cotton growing states have 
conducted detailed insecticidal trials against 
white fly. 
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(b) Among the effective chemicals, 
Monocrotophbs, Phosalone, EtbioD and 
Endosulfan are available in enough quantity 
in the country including Andhra Pradesh. 
The At:ephate bas recently been registered. 
The registration of another effective insecti. 
cide namely, Triazophos is under considera-
tion of the Central Insecticide Registration 
Committee. 

Financial Assistance to Karnataka for 
Urban Development 

2354. SHR) H. B. PATIL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

<a> whether Government of Karnataka 
have approached Union Government for 
giving some more financial assistance for 
urbanisation programme; and 

(b) if so, the action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a> Yes, Sir. 

(b) The Government of Karnataka were 
informed that it would not be possible to 
provide special Central assistance for the 
development of Bangalore. However, the 
Ministry is separately examining the 
possibility of procuring World Bank assis-
tance to tbe Cauvery Water Supply Scheme 
(stage 111). HUDCO assistance was also 
available for housing schemes which could 
be utilised in Bangalore. 

Shifting of Central Government Offices 
from KeraJa 

2355. SHRI SURBSH KURUP: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state: 

<a) the particulars of tbe Union Govern-
ment offices shifted out of Kerala during tbe 
last three years; and 

(b) the reaSODS thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a) and (b). 
Ministries/Departments/Offices of tbe 

Government of India are not required to 
intimate tbe Ministry of Urbap Development 
particulars of tbeir offices while shifting out 
of Kerala, Requisite details are being 
collected and will be laid on the Table of 
the House. 

Production of Documentary Film 
on Arnos Padri . 

2356. SHRI P.A. ANTONY: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whetber Union Government have 
received any representation from Govern-
ment of Kefala regarding making of a 
documentary film on Arnos Padri (Father 
Aroos); and 

(b) if so, the steps taken in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(8) and (b). Films Division have received 
a request from the Government of Kera1a 
to consider tbe possibility of producing a 
documentary film on the life and work of 
Reverend Arnos. The matter is under 
correspondence with the Government of 
Kerala. 

Allotment of Flats in MIG Category ander 
New Pattern Scheme, 1979 

2358. SHRl KAMLA PRASAD 
SING H: Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) how many people were registered 
under New Pattern Scheme, 1979 for allot-
ment of flats in MIG category; 

(b) how many of tbem have been given 
physical possession of the flats by now and 
bow many aro still to be aUotted; and 

(c) by when aU tbe people registered 
would be physically handed over fiats in this 
category? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a) 47,521. 

(b) 9,80. have been allotted MIG Oats 
wbile the remaining 37,720 are yet to be 
allotted. 
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(c) No fixed time schedule for allotment 
to tbe remaining registrants can be given at 
tbis stage. 

Steps to Stabilise Prices of Coconut 

2359. PROP. K.V. THOMAS : Will 
the Minister of AGRICULTURE be pleased 
to state: 

<a> the steps to stabilise tbe price of 
coconut; 

(b) how much amount is spent by 
NABARD for the purchase of copra; and 

(c) the steps taken to export copra and 
coconut oil ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The price of coconut is 
traditionally hnked to the price of copra. 
The market intervention scheme for copra is 
a major step in the direction of stabilising 
the prices of copra to the benefit of coconut 
growers. 

<b) NABARD is a refinancing 
institution. It does not directly provide 
financing. I t, however, sanctions credi t 
limit to State Cooperative Banks for making 
financial accommodation available for 
marketing including purchase of copra by 
cooperative marketing societies. 

(c) Presently, export of copra/ coconut 
oil is not permissible. 

Production of Pulses in Karnataka 

2360. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will tbe 
Minister of AGRJCULTURE be pJeased to 
state : 

(a) the production of pulses in Karna-
taka during the last three years, year-wise; 

(b) whether Government bave taken 
steps to increase tbe production of pulses in 
Karnataka; and 

(c) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE AND 

COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The production of 
pulses in Karnataka during the last 3 years 
is as below: 

Year 

1983-84 

1984-85 

1985-86 

Production 
(Lath Tonnes) 

6.2 

4.6 

4.3 (Anticipated) 

(b) and (c). The Government of India 
have sponsored a National Pulses Develop-
ment Project in major States including 
Karnataka from 1986-87 to increase the 
production of pulses in the country. An 
amount of Rs. 65.23 lakhs has been 
sanctioned to Karnataka on various compo-
nents of this programme including minikit 
distribution~ block demonstrations, adaptive 
trials, training, etc. Central share in this 
programme is of the order of Rs. 
35.68 lakhs. 

Co~erage to Religious FUDctions in 
T.V. News Bulletin 

2361. SHRI HANNAN MOLLAH : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the time given by Doordarshan for 
coverage to religious functions as news item 
during the last six months; and 

(b) the percentage of time spent for the 
purpose out of the total time allotted for tbe 
news coverage ? 

THB MINISTBR OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) and (b). Tbe information is being 
collected and will be placed on the Table of 
the House in due course. 

Use of Alteruate Sources of Sugar 

2362. SHRI P.R. KUMARAMANGA 
LAM: Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government have considereJ 
tbe usc of alternate aourccs of aupr, bcaid .. 
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sugarcane, such as beet-root, for manu-
facture of sugar; 

(b) whether sugar is at present made 
from sugarcane only; 

(c) whetber any comparative trials have 
been carried out on tbe economics of beet-
root and sugarcane; and 

(d) if so, the result tbereof 1 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

(b) No, Sir. Sugar in the country is 
made from sugarcane and sugar beet. 

(c) Yes, Sir. 

(d) Studies conducted at Sriganganagar 
on the economics of sugar beet and sugarcane 
revealed tbat the return on one rupee invest-
ment on sugarbeet is Rs. 1.5 as compared to 
Rs. 1.39 for plant crop of sugarcane and 
Rs. 1.95 for ratoon crop of sugarcane. 
Commercial cultivation of sugarbeet could 
not be extended beyond Sriganganagar area 
because the sugarbeet processing facihties 
are not available in tbe sugar factories zones 
where there is scope for growing sugarbeet. 

Financial Allocatio D to leAR Units 
in Kerala 

2363. SHRI T. BASHEER : Will the 
MlDister of AGRICULTURE be pleased to 
state: 

(a) the number of. units of Indian 
Council of Agricultural Research in K:rala; 
and 

(b) the financial allocation rna de to 
these units and tbe nature of activities 
undertaken by them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA) : (a) The lndian Council of 
Agricultural Research directly administers 
four ICAR Institutes and 6 Regional/sub-
stations of leAR Institutes located in Kerala 
State. Besides these it provides aid to 41 

AU India Coordinated project centres. 29 
ad·hoc research scbemes, 7 5ub-projects of 
the National Agricultural Research Project, 
4 Krisbi Vigyan Kendras, 4 Operational 
Research Projects, I national demonstration 
centre and 6 lab-to-Iaod centres locattd in 
the State. Besides this, the Kerala Alri-
cultural University bas been provided 
development assIstance to strengthen its 
educational and research capabilities. 

(b) The proposed financial allocation 
for these units during 7th Plan is given in 
the Statement I and the nature of activities 
in the Statement II given below. 

Statement I 

Propoled Financial Allocation du~;ng 
VJllh Plan to Units administered and 

aided b 1 J.C. A R. in Kerala. 

Name of leAR Units/ 
aided Projects 

Propolied Allo-
cation during 

VII Plan 
(1985-90) 

(Rs in lakhs) 

1 

* Central Marine Fisheries 
Research Institute, Cochin 

* Central 
Fisheries 
Cocbin 

Institute of 
Technology, 

* Central 
Research 

Tuber Crops 
Institute, 

Trivandrum 

* Central Plantation Crops 
Research Institute, Kasar-
god (including National 
Research Centre) 

Regional/Sub-Stations of 
Sugarcane Breeding Insti-
tute and National Bureau 
of Plant Genetic Re-
sources 

All I lldia Coordinated 
Research Project Centres 

National Agricultural 
Researcb Project 

2 

2477.58 

1060.00 

451.00 

1850.00 

6.60 

307.30 

442.41\·· 
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1 

Operational Research Project 

Krishi Vigyan Kendras 

2 

39.27 

104.82 

1 

Lab-to-Land Programme 
Centres 

2 

4.78 

National Demonstration 7 33 
58.58 Centres Continuing Ad-hoc Schemes 

* Includes provision for Regional and Sub-Stations also. 
** Based on allocation for VI Plan. 

Name of the Institute/ 
Project 

1 

1. Central 
Fisheries 
Cochin 

Institute of 
Technology 

2. Central Marine Fisheries 
Research Institute, Cocbin 

3. Central Plantation Crops 
Research Institute. 
Kasargod 

4. Central Tuber 
Research 
Trivandrum 

Crops 
Instifute, 

Statement-II 

Nature of Activities Undertaken 

2 

The Institute and its regional/sub-stations conduct 
research for improvement of indigenous craft and gear, 
develop suitable designs, of craft and gear, develop 
technologies for handling, proce4\sin8, preservation, 
product development, quality control, packaging and 
transportation of fish and fishery products and candud 
transfer of tecbnology and training programme in 
fisheries technology. 

The Institute and its regional/sub-stations conduct 
research f(lr assessing and monitoring the exploited 
under exploited and unexploited marine fishery resources, 
study fluctuation in marine fis!leries resource landings in 
relation to environment, develop suitable mariculture 
technologies for finfish and sbell-fish and conduct transfer 
of tecbnology and post-graduate and specialised short-
term training prolramme. 

Tbe Institute and its regional/sub-stations carry out basic 
and applied researcb on a national basis in respect of 
plantation crops such as coconut, arec:anut, oil palm and 
cocoa and cropping systems of these crops. I t also 
serves as a clearing bouse for all technical information in 
respect of the above crops and maintains tbeir germ-
plasm. 

The Institute and its regional/sub-stations carries out 
basic aod applied researcb on a national basis in respect 
of sweet potato, colocasia etc. It maintains germplasm 
of these crops and coordinates tbe work on tbese crops 
besides serving as a clearing bouse for aU tecbDi~l 
information on these crops. 



1 

5. Regional sub-stations of 
Sugarcane Breeding Insti-
tute at Cannanore and of 
Nationai Bureau of Plant 
Genetic Resources at 
Tricbur 

6. All I ndia Coordinated 
R.esearch Project (AICRP) 
Centres 

7. National Agricultural 
R.esearch Project. 

8. Operational 
Projects 

Research 

9. Krish; Vigyan Kendras 

10. National Demonstration 
Centres 

11. Lab-lo-Land Prolramme 
Centres 

12. Ad-lloc researcb scheme 

AUGUST 4. 1986 

2 

The regional and substations of the leAR Institutes 
located in Kerala carry out research on a regional basjs 
in support of the mandate of the main institutes e.g. 
relating to sugarcane in respect of Sugarcane Breeding 
Institute and relatina to plant introduction and germ 
plasm collection in respect of National Bureau of Plant 
Genetic Resources. 

The AICRP Centres carry out adaptive researcb and 
evaluation of tecbnology developed by research institutes 
in the subject matter of the project throuab multilocation 
testing. 

The project aims at strengthening the regional research 
capabilities of the agricultural universities. In this case 
it proposes to strength"n the regional research stations of 
the Kerala Agricultural University. 

Operational Research Projects are the projects through 
which the new technologies developed by the scientists 
are tested, verified and demonstrated on a larger scale. 
Fhe aim is to develop the production technology for the 
farming community. The Operational Research Projects 
study various types of constraints involved in the transfer 
of technologies and provide feed back to tbe research 
system. 

These are training institutions which provide training to 
small and marginal farmers, rural )outbs, rural women 
and school drop-outs. The areas of tralDing include 
crop husbandry, animal husbandry, horticulture. fisheries 
etc. The approach followed is "teaching by doing" and 
learn ins by doing. 

Tbese projects aim at proving the genetic production 
potentiality of the new varieties of major crops and also 
allied package of practices. A team of SMS~ crganise 
100 demonstrations in a district per year and encourage 
farmers to adopt new technologies. The demonstrations 
include technologies of multiple-cropping reclamation of 
alkali and acid soils and cultivation of better crops on 
rainred lands including oilseeds and pulses. 

Launched in 1979 as a part of leAR Golden Jubilee 
Celebrations, tbe project aims at transferring relevant 
low-cost technologies to small and marginal farmers and 
landless agricultural labourers. The scientists of SAUs 
ICAR. Institutes and selected voluntary organisation adopt 
such families and recommand/demonstrate appropriate 
technoloaies for raising production, employment and 
income. 

Under tbese scbemes, assistance is provided to carry out 
research on location specific problems of emergent nature 
on a short term basis. 
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Com.lliloaini of T.V. Relay Centre 
at PJ'oddatur 

2364. SHRI D.N. REDDY : Will tbe 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government are aware tbat 
the T.V. relay centre at Proddatur in 
Cuddapah district has been ready for 
commissioning for the last two months; 
and 

(b) if so, the reasons for delay in 
commissoning ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b). The TV transmitter at 
Prodattur was under lest for some time. It 
was commissioned into service on lst 
August, 1986. 

Centrally Sponsored Scheme on Fodder 

2365. SHRI HARIHAR SOREN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government are aware of 
the severe scarcity of fodder in many 
States; 

(b) if so, whether Government are 
implementing any Centrally Sponsored 
Scheme for tbe cultivation of fodder in tbose 
States; and 

(c) the steps taken to supply adequate 
fodder to those Slates to remove the cattle 
feed scarcity? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) <a) Some 
States have reported shortage of fodder in 
the drought atfected areas. 

(b> There is no Centrally sponsored 
scheme for cUltivation of fodder. However, 
in order to supplement the efforts of the 
States in achieving quick transfer of techno-
)OIY, particularly in respect of new higb 
yielding varieties of fooder crops, the 
Government of India established 7 Resional 

Stations for Forale Production and 
Demonstration under different aaro-climatic 
conditions durin, 4th Five Year Plan at 
Hissar (Daryana). Kalyani (Welt Benaal). 
Suratgarh (Rajasthan), Dhamrod-Dow 
shifted to Gandhinasar (Gujarat), Avadi 
(Tamil Nadu) , Mamidipalli (ADdbra 
Pradesh) and Sbebama (Jammu and 
Kashmir). A Fodder Seed Production 
Farm was a)sQ established at Hessarlhatta 
near Bangalore (Karnataka) during the 6th 
Five Year Plan. Both these scbemes are 
centrally administered. The ReaionaJ 
Stations and Fodder Seed Farm Produce 
about 3800 quintals of fodder seed of bigb 
yielding varieties annually. Tbe Regional 
Stations are also conductiog fodder minikit 
and regular demonstrations 00 tbe farmers' 
fields for popularisiog newly developed 
varities of fodder crops and tecbniques of 
production as perfected by tbe research 
institutions. 

(c) The Central Government have 
requested the Governments of fodder I 
surplus State to make avaiJable fodder to 
the States experiencing shortage of fodder. 
The drought affected States have also been 
advised to make arrangements for 
transporting the fodder from sur]ups areas. 
The Government of India extend Central 
assistance for meeting full cost for traDsport-
ing fodder to tbe deficit areas. 

India. worker.~~~,~ In Gnlf 
Countries ren ere Jobin. 

2366. SURI RANJIT 
GAEKWAD : Will the 
LABOUR be pleased to state: 

SINGH 
Minister of 

(a> whether attention of Government 
has been drawn to a report that a Jarae 
number of Indian workers employed in tbe 
Gulf countries in various capacities for the 
last over two years are stranded havinl 
been rendered jobless; 

(b) whetber some of these workers are 
not paid their dues salary by their 
employers; 

(c) whether incidents of suicides by 
these frustrated and unemployed IDdian 
workers are OD tbe increase in Gulf 
countries, especially In Kuwahi 
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(d) whether these Indian workers, out of 
frustration have taken to illegal activities , . 
and a larac number of them are undergOing 
imprisonment in jails for various offences; 
and 

(e) if so, the raction of Government 
thereto ., 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRf P.V. 
SANGMA) : <a> No, Sir. 

(b) to (e). Does not arise. 

ContributioD to Labour Welfare Fund 
by mine owners in Orissa 

2\67. SHRI NITYANANDA MISRA: 
Will the Minister of LABOUR be pleased 
to state: 

<a) the contribution made by the mine 
owners in Orissa to the Labour Welfare 
Fund during the last tbree years, year-
wise; 

Iron Ore Manganoss Ore and 
Cbrome Ore Mines Labour 
Welfare Fund 

Limestone and Dolomite Mines 
Labour Welfare Fund 

.upto Feb., 1986. 

(b) tbe details of expenditure incurred 
during each of tbe last tbree years and the 
broad· details of the welfare activities 
undertaken in Orissa and the number of 
workers benefited as a result thereof: 

(c) the nature of diseases tbat affect the 
mine workers and the facilities avaiJable for 
tbeir treatment; and 

(d) tbe nature of treatment available 
and per year mortality rate during the Jast 
three years, year-wise ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SURI P.A. 
SANGMA) : (a) There is no contribution by 
Mine owners as sucb. Cess is collected on 
iron are, manganese are. chrome ore, 
Jimestone ore and dolomite ore towards tbe 
Jron are, Manganese Ore and Chrome Ore 
Mines Labour Welfare Fund and Limestone 
Dolomite Mine Labour Welfare Fund. The 
cess collection for the Bhubaneswar resion is 
as under: 

(Rs. in lakhs) 

1983·84 1984-85 1985-86* 

65.83 35.81 28.55 

9.10 9.25 7.98 

(b) to (d). The expenditure incurred on activities organised under the welfare funds '* 
for miners in Bbubaneswar rcaion are as under: 

(RI. in lakhs) 

1983,,84 1984-85 1985·86 

Health 12.80 59.53 30.41 
Education 4.06 6.95 7.26 

Recreation 1.38 2.39 2.85 
BOUlinl S.05 10.39 12.30 
Water Supply 43.49 26.44 



Broad activities in Orissa include a SO 
bedded Hospital with medical/surlical 
facilities at loda and 9 dispensaries at Birmi-
trapahar, Barbil, Badampur, Ourada, Jaruri, 
NuasaoD, Njshakhal, Tonka, and Siljora. 
10 addition there are schemes for reservation 
of beds in T .B. Hospitals, etc. 

Scholarsbips are being distributed to 
wards of miners. The number of beneficiaries 
in the Bhubaneswar region were 619 in 
1983-84, 636 in 1984-85, and 484 in 1985-
86. 

Information about nature of diseases 
of mine workers and mortality rate is not 
maintained in the M mislry. 

Recording of Mahatma Gandhi's 
Prartbana Sabba 

2368. SHRI ZULFIQUAR ALl KHAN: 
Will tbe ~Imister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether All India Radio or its 
Archives have a recording of Mahatma 
Gandhi Prarthana Sabha held in Delhi on 
29 October. 1947; 

(b) if so, whether (his particular 
recordmg is availabJe to tbe public; and 

(c) if not, the reasons therefor '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a) Yes, Sir. 

(b) and (c). The tegardings available in 
the Archives are primarily meant for 
broadcast purposes. However t they could 
be made available to interested scholars 
subject to the prescribed procedure beinl 
followed. 

Excavation of Gold from Cbiaarganta 
Gold Mine. 

2369. SHRIMATI N.P. JHANSI 
LAKSHMI : Win the Minister of STEEL 
AND MINES be pleased to state : 

(a) the details of excavation of Gold 
from Cbigargunta gold mines in Kuppam, 
Cbittoor district. ADdhra Pradesh; 

( b) whether preference is given to local 
people in recruitments made for tbe clerical 
and higher posts; and 

Cc) if so. the details tbereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) Exploratory 
mining is being done by Minera) Exploration 
Corporation at Chigargunta, Chittoor district, 
Andhra Pradesh, primarily to establish gold 
deposits in that area. Some production of 
gold are which is iDcidental to sucb 
exploratory mining is processed by Dbarat 
Gold Mines at KoJar Gold Fields. During 
1985-86. 24.34 Kgs. of gold was recovered 
from such processing. 

(b) For clerical and higber posts, recruit-
ments is done )ly Mineral Exploration 
Corporation Ltd. centrally and not at the 
site where exploration work is carried 
out. 

(c) Does not arise. 

Programmes Telecast on SUDd., 

2370. SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state: 

{a> the number of programmes for 
children telecast on Sundays; and 

(b) the details thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b). Doordarshan is telecasting tbree 
serial programmes of Children's interest. 
The details are given below :-

l i) Famous Pive: Serial in Enllish based 
on Enit DJyton's works 
of the same title. 

(Ii) Vikram Aur Baital/Dada Dadi XI 
KabaDi : Serial in Hindi. 

(Iii) Kachi Dlloop: Serial in Hindi. 

Droutht in Tamil Nadu 

2371. SHRI S. SINGARAV ADIVEL : 
Will tbe Minister of AGRICULTURE be 
pleasod to state : 
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(8) Vtbetber Union Government are 
aware that 12 districts of Tamil Nadu have 
been declared as drought affected by 
Government of Tamil Nadu; 

(b) whether there is a demand from 
some other districts aJso to tbis effect; 

(c) whether State Government have sent 
a memorandum fo Union Government on 
tbe drought situation; and 

(d) if so, the steps Government propose 
to take to ass ist the Sta te in overcoming the 
situation '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRl 
YOGENORA MAKWANA) : (a) In the 
Memorandum submitted by Government of 
Tamil Nadu seeking centra1 assistance for 
drought relief measures, the State Govern-
ment have reported that 18 districts have 
been affected by drought. 

(b) It is for the State Government to 
declare a district as affected by drought. 

(c) and {d}. The State Governblent 
have submitted a Memorandum on 25th 
July, 1986 seeking central assistance for 
drouaht relief which is under consideration. 

Area under Soyabean Cultivation 

2372. SHRI PRATAP BHANU 
SHARMA: Will the Minister of AGRI-
CUL TURB be pleased to state : 

<a> the total area under Soya bean 
cultivation in different States during tbe 
current year; 

(b) whether Government considering 
tbat the capacity of soya-processing plants 
already set up in the country is sufficient; 
and 

(c) if not, tbe steps being taken to 
increase the soya-processing capacity? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURB AND 
COOPBRATIO~ (SHRI YOGENDRA 
MAK.. W ANA) : (a) Tbe provisional 
OIUJDatcl of tbe total area under soyabean 

cultivation in different States during tbe 
crop year 1985-86 are as under !-

State 

Madhya Pradesh 

Uttar Pradesh 

Rajastban 

Others 

Total An-India 

Area (lakh bectares) 
(ptavisional) 

10.47 

2.07 

0.43 

0.18 

13.15 

(b) and (c). Licence for setting up 
soyabean processing facilities are granted 
after taking into consideration tbe assured 
availability of raw material and having 
regard to the type of facilities sought to be 
built. Government considers the existing 
licensed capacity of soyabean processing 
units in the country tO'be adequate, 

Allotment of Flats by DDA to Retired 
Government Sensnls 

2373. SHRI SOMlIBHAI DAMOR: 
Will the Minister of URBAN DEVELOP· 
MENT be pleased to state : 

<a> the number of persons category-
wise registered with the DDA under the 
Retired/Retiring Persons Scheme 1985 for 
allotment of 8ats; 

(b) the number of retired persons who 
have to vacate the Government accommoda-
tion allotted by tbe Directorate of Estates 
OD tbeir retirement and have been allotted 
Oats under tbe scheme in 1985; 

(c) tbe number of persons wbo bave 
not been allotted flats and tbe reasons 
tberefor, and tbe policy decision taken, if 
any, to allot fiats to these persons On 
priority basis; and 

(d) whether any instruction have been 
issued or are likely to be issued to tbe 
Directorate of Estates to not to evj~t those 
retired Government servants baviDI Govern-
ment re~jdeotial accommodatioD, wbo are 
reaistercd with the DDA for allotment of 
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ftats but bave not beon allotted tbe flats so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The Dumber 
of persons registered category-wise with 
tbe DDA under the scbeme is liven 
below:-

MIG 2695 

LIG 1396 

Janata 279 

Total 4370 

(b) and (c). No flats has so rar been 
allotted to any of the registrants in this 
scheme since the scheme was announced 
only recently and they will have to wait till 
flats become available. 

(d) No Sir. 

Working of Cooperative Group Housing 
Societies In Delbi 

2374. SHRt KAMAL CHAUDHARY: 
Wdl the Minister of URBAN DEVELOP-
MENT be pleased to stale: 

(a) the number of cooperative group 
housinl societies registered with the 
Registrar of Cooperative Societies, Delhi; 

(b) whether complaints have been 
received against tbe group housing societi~s 

which have not held elections according to 
amended Rule 62 of Delhi Cooperative 
Societies .. Rules 1973 for more than three 
years upto 30 June. 1986; 

(c) if so, tbe particu1ars of sucb societies 
and tbe action taken in this regard; 

(d) whether there are societies which 
have not held annual general meetings 
during the last tbre~ years i.e. 1984, 1985 
and 1986; and 

(e) if so, the particulars tbereof and the 
action taken or proposed to be taken in 
this regard ? 

THE MINISTER OF STATE IN THB 
MINISTR.Y Qf URBAN DEVBLOPMt!NT 

(SHRI DALBIR SINGH): Ca> to (e). The 
information is beiDg collected and will be 
laid on the Table of the Sabba. 

(TrandatiBn) 

Malprartiees in Implementation of IRDP 

2375. SHRI KALI PRASAD PANDEY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) wbetber it is a fact tbat complaints 
bad been received regarding malpractices/ 
corruption in tbe implementatioD of 
Integrated Rural Development Programme 
in several districts of Bibar and Government 
have instituted an enquiry into them; 

(b) if so. tbe areas about whicb com-
p1aints bave been received, tbe name of the 
investigating agency and the progress made 
in tbe enquiry so far; and 

(c) whether Government received such 
complaints from other States also? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND Y ADA V) : (a) 
and (b). A few complaints were received 
regarding various types of malpractices by 
programme and bank officials like supply of 
sub-standard assets, over pricing of items, 
demand for illegal gratification etc. in 
Darbhallga, Mongbyr, Giridib, Nalanda and 
Begusarai districts etc. An these were sent 
to the State Gover,1ment of Bibar for 
inve'Otigation and necessary action. Ylhile 
some complaints were not substantiated, in 
some cases action was taken against tbe 
concerned officials. 

A major pending complaint relates to 
bungling by banks, traders and officials ill 
tbe supply of boring equipment and pumps 
in the State of Bihar speciaJly in Darbbanla 
district The enquiry report received from 
tbe Government of Bihar was sent to the 
Ministry of Finance for action as far as 
banks were concerned. The matter bas been 
investigated by the Ministry of Finance. The 
Central Bank of India bas accorded sanction 
for prosecution of six officials nam~d in tbe 
C. B.I. R.eport. The C.B I. Report has also 
recommended prosecution of nine outsiders. 
As res.rd, action a~aiDst tbe State oQjci.ts. 
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the State Govelnment of Bihar is Bettini 
further enquiry conducted by their vigilance 
department so as to fix the responsibility 
and initiate action against tbe concerned 
officials. 

(c) Some occasional complaints are 
there. Wherever sp:cific complaints are 
received, these arc referred to tbe concerned 
State Government for enquiry and necessary 
action. 

[English) FACi 
ExpaosloD orB 

2376. SHRI K. KUNJAMBU: Will 
the Minister of AGRICULTURE be pleased 
to state: 

<a> whether Union Government have 
received any detailed proposal from Govern-
ment of Kerala for expansion of the 
fertilizers and Chemical$ (Tranvncore) 
Limited; 

(b) if so, tbe details tbereof; and 

(c) tbe time schedule, if any, in respect 
of expansion ? 

THE MINISTER OT STATE IN THE 
DEPARTMENT OF FERTiLIZERS (SURf 
K. NATWAR SINGH): (a) No, Sir. 

(b) and (c). Do not arise. 

Amount Distributed under Anti·Poyerty 
Programmes 

2377. SaRI VIRDHI CHANDER. 
JAIN: win the Minister of AGRICUL-
TURE be pleased to state : 

(a) the total amount of loans disbursed 
in Rajasthan during 1984-85 and 1985-86 
under various anti-poverty programmes; 

(b) tbe percentage of the beneficiaries 
who have been benefited; and 

(c) tbe tarlet fot 1986-87 and tbe 
amount loing to be distributed? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DF.VELOP· 
M~NT (SURI R.AMANANO Y ADA V) : <8> 

The InteBrated Rural Development Prolramme 
(IRDP) is the major anti-poverty pro-
gramme financed through a combination of 
subsidies and institutional credit. The total 
amount of loan disbursed in ltajastban under 
IRDP during 1984-85 and 1985-86 was 
Rs. 2905.50 lakhs and Rs. 2943.63 lakhs 
respectively. 

(b) The achievements in terms of number 
of beneficiaries assisted under IRDP in 
Rajasthan were 112.28% of tbe target in 
1984-85 and 169.28% of the target in 
1985-86. 

(c) The physical target under IRDP in 
Rajasthan during 1986-87 is to provide 
assistance to 1,48,500 families. The total 
amount of loan to be disbursed under the 
programme during the year is estimated to 
be Rs. 4037.66 lakhs. 

Drinking Water Supply Schemes of 
RaJastban 

2379. SHR) RAM SINGH Y ADA V : 
Will the Minister of AGRICULTURE be 
pleased to ~tate : 

(a) tbe number of scbemes pending with 
Union Government regarding Accelerated 
Drinking Water Supply Scheme from 
Rajastban State; 

(b) whetber the schemes under 
Accelerated Drinking Water Supply Scbeme 
bad been forwarded after processing by 
Government of Rajastba-n regarding areas of 
Alwar and Bharatpur di~tricts wbich come 
10 the area of National Capital Region; 
and 

(c) if so. the steps Union Government 
have taken or propose to take to expedite 
tbe schemes for quick and timely implemen-
tation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND YADAV) : (a) 
Schemes amounting to Rs. 32 crores were 
submitted by the Government of Rajasthan 
on 11.7.1986. These are being examined by 
the Department of Rural Development. 

(b) The schemes submitted by tbe State 
GovcrqmeDt dC? pot eODtain ICb~eI relatiDf 
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to AI",ar and Bharatpur districts. Bharalpur 
district does not faU under the National 
Capital Region (NCR). Six tehsns of the 
Alwar district are covered under the NCR. 
No State Government proposal for drinking 
water -;upply relating to these six tehsils of 
Alwar district is under consideration of tbe 
National Capital Region Planning Board. 

(c) Formulation and implementation of 
rural water supply scbemes is the responsi-
bility of the State Governments. The Union 
Government only supplements the efforts of 
the States by providing financial assistance 
onder the Accelerated Rural Water Supply 
Programme. Schemes submitted by the 
Government of Rajastban are being 
examined and technica I clearance would be 
accorded at tbe earliest. 

Funds sanctioned onder Poverty 
Alleviation Programmes to 

West Bengal 

2380. SHRI ATISH CHANDRA 
SINHA: Will tbe Minister of AGRICUL-
TURE be pleased to state : 

<a> the amount of money sanctioned by 
Union Government for West Bengal under 
the different poverty alleviation programmes 
ltke IRDP, RLEGP, NREP during the last 
one and a half years; 

(b) bow do tbe figures compare with 
those sanctioned during 1982-83 and 1983-
84; and 

(c) tbe number of people in West 
Bengal who bave come above tbe poverty 
line during the last one and balf years as a 
result of tbe above schemes ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF R1JRAL DEVELOP-
MENT (SURJ RAMANAND YADAV): 
(a) and (b). The amouot of mODey 
sanctioned by the Union Government for 
West Bengal under IRDP, RLEGP and 
NREP during 1985-86 and 1986-87 and tbe 
corresponding amount sanctioned during 
1982-83 and 1983-84 is givon iD the 
statement given below. 

(cl IRDP is the major Rul'iI) Develop-
ment Programme with tbe main objective of 
raising the tatget group families above the 
poverty line. 301449 families received 
assistance under IRDP in West Bengal 
during the Seventh Plan upto May. 1986. 
However, bringing tbe families above tbe 
poverty line is a gradual and continuing 
process and it will take time before tbe 
impact of the programme on beneficiary 
families can be assessed. 

Statement 

Stat"ment showing the amount of money allo~ated by Union Gov"rnment to ""est Bengal 
under lRDP, RLEGP & NREP 

IRDP 

RLEGP 

NREP 

----
1985-86 

----
1701.64 

35'\3.53 

1774.00 

1986-87 
- ------

2000.51 

3137.00 

1732.00 

(R s. in laths) 

1982-83 1983·84 

1340.00 1340.00 

770.00 

1414.00 1555.00 

Note: 1. IRDP and NREP are financed on 50:50 sharing basis between the Central and 
tftc State Governments. The above figures in respect of tbese programmes 
relate to tbe Central sbare of allocation. 

2. RLBG P was started from 1983-84. Entire allocati9D for this pr.am~~ if 
pro\tided by t.,e CeDt~l Gover!lmePt. 
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I.trod.~tloa of Me~ •• Dlsed l.ple.eDts 
to '.,roye Agricultural ProduttloD 

2381. SHRI P. KOLANDAIVELU: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are considering 
to introduce mechanised implements to 
improve agricultural production; 

(b) whether Government are aware that 
the cost of inputs is hiah and the selling 
price of the agricultural production is very 
low; and 

(c) if so. whether Government propose 
to fix a profitable price for the agricultural 
product by direct procurement from the 
I aariculturists ? 

HB MINISTER OF STATE IN THE 
I TR OF AGRICULTURE AND 

COOP RATION (SHRI YOGBNDRA 
MAKWANA): <a> Yes, Sir. 

(b) and (c). Costs of production of 
inputs have increased due to increase in 
the cost of raw materials, manufacturing 
costs, etc. The support price for agricultural 
commodities is fixed by tbe Government 
taking into account the increases in the costs 
of production of inputs. Procurement is 
effected directly by public sector or coopera-
tive agencies. 

Iacrease ia Import of Fertilizers 

2382. SHRI VIJAY N. PATIL : Will 
the Minister of AGRICULTURB be pleased 
to state: 

<a> whether there is sudden increase in 
tbe import of fertilizer durinl the last two 
yeara; and 

(b) if so, tbe details thereof and the 
reasons therefor ? 

THB MINISTER OF STATE IN THB 
DEPARTMBNT OF FERTILIZERS (SURI 
K. NAT WAR SINGH) : (8) and (b). It is a 
fact that there bas been an increase in the 
level of impon of fertilizen durinl the yean 
1984 .. 85 ad 1985 .. 86 (3.6 and 3 4 minion 
toDoes of nutrients, respectively), as com-
""" to _pmiOll 10111. :puri~ tMa9 t"o 

years, import of large quantities was 
necessary to meet the gap between indi-
genous availability and farmers' demand 
for fertilizers. The current year's level of 
import will, however, be less than tbat of 
the Jast two years in view of higher anti-
cipated indigenous production and stocks on 
hand. 

[TraM/atlon] 

Amendment of Labour La". 

2383. SHRI MADAN PANDEY: 
Will tbe Minister of LABOUR be pleased 
to state: 

(a> whether Union Government are 
considering amendments to the labour laws 
most of which were enacted immediately 
after independence, to bring them in tune 
with tbe present cbanged conditions; 

(b) if so, the details thereof and by 
what time this exercise will be finalised; aQd 

(c) if not~ the reasons therefore? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P A. 
SANGMA): a) to (c). Labour Laws are 
amended from time to time as and when 
the need arises. Several labour laws have 
already been amended, Amendm"nts are 
also being contemplated to some other 
Labour Acts to make them meet current 
requirements. Tile exc-rcise is a continous 
and DO final date for amendments of an Acts 
can be fixed. 

[Engll,h] 

Protection of Labour against 
Exploitation 

2384. SHRI RAHIM KHAN: Will 
the Minister of LABOUR be pleased to 
state : 

(a) whetb,r this ministry bas informa-
tion that sin6e the introduction of the 
Contract Labour (Abolition and Regulation) 
Act, 1970 tbe employers b\ve preferred to 
employ labour as contract labour even 
against the permanent perennial and es~ential 
oature of work and deprived the labour of 
,be bollctits of tho Industrial J:mplOJPlOD' 
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(Standinl Orders) Act, 194~ and Civil 
Service Rules as weI[ as States Service Rules 
and the benefits of equal protection of laws 
under Article 14 of the Constitution; 

(b) if so, the measures proposed to save 
the labour from exploitation and to provide 
tbem equal protection of law as envisaged 
in Article 14 of the Constitution; and 

Cc) jf not, wbether Government are 
planning to collect detailed reports from 
every State and how much time it will 
take? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (8) to (c). The Contract 
Labour (Regulation and Abolition) Act, 
1970 does not envisage complete abolition 
of the contract labour system. The Act 
provide for tbe abolition of employment of 
contract labour in certain circumstances and 
for tbe reguJatiop of employment of contract 
labour in other cases. According to Section 
10 of the Act, the appropriate Government 
may, after consultation witb tbe Central 
Board or, as the case may be, a State Boar~ 
probibit by Notification in tbe Official 
Gazette, employment of contract labour in 
any process, operation or other work which 

is of perennial aature in any eltablishment. 
Under thi. provision, since the Act has 
come into force, tbe Central Government 
as well as various State Govel'DlDeDts have 
abolished tbe contract labour system in 
various operations/jobs/processes. The 
Central Government has prohibited the 
employment of contract labour in certain 
jobs/operations in some industries .. are 
given in the statement liven below. 

The employment of contract labour is 
not illegal unless such employment has been 
prohibited by the appropriate Government 
under tbe Contract Labour (Regulation and 
Abolition) Act 1970. Government are 
committed to tbe abolition and regulation 
of contract labour system within the frame 
work of tbe provisions of the Contract 
Labour (Regulation and Abolition) Act, 
1970. 

Inspections are conducted from time to 
time for the proper enforcement of the 
labour laws including the Contract Labour 
(Regulation and Abolition) Act, 1970 and 
the Industrial Employment (StandiDIOrders) 
Act, 1946. Complaints about exploitation 
of workers are also looked into by tbe 
appropriate authorities. 

Statemeat 

SI. Name of the 
No. Industry 

1 2 

1. Coal Mines 

2. Buildings 

3. Iron Ore Mines 

Nature of Job/Operation 

3 

(i) Raising or raising-cum-selling of Coal; 
(U) Coa) loading and unloading; 

(iii) Soft coke manufacturing; 
(iv) Overburden removal and earth ~utting; 

and 
(v) Driving of stone drifts and miscel-

laneous stone cutting underground. 

Sweeping. cleaninl, dusting and watchins 
of buildinas owned or occupied by the esta-
blishments in respect of which the appro-
priate Government is tbe Central 
Government. 

(i) Over-burden removal; 
(ii) Drillina and Blastin.; 

(iii) Float ore operations; 

1 

J 
1 

-J 
~ 
J 

Date of 
abolition 

4 

1-2-1975 

1-3-1977 

10-5-1910 



1 2 

4. Limestone, Dolomite 
and Manganese 
Mines 

s. Coal Washeries 

6. Chromite Mines 

7. Magnesite Mines 

8. Gypsum Mines 

9. Mica Mines 
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3 

(iv) Muck cleaning operations in crusbin8 
plants. screening plants and/or con-
veyor belts; and 

(v) Wagon levelling operations 

(i) Over-burden removal; and 
(ii) Drilling and blasting 

(0 Unl()ading of raw coal; 
(ii) Cbarging of magnetite; and 

(iii) Plant cleaning including removal slip-
page waster, muck cleaning, magnetite 
removal etc. 

(i) Overburden excavation and removal; 
(ii) Drilling and Blasting 

1 • J 
1 
~. 
J 

1 
>-

J 
1 

(iii) RaisiDg of Ore; and 
(iv) Transportation of over-bnrdeD 

dumps and Ore to stockind sites. to J 
(i) Over burden removal; 
(ii) Drilling and Blasting; and 

(iii) Raising of Minerals 

(i) Over burden removal; 
(ii) Mining-Rasising of Mineral 

(i) Raising of Mica; 
(ii) Drilling and Blast;ng; 
(iii) Dewatering of mines; 
(iv) Muck removal; 
(v) Processing of Mica 

} , 
J 
1 
I 
t 
J 

4 

28-5-1982 

22-6-1980 

25-7-1983 

8-12-1984 

8-12-1984 

8-12-1984 

8-12-1984 

6 TrciJr.oJog" MissioD to IDl'118se 
P roductioD of Pulses" 

News Item "ILO Suggest. a FUDd to 
Improve Labour CODditloDI" 

2385. SHRI JAGANNATH PATT-
NAIl{ : Will the Minister of AGRICUL-
TURE be pleased to state : 

<a> whether Indian Council of Agricul-
tural Research has submitted a project on 
Cifechnolol)' Mission' to maximise produc-
tion of pulses in the country to tbe Plan-
niDa Commission for approval; and 

(b) if so, the details thereof ? 

THB MINISTEll OF STATE. IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SURI 
YOGBNDIlA MAKWANA) : <a> No, Sir. 

(b> Does not arise. 

2386. DR. G.S. RAJHANS : 
SHRIMATI PRABHAWATI 
GUPTA: 
DR. B.L. SHAILESH : 

Will the Minister of LABOUR be pleas-
ed to state: 

<a) whether the International Labour 
Organisation has recently sugested to 
Union Government to constitute a fund 
to support activities of Government and 
non-Government agencies in making impro-
vement of labour conditions; 

(b) if so. the details of tbe sugcstions 
of tbe International Lobour Orpnisation 
and the reaction of Government tbereto; 
and 
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(c) tbe extent to which the proposals 
of the Intemational Labour Organisation 
would provide protection and safepard tho 
health and safety of worken ? 

THB MINISTER OF STATE OF 
THB MINISTRY OF LABOUR <SHRI 
P.A. SANGMA) : <a> to (c). Tbe Inter-
national Labour. Organisation bas submitted 
to the Government in July, 1986 a "Report 
00 General and Comprehensive Legislation 
on Occupational Sefety and Healtb at Work 
Place." This Report, inler aI/a, recommends 
setting up of a Fund and a National 
Foundation of Industrial Safety and Occu-
pational Health for coordinating and pro-
moting activities of social security and 
occupational safety and health. As per the 
said recommendation, the Foundation would 
assist tbe activities of existing national or 
State level agencies in promoting activities 
of accident prevention and industrial health. 
Government bas nol yet taken any view on 
this Report. 

ActioD against Stall' and Contractors 
in D.D.A. 

2387. SHRI MOOL CHAND DAGA : 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) the number of cases in the Delhi 
Development Authority where staff has 
been suspended, services terminated and 
transferred durins the last three years for 
involvement in cases of corruption or 
misappropriation; and 

(b) the number 01 contractor. who 
have been blacklisted and fined during the 
said period and tbe nature of lapses on 
their part '1 

THE MINISTER OF STATB IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Catelory-
wise details for the period from 1.7.83 to 
30.6.86 are given below : 

(i) Suspended 

(ii) Service terminated 

(iii) Transferred (to non-
..... itiv. seats) 

(No) 

-40 

-Nil 

-12 

(b) Action taken by DDA qaiDlt 
contractors w.e.f. 1.1.83 is as under: 

(i) Contractors debarred 
for poor quality of 
work (one contractor 
bas taken stay order 
against debarment) 

(No) 

-33 

(ii) Contractors debarred 
for pUferage of cement 
and bituman 

(iii) Warnins issued for 
poor work 

(iv) Debarred for not 
starting the work 

(v) Debarred for contra-
veninl tbe provisions 
of the contract 

-8 

-2 

-1 

-3 

Foreign Ventures ror Deep-Sea Flsbi ... 

2388. SHRI N. DENNIS: Win the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether Union Government have 
sought foreign assistance for joint veDtures 
in deep-sea fisbing in Indian territory; 

(b) if so, the countries wbicb are to 
cooperate in fishing industry; and 

(c) the details rcgardina the new 
approach towards charteriDg of forcian 
fishing vessels to from part of tbe overall 
marine fishery development ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKWANA): <a> No, Sir. 

(b) Question does not arise. 

(c) New policy on 
foreigD fishiol vessels is 
finalised. 

chartering 
yet to 

PriYate MICA Mines i. Bihar 

of 
be 

2389. SHRI VIJOY KUMAR YADAV: 
SIUU JNDRAJJT GUPTA: 
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Will tbe Minister of STEEL AND 
MINES be pleased to state: 

Ca) the number of private mica mines 
in tbe country and their number in Bihar; 

(b) the total number of persons em-
ployed by private mka mines in Bihar and 
tbeir production year-wise. during tbe last 
tbree years; and 

(c) whether Government are aware 
that aD account of closures, production has 
gone down in Bibar and is also affecting 
employment 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) The pum-
ber of private mica mines in India and in 
Bihar in the year of 1985 were 153 and 78 
respectively. These figures are provisional. 

(b) The ·average number of persons 
employed daily in private mica mines in 
Bihar and their production during 1983, 
1984 and 1985 is given below : 

Year 

1983 

1984 

1985 

Average No. Production (in 
of persons tonnes) ----employed Mica Mica 

3241 

2821 

(Crude) (Waste 

4223 

3292 

~Dd 
Scrap) 

1959 

1568 

1800 (P) 2615 (P) 1490 

(P) - Provisional 

(c) Yes. Sir. 

(Trails/arion] 

DlstributioD of Fertili.zer. to Farmer. 
i. Bibar 

2390. PROF. CHANDRA BHANU 
DEVI: Wdl tbe Minister of AGRICUL-
TURE be pleased to state : 

(a) the quantum of fertilizers made 
available to Bihar for diatributioD to far-

men durins tbe current kharlf _son; 
aDd 

(b) tbe quantum of fertilizers supplied 
to Bibar State durina the last year ? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF AGRICULTURB 
AND COO'?BRATION (SRRI 
YOGENDRA MAK"ANA): <a) The 
following allocations of Fertilizers have 
been made to Bibar for distribution to 
farmers during kbarif, ~986 season: 

N P K 

210.00 45.00 20.00 

('000 tODnes 
Nutrients) 

Total 

275.00 

(b) Tbe following table gives tbe total 
allocations of fertilizers to Bihar vis-a-vis 
tbe estimated consumption during tbe year 
1985-86; 

N p 

('000 tonDes 
Nutrients) 

IC. 1'ota1 
<N+P+ 

IC.) 

Allocations 415.00 115.00 50.00 580.00 

Estimated 351.41 104.91 45.14 501.46 
consumption 

[English] 

DoordarshaD Proara.mel! for NOD-
Hiadi SpeaklDIL Peop. e 

2391. DR. SUDHIR ROY: Will tbe 
Minister of INFORMATION AND 
BR.OADCASTING be pleased to state tbe 
reasoDS for which dramas and films in non-
Hindi laDguage.. are Dot shown reaularJy ? 

ma MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
All Relional Doordatshan Keodra. telecast 
r_ularly pIa,. in tbe laDIUap of the 
cooceroed reaioo. Moreover. award 
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winnina relional laoluale films, with sub-
titles, are telecast 00 Sunday afternoons on 
tbe national book-up. In addition, old 
classic feature films in regional languages are 
also telecast on tbe oational book-up of 
Doordarsban. Cancellation of scbeduled 
prolrammes of Doordarsbao, includinl 
telecast of regional language films, is done 
rarely and tbat too due to unforeseen and 
unavoidable circumstances and the pro-
Iramme exigencies of Doordarsban. 

InadeQuate Water Supply In New Delhi 

2392. SHRI TARIQ ANWAR: Will 
tbe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whetber Union Government are 
aware tbat there is acute shortaae of water 
in some important areas of New Delhi like 
WilIinldon Crescent, North Avenue and 
otber areas; 

(b) whether it is a fact that no action 
bas been taken by the N.D.M C. in this 
regard despite repealed requests by tbe 
residents of tbe areas; and 

,. 
(c) if so, the steps takeD by Govern-

ment in this regard '1 

THE MINISTER OF STATE IN THE 
MINJSTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <8> to (c). 
There bas been considerable relief to tbe 
residents afler tbe commissioning of Four 
Water Boostins Stations in V.I.P. areas in 
May, 1985. However, in order to have an 
equitable distribution of water tbe entire 
distribution system in NDMe area is being 
studied by MIs Tata Consulting Engineers. 
Bombay aDd tbeir final report is ex~cted 
in a period of about 3 months. 

Steam BoUers In the Country 

1393. S8RI V.N. KRISHNA lYER: 
Will tbe Minister of LABOUR be pleased 
to state: 

<a) the number of registered steam 
bqilers in the country; 

(b) bow many of Ulom aro rporo tmln 
Oft, 10111 old, 

(c) how maoy registered boilers were 
got test~d and condemned by tbe State 
Governments or tbe Central Boiler Board; 
and 

(d) wbetber all the condemned boilers 
are still being used ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <8> to (d). The information 
is being collected and will be laid on tbe 
table of the Sabba. 

Ratiooalising of Deihl Rent Control 
Act 

2394. SURI KRISHNA SINGH : 
Will tbe Minister of URBAN DEVELOP. 
MENT be pIased to state : 

<a> tbe efforts 80 for made far rationa-
Jising tbe rent control laws in various metro-
politan cities; and 

\b) tbe st:lge at which the proposed 
legislahon aimsed at reta,onalising the Delbi 
Rent Control Act stands '1 

THE MINIS1"ER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHR} DALBJR SINGH> : <a> and 
(b). The Rent Control Laws of Metropo-
litan cities otber tban Delhi are dealt with 
by tbe Jespective State Governments. The 
proposals for amendment of Ddbi Rent 
Conuol Act are under tbe active considera-
tion of tbe Goveroment. 

SubSidy to Fertiliser Industry 

2395. PR.OF. RAMKRISHNA MORE: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the amount of Central subsidy 
given to the fertiliser industry in tbe country 
since 1981-82. year-wise; 

(b) tbe mechanism for calculating the 
cost of production on the basis of wbicb 
subsidy is determined; and 

(c) the extent to whicb the fertiliser 
industry is operating accord in, to tbe 
installed capacity with tbe Central subsidy 
and to wbat extcnt it bas belped iD bri .... 
down tile Quport pf feftniscn? 
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THE MINISTBR OF STATB IN THB 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NATWAR SINGH): <8> The amount 
of subsidy paid to tbe fertilizer units under 
the retention price scheme, ycar-wise, from 
1981 .. 82 to 1985-86, is as follows: 

Year Amount of subsidy 
(Rs. in crores) 

------
1981-82 275 

1982.83 550 

1983-84 900 

1984-8) 1200 

1985-86 1600 

(b) The subsidy is paid per tonne oC 
the product and reprents tbe difference bet-
ween the fair retention price fixed by the 
Government and net realisation of the 
manufacturer from the sale of fertilizers at 
Government controlled prices. The reten-
tion price comprises the cost of production, 
interest on borrowings and 'he return on net 
worth. The cost of production is worked 
out. adopting the normative capacity utilisa-
tion of Ammonia plant at 80% and of 
Phospboric Acid plant at 7( % and the 
stipulated consumption norms in regard to 
raw materials and utilities. Other items 
like cost of packing, conversion costs. selling 
expenses minimum statutory bonus and 
deprecia:ion are also included in the cost of 
production. To the cost of production so 
determined, interest OD borrowings and 
post-tax return of ~ 2% on the net worth. 
are added to arrive at tbe retention price of 
a particular product. 

Cc) As tbe cost of production is worked 
out on tbe basis of normative capacity 
utilisation, it is in tbe interest of the manu-
facturers to operate their plants at as high 
a level as potsible. If the capacity utilisation 
of a fertilizer plant is more than the nor-
mative level and it consumes f~d.stockl 
utilities at tbe stipulated Jevels, tbe profit of 
the unit will be more tban the l)ost~tax 

return of 12". If, 00 the othol hand, the 
capacity utilisatioo is Jess than tbe prescribed 
l~,ol Of if'~ 9Oqsum\)tioSll\f ... ,. mateti§18, 

etc •• is more than the normative levels, fixed 
by the Government, the unit will earn less 
profit or even incur losses. The retention 
price scheme, therefore, contains inbuilt 
incentive for good performance and 
disincentive for poor performance. 

There bas been substantial increase io 
indigenous production of fertilizers over tho 
years. Imports of fertilizers bave. however. 
continued to be necessary as tbe indigenous 
production is inadequate to meet tbe rising 
demand for fertilizers. However, to the 
extent indigenous production of fertilizers 
has increased. there has been a correspond-
iDg containment of imports. 

Earning by Akashvani from Advertisement. 

2396. SHRf JITENDRA PRASADA : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state the 
income earned by Akasbvani from advertise-
ments during the financial year 1985- 86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 

~ The net revenue earned by Akashvani from 
advertisements during the financial year 
1935-86 is approximately R3. 16 93 crores. 

[English] 

Export of Marine R(oducts 

2397. SURf I. RAMA RAI: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government propose 
to import deep-sea fishing vessels with a 
view to increasing tbe exports of marine 
products available from tbe deep-sea; 

(b) the share of Kerala in the export 
of marine products at the national Jevel; 
and 

(c) the measures taken to improve inland 
fishing in Kerala ? 

THB MINlS1ER. OF STATE IN THB 
DEPARTMENT OF AGRICULTURB 
AND COOPERATION (SHltl 
~QO'BN~~A MAJ.-WANA}: (~) 1'" 
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Government envisage to promote buildinl 
up a sizeable fleet of deep sea fishing vessels 
tbrough import as well as indigenous in 
order to optim !lily utilise the available 
fishery re~ources in the Indian Bxcillsive 
Economic Zone a§ well as to increase the 
export of marine products. 

(b) Out of the total export of 86187 
tonnes o('marine products during 1984-85, 
the share or Kerala State was 31570 tonnes. 

(c) Some of the important measures 
taken by the Central Government to improve 
inland fisheries in Kerala are. as folJows : 

(i) National Fish Seed Programme 
construction of hatcheries and fish 
seed farms. 

(ii) Establishment of Fish Farmers 
Development Agencies to promote 
fish culture at district level. 

(iii) Development of coastal areas for 
brackish water fish/prawn farming. 

Interim Development Plan for National 
Capital Region 

2398. SHRI ANAND SINOH : 
SHRI SOMNATH RATH: 
SHRI BALWANT SINGH 
RAMOOW ALIA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether an interim. development 
plan for the National Capital Region bas 
been prepared; 

(b) if so, what are its salient features 
and details of outlays, item-wise; and 

(c) whether the N.C.R. Planning Board 
bas considered and approved the plan ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) The Planning Committee of . tbe 
~ational Capital Region Planning Board 
bas, in the draft interim development plan 
prepared by it, which is at present under the 
cODsideration of the Board, identified eight 
t9wns i~ the Resion to be developed with a 

view to counteracting the pull factors exerted 
by Delbi and aho absorbing tbe diverted 
flow of population from Delhi and the 
Delhi Metropolitan Area. Tbe Committee 
bas also proposed a location policy for 
Central Government and public sector 
offic.es vis-a-vis the Region. wbicb envisages 
that tbe existing public sector offices whose 
location in Delbi is not justified on tho 
basis of certain criteria should be shifted 
from Delhi, preferably, but not necessary. 
to the identified eight towns referred to 
above. 

(c) No, Sir. 

Take Over of General Cargo Berth of 
Visakhapatnam Port by SAIL 

2399. SHRI BHATTAM SRIRAMA 
MURTY : Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether tbe SAIL authorities are 
intending to take tbe general cargo bertb of 
Visakhapatnam Port for transporting 
imported coking coal; 

(b) whether it involves any environment 
problems in receiving, transportation and 
stacking of coal due to closeness of town 
area and if so, the details thereof; 

(c) whether it also involves conversion 
of berths into mechnical handling berths and 
otber facilities for taking the cargo from 
berths to the stacking area: 

(d) whether conveyor is to pass over 
from the general cargo bertb upto the 
stacking ground; 

(e) whether transporting coking coal 
from the general cargo berth to the east 
yard dumps by way of overhead conveyor 
belt will result in coal dust flying and 
spreading over tbe town area; and 

(f) whether tbe matter bas been 
examined from the environmental point and 
if so, witb what results? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (8) to (f). 
The question of utilising tbe General Cargo 
Berth of the Visakbapatnam Port for import 
of ~kin~ coal for t~e int"rated steel plan" 
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or the Steel Authority of lodia Limited and 
tbe Visakhapatnam Steel Plant bas been 
under the consideration of Government. 
Recently, MIs Howe India Private Limited, 
COQsultioa Engineers. who had, earlier 
prepared a detailed project report for the 
Visakhapatnam Port Trust (VPT) and a 
feasibUity study for the Steel Authority of 
India Limited on import of coal through 
VPT. have been entrusted with the task of 
identifying. tbe most suitable port facilities 
for the· imports. While formulating the 
project proposal the Consultiq Bng;neers 
would also consider appropriate remedial 
measures for avoiding bazards of pollution 
in the course of handl ing, stacking, and 
transport of imported coal. Their recom .. 
mendations are awaited. 

Iodo..Pak Cooperation la Agricultural 
Field 

2400. SHRI RAM DHAN: 
SHRI P. NAMGYAL: 

Will the Minister of AGRICULTURE 
be pleased to state : 

<a> whetber Union Government propose 
to enter into ao agreement with Pakistan 
fOf co-operation in tbe field of agriculture; 
and 

(b) if so, the details tbereof ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) An 
A8I'eement for cooperation in Agriculture 
between tbe Government of tbe Repbulic of 
India and the Government of tbe Islamic 
Republic ~of Pakistan bas already been 
entered into in July 1985. 

(b) The Agreement envisages coopera-
tion between tbe two countries through the 
executiq apneies p/z. the Indian Council 
of AariculluraJ Research (leAR) and the 
Pakistan Alricultural Researcb Council 
(PARC) in the fields of exchaoge of &erm-
plum and breedina materials. excbaap of 
"Dtffie Jiterature in'ormatioD and metho-
dolOlios; achulo of scientists aDd techno-
loaista aad llleir participation i9 Seminars! 
Sympelia; ...... of fellowsbip to scieDtists 
,~ .t"'~ for ""d, ~D~ r08f8~ll '0 t!lf 

respective institutions of the two countries; 
import and export of scientific equipment 
as available and required in the programme 
of common interest. 

As provided in the Agreement, the first 
Workplan is being developed jointly giving 
specifically the activities to be carried out 
under this Cooperative programme during 
next couple of years. 

Implementatloo or Rural Development 
Programmes in Madbya Pradesh 

2401. SURI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH YADAV: 

Will the Minister of AGRICULTURB 
be pleased to stale : 

<a) the details of rural development 
programmes sponsoled by Union Govern-
ment which are beinl implemented in 
Madhya Pradesh at present; and 

(b) the amount alloted for implementa-
tion duriog 1986-87 ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHal RAMANAND YADAV) : 
<a) The major centrally sponsored Tural 
development programmes being implemented 
in Madhya Pradesh are: Integrated Rural 
Development Programme (IRDP); National 
R.ural Employment Programme (NREP); 
Rural Landless Employment Guarantee 
Programme (RLEGP); Drought Prone Areas 
Programme (DPAP). While R LEGP is 
fu1ly funded by the Government of India, 
other programmes are being implemented on 
50.50 sharing basis between the Centre and 
tbe State. IRDP, NREP and RLEGP are 
being implemented in all the blocks of tbe 
State while DPAP is being implemented in 
49 blocks of 6 districts of Betu], Sbahdol. 
Kbaraone, Dbar, Jhabua and Sidhi. 

(b) Following is tbe allocation of funds 
for theilJe programmes during 1986·87 : 

Programme Central allocation 
(Rs. lakhs) 

1 2 

IRDP 2536.50 

N~P 1907.00· 
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1 

RLBOP 

DPAP 

2 

4114.00 

735.00 

.In addition a quantity of 61480 MTs 
of foodgrains valued at Rs. 1168.12 lakhs 
have been released for tbe first two quarters 
of the current year. 

Sublettiag of Government Accommodation 

2402. SHRI H.M. PATEL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government action against 
officials and other employees for sub-letting 
of allotted houses without permission bas 
resulted in any check on the misuse of 
Government accommodation; 

(b) if so, the results tbereof and the 
number of officials and employees so far 
prosected on this account; and 

(c) whether any disciplinary action has 
been taken against tbe concerned officials 
aod employees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes, Sir. 

(b) and (c). From January, 1985 to 
June, 1986, allotment of 1013 quarters has 
been cancelled on grounds of proved sub-
letting. Departments of the concerned 
defaulting employees are also informed of the 
position for taking suitable action in accor-
dance with 0 M. No. 11013/14/85-Estt (A) 
dated 6-3-86 issued by the Ministry of Per-
sonnel, Public Grievances and Pension 
(Deptt. of Personnel and Training). 

. Child Labour in Carpet aDd Pireworks 
Industries 

2403. SHRIMATI KISHORI SINHA: 
Will the Minister of LABOUR be pleased 
to state: 

(8) whether the programme fo,' 
rehabilitation of child labour in the carpet. 

fireworks aDd mateb makin. iDdustriel has 
been shelved; 

(b) whetber the trade unioDs in India or 
abroad have objected to tbis scheme OD 
tbe plea tbat it leaalises child labour; 
and 

(c) whether trade unions abroad have 
threatened to boycott Indian carpets if child 
labour is continued to be used in makinl 
of tbese carpets. which are mostly expor-
ted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : (a) No, Sir. The pilot 
project to benefit children working in tbe 
match industry in Sivakasi, Tamil Nadu has 
already been launched. A similar project 
for the children working in the carpet 
weaving industry in Uttar Pradesb is beinl 
finalised. 

(b) and (c). No such protest has come 
to the notice of tbe Central Government. 

[Translation] 

Harmful Effect of Sewage Water for 
Cultivation 

2404. SHRI BALWANT SINGH 
RAMOOWALIA : 
SHRI SHAN I J DHARIW AL : 

. 
Will the Minister of AGRICULTURE 

be pleased to state : 

(a) whether Government attention has 
been drawn to the views expressed by 
a senior Scientist \)f Central Soil SalinitJ 
Research Institute. KarDal. that sewlllC 
water (which include excreta) is harmful for 
tbe cultivation of vegetables; 

(b) if so, whether Government bave 
made any effort to carry out further researcb 
in regard thereto; 

(c) if so, tbe details thereof; 

(d) whether Government propose to 
advise the farmers not to use this water for 
tbe cultivation of veaetables; and 

(e) if DOt, tbe reasons therefor 1 
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THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOOENDRA MAKWANA) : <a) No, Sir. 
Researcb on the effect of sewage wa ter on 
vegetable production at the Central Soil 
Salinity Research Institute, Karnal is not 
being carried out. Tbe work being carried 
out is OD tbe utilisatioD of sewage water in 
forestry system. 

(b) to (e). Does not arise. 

Production of Apples 

2405. SHRI HARISH RAWAT : Will 
tbe Minister of AGRICULTURE be pleased 
\0 state: 

(a) tbe per bectare production of apples 
in various States in the country; 

(b) whether per hectare production of 
apples in India is Jess as compared to tbe 
other countries; and 

(c) if so, the steps proposed to be taken 
to increase the production of apples ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : <a' Apple 
being a non-forecast crop, official estimates 
on per hectare production of apples in 
various States arc not avaiJable. However, 
rough estimates of per hectare production 
of apples in important States are as 
followa: 

Stale 

1. Jammu and Kashmir 

2. Uttar Pradesh 

3. Himachal Pradesh 

Per hectare 
production of 

apple (in tonnes) 
(1984-85) 

9.8 

3.5 

8.8 

(b) Per hectare production of apple in 
some otber countries is reported to be 
JUab. 

(c) Government of India is implement-
ing a centrally sponsored scheme on 
improved technology for quality apple 
production in Jammu and Kashmir, Uttar 
Pradesh and Himacbal Pradesh. Under 
Indo-Australian Apple Technology Exten-
sion Project, improved technology for apple 
production is imparted to growers in Jammu 
and Kashmir. Super varieties of apple 
which have high productivity are being 
introduced in our country. Besides. State' 
Governments are implementing programmes 
for increasing apple production. Agricul-
tural Universities in Himacbal Pradesh and 
Jammu and Kashmir are improving existing 
cultivation practices. 

LPT at JagadaJpur 

2406. SHRI MANKU RAM SODI : 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) the capacity in kilowatts of Door-
darshan transmitter proposed to be set up 
at JagadaJpur in district Bastar (Madhya 
Pradesh) and t~e range thereof; 

(b) the details of tbe scheme formulated 
by Government in order to provide 
Doordarshao facility to tribal population 
belonging to rural areas of Bastar; and 

(c) tbe future plan of Government 
keeping in 'View tbe fact tbat area of 'Baster 
is more than tbat of end re Kerala 
State? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
Ca> Power of the transmitter at Jagdalpur 
is 0.10 KW (100 W) and its service range is 
about 25 kms. 

(b) The Seventh Plan of Doordarsban 
includes: 

(i) replacement of the low power 
(100 W) transmitter at Jagdalpor by 
a high power (1 KW) transmitter. 
which will result in coveraae of a 
larger area; 

(ii) setlina up of a low power (J 00 W) 
transmitter at BailadUlaj and 
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(iii) replacement of the 1 KW trans-
mitter at Raipur by a 10 KW 
transmitter, which is also expected 
to provide service to parts of 
Daslar District. 

(c) Furtber expansion of TV service in 
8astar District would depend on the 
availability of reSOUH .. es during the future 
plans for TV expansion in the country. 

Telecast/Broadcast of WroDg News 

2407. SHRI NARESH CHANDRA 
CHATURVEDI : Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state: 

(a) the details of instances of incorrect 
broadcast/ telecast in news bulletin during the 
last three years; 

(b) the reasons therefor; 

(c) the action taken in those instances; 
and 

(d) whether any institutional machanism 
is being devised to avoid recurrence of sucb 
instances in future and if so, the details 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(8) to (d). If the reference is to instances 
like the announcement of death of Babu 
Jagjivan Ram wrongly made on 4tb July, 
1986, there has been no other instance 
durinl the last three years. So far as the 
said broadcast over AIR is concerned, tbe 
position conveyed in reply to Unstarred 
Question No. 352 in the Lok Sabba on 
21st July, 1986 holds good. Corrective 
actioD, as may be required, would be 
taken after considering the findinls of the 
enquiry. 

2. It ma" however, be mentioned tllat 
AIR puts out over 200 bulletins in different 

IIDlu_les and dialects spoken in tbe country 
every day. Similarly all the major Door-
darshan Ken~ras telecast daily bulletins io 
the concerned regional 1anluases. Every 
effort is made by tbe media to maintain the 
higbes t standards of accuracy and pro .. 
fessional efficiency in giving up to date and 
authentic information. Exceptio. for possi-
ble rare instances where authentic/official 
news sources themselves misht have aiven 
different information later, no instance of 
incorrect broadcasting or telecastin8 of 
news has come to notice: lave what has 
been referred to in para-l above. 

[ Tran,lation] 

"Grants or Agricultural Universities ID 
Uttar Pradesh" 

2408. SHRI NIRMAL KHATTRI 
Will the MlDlster of AGRICULTURE be 
pleased to state : 

<a) tbe grants paid to tbe three Agri-
cultural Universities in Uttar Pradesh during 
1983-84, 1984-85 and 1985-86; 

(b) the reasons for paying less amount 
of grant to Narendra Dev Agricultural 
University, Faizabad; and 

(c) the criterion fixed for giving such 
grants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) and (b). 
The grant paid to tbe three State Agricul-
tural Universities i.e. Govind Ballabh Pant 
University of Agriculture and Technolou 
(GDPUAT), Pantnagar Cbandra Shekhar 
Azad University of Agriculture and 
TecbnololY (CSAUAT), Kanpur aDd 
Narendra De" University of Agriculture and 
Tecbnology (NDUAT), Faizabad under tbe 
scheme "Establishment and Development of 
Agricultural Universities" durieg the VI 
Plan and in 1983-84, 1984·85 and 1985-86 
are as under : 
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Universities 

GBPU AT, Pantnagar 

NDUAT, Faizabad 

CSAUAT, Kanpur 

The grants given to all the three State 
Agricultural Universities were almost 
similar. 

(c) The grants are aiven to State 
Agricultural Universities keeping in view tbe 
requirement of Scientific/Technical man-
power development in the concerned State 
and the financial resources available with tbe 
CouDcil. 

[English] 

Implementatioo of Recommendations 
of Sen Committee on Eastern Region 

2409. SHRI AMAL DATTA: Will tbe 
Minister of AGRICUL TUllE be pleased to 
state: 

(a) to what extent the recommendations 
of S.R. Sen Committee on revival of 
agriculture in eastern region have been 
accepted by Government; 

(b) the steps Government have taken 
to encourage and promote agricultural 
development in tbe eastern region; and 

(c) the funds allotted/earmarked for 
different type of promotional activities in 
tb's respect for tbe Seventh Plan period, for 
I :)85-86 and 1986-87 ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) to (c). 
The Committee on Agricultural Productivity 
in Eastern India has made a number of 
recommendations for improvinl, aaricultural 
production and productivity, takinl into 
account eacb asro-ciimatic zooe. in respect 

Grant paid 
(R.s. in lalths) 

VI Plan 
1980-85 1983-84 1984·85 1985-86 

130.00 66.10 51.23 37.00 

1.19.57 10.00 72.00 40.00 

129.34 41.50 59.50 35.00 

of Bihar, Orissa. Eastern U.P. and West 
Bengal. It has been envisaged, Inter-alia, 
in the report of tbe Committee tbat the 
main spearhead of development has to be 
in terms of massive provision of tubewells, 
pumps, drainage and micro water-sbed 
development. Tbe Report bas been 
discussed in a meeting of tbe Chief Ministers 
of tbe four States at Patna in January 1986 
and Stetes have alreed to implement tbe 
recommendations. 

Under different Central Sector and 
Centra)]y Sponsored Scheme as also State 
Plan Scbem:s, efforts are being made to 
increase agricultural production and 
productivity in these four States. These 
four States have included provisions in their 
7th Plan for major, medium and 
minor irrigation, ftood control drainage, 
etc. 

Under Special Rice Production Pro-
gramme introduced as a Centrally Sponsored 
Scheme in the 7th Plan and uLdcr Small 
and Marginal Farmers ScbeJDC cootiouir.g 
from 6th Plan, concrete steps are being 
taken in tbis regard. For improviol 
agricultural production and productivity in 
the selected Project Blocks of these States. 
supply of inputs likc seed, fertilizer, micro 
nutrients, pesticides, farm implements and 
plant protection equipment at subsidised 
rates have been prolrammed under tbe 
CCDtralJy Sponsored Scheme of Special Rice 
Production Programme. For impelmcntatioo 
of tbis Programme an amount of about 
Rs. 1~76 lakh has been sanctioned to tbe 
four States by Government of India aa 
Ccntral share for the year 1986-87. Under 
the Small and Marlina) Farmers Scheme 
which is implemented in each Block in tbe 
country, fuodl are provided to lb_ four 
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States allo for mlDor irrigation works 
includiol around water exploitation, land 
development aDd distribution of minikits 
for oilseeds, pulses aDd coarse grain at tbe 
rate of Rs. 5.00 lakh per Block annually 
sbared equally by State Governments and 
Government of India. 

Expert Committee to E:s:amiae 
'Recommendatloas made by 

Press CommissloD 

2410. SHRI K.V. SHANKARA 
GOWDA: Will the Minister of INFORMA-
TIONS AND BROADCASTING be pleased 
to state: 

(a) whether Government have decided 
to set up a panel of experts to study the 
issue of introducing price-page schedule and 
news to advertisement ratio; 

(b) if so, the time by which the panel 
will be formed and tbe report submitted to 
Government; 

(c) the recommendations of tbe Pless 
Commission so far accepted and imple-
mented; 

(d) whether experts committee have also 
been set up to examine 26 recommendations 
made by the Press Commission; and 

(e) if so. the total number of recom-
mendations made and the time by whicb 
tbey will be implemented '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATJON AND 
BROADCASTING (SHRI V.N. GADGIL): 
(a) and (b). Yes, Sir. While action to set 
up an Expert Committee for the purpose 
bas been initiated, it is Dot possible to 
indicate at tbis stage a firm time frame 
witbin whicb tbe Committee, when finally 
set up would be in a position to submit i,s 
report to tbe Government. 

(c) The Government bav~ accepted in 
full or in part or in principle 91 
recommendations made by the Second Press 
Commission. 

(d) The twenty lix recommendatioul in 
r~t ~f w~~b it .. as... dccidod t9 ~t 

up Expert Committee for further examina-
tion and report include the recommendatioDs 
concerning price-page schedule and news-to-
advertisement ratio and action to set up 
such a Committee for the purpose bas been 
initiated. 

(e) The Second Press Commission in all 
made 278 recommendations and an • Action 
Taken Report' in respect of these recom-
mendatioos was placed on tbe Table of tbe 
Sabha on July 18, 1986. 

Redressing of Imbalance in Cropping 
Pattern 

2411. SHRI K. RAMAMURTHY : Will 
tbe Minister of AG RICUL lURE be pleased 
to state: 

<a> the steps taken for redressing the 
imbalances in croppiog pattern in tbe 
country; 

(b) the steps taken for resolving regional 
differences in yields and costs of production, 
so tbat a more optimal cropping pattern at 
the regional JeveJ can be achieved; aod 

(c) tbe salient features of tbe study of 
cropping pattern done by tbe National 
Council of Applied Economic Re~earch and 
whetber any action has been initiated on tbe 
suggestions contained in tbis study '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) and (b). Under the 
Seventb Plan a major thrust in crop pro-
duction is the identification of socio-
economically optimal crop patterns in 
various agro-climatic zones and evolving 
measures and incentives to motivate farmers 
to shift towards sucb crop patterns. Tbe 
Plan seeks to broaden the base of agricul-
tural production througb infrastructural 
development ~ g. irrigation, drainage, roads, 
markets and credit institutions in the less 
developed regions. extension of new techno-
logy, particularly break-through in dryland' 
farming and appropriate price and procure-
ment poJicies for various crops. These 
measures will belp in redressing imbalances 
in cropping pattern. These measu"" also 
belp in lowering units cost of production of 
~r~ps as a result pf improv'" prodlJetivi~. 
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Tbe Government of India has also 
appointed a high level Expert Group to 
evolve broad guidelines for determining 
appropriate cropping patterns for various 
homogenous agro-climatic regions keeping aU 

. relevant economic and alronomic factors in 
view. 

(c) Tbe NCAER study on 'ebanles in 
Cropping pattern: Implications for policy' 
(December 1985) reviews the trends in 
production, area and yield of major crops 
and examines the scope for improving 
productivity by reorganaslDg regional 
distribution of crop production. The report 
observes tbat large differences in yield levels 
across states sUlgest the possibility of 
changes in cropping pattern. Tbe report 
concludes tbat a detailed evaluation of soil-
climatic factors is necessary for tbis purpose. 
This, however, has not been attempted in 
the Study. 

FUMS allocated to Orissa under Labour 
Welfare Sector 

2412. SURI ANADI CHARAN DAS: 
Will the Minister of LABOUR be pleased to 
state : 

(a) the allocations made by Union 
Governlnent under labour welfare sector 
for Otissa during Seventh Plani 

(b) the allocation made for tbe Annual 
Plan 1986-87 for Orissa; and 

(c) the programme-wise details under 
labour development programme "1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) and b). The outlay 
provided for Labour and Labour Welfare 
Sector in tbe Seventb Five Year Plan of 
Orissa is Rs. 6.50 erores and for tbe 
Annual Plan 1986-87 is Rs. 2.~ 0 crOfes. In 
addition funds will also accrue to various 
States including Orissa through various Plan 
acbemes of the Ministry of Labour for 
which Rs. 95.44 crores bas been provided 
for the Seventh Five Year Plan and 
RI. 18.50 crores for 1986-87. 

(c) The various development programmes 
under Labour and Labour Welfare Sector 
pertains to Craf~eD Trainin't Apprenti~-

sbip Traioioa. Employment Services aDd 
Labour Welfare. In addition Orissa will also 
bent fit from tbe various Central and 
CentraJly sponsored scbemes of tbe Ministry 
of Labour. such as rehabilitation of Bonded 
Labour. stren&tbening of enforcement 
machinery for implementation of Minimum 
Wages in Agriculture. up-gradation of State 
Governments ITls for improving quality of 
training, strergthcning of facilities aDd 
services for monitorinl work environment 
in hazardous cbemical industries, establish-
ment of Vocational Rehabilitation Centres, 
scheme to strengthen Employment Ex-
changes, University Employment Information 
and Guidance Bureaus for promotion of 
self-employment etc. 

Shortage of Potato 

2413. SHRI SHANTARAM NAIK: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

<a> whether on account of the failure of 
potato crop tbis year, there is going to be 
sbortage of potatoes in tbe mar ket; and 

(b) if so, tbe action Government pro-
pose to take so tbat common man will not 
be hit by consequent rise in pI ice of 
potatoes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHR) YOGENDRA 
MAKWANA): (8) and (b). As against 
tbe production of 12 64 million tonnes of 
potato in 1984-85, the production in 1985-86 
is anticipated as 10.8 million tonnes. The 
late bligbt disease bas seriously affected tbe 
1985-86 Potato crop in UUar Prade~b and 
Punjab which together account for about 
50% of tbe total national production. As 
such, tbe prices of potato tbis year are under 
pressure. The State Governments have. 
tberefore, been advised to make aU efforts 
to see that the price rise is checked and 
the supplies of the commodity are made 
available to people at reasonable prices. 
They bave been furtber urged to examine 
the possibility of selling potato tbrouah 
conS'lmer cooperatives. Super Bazar. State 
Civil SuppJies Corporation and similar 
oraanilations at reasonable prices, . 

~ .. I j 
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Crop losar.Dce Scheme 10 Ker_l. 

2414. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of AGRI-
CULTURE be pleased to state : 

<a> whether Government are. aware that 
the new Crop Insurance Scheme is im-
plemented lin Kuttanad, the rice bowl of 
Kera)a; 

(b) whether Government have received 
any complaint tbat even though there was a 
complete crop damage in that area, only 
less tban 10 per cent loss was given by tbe 
insurance company to the agriculturists; and 

(c) if 10, whether Government will take 
steps to conduct an enquiry into their 
comp1aint and redresss their grievances? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA): (a) Yes, Sir. 

(b) and (c). No, Sir. If a crop is 
destroyed at a very eally stage and it is 
possible to replant, the farmers are expected 
to do so. Any additional loan taken for tbe 
purpose is also insured for tbe season. 
Kuttanad ultimately showed only a marginal 
shortfall in yield and as sucb farmers were 
paid proportional to the loss. 

Agricultural University for Dharwar 

24'5. SHRIMATI BASAVARAJES-
WARI : Will the Mrnister of AGRICUL-
TURE be pleased to state: 

(a) \\ hetber there is a proposal to open 
another agricultural university at Dharwar 
in Karnataka during the year 1986; and 

(b) if so, the time by which University 
Grants Commission is ex~cted to recognise 
tbe University, to make it eligible for 
Government funds '1 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SURI YOGENDRA 
MAKWANA) : (a) The proposal to open 
another Agricultural University at Dharwar 
in Karnataka State during the year 1986 bas 
poeD re~ive4 ip tile University Grant, 

Commission/Indian Council of Agricultural 
Researcb .. 

(b) The University Grants Commission 
has examined the propos a) and bas requested 
the Government of Karnataka to make 
certain amendment in tbe act of tbe proposed 
university. The University Grants Commis-
sion would consider giving clearance to tbis 
university under J 2-B of its act after the 
receipt of tbe modified act from the Govern-
ment of Karnataka. 

Traini;g Course for Tribal Youtbs 

2416. SHRI AMARSINH RAmAWA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government are considering 
to introduce a scheme called -Training 
course for tribal youths'; 

(b) if so, the details thereof; 

(c) how the tribal youths will be select-
ed;and 

(d) the details of training to be 
imparted? 

THE Ml~,nSTER OF STATE IN THE 
DEPARTMENT OF AGR1CULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Ministry of Human 
Resource Development has formulated a 
scheme "Training of Youth." H09fever, tbere 
is no schewe entitled 'Training course for 
tribal youths' under consideration of 
M mistry of Agriculture. 

(b) The Scheme '-Training of Youth" i. 
aimed to motivate tbe yeuth, and tbereby 
have fa~ter multiplier effect, tbroush spread 
of knowledge in the rUla' society, throulb 
youth participation in training cours~s based 
on the local needs alld talents of YOUDg 
persons. 

(c) All persons in the age group of IS 
to 3S would be eligible to participate, 
preference being given to : 

(i) yOUD8 persons wit bout any special 
skill to generate income but willin, 
J9 acquifO S\J9)l s~ills; 
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(ii) younl persons who because of 
back-dated traditional skills are 
bound to a low level of income 
and are willing to improve their 
skil1s and level of incomes; 

(iii) young persons belonging to back-
ward communities Uvina in areas 
far from urban facilities; 

(iv) younl persons wbo have not been 
able to get opportunity of trainiDI 
under otber programm·es of tbe 
Government. 

(d) TrainiDl in tbe followinl fields will 
be imparted : 

(i) Animal Husbandry. dairy. poultry, 
etc. 

(ii) traininl in various methods of 
apiculture; 

(iii) training in establishment of co-
operative societies and setting up 
of aaro-service centres; 

(iv) training in health ~ucation and 
nutrition; 

(v) propagation of scientific methods 
of usiol smokeless chullahs, bio-
gas plants and othf:r non-conven-
tional energy sources; 

The d&lration of training ranges from 
one month to six months. 

High ReDt of Mavalaour 
Auditorium, Delhi 

2417. SHRI HUSSAIN DALWAI: 
Will the Minister of URBAN DEVELOp· 
ME.NT be plealed to state : 

Ca> whether any representation hal been 
received by Government in recent months 
repraenting agaiDst the hiSh rental of 
Rs. 1800 a day fixed for tbe Mavalankar 
auditorium. Delhi; 

(b) if 10. the decision taken in tbi. 
reprd; and 

(c) the averqe daily earain, of tbe 
Mav~l.qkar .uc)i,ortvm ip t~e tllr~ ~o~,h 

. period from April to June, 1986 from 
private cultural groups only ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SRRI ·DALBIR SINGH): (a) and (b). 
The daily rate of Rs. 1800 per day fixed for 
tbe Mavalankar auditorium is a subsidised 
rate as the rent determined on relevant cost 
factors works out to much more tban 
Rs. 1800 per day. A represebtation bas 
been received recently aa&ainst tbe existing 
rental of Rs. 1800 per day fixed for tbe 
auditorium. Since tbe existing rates ate 
being revised now the representation will 
also be kept in view while takiDg a final 
decision on the revised rates. 

-(c) The average daily earning of tbe 
Mavalankar auditorium during the three 
montb period from April to June, 1986 is 
Rs. 580 (approx.) only on account "'of 
allotments made to commercial Departments. 
of the Government .. semi-Government and 
private organisations. 

Subsidy Cor ConstractioD of Residential 
Houses for Lower Income Group 

2418. SHRI AJAY MUSHRAN: Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) wbetber Union Government are 
aware that tbe bouses which are beins 
constructed for lower income group are 
much costlier tban the proposed cost fixed· 
and .. 

(b) if so. wbetber there is any proposal 
to provide subsidy for tbe construction of 
residential bouses for lower income sroup ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). 
Housiog is'8 State subject and cost of bouses 
is determined by tho Housing Boards and 
Development Authorities in StateS/Union 
Territories. Tbere is DO proposal at tbe 
Central level to subsidise tbe cost of coo-
struction of bouses meant for lower income 
Iroup. (LIG). 

CultlvatloD aDd Export of Mint 

2419. SHRI BIRINDER SINGH: 
Will tbe Minister of A.QR~CP~TURB bt 
~~ t9 state; 
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(a) the total area in hectares under 
cultivation of mint in tbe country; 

(b) whetber any research has been 
conducted to increase tbe output by deve-
loping new Higb Yielding Varieties; 
and 

(c) the quantity of exportable oil 
extracted from mint and the total earnings 
in foreign exchange therefrom ? 

THB MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRl YOGBNDRA 
MAKWANA) : (a) The present system 
of collectioD of agricultural statistics does 
not permit recolding of area under mint 
aod other minor crops separately. 

(b) Yes, Sir. The new Higb Yielding 
Varieties of Minit developed include 
"M.S-I" by CSIR (CIMAP) Lucknow and 
"BC 41911" by ICAR (NBPGR, Delhi and 
HPKVV., Solan). Both these varieties 
produce higber oil content baving higber 
menthol content. 

Cc) As per available information, tbe 
country is producing approximately 600 
tonnes of Japanese mint oil and about 20 
tonnes each of Pepperminit and Berganot 
mint oil. The present trade classification 
followed for recording of foreign trade 
statistics does not separately specify 'Mint 
oil'. 

Protection of Fishing Interests of 
VisakhapatDam Based Fisbermen 

2420. SHRI ANAND GAJAPATHI 
RAJU: Will tbe Minister of AGRICUL. 
TURE be pleased to state : 

<a) wbether Government are aware 
that mechanised trawlers operating at 
Visakhapatnam are seriously damaging the 
interests of tbe catamarans and small fisber-
men; 

(b) if so, tbe steps taken by Govern-
ment to protect the interests of the cata-
tnarans and small fishermen; and 

(c) wbether tbere is any proposal to 
appoint Coast Guards at Visakhapatnam 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOOENDRA 
MAKWANA): <a> and (b). In order to 
protect the interests of the small Fishermen, 
Government of Andbra Pradesh, based OD 
tbe guidelines of Government of India, 
ha ve passed an executive order according 
to whicb areas upto 10 kms. from the 
sbore are reserved for Don-mechaliised boats 
and mechanised vessels are allowed to 
operate onl, beyond 10 kms. limit. 

Cc) Government have approved in 
principle tbe establishment of Coast Guards 
District in Visakbapatnam. 

[Tranl/ation) 

De~lar8tioD or JhuujhuDU •• Rackwar. 
District 

2421. SUR.I MOHD. AYUB KHAN: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whetber Government propose to 
declare Jhunjhunu as backward district in 
the matter of industries since: there is only 
one industry named Hindustan Copper 
Limited, Khetri; and 

(b) whetber water to the Hindustan 
Copper Limited, Kbetri is suppli~d from tbe 
Cborah while tbere is already short81C of 
water at tbis place as a result of which this 
area is beiDI ruined and if so, the scbeme 
for the development of the area ? 

THE MINISTER OF STATE IN THE 
JJEPARTMENT OF MINES (SHRIMATI 
~AM. DULARI SINHA): (a) JbuDjbunu 
In RaJastban has already been identified as 
a Cateaory IC' industrially backward area 
eligible to tbe various backward iDCeDtiv. 
suc~ as Cen~ral Investment Subsidy. Con-
cesslon~l Floance, Inte_t subsidy. Tax 
coocesslons, etc. 

(b) Part of the water requirement or 
the Khetri Copper Complex of Hindustan 
Copper Limited (HCL) Is drawn from 
various tubewells located in Chaon,.-
Jodbpur. area, BeL bas Dot recejycd aD,)&' 
report of abortqe of water in tb.ia area. 
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I.pro.,..ent In Implemeatation or 
IRDP in Orl •• a 

2422. SHRI SOMNATH RATH : 
SHRI NITYANANDA MISRA: 

Will the Minister of AGRICUL TURB 
be pleased to state : 

(a) whether there has been any 
effective improvement in the IRDP in so 
far as the Central assistance is concerned. 
after the visit of the Prime Minister to 
Kalahandi in Orissa; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP RURAL DEVELOP-
MENT (SHRI RAMANAND Y ADA V) : 
<a> and (b). The total allocation (in-
cluding State share) for District Kalahandi 
in Orissa during 1985-86 was Rs. 144 Jakhs. 
In 1986-87 ahe total allocation fC1r Kalabandi 

<a> whether Government are aware of 
tbe demand for introduction of local 
Bengali News Bulletin in the morning from 
All Indian Radio, Silcbarj and 

<b) if so, tho steps 
regard? 

taken in this 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR.I V.N. GADOIL) : 
<a) and (b). Yes, Sir. At preseot AIR, 
Silcbar broadcasts a regional news bulletin 
in Bengali at 19.15 hrs. of 10 minutes 
duration. In adJition, AIR, Silchar relays 
3 Central news bulletins in Bengali, 10 in 
Hindi from Delhi and a Bengali bulletin 
broadcast from Calcutta OD all days ex:ept 
on first Thursday and Saturdays. At pre-
sent. the news fall at Silcbar does not 
justify additional bulletins in Bengali from 
Silchar. 

AuctioB of DDA Flats in Wazlrpur 
Complex 

distt. is &s. 170.37 lakbs. Tbis is 2425. SHRI RAM PUJAN PATEL: 
according to tbe formula of 50% uniformity _ Will tbe Minister of UR.BAN DEVELOP-
and 'Ox, selectivity adopted for allocation MENT be pleased to refer to the reply given 
of funds to all States. to Unstarred Question No. 3860 on 22 April, 

1985 regarding auction of DDA fiats in 
Spoqe Iron Plant in Seventh Plan 

2423. SWRI PRIY A RANJAN DAS 
MUNSl: Will tbe Minister of STBEL 
AND MINES be pleased to state : 

(a> whether these is any proposal and 
financial sanction to have few more sponge 
iron units under SAIL during Seventh Five 
Year Plan; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STEEL AND 
MINES (SHIt) K.C. PANT): <a> No, 
Sir. 

(b) Does not arise. 

MornlD. Be_a_Ii Local New. Bulletin 
fro. AIR SlIebar 

2414. SHR.t SUDARSAN DAS : Will 
the Minister or INFORMATION AND 
BllOADCASTINO be pleased to state : 

Wazirpur complex and state: 

<a> whether MIs Lord Builders Pvt. Ltd. 
who constructed two basements in Wazirpur 
complex have filled the lower basement with 
tbe earth as per DDA notice served to the 
party; if not, tbe action takon by Union 
Government; 

(b) the contents of tbe affidavit filed by 
the party; 

(c>. whetber. DDA have received any 
complalOt regardlDg the bookiog of spaces 
in this commercial building (Rajcndra Tower) 
by another firm who had not been trans-
ferred risbts leaal)y by tbe purcbaser; and 

(d) if so, tbe action taken by DOA ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
<S~RI DALBIR SINGH) : (a) Yea Sir. 

(b). Tt e firm has submitted the 
ID~emDltY Bond for the basement indemni-
fYIDI the DDA of 80yl0ll at the time of 
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diaioS of fo~dation. claims apiost DDA 
by way of damaae. compensation Ole. and 
any cost that may be incurred by the DDA 
in defondioa any case in this resard. They 
have also submitted aD undertaking under 
Section 12(1) read witb Section 29(1) of tbe 
DD Act agreeing to comply with tbe 
conditioQs of the building plan sanctioned 
by DDA and witb provisions of tbe master-
plan and' to agree (0 rem ova) of any 
development done in contravention of tbese. 

(c) Some references have been received 
witbont documentary proof about bookingl 
agreement/receipt. 

(d) Does not arise. 

Construction of Building for TV Relay 
Centre, Kakinada 

2426. SHRI GOPAL KRISHNA 
lHOTA : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to sta te whether tbere is any 
proposal to construct a separate complex for 
tbe TV relay centre at Kakinada, Andhra 
Pradesh in the coming year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROAOCAST1NG (SHRI V.N. GADGIL) : 
No, Sir. 

Fisbing Harbour at Sassoon Dock, Bombay 

.2427. SHRI D.B. PATIL : Will tbe 
Minister of AGRICULTURE be pleased to 
state: 

(a) the progress in tbe construction 
work of fishing barbour at Sassoon Dock. 
Bombay; 

(b) tbe original estimate of the project 
and when it was to be completed; and 

(c) tbe revised estimate of tbe project 
and when it is likely to be completed 'I 

THB MINISTER OF STATE IN THE. 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK.WANA): <a> The overall progress of 
construction is about 22 percent. 

(b) The oriliaa) estimated cost of the 

project is Rs. 405 lakh' and the date of 
completion was January. 1982. 

(c) Revised estimate of the project is 
not yet finalised. A dispute arising out of 
tbe contract was arbitrated and the Arbitra-
tion Award stipulating tbe payment of 
escalations and date of completion of tbe 
works is under examination. 

Installation of 100 Watt Booster 
Transmitters I.stead of 1 KW 

Transmitter. 

2428. SHRI DIGVJJA Y SINH : Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a decision bas been taken 
to instal 100 watt booster transmitters 
instead of 1 K W relay transmitters as 
original1y planned; 

(b) tbe number of such 100 watt booster 
transmitters tbat will be installed; and 

(c) the time by wbicb 1 KW relay 
transmitters will be installed in aU tbe 
centres where they were originally planned 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a> No, Sir. 

(b) The Seventh Plan provides for 
setting up of 90 additional low power 
(100 W) TV transmitters. 

(c) The five 1 KW TV transmitters in 
tbe North East (as a part of the continuing 
Sixth Plan scbemes) are expected to be 
commissioned into service by the end of 
1987-88. Anotber four 1 KW TV trans-
mitters in otber parts <as a part of the new 
Seventb Plan schemes) are expected to be 
commissioned into service by the end of 
1989-90. . 

Pro.isloD of Boases bJ D.D.A. 

2429. DR. T. KALPANA DSVI: Will 
tbe Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Delhi Development Autho-
rity has failed to provide houses to tbe 
people ia Dclbi in time; 
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(b) if so, the reasons therefor; 

(c) the amount of loss caused by way. of 
increase in tb! price to the prospective 
purchaser due to delay; and 

(d) the measures proposed to be taken 
to rectify the above deficiency '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF URBAN DEVELOP-
MENT (SHRI DALRI R SINGH): (a) to 
(d) The information is being collected and 
will be laid on the Table of the House. 

tTranslatio1l1 

Grants by ICAR to Open A~ri('ultur81 
Universities and Colleges 

2431. SHRI MAHENDRA SINGH 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) tbe polky regal ding giving grants by 
Indian Council of Agricultural Research to 
various States for opening agricultural 
universities and colleges; 

(b) the grant and other assistance given 
to each agricultural university and college in 
various States during 1985-86: and 

(c) whether it is a fact that the number 
of agriculture scientists in the country is 
inadequate vis-a-vis country's requirement 
aod if so, tbe steps taken in this direction ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Agricultural Universities 
are established by the respective State Govt. 
through an Act passed by the Legislatures 
of the S~ate concerned. Such ubiversities 
become eliglble for central assistance for 
specific items, once they are approved by 
University Grants Commission under Section 
12B of UGC Act. The quantum of 
assistance to each agricultural univenity 
depends upon the requirement of scientific/ 
technical manpower development in the 
concerned State and funds available with 
Indian Council of A~ricultural Research 
nod -r the scheme "Establishment and 
D.:velopmcot of Agricultural Universities." 

(b) The Central allistance liven to 
various agricultural universities during the 
year 1985-86 as a part of tbe total develop-
mental assistancc in tbe VII Plan is liven in 
the statement given below. 

(c) The information collected from State 
Agricultural Universities and Indian Council 
of Agricultural Institutes indicates tbat about 
25% of Scientist po"ts are vacant. The 
short fall ;s more ofren observed in the 
areas of animal sciences, Home Science, 
Forestry science and Agricultural Engineer-
ing. Eff,,"rts are being made 10 establish. 
and strengthen the institutions in these areas 
to meet the manpower needs. 

Statement 

List 0/ Central Assistance ,iven to various 
Agricultural Unive,.sitie.t during the 

year 1985..86 

Name of tbe University Rs. in lacs 

1 2 

1. Andhra Pradesh Agril. 67.00 
University, Hyderabad 

2. Assam Agril. University, 47.50 
Jorhat 

3. Rajendra Agril. University, 30.00 
Patna 

4. Gujarat Agril. University, 15.00 . Distt. Banaskantha 

5. Haryan8 Agril. Uoiversity, 51.03 
Hissar 

6. Himachal Pradesh Krisbi 54.80 
Vishwa Vidyalaya Palampur 

7. University or Asril. Sciences, 48.00 
Bangalore 

8. lawabarlal Nehru Kriabi 20.00 
Vishwa Vidyalaya, JabaJpur 

9. Kerala Aaril. University, 42.73 
Trichur 

10. Konkao Krishi Vidyapeeth, 
Dapoli 33.50 
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11. Mabatma Pbule Agril. 
University. R.abud 

12. Marathwada Agril. Univer-
sity, P~rbbani 

13. puojabrao Krishi Vidya-
peetb. Akola 

14. oris~a University of AgriJ. 
and Technology. Bhubane-
swar 

15. punjab Agril. University. 
Ludhiana 

16. Tamil Nadu Agril. Univer-
sity, Coimbatore 

17. G.B. Pant University of 
Agril. and Technology. 
Pantoagar 

18. Narendra Dev University 
of Agril. and Technology, 
Faizabad 

19. Chandra Shekhar Azad 
University of Agril. and 
Tecbnology, Kanpur 

20. Bidban Cbandra Krishi 
Visbwa Vidyalaya, Nadia 

21. Jammu and Kashmir, 
University, Srinagar 

2 

14.00 

30.00 

36.00 

4400 

62.80 

4450 

4000 

37.00 

35.00 

37.00 

45.00 

Closure of "National Herald" and 
Quaml A"'az" 

2432. SHRI KESHAORAO PARDHI : 
Will the MiDlster of L~BOUR be pleased 
to state: 

<a) whether 4National Herald' and 
'Quami Awaz' bave been closed since J8 
April. 1986; 

(b) if so, tbe number, of the employees 
rendered jobless; and 

(c) the reasons for their closure and the 
steps taken or proposed to be taken to 
provide tbePl with altemative jobs ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR (SURI P.A. 
SANGMA) : <a> to (c). According to infor-
malion received from the Delhi Administra-
tion. the management has reported that 
about 150 out of 400 workers employed in 
MIs. Associated Journals Ltd. New Delbi 
publishers of fNational Herald' and 'Quami 
Awaz' went on an abrupt strike from 
16-4-86 and resorted to demonstrations at 
the residence of tbe Managing Director 
besides subjecting other manager;al per-
snnnels to gherao for three hours the same 
day. The National Herald and Quami 
Awaz Employees union, on 'he other band. 
bas aUeged tbat the management bas 
resorted to illegal lock-out and abruptly 
suspended daiJy publication of National 
Herald and Quami Awaz from 19-4-1986. 
According to the Union, the management 
suspended 11 workers and also failed to pay 
wages for S6 days of strike in terms of the 
Industrial Tribunal's award dated 20-1-1986. 

The conciliation machiner) of the Delhi 
Administration which intervened on 30-4-86 
haq held a series of meetings to resoJve the 
dispute and reach an amicable settlement. 
The matter was also di!\cussed at the-level 
of Lt. Governor, Delhi. Accord;ng to 
Delhi Admini~tration, the dispute mainly 
relates to (i) non- pa} ment of wages for S6 
days in terms of the consent award of the 
Indusrrial TribuflaJ, Delhi (ii) suspension of 
11 workers; and (iii) non-payment of wages 
for the month of April 1986. 

As differences persist bet\\'fen tbe 
management and the Unions in the matter 
of settling the demands, the conciliation 
machinery is continuing it~ efforts to explore 
the possibility of reachint! an amicable 
settlement. f..1eanwb,le. the Dc!lhi Adminis-
tration has issued recovery' certificate 
amounting to Rs. 2.77 lakhs in respect of 
the Tribunal's award rel!ardinll pa~ ment of 
wages for the 56-day strike period. 

[English] 

Increase in Demand or High-Yielding 
Coconut S~dlings 10 Keral. 

2433. SHRI V S. VIJA YARAGHAVAN : 
Will the Minister of AGRICUL TURE b~ 
pleased to state : 
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(a> wbether tbe demand for higb-yield-
ina cocouot se.dlings is 00 the increase in 
Ketala; 

(b) if so, whether the Coconut Board 
bas any scbeme to sllpply adequate seedlinas 
to the needy farmers at cheaper prices; and 

(c) if so, tbe details thereof? 

(b) if so, tbe advertisiDI alencie. in 
Bombay for AIR. and T.V. and tbe com-
mission paid to them; 

(c) if not, whether Government propose 
te) adopt any typc of agcncy system or to 
appoint agents throughout the country; 
and 

(~) if so. tbe norms laid down in this 
THE MINISTER OF STATE IN THE tregard? 

DEPARTMENT OF AGRICULTURE 
AND COOPERATION <SHRI 
YOGENDRA MAKWANA): (a) Yes, Sir. 

(b) and (c). The Coconut Develop-
ment Board is financing the followinl 
schemes for increasing bupply or quality 
coconut ~ecdljngs in Kerala : 

(i) Production 
Seedliop. 

of Quality Coconut 

(ii) Production and Distribution of 
T X D Hybrid Seedlings; and 

(iii) B~tab1ishment of 
Gardens for the 
D X T Hyblids. 

Hybrid Seed 
production of 

Under the scheme at (i) above I.~. 
Production of Quality Coconut Seedlings, a 
provision bas been made for giving financial 
support for strengthening departmental and 
co-operative nurseries and increasing supply 
of quality coconut seedlings. 

Unjer tbe schemes at (ii) and (iii) 
mentioned above, assistance is being p{ovid-
ed for production of b}' brid coconut seed-
lings. 

There is also a Seed Procurement Unit 
under tbe Coconut Development Board for 
pro~urement aod distribution of seed nuts to 
indenting States 00 no-profit-no-Joss basis. 

Adoption of Agency .Yltem to Collect 
AdYertisements 

2434. SHRt ANOOPCHAND SHAH: 
Will the Minister of INFORMATION AND 
"BROADCASTING be pleased to state: 

(8) whether tbere is any agcncy to coJJect 
adve. tisemeot aDd spop_orsJlip prptlramme 
PD ~111 a"d T.V., 

THE MINISTER. OF STATE OF THB 
MINISTRY OF INFORMATJON AND 
BROADCASTJNG (SHRI V.N. GADGIL> : 
(a) Yes. Sir. Besides direct advertisements 
from Central and State Government, Public 
Sector Undertakings and Small Scale 
Industries, AIR and T.V. get advertisements 
and sponsored programmes through 
approved advertising agencies operating all 
over India. 

(bJ There are more than 200 Accredited, 
Recognised and Registered advertisiog 
agencies with b~adquarters at Bombay. The 
rate of commission paid to Accredited and 
Recognised agencies is 15% and to Registered 
agencies it is 100". on tbe gross business 
booked by tbem. Tbe preraent system looks 
after tbe interests of local, regional and nation-
al advertisers and is working satisfactorily. 

(c) There is no such proposal. 

(d) Does not arise. 

Rulf'S for Issue of C and 0 forms in 
Okhla Industrial Area 

2435. SHR} MOHANBHAI PATEL: 
Will tbe Minister of URBAN DEVELOP-
MENT be pleased to state: 

<a> whether Bn, RUles/Instructions have 
been issued by the Delhi Development 
Authority for issue of 6C' aod '0' forms in 
industrial area; 

(b) if so, whether Government propose 
to lay a copy tbereof on tbe Table of the 
House; 

(c) wbether Government have reviewed 
the positioD at any time durio, the Jast ODe 
year with a view 10 ensure that Rules/ 
Joat,pctiopa are folJowed by t~ staff, 
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(d) if so, with what resnlta and if not, 
tbe reasons therefor; 

(e) whether Government are aware 
that a number of such certificates have been 
issued and also held over in Okhla Ind us-
trial Area (Phase I and II) in violation of 
tbe Rules; and 

(f) if so .. whether Government propose 
to institute an enquiry in tbis regard and jf 
not, the reasons therefor '1 

THB MINISTER OF STATE IN THB 
MINISTRY OF URBAN DEVELOPMENT 
(SHR1 DALBIR SINGH): (a) to (0. The 
information is being collected and will be 
laid on tbe Table of the Sabha. " 

Publication of Bnoks on Life and 
Culture of Himalayan Region 

2436. PROF. 
PARASHAR : Will 

NARAIN CHAND 
the Minister of 

INFORMATION AND BROADCASTING 
be pleased to state: 

(a) whether the Publications Division 
has brougnt out any books on tbe life and 
culture of the various States/Union Terri-
tories covered by the Himalayan Relion or 
its eminent personalities since independence; 

(b) if so, the names of the titles broucht 
out io tbis r-elard aloogwitb tbe years of 
publication and tbe laoluages in which tbey 

, have been published; aod 

(c) if not, whether any sucb series 
would be brought out in tbe near future ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) aod (h'. Yes, Sir. A statement 
containing the requisite information is given 
below. 

(c) Does not arise. 

Statement 

S. No. Title Language Year of 
publication 

1 2 3 4 -- . 
1. Jammu and Kashmir Bnglish and Hindi 1973 
2. Himachal Pradesh 

" 1970 
3. Uttar Pradesh 

" 1970 
4. Assam I, 1971 
s. Mizoram 

" 1972 
6. Arunachal EOIlish 1980 
7. Manipur English and Hindi 1976 
8 Nagaland Enllish 1961 
9. Meptaya English 1980 

10. Tripara EnaJish 1979 
11. Sikkim BnlUsb 1980 
12. General Zora.-a .. SiDlh Bnllish 1983 
13. Lacbit Barph-.akam Sqlilb J983 ,4. U. Tirot SiDfb ~n81isb ,98S 

~ 
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1 2 3 4 

IS. Baba Kanshi Ram Bnalish 1985 

16. Folk Tales of Kashmir EOIlish 1984 

17. Wall PaintiDas of Western Himalayas Bualish 1976 

18. LUN of Mountains 

19. Kashmir Ki Lot Kathain 

20. Punjab Aur Kulu Ki Kabaoian 

21. Garhwal Paintings 

22. Kanara Valley Paiatinls 

23. Neelkanth 

24. Himalayan Pilgrimale 

25. Lahaul and Spiti 

26. Kumaon and Garhwal Hill Districts 

27. This happened in Kashmir 

28. Dalhousie 

29. Kulu and Kamlra 

30. Lure .of Everest 

31. BasohJe Paintinl 

32. GuIer Paintin. 

33. Garbwal Cbicrakala 

34. Ram GaDga Ka Sher 

3'. Sumwarna Bhoomi Ki Lok Katbaon 

UPindatloD of AIR StatleDI 

2437. PROF. NARAIN CHAND 
PARASHAR.: Will tho Minister of 
INFORMATION AND BROADCASTING 
be pleased to state : 

(a> Whether a number of Itations of 
All India Radio are proposed to be uparad-
eel danDl tbe Seventh Five Year Plan 80 as 
to provide better aervices to tbe listenen; 

(b) if 10, the detail. thereof. State-wise 
and tbe pbaIecJ proaramme chalked out for 
",. P''P'*i "'" 

Enllish 1967 

Hindi 1971 

Hindi 1964 

Bnglish 1969 

Bnllisb 1959 

Hindi J965 

English 1961 

Enllish 1975 

Bnllish 1975 

Bnllish 1966 

Bnglish 19.55 

Bnglish 1958 

English 1961 

Bnllish 1981 

Bnglish 1982 

Hindi 1983 

Hindi 1978 

Hindi 1982 

(c) if not. the steps proposed to be taken 
to provide better services of All India Radio 
in the Seventh Five Year Plan 7 

THE MINISTER. OF STATE OF THB 
MINISTRY OF INFOR.MATION AND 
BROADCASTING (SHRi V.N. GADGIL): 
(a) and (b). Yes, Sir. Durio. the 7th Plan, 
AIR propose to upgrade tbe power of 34 
Medium Wave and 14 Shprt Wave trans-
mitten. Dotails are iodicated in tbe state-
ment liveD below. 

(c) Does not arilf. 
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StatemeDt 

Schem~' 0/ Up6t:11'dallon of PO"e' 0/&1811"6 'Trtln,ml"e,. In rarlolU State, '/:...,"e 
Seve",,, PIQII (1985.90) 

A. Med.am W.". 
s. No. State 

1 2 

1. Andhra Pradesh 

2. -do-

3. Bibar 

4. Gujarat 

s. Jammu and Kashmir 

6. -do-

7. -do-

8. Karnataka 

9. Kerale 

10. Madhya Pradesh 

11. 

12. 

13. 

-do-

-do-

-do-

14. Mabarashtra 

IS. 

16. 

17. 

-do-

-do-

-do-

18. Orissa 

19. Punjab 

20. Rajasthan 

21. -do-

22. Tamil Nadu . 

23. -do-

24. . Uttar Pradesb 

Place 

3 

Hyderabad 

Vijayawada 

Patna (VB) 

Ahmedabad 

Srinagar (YV) 

Jammu 

I. 

Bangalore 

Trichur 

Bhopal (VB) 

" 
Indore 

Jabalpur 

Bombay 

It 

Pune (VB) 

NalPur 

Jeypore 

Jalandhar 

Surataarb 

BikaDel 

M~dras (YV) 

~irucbirapalli 

Luckaow (VB) 

Present 
Power KW 

4 

lKWMW 

20KW MW 

1 KWMW 

SOKW MW 

1 KWMW 

lKWMW 

SOKW MW 

SO KW MW 

20KWMW 

1 KWMW 

Propoled 
power 

3KWFM 

100 KW MW 

3KWFM 

200KWMW 

10 KW MW 

10KW MW 

300KWMW 

200~W MW 

100 KW MW 

3 KW PM 

1 KW MW 10 KW MW 

1 KW MW 3KWFM 

20 KW MW 2XIOO KM MW 

SOKW MW 

20'KWMW 

IKWMW 

I KW MW 

20KW MW 

SO KW MW 

20KWMW 

10KWMW 

2.S KW MW 

SOKW MW 

1 KWMW 

100 KW MW 

lOOKW MW 

3 KWFM 

2X3 KW PM 

l00KWMW 

300KW MW 

300KWMW 

20KMMW 

20KWMW 

lOOKWMW 

IOKWMW 
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I 2 3 4 5 

25. Uttar Pradesh Allahabad I KWMW 2XIO KW MW 

26. -do- Varanasi lOKWMW lOOKWMW 

27. West Bengal Calcutta 2.5 KW MW 10 KW MW 

28. -do- l. 50KWMW lCOKW MW 

29. Arunachal Pradesh (U. T) Passilbat L.P.T 10KWMW 

30. ., Tezu -do- -do-

31. It TaWaDl -do- -do-

32. Chandigarb (U.T) Chandigarh 1 KWMW 3KWFM 

33. Delhi (U.T) Delhi 100 KW MW 2XlOO KW MW 

34. Goa, Daman and Diu Panaji 10KW MW 100 KW MW 

B. U,.radatloo of Short Wa"e Yr ••• mltter. 

1. Andhra Pradesh Hyderabad 10 KW SW SO KW SW 

2. Assam Guwahati 10 KW SW SO KW SW 

3. Himachal Pradesh Simla 2.S KW SW SOKW SW 

4. Jammu and Kashmir Sri nagar 7.S KW SW SOKW SW 

s. Madhya Pradesh Bhopal 10 KWSW SOKW SW 

6. Mabarasbtra Bombay 10 KW SW '0 KW SW 

7. NaaaIand . Kohima 2KWSW SO KW SW 

8. Tamil Madu Madras 10 KW SW 50 KW SW 

9. Uttar Pradesb Lucknow 10 KW SW 50 KW SW 

10. W.t Beapl Calcutta 10KW SW 50 KW SW 

11. n KurseoDa 20KW SW 50KW SW 

12. Delhi (u.n Delhi 10KW SW so KWSW 

[13. " " 2XSO KW SW 2XlOO KW SW 

14. " t~ " 2XSO KW SW 2XSO KW SW 



Ver.leatloa 08 Me.ber.blp of Bbakra 
Be.s MaDaKemeDt Board UOIOD 

2438. PIlOF. NARAlN CHAND 
PARA6HAR: Will the Minister of 
LABOUR be pleased to refer to the reply 
given tn UDstarred Question No. 5501 on 
7th Apri', 1986 regarding verification of 
membership of union of Bbakra Beas 
Manaaement Board and state : 

<a) tbe exact date on whicb tbe Chief 
Labour Commissioner has been asked to 
undertake tbe verification of tbe membership 
of the unions operating in the Bbakra Beas 
Manaaement Board; 

(b) the rime by which the Commissioner 
bas been asked to complete the process of 
verifications and submit tbe report to 
Government; and 

(c) the names of the unions about which 
the verification has been made and the 
nature of findinp consequent upon verifica-
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <a) to Ccl. The Chief Labour 
Commissioner (Central) was asked on 4-4-86 
to undertake varification of the membership 
of unions operating in the Bhakra Deas 
Management Board and complete the same 
by tbe end of May, 1986. When the veri-
fication process was initiated, it came to 
light that in addition to tbe Naogal Bhakra 
Mazdoor S80gb and Bhakra Management 
Board Karamchari Saoab known to be 
operating in the Bbakra Beas Manage-
ment Board, tbere are seven more unions 
functioning all of which will have to be 
considered for verification if found eligible 
in terms of the .procedure laid down under 
the Code of Discipline. Tbe preliminary 
particulars in respect of tbese unions are 
beina collected. 

(Tralls/atlon] 

New. Bulletl.. Telecas. fro. 
Jalaadbar TV Ceatre 

2439. 'SaRI SAIlFAllAZ ABMA~ 

Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

<a) wbetber Government are aware tbat 
tbe standard of tbe news bulletins telecast 
by Jal1andhar Television centre is goina 
down and tbese are also not based OD facts; 
and 

(b) if so, the remedial steps taken by 
Government in tbis regard? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a) No. Sir. The contents of the news 
bulletins telecast by Doordarshan Kendra, 
"Jalandbar have been appreciated and 
acclaimed by the viewers. Moreover, news 
items are prepared on tbe reports received 
from Press Trust of India, United News of 
India, well established News Agencies and 
also from the Public Relations Department 
of the Punjab Government. 

(b) Does not arise. 

[English) 

Allotment of Nitrogenous Fertilizers 
to KarnBtaka 

2440. DR. V. VENKATESH: Will the 
Mmister of AGRICULTURE be pleased to 
state : 

(a) wbetber Union Government bad 
made aoy allotment of nitrogenous fertiJbJers 
to Karnataka State during 1983-84, 198""'85 
and 1985-86; 

(b) if so, the quantity tbereof; and 

(c) whether tbe allotment was a iequcate 
to meet tbe needs of the States ? 

THE MINISTER OF STATE.a~ HE 
DEPARTMENT OF AGRICUL.URE 
AND COOPERATION (SHal YOGENDRA 
MAKWANA) (a) Yes, &ir. 

(b) The details of allotment or reJ1.u .... ~'s 
to Karotttaki' f)uato dunr.g th~ years 1983-84, 
1984-85 and 1985-16 are liveD below: 
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('000 toDDea) 

Year N p K Total 
(N+P+lCl . -_ -----------------=---

1983-84 251 

1984-85 307 

1985-86 390 

(c) Yes, Sir. 

Programme to Increase Production 
of Prawns 

2441. SURf CH INT AMANI JENA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government have cbalked 
out a plan to increase the production of 
prawn~ in the country; 

(b) if so, the steps taken in this regard 
and States which have been included under 
the programme; 

(c) the details of the area proposed to 
be covered under the sheme in each State, 
particularly in Orissa; and 

(J) the amount earmarked for the 
project 'I 

THE MIN~TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SURI YOGENDRA 
MAt{WANA) : <8> and (b). Yes, Sir. In 
addition to tbe judicious exploitatioD of 
prawn resources in Indian Exclusive Econo-
mic Zone, the Government have launched a 
Centrally Sponsored Scheme on brackisb-
water prawn farminl in all the maritime 
States/Union Territories. as wen as in 
Puojab, Hatyana and Rajastban since 1982. 

Marine Products Export Development 
Authority under Ministry of Commerce 
have also proarammes to increase tbe pro-
dactioo of prawns. 

120 99 470 

139 108 SS4 

200 130 720 

West Bengal -100.0 bectares 

Orissa -480.5 bectares 

Andbra Pradesh - 75.2 bectares 

Tamil Nadu - 50.0 bectares 

Kerala -149.0 hectares 

Maharastra - 92.0 hectares 

Gujarat - 52.0 bectares 

Pondicherry - 29.0 hectares 
~ 

Goa - 27.0 hectares 

Haryana - 10.0 bectares 

(d) An outlay of Rs. SOO lakhs exists 
for tbis scbeme during Seventh Five Year 
Plan as Central sbare. 

Alleged Irregularitie. ia Hladu.ta. 
Prefab Limited 

2442. PROF. MADHU DANDAVATB: 
Will tbe Minister of URBAN DEVELOP-
MENT be plcased to state : 

(a) whether the Hindustan Prefab 
Limited earned profits in tbe past but is 
DOW losing heavily; if 50, the reasons 
tberefor; and 

(b) whether tbe President of All India 
Trade Union Congress baa alleaed a number 
for irregularities and malpractices in tbe 
company anel if so, tbe action taken 
tbcreoa ? 

\ 

(c) The area of tbe.projects sanctioned, "HE MINISTER OF STATE IN THB 
Slate-wise, includtDs Orilla is as follows : ~ MINISTIl Y OF URBAN DEVELOPMENT 
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(SMRI DALBJR SINGH): <a> Durin. the 
last over 10 years, tbe Hindustan Prefab 
Limited earned marlina) profits for 3 years 
only. Of late its performance bas shown 
improvement. The main reasons for the 
losses have been-lack of supply orders, 
uneconomical rates from client departments 
and hither incidence of labour and over-
beads. 

(b) Investigations made into the com-
plaiots alleging irregularities and malpractices 
io the Company are under process. If 
something comes out, action will be taken 
under the rules. 

RecommendatioD. of Third Wage Board 
for Sugar ludu.try for loterlm 

Relief 

2443. PROF. MADHU DANDAVATE : 
Will tbe Minister of LABOUR be pleased 
to state: 

(a) whether the Tbird Wage Board 
for Sugar Industry bas recommended pay-
ment of interim relief; 

(b) if 80, the date from which it is to 
be effective; and 

(c) whetber vested interests are delay· 
ing decision in tbe matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a) Yes, Sir. 

(b) and (c). The Government have 
decided to accept tbe recommendations of 
the Wage Board for payment of interim 
relief at a rate of Rs. 45 per month. witb 
effect from 1-1-) 986 or • he date of expiry 
of the Jast agreement between tbe wod ers 
and management whichever is earlier. 

Identiftcatiou ,r Pesticid •• 

2444. SHRI C. JANGA REDDY : 
DR. A.K. PATEL: 

Will the Minister of AGRICULTURE 
be ple~sed to state: 

(a) whether a committee has been 
constituted to identify tbe pesticide, bazar-
{Jppa to buman bealtb; 

(b) if so, when it was constituted and 
which pesticides it has suggested to be 
banned; 

(c) what safety measures are beiDl 
adopted as precaution till a decision i. 
taken on the report of the committee; 
and 

(d) tbe names of the pesticides found 
to be unharmful ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): <a> to (d). 
No Committee bas been constituted by the 
Ministry of Agriculture to identify the 
pesticides, hazardous to human healtb. 
However, a Committee bad been set up on 
14.8.1984, to review tbe pesticides wbich 
have been banned or restricted in otber 
countries. The Committee bas submitted 
reports on two important pesticides. namely 
DDT and BHC. A decision on the recom-
mendations will be taken after these bave 
been examined after taking into account all 
relevant factors. 

As regards the safety measures, these 
are well defined and laid down in tbe 
Insecticides Rules framed under the Insec-
ticides Act and other relevant Acts/Rules. 
The State Governments and others train 
the farmers in the judicious use of pesti-
cides, according to the prescribed dosages, 
due ohservance of the prescribed waiting 
periods, etc. The literature accompanying 
tbe containers also set out in detail tbe 
procedure and dosages for safe and effective 
use. 

Construction of Hooses OB Plots by 
Allottees of Vigyan Vibar Colony, 

Delbl 

2445. SURI SANAT KUMAR 
MANDAL : Win tbe Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any time limit has been 
laid down by the Delhi Development 
Authority for construction of houses on 
plots of land allotted to the various Co-
operative House Building Societies in the 
trans-Yamuna ar~a in tbe capital includiPI 
,be araco period; 
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(b) if so, the details tbereof, if not, 
the reasons therefor; 

(c) whether a large number of plots 
allotted in the Vigyan Vihar Colony are 

bas notified tbat tentative allocation of Its. 
100 crores has been made for financinl 
farm mechanisation proaramme durin. tbe 
current year; and 

'yilll vacant for more than three years, if (b) if so, the State-wile allocation 
so, the number thereof; of these resources made to tbe Banks and 

tbe criteria 'ollowed .·n gl·VI·DB -Qnance (d) what punitive action is proposed ..' I,,"U 

to be taken aaainst the all 0 ttees for not support to the Banks under this pro-
arammme? constructing houses; and 

(e) tbe reasons for not cancelling tbe 
allotment in ca~e of such violations '1 

THE MINISTJ:R OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : 
<a> and (b). Yes, Sir. In the terms and 
conditions of sub-lease deed executed with 
tbe allottee member a period of two years 
from the date of its execution, is stipulated 
for construction of building on the plot. 
The policy also provides for one year grace 
period for construction. 

<c) Out of 185 plots in the Vigyan 
Vibar Colony. construction bas been made 
on 90 plots and 75 plats are still lying 
vacant. 

(d) As per policy, a show cause norce 
is issued to the sub leasee in case he fails 
to construct buUding within stipulated 
period. Thereafter. the period of default in 
construction is regularised on payment of 
composition fee provided tbe reasons for 
not constructing the hou~e.on tbe plot are 
satisfactory. 

(e) Since tbe building activities have 
been released in Jan., 82 tbe period of 
default is not much and therefore no action 
bas been taken for cancellation of the lease, 
However, show cause notices are beiDa 
issued t.J persuade the sub leasees to take 
up construction work at the earliest. 

Farm Mechanisation Programme by 
NABARD 

2446. SHRI SANAT KUMAR 
MANDAL: Will tbe Minister of AORI-
CULTURE be pleased to state : 

(a) whether National Bank for Api-
~uhure aad Rural Dovelopment (NABAR.O) 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) National 
Bank for Agriculture and Rural Develop-
ment (NABARD) bas tentatively anooated 
Rs. 100 crores 'for providing re·finance to 
banks for farm mechanisation during the 
current year. 

(b) The State-wise allocation of 
NABARD's refinance of Rs. 100 crores 
is as under: 

(Rupe-es in Lakhs) 

State Amt. allocated 

1 2 

1. Andhra Pradesh 850 

2. Assam and North 35 
Eastern States 

3. Bihar 400 

4. Gujarat 800 

.. Oaryana 975 .,. 

6. Himachal Pradesh S5 

7. Jammu and Kashmir 20 

8. Karnataka 825 

9. Kerala 75 

10. Madbya Pradesh 1000 

11. Maharashtra, Goa, 310 
Daman and Diu 

12. Orissa 100 
" 
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1 2 

13. Punjab 1775 

14. Rajasthan 625 

15. Tamil ~adu. Pondicherry 440 

16. Uttar Pradesh 1450 

17. West Bengal, Andaman 250 
Nicobar Islands 

18. Delbi 15 
-- ---- -- ---

Total 10000 

NABARD's allocation of refinance for 
each State in based 00 consideration such 
as refinance availed by banks for other 
dt:velopmental Schemes ~ucb as minor irriga-
tion, land development and other diversi-
fied purposes. 

Foreign Fishing Trawlers in Indian 
Waters 

2447. SHRI SYED SHAHABUDDIN : 
Will the Minister of AGRICULTURE be 
pleased to stale: 

(a) the number of foreIgn trawlers 
caul;ht fisbing illegally in Jndlao waters 
durmg 1985-86, country-wise; 

(b) the number of foreign trawlers 
licensed to fish in Indian watelS under 
collaboration arrangements wnb Indian 
nrms, firm-wise; 

(c) the total number of Indian 
trawlers enpged in deep-sea fisbing; and 

(d) wbether tbe Coast Guards bave 
adequate presence in Indian waters to pro-
tect Indian trawlers agalDst illegal poachiog ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRiCULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : <a> The country-wise 
number of foreign trawlers appr~&ended 

for 1I1egai fisbing in Indian waters durina 
1985 -86 is as Itated below : 

1985 1986 
<as OD 31.7.86) 

Sri Lanka 

Pakistan 

Thailand 

Taiwan 

South Korea 

·18 

4 

10 

(b) A Statement is given be!ow. 

13 

8 

1 

1 

(c) The total number of Indian trawlen 
engaged in deep sea fishing is 87. 

(d) The limited number of ships 
available with Coast Guards are deployed 
selectively in the more sensitive area on the 
east and west coast of India and around the 
A ndaman and Nicobar Islands to safeguard 
the national interest in the Maritime Zones 
and also to provide protection to the 
Indian trawlers and fishermen. 

Statement 

£Vumber of Foreign Trawler. permitted 
(having valid permits as on 31.7.1986) 
to fijh in Indian Water under col/abo .. 
ration arrangements with Indian firms 

i.t!. under CharIer 

81. Name of Indian firm 
No. 

No. of 
vessels 

1 2 

1. Orissa Maritime and Chilka 
Area Development Corpora-
tioo, Bbubaneswar 

. 2. Nava Bharat Ferro Alloys 
Ltd., Hyderabad 

3, Srinivasa Sea Foods Ltd., 
Visakbapatnam 

4. Gujarat Fisheries Develop-
meot CorporatioD, Ahmeda-
bad 

3 

4 

4 

2 

a 
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1 

s. 

6. 

7. 

8. 

9. 

10. 

2 

Four season Fisheries Ltd., 
Visakhapatnam 

Akama Marines Ltd., 
Vlsahkapatnam 

V.B.C. Exports Pvt. Ltd., 
Madras 

Coastal Trawlers Ltd., 
Kakioada 

G.P. Marine Products 
(Jndia) Ltd., Guntur 

High Sea Foods Ltd., New 
Delhi 

11. Bali Cold Storage Pvt. Ltd., 
Madras 

12. Kancbanaganga Sea Foods 
Ltd., Vljayawada 

13. Leo Sea Food Pvt. Ltd., 
New Delhi 

14. BRS Marines Ltd., New 
Delhi 

15. Young Fisheries Pvt. Ltd., 
New Delhi 

16. Ganga Kaveri Sea Foods (P) 
Ltd., New Delhi 

17. Matsyika Exports Ltd., 
Ncw Delhi 

18. Blue Chrome Pvt. Ltd., New 
Delhi 

19. Star Marine Foods (P) Ltd., 
Vlsakhapatnam 

20. Ocean Products and Ship .. 
PIOI Ltd., Visakbapatnam 
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3 

2 

4 

4 

4 

4 

4 

3 

2 

4 

Will tbe Minister of AGRICULTUR.E be 
pleased to state : 

(a) tbe names of crops which were 
brought under crop insurancc scheme in 
various States during 1985-86; 

(b) the total amount of premia 
received by the G.I.C during 1985-86, crop-
wise and State-wise; 

(c) tbe claims filed with tbe OIC in 
respect of the policies covered by the above 
premia, crop-wise and State-wise during the 
above period; 

(d) the value of the claims admitted 
and paid so far; 

(e) the value of the claims admitted 
but not paid so far; and 

(f) the value of claims rejected? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) to (f). A Statement is 
laid on tbe TabJe of tbe House. 
[Placed in Library. See No. LT-30S4/86] 

4 ~ Cooperation witb Japan and South ~re. 
about Development of Steel Inhslry 

4 

2 

4 

4 

2 

4 

73 

2449. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
STEEL AND MINES be pleased to state: 

(a) whether he visited Japan, South 
Korea during June, 1986; 

(b) if so, the purpose of the visit and 
tbe outcome of the discussions held; 

(c) whetber Government have pre-
pared a policy paper on tbe development 
of steel industry; and 

(d) if so, the details tbereof? 

THE MINISTER OF STEEL AND 
MINES (SHR) K.C. PANT): (8) Yes, 
Sir. 

Claims under Crops InsuraDce Scbeme 

(b) Apart from addrcssing the 8th 
Annual International conference of the 
International Society of Energy Econmists, 
the visit provided an opportunity to study 
at first hand the functioniDl of the Japan_ 2448. SHR.I SYBD SHAHABUDDIN : 



149 Written ~nsWrs SRAVANA 13. 190b (S.4KA) Written An8wer, JSO 

steel industry, and hold discussions with 
tbe Japanese Go·,ernment. the Iron and 
Steel Federation. During these discussions 
tbe interest of the Japanese steel industry 
in the modernisation of lISCO was reitera-
ted. 

The visit to the Republic of Korea was 
to study tbe methods followed in setting 
up new steel plants within the time and 
cost estimates. To tbe extent, such of 
these methods as are applicable will be 
considered for adoption in project imple· 
mentation by the steel industry in this 
couptry. 

(c) No, Sir. 

(d) Does not arise. 

Amendment of Official Secrets Act 

2450. SHRf MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of 
INFORMATION AND BROADCASTING 
be pleased to state tbe stand taken by 
Govemmen t on the necessity of amendment 
of tbe Official Secrets Act and also to set 
up a Newspaper Development Commis-
sion? 

THE MINISTER OF STATE OF THE 
MIN1STRY OF INFORMATION AND 
BROADCASTING (SMRl V.N. GADGIL) : 
It is not considered necessary to amend 
tbe Official Secrets Act, as recommended 
by the Second Press Commission, as tbe 
existing provisions in tbe law seem to be 
adequate. Similarly. tbe recommendation 
about setting up of a Newspaper Develop-
ment Commission bas also not been accep-
ted by the Government as it is of tbe 
considered view that tbe development 'of 
tbe Press sbould be left to itself and no 
outside autbority or institution should 
interfere or be concerned with it. Tbis 
is in accord with tbe Constitutional pro-
visions for freedom of expression and 
Government's policy in support of tbe 
freedom of the Press. 

Kerala Scheme to Prevent rail in 
Prices of Agricultural Commodities 

245J. SHRI 
the Minister of 
pleased to state : 

P .A. ANTONY: Wi)) 
AGRICULTURE be 

<a) whetber Government have received 
any scheme prepared by the KeraJa Govern-
ment for making permanent arrangements 
to prevent fan in prices of agricultural 
commodities and cash crops like coconut; 

(b) if so, tbe details of tbe scheme; 
and 

(c) the action taken or proposed to 
be taken in tbis regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULT{lRE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): (a) The 
Government of Kerala submitted a pro-
posal to tbe Ministry of Agriculture for a 
scbeme aimed at sustaining tbe market 
price of coconut. 

(b) lbe proposal of tbe State Govern-
ment envisaged a price support scheme 
for copra which would indirectly atrect 
coconut prices. Under tbe scheme, 
Government of India would be required 
to announce minimum SUppOlt prices for 
copra and a suitable arrangement would 
be made for undertaking price support 
purchases. As in the case of other agricul-
tural commodities, it was proposed that 
the Commission for Agricultural Costs 
and Prices would recommend to tbe 
Gov~rnment of India an appropriate level 
of minimum support price for copra. 
Since the State Government had already 
introduced a market intervention scbeme 
for copra through two State-level pUblic 
sector agencies, it was proposed tbat the 
operations launched under tbe scbeme 
could be continued under the proposed 
Central scheme once this was sanctioned 
by the Government of India. Any losses 
arising out of the proposed market support 
operations were to be shared equally bet -
ween the Centre and the State Govern-
ment. 

(c) In the light of the proposal of 
the Government of Kerala, tbe Ministry of 
Agriculture Iclunched a scheme for market 
intervention operations for copra in 
KeraJa from January 1986. Under tbe 
scheme copra of fair average quality is 
purcbased at Rs. 1200 per quintal by the 
National Agricultural Cooperation Market ... 
ing Federation (NAFED) through the State 
Cooperative marketing organisation. Upto 
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April-May 1986, when copra prices started 
ruliDl above the intervention price 
or It.s. 1200 per quintal, a 
total of 11,533 tonoes bad been purebased 
oDder the scheme iD tbe State. Losses, if 
any, incurred on account of market inter .. 
veDtion operations will be sbared equally 
between the Centre and the Government of 
Keral •• 

Improve.ent 10 Procedure for Release 
of Subsid, aDd Credit uader Rural 

Uplift Schemes 

2452. SHill MURLI DEORA: Will 
tbe Minister of AGRI\:ULTURE be pleased 
to state: 

(a> whether Government have taken 
propose to take any steps to plug the 
loopholes in tbe procedure for release of 
subsidy and credit under tbe Rural Uplift 
Scbemes and to ensure that the benefits 
actually trickle down to tbose for whom the 
.c"emes are meant; and 

(b) if so, the details thereof ? 

THE MINISTER OF Sf ATE IN THE 
UEPARTMENT OF RURAL DEVELOP-
t!BNT (SHRI RAMANAND YADAV) : 
<a) and (b). A proposal to replace the 
present capital subsidy by interest subsidy 
under Integrated Rural Development Pro-
gramme was examined on the basis of two 
studies-onc by tbe State Bank of India 
and tbe other by NIRD, Hyderabad. This 
was also discussed in tbe conference of 
Ministers of Rural Development held in 
November. 1985. Tbe conclusion that 
emerged was tbat this will adversely effect 
poorer beneficiaries particularly Marginal 
Farmers, Agricultural Labourers, Rural 
Artisans and Tribal beneficiaries where 
tbe rates of subsidy is higher, Besides, the 
mere switcb over from capital to interest 
subsidy is not likely to belp in the elimina-
tion of malpractices. It bas therefore been 
decided to con1inue the present system till 
a better alternative is found. 

However, following steps have been 
taken to ploa the loopholes and to ensure 
that tbe benefits actually trickle down to 
the beneficiaries. 

(i) The State Governments have been 
advised to set up -grievances cells' 

at each DRDA level to report 
tbe nature of complaints and 
action taken thereon to set up 
'vigilance cells' at State Head-
quarters to undertake checks on 
their own and also on receipt of 
any complaints etc. 

(ii) The State Governments have been 
advised to set up Block Level 
Beneficiaries Advisory Committees 
to provide a r.egular forum to the 
beneficiaries to actively participate 
in the implementation of the 
programme and sub committees 
at Panchayat levels. 

(iii) Tbe need for getting tbe list of 
beneficiaries approved by Gram 
Sabha has been emphasised. 

(iv) A system of concurrent evaluation 
bas been launched with effect 
from October, 1985 covering 
various aspects of the programme .. 
qualitative and procedural through 
29 reputed Research! Academic 
Organisations. EverY' month 36 
districts are studies, 2 blOCks in 
each district and a group of 10 
oJd beneficiaries and 10 new 
heneficia ries in each block. 

Evaluation of Rural Water Supply by 
N.E.E.R.l. 

2453. SHRI PM. SAYEED: Will 
tbe Minister of AGRICULTURE be pleased 
to state: 

(a) whether the National Environment 
EnglDeering Research Institute bas carried 
out evaluation of rural water supply scheme; 
and 

(b) if so, whether these schemes are 
enough to meet the requirement of water 
supply? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRI RAMANAND YADAV): 
<a> Yes Sir. 

(b) Tbe evaluation report was submit-
ted to tbe Government of India in Septem-
bef, 1982. SugestioDS have been made to 
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improve tbe quality of tho oosoio. pro-
grammes and a recommendation bas been 
made for allocation of additional resources 
to the Rural Water Supply Sector. During 
the Seventh Plan tbe aim would be to 
provide adequate drinking water facilities 
for tbe entire rural population. 

1 2 

3. Bihar 

4. Gujarat 

5. Haryana 
Connecting Villages with all Weather 

Roads 6. Himacbal Pradesb 

2454. SHRI CHINT AMANI lENA: 7. Jammu and Kashmir 
Will the Minister of AGRICULTURE be 
pleased to state: 8. Karnataka 

(a) :he number of villages baving 9. Kerala 
more than 1000 population in each State 
which have not bt:eo connected with all 10. Madhya Pradesb 
weflther roads so far; 

11. . Maharashtra 
(b) tbe number of such villages in 

Orissa; and 12. Manipur 

(c) tbe time by whicb tbese villages 13. Meghalaya 
will be connected ? 

14. Nagaland 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP- 15. Orissa 
MENT (SHRl RAMANAND Y ADA V) : <a> 
A statement is given below. 16. Punjab 

(b) 5738. 17. Rajasthan 

(c) Sixth Five Year Plan document 18. SikJdm 
envisages 100% linkage to all the villages 
with population over 1500 and 50% linkage 19. Tamil Nadu 
to villages with population between 1000-
1500 within a time frame of 10 years 20 Trl· . pura 
ending 1990. 

Statement 
Numbe" of Villages with population above 
1000 yet to be connected with all wea'h~ 

roads as on 1.4.1985 

SI. 
No. 

States 

21. Uttar Pradesh 

22. West Bengal 

Union Territories 

Total 

No. of villages 
with population 
over 1000 yet to 
be connected as 1. A and N Islands 

1 2 

1. Andbra Pradesh 

2. Assam 

on 1.4.85 

3 

6278 

426 

2. Arunachal Pradesb 

3. Chandiaarb 

4. Dadra and Nagar Baveli 

s. Delhi 

3 

5742 

52': 

86 

99 

2431 

28J9 

3074 

192 

26 

8 

5738 

2323 

144 

2942 

41 

10206 

4917 

48015 

49 

7 
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1 

6. 

7. 

8. 

9. 

2 3 

Goa, J)aman and Diu 

Laksbadweep 

Mizoram 49 

Pondicherry 9 ---
Total 114 

Grand Total 48129 

Working of National Fertilizer 
Corporation 

2456. SHRI MANIK REDDY : 
SHRI M. RAGHUMA REDDY : 
SHRI DHARAM PAL SINGH 
MALIK: 
SURI SUB HASH Y ADAV : 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government are aware tbat 
tbe National Fertilizer Corporation bas been 
running into buge loses during the Jast three 
yean; 

(b) if so, the reasons therefor? 

(c) the amount of ]oss suffered by the 
Corporation during the Jast three years, 
year-wise; 

(d) whether Government have since 
inquired into the working of the Corpora-
tion; 

(e) if so, tbe nature of deficiencies 
detected; and 

(f) the steps taken to improve the 
productivity of the various units of the 
Corporation ? 

THE MINISTER OF STATE IN 'tHE 
DBPARTMENT OF f'ERTILIZERS (SHRI 
K. NATW AR SINGH) (a) National 
Fettilizers Limited did not incur any losses 
during tbe last tbree )ears. 

(b) to (f). Do not arise. 

( Translation) 

Delay In Completion of Schemes by 
D.D.A. 

2457. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

<a) whether it is a fact that unduly long 
time is being taken in tbe completion of 
several schemes by the Delhi Development 
Authority; and 

(b) if so, the details of tbose schemes 
and tbe reasons for delay in the completion 
tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRl DALBIR SINGH) : <a) and (b). 
The information is being collected and will 
be laid on the Table of tbe House. 

(English] 

Viewers Opinion on T.V. Programmes 

2458. DR. G. VIJAYA RAMA RAO: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether an analysis of the view of 
tbe vieweres received through letters 
regarding T. V. programmes bas been 
made; 

(b) if so, tbo results thereof; and 

(c) the changes, if any, effected in tbe 
T. V. programmes on the basis of tbe 
viewers' opinion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BRODCASTING (SHRI V.N. GADGIL): 
<a> Yes, Sir. An analysis of viewers' 
letters received during a week at a 
Doordarsban Kendra is made on a regular 
basis. 

(b) Based on tbe weekly feedback 
received from the Kendras, an all. India 
picture is prepared and presented to 
Director General, Doordarshan by the 
Director, Audience Research in the Pro-
gramme Review and Planning (PRP) 
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meeting held once a week and attended by 
all senior officers of the Directorate, Uograb 

. Doordarsban Kendra, Delhi and Door-
darshan Kendra, Delhi. 

(c) In order to improve the contents 
and quality of TV programmes, reviews I 
cbanges are made from time to time keeping 
in view to tbe over all policy and other 
factors including feedback from tbe 
viewers. 

Hike In Prices of Zinc and Lead 

2459. DR. G. VIJAYA RAMA RAO : 
Win the Minister of STeEL AND MINES 
be pleased to state : 

(a) whether MMTC has hiked the 
prices of zinc and lead; 

(b) if so, the reasons tbereof; and 

(c) whether such hikes in raw material 
will escalate prices and lead to drop in 
exports of finished goods ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) No, Sir. 

(b) and (c). Do not arise. 

Steps to Check Human Sacrifices 

2460. SHRf BALASAHEB VIKHE 
PATIL: Will tbe Minister of INFORMA-
TION AND BROADCASTINq be 
pleased to state : 

(a) wbether Government are aware of 
the rccc nt cases in Delhi and other 
places in which human sacrifice was made 
before deities or in tbe name of religion; 
and 

(b) if so, whether Government propose 
to educate people, especially in rural areas, 
against practising of superstitions like human 
sacrifice to propitiate deities, through 
documentary films telecast by Doordarsban 
network? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR) V.N. GADGIL): 

<a> Yes, Sir. Some incidents were reported 
in tbe Press . 

(b) In pursuance of tbe primary objec-
tive of Doordarshan to educate. inform and 
entertain tbe people, it is the constant 
endeavour of Doordarsban to bighlight 
various social evils pervading our society. 
Some of the programmes which can be 
mentioned in this connection are TV serial 
'Cbboti Badi Baten' and 'Baat Itni Si Hai' 
included in the Krisbi Darshao Programmes. 
A few episodes of T. V. serial -Risbte Nate' 
also touched upon similar tbeme in a 
different manner. 

DD A Work at Standstill for Lack of 
Funds 

2461. SHRI NARAYAN CHOUBEY : 
SHRI BRAJAMOHAN 
MOHANTY: 
SHR1 VIJAY KUMAR YADAV : 
SHRI T. BASHEER : 
SHRI KALI PRASAD PANDEY : 
PROF. RAMKR]SHNA MORE: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether all major housing and 
development projects of tbe Delhi Develop .. 
ment Authority (DDA) have come to a 
standstill because of lack of funds; 

(b) if so, the details tbereof and the 
reasons for tbe financial difficulties beiDa 
faced by tbe DDA; and 

(c) the steps proposed to be taken to 
solve tbe problem ? 

THE MINISTER OF STArE IN THE 
MINISTR Y OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): <a> to (c). There 
bas been some set-back in the progress of 
bouslD. and development projects under-
taken by the DDA due to tbe financial 
difficulties owing to the massive house 
construction proazramme undertaken by it, 
blockage of its funds spent in tbe ASlad 
Properties and in maintenance of resettle .. 
ment colonies. It bad proposed to bridge 
this gap by fioating debentures. The 
Government is taking action to re-imburse 
the expenditure incurred by DDA on 
resettlement colonies and tbe Asiad pro~r
ties. 
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Eae ... , 8a1'IDI Sclaeme of DALeo at 
Korba, M.P. 

2462. KUMARI PUSHPA DEVI: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a> whetber Dharat Aluminium 
Company had a proposal to undertake ~n 

energy saving scheme for its Korba complex 
in Madhya Pradesb; 

(b) if 80, the details thereof; and 

(c) tbe steps taken by BALeO to 
implement the scbeme ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : <a) to (c). Yes, 
Sir. Bbarat Aluminium Company Limited 
(BALCO) have taken up enerlY saving 
programmes by (i) modification of calciner 
kiln in alumina Plant; and (ii) experimenta-
tion on reduction of power consumption in 
smelter. The modification in tbe calciner 
kiln of alumina plant which is under 
implementation is expected to reduce 
appreciably consumption of fuel oil. The 
automatic pot regulation system in the 
smeller bas been taken up as an Rand 0 
project with the assistance of SAIL Rand D 
Group. Experiments have been conducted 
by addition oof Lithium Carbonate in 
electrolytic pots to investiaate possibilities of 
reduction in power consumption. 

New Programmes to Highlight Public 
Grievances 

2463. SHRI P.M. SAYEED : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Doordanhan programmes 
like ·News lines' and ·Sacb Ki Parchbaiyan' 
depicting ills in the society ba ve been 
stopped; 

(b) if so, the reasons therefor; and 

(c) whether there is any proposal to 
start some DeW programme in which 
IrievaDCel of tho people are brought to the 
notice of tbe Government as is beiDa done 
in "JaovaDi" ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> No, Sir. 

(b) Does not arise. 

(c) At present, there is no proposal to 
start any new programme. 

Meeting of Association of Indian Fishery 
Industries 

2464. SHRI P.M. SAYEED : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whether the annual general meeting 
of the Association of Indian Fishery 
Industries CAIFI) was beld in New Delhi 
during the last week of June, 1986; 

(b) if so, the decisions taken in the 
meeting; and 

(c) whether an integrated fishery policy 
bas been finalised by Government and if so, 
the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : <a> Yes, 
Sir. 

(b) It bas been ascertained from the 
Association of Indian Fisbery Industries 
that no specific decisions were taken during 
the above meeting. 

(c) Aims and objectives in regard to 
implementation of vari()us pJan schemes in 
fisheries during Seventh Five Year Plan 
under-scores an integrated approach for 
development of fisheries in the country. 

Various Plan schemes ensure develop-
ment of infrastructure facilities, utilisation 
and conservation of different types of 
acquatic resources for fisb production. 
raisinf, the productivity of water bodies 
tbrough transfer of appropirate technology, 
provision of employment and source of 
income generation to the people with special 
reference to rural poor, provision of much 
required protein nutrition to the people. 
welfare °measures and earniDI of foreian 
excbaolo for -tbe country. 
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ProdaetloD aDd ProeuremeDt of Wbeat 

2465. SHRI P.M. SAYBED: Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) tbe quantity of wbeat production 
and the quantity procured by Government 
afte .. the recent barvest and how does it 
compare witb tbe Jast year; 

(b) the quantity earmarked for tbe 
drought hit areas; and 

(c) tbe quantity set 8IJide for export 
purposes '? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a). The 
production of wheat during 1985-86 is 
anticipated to be in tbe range of 46.5-47.0 
million tonnes as against 44.2 million tonnes 
in 1984-85. The procurement of wheat 
during the 1986-87 marketing season so far 
(upto 25.7.1986) was of the order of 1049 
minion tonnes as against 10.34 miJIion 
tonnes procured during 1985·86 marketing 
seaSOD. 

(b) No quantity of wheat bas been 
earmarked for drought hit areas. However, 
the drought affected States has been given 
wheat for distribution at subsidised rates to 
the workers engaged in employment genera-
tioa works. 

(c) Export of wheat during 1986-87 will 
depend on the international trading 
environment and exporta ble surpluses 
available in the country. 

GuideliDes for determination of Milk 
Prices 

2467. SHRI C. lANGA REDDY: 
DR. A.K. PATEL: 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

<a> whetber the Commission for Agri-
cultural Costs and Prices bas been asked 
to SUlle,t auideUnes for determination of 
mUk prices; 

(b) if so, tbe suggestions received and 
Government's reaction thereto; and 

(c) tbe responle of the Motber Dairy 
and other dairies to these suggestions ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : (a) Yes, 
Sir. 

(b) The Commission has Informed tbat 
tbe matter is receiving their attention and 
that their recommendation in this regard 
will be submitted in due course, 

(c) In view of (b) above, the question 
doe3 not arise. 

MA FIA Captures JaUpur SBDd-Site 

2468. SHRIMATI GEETA 
MUKHERJEE: Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether it is a fact tbat the Jaitpur 
village, a few kilometres from Yamuna 
bank in South Delhi and at the inter-section 
of Delhi, U. P. and Haryana is located in 
Delhi Union Territory and is under 
Badarpur Police station; 

(b) whether it is also a fact that the 
sand-site kca tion being excavated by the 
Delhi State l\r1IDeraJ~ Development Corpo-
ration is also in DeIhl; 

<tjJ jf SOy the detaiJs thereof; 

<t/) VYbe\her his attention has been 
·/drawn to a report 6Mafia Captures lai'pur 
Sand-Site" in Patriot dated 7th June, 1986 
in this regard; 

(e) if so, the details thereof; and 

(f) tbe steps taken to clarify the situa-
tion about tbe location of sand-site and 
village Jaitpur ? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a> Yes. Sir. 

(b) Yes, Sir. 
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(c) Permit for quarrying of sand was 
ghten to Delhi State Mineral Development 
Corporation for the Kbasra Nos. 947 to 
961. 

(d) Yes, Sir, 

(e) ODe Shri laitender Kumar, after 
obtaining permit from the U. P. Authorities 
for excavation of sand from Khasra No. 
483/2 in ViUage Asgarpur of U.P., excavated 
sand from the said point falling on Delhi 
side of tbe deep cbannel of the Yamuna 
river. Since the area falls in Delhi the 
excavation of sand was got stopped. The 
permit holder bad moved the Court and 
the matter is pending in the Court. 

(f) The matter is being decided by the 
revenue administrations of the Governments 
of Uttar Pradesh and Delhi by exchange of 
maps for the areas and approval of their 
respective Governments regarding Jurisdic-
tion in this area. 

Wages of Construction and Building 
Workers 

2469. SHRI VIlA Y N. PATIL: Will 
tbe Minister of LABOUR be pleased to 
atate: 

(a) tbe details of wages given to workers 
working in the construction of buiJdings 
and maintenance of roads under Union 
Government: 

(b) whether Government 
increase their wages in the 
recommendations of the 
Commission for Central 
employees; and 

propose to 
light of the 
Fourth Pay 

Government 

(c) if so, the details thereof? 

THB MINISTBR OF STATE OF THE 
MINISTRY OF' LABOUR (SHRI P. A. 
SANGMA): (a) The present rates of 
minimum wages of workers iD employment 
in construction or maintenance of roads or 
in building operations fixed by the Govern .. 
ment of India under Minimum Wages Act, 
1948 are as follows: 

Unskilled workers Rs, 8.50 to RI. 12.75 
per day accordinl-to 
areas. 

Semi-Skilled/unskilled Rs. 10.75 to Rs. 15.7S 
supervisory worken per day according to 

areas. 

Skilled/ Clerical 
workers 

Highly skilled 
workers 

(b) No, Sir. 

(c) Does Dot arise. 

Rs. 13.S0 to Rs. 
20.00 per day ac-
cording to areas. 

Rs. 17.25 to Rs. 
25.00 per day ac-
cording to areas. 

Managerial and Technical Assistance to 
Farmer. 

2470. SHRI VlJAY N. PATIL: Wi)) 
the Minister of AGRICULTURE be 
pleased to state : 

(a) the steps Government are taking to 
provide managerial and technical assistance 
to farmers for increasing agricultural 
production during the Seventh Five Year 
Plan; and 

(b) tbe details of Jassistance Government 
propose to give to the farmers to create 
marketing facilities for the produce as weU 
as providing seeds. fertilizers and other 
inputs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): <a> During the Seventh 
Five Year Plan tbe Government continue 
to provide managerial and technical assis-
tance to farmeR for increasing agricultural 
production through reorganised agricultural 
extension system (Training and Visit System) 
wherein crop production recommendations 
generated at the researcb institutes, univer-
sities. etc. by tbe scientists are passed on 
to tbe subject matter specialist (SMS) in 
the monthly workshops, who in tum 
transfer it to the field fuactionaries in tbe 
fortniptly training sessions. The field 
fUDctionaries mainly village extension 
workers then, durinl tbeir SCheduled 
visit to the farmers spread these 
recommendations amoDpt tbe farmers. 
Group demonstrations and individual lid)) 
toachiD, are aJso made Ule or to eDIQre 
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improved manaaerial and technical compe-
tence of farmers for increasing crop 
production. 

(b) The Central and the State Govern-
ments collaborate to provide to tbe farmers 
eigbt important agricultural inputs which 
are essential to increase production, namely, 
technology. seeds, fertilizers, plant protection 
services, implements and machinery, irri-
gation, credit and marketing services. 

Technology is provided to the farmC'l·s 
through agricultural extension services con-
sisting of subject-matter speciaHsts, agri-
cultural extension officers . and village 
extension officers. The Indian Council of 
Agricultural Research also does the same 
through a series of Krishi Vigyan Kendras. 
Seeds, fertilizers, plant protection chemicals 
and equipment and agricultural machinery 
as well as cred it are provided to tbe farmers 
at reasonable prices through cooperative 
institutions. Many Agro-Industry Corpo-
rations and private sector firms are also 
serving farmers through the supply of 
seeds, fertilizers and otber inputs. The 
National Cooperative Development Corpo-
ration assists tbe cooperative institutions 
in the States and tbe Union Territories to 
create marketing and processing facilities 
so that the farmers can get a fair price for 
tbeir produce. 

(c) jf not, the reasons tberefor; and 

(d) the estimated cost of tbe project? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGENDRA 
MAKW ANA): (a) Paradeep Port Trust 
have forwarded a draft project report for 
development of fishing barbour at Paradeep 
for deep sea vessels and small mechanised 
fishing vessels .. 

(b) No, Sir. 

(c) and (d). A detailtd project report is 
awaited. 

Vocational Rehabilitation Centre for 
Handicapped in Haryana 

, 2472. SHRI RAHIM KHAN: Will 
the l\{inister of LABOUR be pleased to 
state : 

<a) whether his Ministry proposes to 
open its Vocational Rehabilitation Centre 
'for Handicapped in Haryana State, parti-
cularly in Faridabad; and 

(D) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P. A. 

The State Governments monitor tbe SANGMA): (a) No. Sir. 
supply of these f:ight important inputs to /. 
tbe farmers in order to maximise agricul- A.- (I) Does not arise. 
tural production. The Central Government 
also hold frequent meetings witb the State Modernisation of Durgapur Steel Plant 
Governments in order to provide necessary 
assistance to ensure that the requirements of 
tbe farmers are met. 

Project Report on Berthing Facilities lor 
Fisblng Vessels at Paradeep Port 

2471. SHRIMATI JA YANTI 
PATNAIK: Will the Minister of 
AGRICULTURE be pleased to state : 

<a> whether a project report on pro-
vidjng berthing facilities for: deep-sea 
fishing vessels in Paradeep Port has been 
sent to Union Government; 

(b) whether Government have cleared 
tbe project; 

2473. SHRI YASHWANTRAO 
GADAKH PATJL : 
SHRI SATYENDRA NARAYAN 
SINHA: .. 
SHRI PRIY A RANJAN DAS 
MUNSI: 

Will the Minister of STEEL AND 
MINES be pleased to state: 

(a) whether Government are having 
negotiations with the British Steel Corpora-
tion Overseas Limited for getting assistance 
for the modernisation of Durgapur Steel 
Plant; 

(b) if so, the outcome thereof? 
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(c) whether Government consider tbat 
British steel technology is adequate for steel 
matinl at a competitive level; and 

(d) wbetber Government have appro-
acbed any otber alternative source also ? 

THE MINISTER OF STEEL AND 
MINES (SHR} K. C. PANT) : <a) and (b). 
SAIL are carrying out negotiations with 
tbe British Steel Corporation (Overseas 
Services) to explore the possibilities of their 
assistance in the modernisation of the 
Durgapur Steel Plant. 

(c) and (d). Supply of equipment and 
technology will not be limited to British 
sources. The optimal choice of technology 
and equipment will be made after taking 
into consideration all rele\1~nt factors. 

Assistance to Earthquake Victirus in 
Himaet.al Pradesh 

2474. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
AGRICULTURE be pleased to state : 

<a) ~helber Government of Himacbal 
Pradesh have demanded any grant for 
earthquake relief work from Union Govern-
ment in July, 1986; 

(b) if so, the exact amount demanded 
by the State Government and the assessment 
and recommendations of tbe CentJal Team 
which had gone to the State to 
ascertain loss sustained and the relief to 
be provided; 

(c) wbether any amount bad been 
provided by Union Government as reiief till 
the end of July, 1986; 

(d) if so, tbe details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATJON (SHRI YOGENDRA 
MAKWANA) : (a) A memorandum seeking 
central assistance for relief measures after 
the earthquake was received in May, 1986 
from tbe Government of Himachal Pradesh. 

(b) to (e). The State Government in 
tbis memorandum sought CentraJ assistance 

of Rs. 45.57 crores wbich has been increased 
to R s. 95.68 crores durinl the visit of the 
Central Team in July. 1986. 

As soon as the report of earthquake 
was received, a Reconnaissance Team was 
deputed to visit affected areas. Based OD 
the recommendaiions of the ReconnaissaDce 
Team, an amount of Rs. 5 crores was re-
leased on 15.5.86 as ways and means 
advance to the Government of Himachal 
Pradesh for immediate relief works. Sub-
sequently. a Central Team visited the State 
from 4th to 8th July, 1986 to make an on 
the spot assessment of the situation and 
requirement of Central assistance. The 
r~port of the Central Team is under 
consider atian. 

Implementation of Rural Development 
Programmes 

2475. DR. G. S. RAJHANS : Will the 
Minister of AGRICULTURE be pleased to 
state : 

(a) whether Union Government have 
recently urged UPOD the Project Directors 
of District Rural Development Agencies to 
make efforts to implement rural cJevelop-
ment programmes; 

(b) if so, whether Government propose 
to issue necessary guidelines to State 
Governments in tbis regard; and 

(c) if so, by when and to \\Ibat extent 
the larget of rural development programmes 
during the Seventh Five Year Plan will be 
achieved? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI ~AMANAND YADAV): 
(a) . and (b). Yes, SIr. Apart from auidelines 

. which have been issued, a series of three 
workshops were orgaoised at national level 
for project directors of DRDAs and State 
Level. officers covering most of the Statel 
U~,s. in tbe country so tbat they are fuUy 
ap~rl.sed of the various chan,es in' the 
pohcles and procedures in the VII Plan 
under different rural development 
programmes. 

. (c) The targets in the VII Plan for tbe 
.mslor rural development proarammes . beia 
Implemented by tbis Ministry are as follows: 
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(I) Integrated 
Rural Develop-
ment Programme 
(IRDP) 

(II) National Rural 
Employment 

, Programme 
(NREP) 

(III) Rural Landless 
Employment 
Guarantee Pro-
gramme (RLEGP) 

20 miilion 
families (includ-
iog old families 
for supplemen-

tary assistance). 

Generation of 
144S million 
mandays of em-
ployment. 

Generation of 
1013 million 
mandays of em-
ployment. 

These targets are expected to be achieved 
during the Seventh PJan period. 

Implementation of Land Reforms 

2476. DR. G.S. RAJHANS : 
SHRI SATYENDRA NARAYAN 
SINHA: 
SHRI SHARAD DIGHE : 
SHRI AMAR ROYPRADHAN : 
SHRI AMARSINH RATHAWA : 

Will the Minister of AGRICULTURE 
:)e pleased to state: 

(a) whether Government have recently 
urged the State Governments to implement 
\aud te{orm measures more vigorously; 

(b) if so, the details of guidelines issued 
in this regard; and 

(c) the steps taken for 
implementation of land reforms 
country? 

speedy 
in the 

THE. MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND Y ADA V) : 
(a) to (c). Yes, Sir. The Gov~rnment of 
lndia have been urging the State Govern-
ments to vigorously implement land reforms 
measures. In May, 1985 a conference of 
State Revenue Ministers was held to discuss 
inter alia tbe vigorous implementation of 
land reform measures. The consensus arrived 
at the conference is at statement liven 
beolw. Recommendations made by the 

onference have been sent to the State 
Covenments for necessary action. 

Statement 

Main recommendatlona of State Re'Venue 
Mlnl,ter8 Conference held in May, 1985 

Abolition of Intermediaries: 

(A) Pending work may be reviewed by 
31.3.1986 for its early completion and 
legislative action may be taken within 2. 
years to abolisb the few intermediary tenures 
still in ('xi~tence and action completed by 
tbe end of the VII Plan. 

Security of tenure and conferment of 
rigbts: 

(8) (i) A drive should be undertaken 
for completion by 30.6.1986 by the official 
machinery to ascertain oral and iDsecure 
informal tenants and sbare-croppers with tbe 
help of panehayats, voluntary organisations 
and local pecple and bring them on record, 
irrespective of whether tenancy is recognised 
or abolished in the State. This may be 
completed by 31.12.1986. Security of tenure 
should be ensured to an categories of 
tenants and share-troopers. 

(ii) States wbere rent payab1e is higher 
than 1/4 to lIs of gross produce should 
bring it down. 

(iii) Ownership rigbts should be con-
ferred on tenants and share-croppers after 
they are brought on recold. Legislative 
provisions for tbis, wbere do not exist. 
should be made within 2 years. 

(iv) Unnecessary exemptions permitting 
tenancy against national policy should be 
reviewed aDd legislative or administrative 
action taken by 31.3.1986 to remove them 
as well as for banning of leasing except by 
specified exempted categories as per natiooal 
poncy and banning of transfers of agricul-
tural land to non-agriculturists. 

(v) State and Union Territories should 
consider moving towards a stricter definition 
of personal cultivation in ordear to prevent 
clandestine tenancies. 

ProteetioD of iDterests of tribals : 

In order to protect the interests of 
tribals in land, existing provisions regardin8 
banniDi of transfer of land beJooaiq to 
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tribals to DOD-tribala and its implementation 
may be reviewed and JeaisJative action to 
plug loopholes and to cover shoncominlS in 
order to take the implementation effective 
may be taken by 31.12.1986. 

ImplellleDtatioD of LaDd CeiliD.: 

(C) (i) Time bound remedial action 
should be taken for disposal of pending 
returns. 

(ii) Cases involved in litigation be got 
decided expeditiously. CreatioD of tribunals 
under Article 323 (B) of the Constitution 
and! or creation of Special Courts/Benches 
in High Courts for quick disposal of ceiling 
cases may be considered. 

(iii) Vigorous action to investigate the 
evasion and avoidance of law be taken, 
followed by concrete remedial measure, 
legislative and otherwise, within 2 years. 

(iv) Review of application of the ceiling 
laws in areas, irrigated by projects and 
schemes financed by public exchequer should 
be taken upto subject them to the appro .. 
priate ceiling. 

(v) State may consider iocludina major 
sons as members of the family retrospectively 
frOID January 24, 1971 for tbe computation 
of family ceiling units, restricting the pro-
vision for a separate family unit of ceiling 
for the major SODS in respect of self acquired 
property only. 

(vi) Lowerina of land ceiling limits to 
get more land for distribution and brinina 
land under relisious and charitable institu-
tions within the purview of normal ceiling 
limits may also be considered by States. 

(0) wDd Recor •• : 

(i) Land records shoold be brought 
up to date by taking up a compailn observ-
ing 1 ~8S.86 as land record year. 

iii) A system should be evolved for 
upciatinlland records reaularly. 

(iii) Non-land records States sbould 
introduce laod aDd crop records expedi-
tiously. 

(iv) Survey and settlement operatiotl 
wherever peDdiDI should be expedited. 

(v) Patta pass books witb legal status 
sbould be issued to land owners as weel as 
tonants. 

(E) CODsolidatloD of 80ldiDgi : 

Consolidntion of bolding, to covor 
25% of consolidable areas, to be attempted 
during Seventh Plan giving priority to 
irrigated areas and on a selective basis to 
areas where holding of small and marginal 
farmers and ceiling surplus lands assignees 
are large in number of more efficient delivery 
of services. 

(F) Assignees of ceiling Surplus Lland : 

Linkage of the scheme of financial 
assistance to assignees of ceiling surplus land 
be forged with IRDP and other rural 
development programmes. 

NCDC Aid tu Cooperatives in Kerala 

2477. SURI MULLAPPALLY RAMA-
CHANDRAN : Will tbe Minister of 
AGRICULTURE be pleased to state: 

(a) the financial aid extended by 
National Cooperative Development Corpora-
tion (NCDC) to Kerala for promoting 
economic programmes under the co-operative 
sector durina the I,\st three years, year-wis:; 

(b) the amount paid by way of loans 
and subsidy; 

(c) tbe terms of repayment of tbe 
loans; and 

(d) the specific purposes for which the 
amounts advanced have been utilized ? 

THE MINISTER. OF STATB IN THE 
DEPARTMENT OF AGRICULTURB AND 
COOPERATION (SHRf YOGBNDRA 
MAKW ANA) : (a) NCDC provided a 
total of Rs. 836.441 lakhs of finaneia 
assistance for cooperative development io 
Kersla duriDI the last tbree years as detailed 
below: 
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(Ra. in laths) 

1983-84 18l.349 

1984-85 140.310 

1985-86 512.782 

(b) The amount of assistance represented 
Rs. 753.478 lakhs 8S loan and Rs. 82.963 
lakhs as subsidy. 

(c) The loanl advanced by tbe NCDC 
are normally for a period of 14 years 
repayable in annual equal instalments of 
principal and jnterest. A moratorium of 3 
years for establishment of processinl units. 
and 2 years for construction of ,odowns is 
allowed in repayment of principal. 

(d) The information is given in tbe 
attached Statement. 
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ProcurelDent and Sale of Copra, Coconuts 

2479. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will tbe· Minister of 
AGRICULTURE be pleased to state: 

(a) the amount spent by tbe National 
Agricultural Co-operative Marketin& Federa-
tion of Injia Limited (NAFBD) for 
procurement of coconuts and copra during 
the last one year, ending 30 June, 1986; 

(b) the further steps proposed to be 
taken by NAFED to stabilise the price of 
COCODuts, copra and coconut oil in Kerala; 

(c) whether NAFED has got any specific 
proposals to sell tender cocoouts are not 
available; 

(d) whether NAFED has struck any 
deal with the State of Karnataka regarding 
sale of tender coconuts from that State; and 

(e) if so, tbe details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) NAFBlJ has invested 
Rs. 14.49 crores on the purchase of copra 
during the Jast cooperative year, 1985-86. 

(b) Market intervention scheme im-
plemented by NAFBD has stabilised prices 
of copra above tbe indicative price of 
Rs. 1200 per quintal of Fair Average 
Quality. At the instance of Government of 
Kerala, NAFED has been supplying copra 
procured under the scheme to the Kerala 
State Coconut Development Corporation for 
conversion into coconut oil for distribution 
through Public Distribution System. 

(c) NAFED is examining the feasibility 
of &eUing coconut in Delhi. 

(d) No, Sir. 

(e) Does Dot arise. 

Allocatloa of FDad. to Gujarat by 
NDDR-JDe 

2480. SHRf P.R. KUMARAMAN-
GALAM : Will tbe Minister of AGRlCUL-
TUitE be pleased to state : - . 

<a> wbetber it is a fact tbat under 
Government of India's Operation Flood 
I and II, maximum fuods bave beeD allocated 
to Gujarat by NDDB-IDC lOCAted in tbat 
State; 

(b) what steps were taken by NDDB-
IDC to overcome to destruction of prized 
milcb cattle in drought affected Gujarat; 
and 

(c) whether NODB-IDC ba d also taken 
any remedial steps to meet dro uaht condi-
tions vis-a-vis milch animals under the two 
Operation Flood projects in other States in 
India and if so, tbe details thereof? 

THE MINISTER OF STATE IN THE 
PEPARTMENT OP AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) Yes, Sir. 

., 
(b) and (c). Operation Flood Project 

does not have any provision for drought 
relief. 

(Translation] 

ImplementatioD of Land Reforms 

248J. S~RI MOOL CHAND DAGA: 
Win the Minister of AGRICULTURE be 
pleased to state: 

<a> whether Government are aware tbat 
throughout the country big aariculturists 
have retained land much in excess of 
permissible ceiling through benami transac-
tions, thereb, making iofructuous tbe very 
object of the land reforms, as envisaged in 
the Constitution; and 

(b) if so, wbether Government propose 
to suglest a model law to all tbe States to 
check the said benami transactions and 
also provide for distribution of sucb surplus 
land among Scheduled Castes and 
labourers? 

THE MINISTER OF STATB IN THE 
DBPARTMENT OF RUR.AL DEVELOp. 
MENT (SHR.I RAMANAND YADAV): 
(a) The national guidelines drawn up on 
the basis of the Chief Ministers- Conference 
on ceiling on agriculture boldinlS in July 
1972 provide tbat tbe States sbould give 
retrospective effect to tbe ceiling laws from 
a' date not later than 24th Jaouatv. 1971. 



SaA VANA 13, 1908 C$AKA) 

Tbe auideJines also provide that tbe States 
coiliDllaws sbould make a specific provision 
matins it clear that tbe onus of provinl 
tbe bonll/ide nature of any transfer of land 
made after tbat date will be on the 
transferer. 

As a result of tho implementation of 
pre-revised and revised cciJiollaws. a total 
of a"out 73.75 lakb acres bave been declared 
surplus. This is much less tban the estimated 
surplus aod may be due to the followinl 
reasons: 

(a) Provision of land holdinss upto 
twice the ceiling limit for family 
with more than 5 members; 

(b) Provision to live separate ceilina 
limits for major sons in tbe family; 

(c) 

(d) 

(e) 

Provision for treating eveIY sbare· 
holder of a joint family as a 
separate unit for ceiling limits as 
applicable under transfer law; 

H,gher ceiling levels and exemption 
to plantation and relisious and 
cbaritable institutions; and 

Evasion and avoidance of the laws. 

(b) Since land' is a State subject, it is 
for tbe State Governments to enact iesisla-
tion cooccrnina tbe same. Tbere is no 
proposal to suggest a model law to tbe 
States .. 

However, tbe Government, have been 
impressinl upon the States to plUS loop-
holes in the implementation of the cellini 
Jaws and take Jeaislative and administrative 
measures to counter evasion and avoidance 
of tbe laws. The Revenue Ministers· Con-
ference beld in May, 1985 bas made a 
number of recommendations in tbis regard. 

(English) 

Casbew Plaatation 

2482. SHal SRIKANTA DATTA 
NARASIMHA&AJA WADIYAR : Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a> wbetber Government have a pro-
posal to brins a4djtiooal land under cashew 

plantation during the Seventh Five Year 
Plan; 

(b) if so, the new areas/States identified 
for the purpose; 

(c) tbe target set for the Seventh Plan 
for casbew plantation under different 
Centra)]y sponsored programmes in dilferent 
States; aod 

(d) the details thereof? 

THE MINISTER. OF STATE IN THE 
DEPAR1MENT OF AGRICULTURE AND 
COOPERATION (SHR} YOGENDRA 
MAKWANA) : <a> Yes, Sir. 

(b) The States proposed for extension of 
area are Kera]~ Karnataka. Aodbra Pradesh, 
Tamil Nadu, Maharasbtra. Orissa, Madhya 
Pradesh, West Bengal, TripuIa and Union 
Territor~es of G(Ia and Pondicherry. 

(c) and (d). The programme takeo up 
under Centrally sponsored scheme inclUde 
plant protection in 94270 hectares, layin. 
out 4250 demonstration plots. establishment 
of a scion bank in an area of 19.6 hectares, 
improvement by veaetative propaplion in 
4500 bectares, area expansion by planting 
seedlings and epicoty I grafts in 3900 hectares 
and establishment of clonal orcbards in 250 
bectares in the above States. 

Fodder PlantatioD In Drought Prone 
Areas 

2483. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of AGRICULTURE be pleased to 
state: 

(a) whetber Union Government have i& 

proposal to assist State Governments to star &. 

fodder plantation in the drougbt prone area 
in different States; 

(b) whether Government have ear-
marked any fund for this purpose; 

(c) whether Government have sent 
guidelines to State Government to tate steps 
in this direction; and 

(d) tbe other details of tbe programme 
of Union Government in this resard 7 

• 
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THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND YADAV) : 
~) Fooder plantation is one of the impor-
tant sectoral activities undertaken uoder 
Droupt Prone Areas Programme (DPAP) 
and Desert Development Programme (DDP) 
which . are being implemented in certain 
drought prone and desert areas covered 
under tbese Programmes. 

(b) DPAP is a Centrally Sponsored 
scheme on 50% sharing basis between tbe 
Central Government and the States concern-
ed. DDP is a Central sector scheme fully 
funded by tbe Government of India. Duriog 
1986-87. the Central sector outlay on DPAP 
is Rs. 46.30 crores and tbat on DDP Rs. 39 
crores. wbich cover all sectoral activities. 
including fodder plantations undertaken 
under tbe Programmes. Tbere is no separate 
a1location for rodder plantation. 

(c) Yes. Sir. Necessary luidelines have 
been issued to State Governments from time 
to time. 

(d) Tbe Government of India also have 
a Centrally administered sch~me under which 
seven Regional Stations for Forage Produc-
tion and Demonstration and a Fodder Seed 
Production Farm have been set up. The 
Regional Stations and Fodder Seed Farm 
Produce about 3800 quintals of fodder seed 
of bigh yielding verieties annually. The 
R.egional Stations are also conducting fodder 
minikit and reaular demonstrations on the 
farmers' fields for popularising newly 
developed varieties of fodder crops and 
techniques of production as perfected by the 
researcb institutions. 

[Translation] 

FoodlraiDI Supplied to Bibar under 
RLEGP 

2484. SUR} R.AMASHRA Y PRASAD 
SINGH : Will tbe Minister of AGRICUL-
TURB be pleased to state: 

<a) the quantity of (oodaraios supplied 
to Bihar under RLBGP during 1985-86; and 

(b) tbe quantity o( foodgraina actually 
consumed in the State durioS tbe period ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVBLOP-
MENT (SHRI RAMANAND YADAV) : 
<a> A quantity of 99650 metric tonnes of 
foodlrains was released to Bihar UDder 
RLEGP during 1985-86. 

(b) Tbe provisional utilisation of food-
grains during 1985-86 is 36948 metric tODnes. 

Iron aDd Mica Mlues 

2485. SHRI RAMASHRAY PRASAD 
SINGH : Will tbe Minister of STEEL AND 
MINES be pleased to state : 

(a) the number of iron and mica mines 
in the country; 

(b) tbe names of the States in whicb 
these mines are located; 

(c) tbe total quantity of iron ore and 
mica produced during the last tbree years 
and that exported to foreign countries; and 

(d) the details in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : <a> Tbe total 
number of iron ore and mica mines in India 
which reported production during the year 
1985 were 301 and 153 respectively. The 
figures are provisional. 

(b) The iron ore mines 9fC located in 
Andbra Pradesb, Bibar. Karnataka" Madhya 
Pradesb" Mabarashtra" Orissa, Rajasthan and 
Goa. Mica mines are located in Andbra 
Pradesh. Bibar, Rajastban and Tamil Nadu. 

(c) and (d). Tbe production of iroD ore 
and mica in the country durin. the last tbree 
years have been as under : 

Year 

1983 

1984 

1985 

Iron Ore 
COOO tonnes) 

38089 

42257 

44186 

Mica 
(in tonnes) 

Crude Waste and 
Scrap 
-----

7504 3762 

6138 3199 

4880 2585 
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Tbe export of iron ore aDd processed 
mica durios tbe last three ,ears bave beeD 
as under: 

Year Iron Ore Mica Processed 
(in m. tonnes) (in '000 tonnes) 

1983-84 21.948 10.80 

1984-85 25.395 17.98 

1985-86 27.955 18.76 
-------

AmouDt SaDctiooed to Bibar under Rural 
Development Programmes 

2486. SHRI RAMASHRA Y PRASAD 
SINGH: Will tbe Minister of AGRICUL-
TURB be pleased to state : 

<a> tbe amount sanctioned to Bibar 
State fOI 1986-87 for implementation of rural 
development prosrammes; 

(b) tbe percentage of Central assistance 
to the total amount sanctioned to Bibar 
State; 

(c) whether there is a great difference 
in the ratio of tbe assistance provided for 
various rural development programmes and 
tbe population; and 

(d) if so. tbe details in tbis regard and 
tbe efforts being made to remove tbis 
difference? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND YADAV): 
(a) and (b). A statement is given below. 

(c) During the current financial year 
SO% of tbe funds under IRDP have been 
allocated on the basis of selectivity based on 
incidence of poverty and 50% on a uniform 
basis per block. Under NREP and RLEGP 
funds are provided on tbe basis of the 
criteria under which 50% weightaae is given 
to tbe Dumber of agricultural labourers, 
marginal workers and marginal farmers and 
50% to tbe incidence of rural poverty in each 
State/UTe UDder DPAP, allocations are 
made on uniform basis at tbe rate of Rs. J 5 
lakhs per block. 

(d) Question does Dot arise. 

State.eat 

Sta'ement ,bowing total allocation 0/ 
funds 'ncluding Stllte 8hare to Bi/ttlr 
during 1986-87 and pt'rcentage 0/ 
Cen'ral a •• ',tonc. to 'M lotal 

allocation 

(Rs. in crores) 

Programme Total allocation 
of fonds to 
Bibar during 

1986-87 

IRDP 

NREP 

RLEGP 

DPAP 

70.98 

64.68 

69.73* 

8.10 

Percentage of 
Central assis-
tance to total 

allocation 

50% 

50% 

100% 

50% 

• In addition 17580 MTs of rice and 
52750 MTs of wheat have been released 
to tbe Government or Bibar for tbe 1st 
and 2nd quarters of 1986-87. The cost of 
foodarains and subsidy on tbe foodgrains 
is boms by tbe Central Government. 

Setting up of Ste.1 Stockyard iD Bihar 

2487. SHRI RAMASHRAY PRASAD 
SINGH : Will tbe Minister of STEEL AND 
MI~ES be pleased to state : 

<a> wbether there is and proposal to set 
up a steel stockyard some ".here in Bihar 
during 1986·87; 

(b) if so, tbe place alongwitb the name 
of district where it is proposed to be set up; 
and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STEEL AND 
MINES (SHill K.C. PANT) : (a> No, Sir. 

lb) Doer not arise. 

(c) The level of demand at places other 
than tbose covered by SAIL's existiDI stock-
yards at PaID. ond Bokaro in tbe State or 
Bihar is not adequate for setting up a viablo 
new stock1ard. 
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Mm Owaers StopplDg CODtributloD to EPF 

2488. SHRI NITYANANDA MISRA: 
Will the Minister of LABOUR be pleased to 
state: 

(a> whether the mill owners stop 
makina contributions to Employees Provident 
Fund after declaring tbe unit sick; 

(b) whether a similar practice is follow-
ed by tbe industrialists in tbe case of lock-
outl of mills and in botb tbe cases tbe 
workers interost suffers; 

(c) the details of provisions available in 
the labour laws to deal with such a situation; 

(d) whetber tbele provisions are not 
enforced and tbis encouragcs tbe 
industrialists; and 

(e) what new steps Government propose 
to take to deal witb the situation 'I 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SURI P. A. 
SANGMA) : (a> Some milJ owners bave 
expressed difficultY in makins tbe payment 
of EPF dues on tbe ground that the unit 
bas become sick. The EPF Act does not, 
however, make any exception in matter of 
payment of contribution by a sick unit. Such 
units are, therefore, required to pay tbe 
contribution due uoder tbe Act; 

(b) If an establishment declares lockout 
and DO wages are payable to tbe workers, 
tbe manqement will not be liable to pay tho 
EPF contribution; 

(c) The Employees' Provident Funds 
and Miscellaneous Provisions Act, 1952 
provides for tbe following legal and penal 
provisions for dealing with the cases of non .. 
payment of dues : 

(i) recover) of the outstanding dues a. 
arreaR of land revenue under 
section 8 of the Act; 

(ii) prosecutions of default ins employers 
UDder section 14 of tbe Act; 

(iii> prosecution of employers, who 
default in paymeot of employees' 

share of contributiona deducted 
from walos of the emplo,ee8. under 
section 406/409 I PC; 

(iv) levy of damages under section 14B 
of tbe Act for belated payments. 

(d) No, Sir. The BPF authorities are 
taking all possible legal and penal action 
alainst tbe defaulting employers; 

(e) The Government is considering the 
question of making tbe existing Jegal and 
penal provisions more stringent. 

{Trans/atlon] 

Trade between India aDd AustraJia 

2489. SHRI KALI PRASAD PANDEY: 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

<a> whether be has recently held details 
talks with the Trade Minister of Australia for 
iocreasing trade between India and Australia; 

(b) if so, tbe details of the talks held by 
tbe two Mioisters and tbe areas covered for 
trade and economic deals duriog tbe said 
talks: 

(c) the date from which tbe decisions 
taken during tbe talks will be implemented; 
and 

(d) whether any agreement bas been 
signed in tbis regard and if so, tbe details 
thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) to (d). 
The Minister of Steel and MInes visited 
Australia from 3rd to 11th July, 1986, in 
response to an invitation from tbe Australian 
Minister of Trade to study various aspects 
of tbe mining aod steel industries in 
Australia. Apart from the discussions with 
the Australian Minister of Trade, Minister 
of Steel aod Mines had discussions with the 
Australian Minister for Resources and 
Energy and Ministers incharae of Mines and 
Enersy in New South Wales and Queensland 
and officials of the federal and state 10verD-
ments. The Minister also visited SODle 
mines, researcb centres, an aluminium 
smelter and coal and steel industry 
installations in Australia. Duriog the visit 
possibilities of promotion of economic: 
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relations between India and AUI'tralia OD aD 
enduring basis were explored. No specific 
agreement was arrived at. 

[Eng/I,,,] 

Fisheries Corporation lor A and N 
Isla ads 

2490. SHRI MANORANJAN BHAKTA: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether Union Government propose 
to establisb a fisberies corporation for the 
Union Territory of Andaman and Nicllbar 
Island; and 

(b) if SOt the details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND - COOPERATION (SHRI 
YOOENDRA MAKWANA) : <a> and (b). 
The possibilities of establishing a Fisheries 
CorporatioD for the Union Territory of 
Andaman and Nicobar Islands are being 
explored. 

Manufacture 01 Sponge Iron by 
Kudremukb Iron Ore Company 

Limited 

2492. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Kudremukb Iron Ore 
Company Limited is manufacturing sponge 
iron; 

(b) if so. tbe production in ton Des 
during 1985-86; 

(c) tht reasons for manufacturing 
sponge iron instead of concentrating on the 
extraction of iron are; and 

(d) whether there is DO export market 
for iron ore or the are has exhausted ? 

THB MINISTER OF STEEL AND 
MINES (SRRI K.C. PANT) (8) No, 
Sir. 

(b) and (c). Do Dot arise. 

(d) Kndermukb IroD Ore Company is 
already exporting iron ore concentrate to 
different countries. The iroD ore deposits 
in Kudremukb bave not yet been 
exhausted. 

IDterest Free LoaDs to"Far.er. 

2493. SHRI V.S. KRISHNA IYBR.: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) wbether tbere is any proposal to 
give interest free loans to farmers instead to 
capital subsidy; 

(b) if 80, bow many States bave agreed 
to tbe proposal; 

(c) the Dames of the States wbich bave 
not agreed to it; 

(d) whether any meeting of all the 
State Governments has been convened to 
take a final decision in this regard; aDd 

Ce) if so, the detai)s thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKW ANA): (a> There is 
at present DO proposal to give interest 
free loaDS to farmers instead of capital 
subsidy. 

(bl to (e). Question does Dot arise. 

Setting up of Hot B'riquetted IroD Plaat 
at Maaplore, Karnataka 

2494. SHRI V.S. KRISHNA IYER: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether a bot briquetted iron plant 
is proposecJ to be set up at Mangalore. 
Karnataka; 

(b) whether the setting of such a" plant 
will result in saviol of foreign exchanae; 
and 

(c) if 10, tb. steps taken for iu early 
•• t up '1 
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THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) and (c). 
A preliminary proposal bas been received in 
tbis regard from Kudremukb Iron Ore 
Company Limited. 

(b) Yes, Sir. 

[Trall .. lation] 

Loan. Sanctioned by NFDC 

2495. SHRt JlTENDRA PRASADA: 
Will tbe Minister of INFORMATION AND 
BRORDCASTING be pleased to state : 

(a> tbe amount of loan sanctioned for 

each feature film and documentaries by 
National Film Development Corporation 
during 1985-86; and 

(b) the number of feature films aod 
documentaries for which the Joans were 
sanctioned ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL> : 
(a) and (b). The National Film Development 
Corporation sanctioned loans for 13 films 
during the year 1985-86. Tbe names of the 
films alongwitb amount of loan sanctioned 
for each of tbese films are given below : 

S.No. Name of tbe film Amount of Joan 
sanctioned 

1. Raclhakta 

2. Tabarana Kathe 

3. Doosra Badshab Urr 
Cboutba SuiemaD 

4. Anaadi Anaot 

5. Himghar 

6. Antabeen 

7. Tuni Bou 

8. Purushartham 

9. Aecharja Paradeep 

10. Duildin. the Metro 
Railway in Calcutta 

11. Piravi 

12. Samaaodaram 

13. Kbam08b 

(Hindi) 

(Kannada) 

(Hindi) 

(Hindi) 

(Bengali) 

(Hindi) 

(Bengali) 

(Malayalam) 

(BenaaJi) 

(Bnalish) 
Documentary 

(MaJayalam) 

(MalayaJam) 

(HiDdi) 

(in Rupees) 

8,00,000 

7,00,000 

7,50,000 

8,00,000 

4,50,000 

3,00,000 

5,62,000 

6,00,000 

7,00,000 

92,965 

5,50,000 

50,000 

1.50,000 
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Loan Dlltrlb.ted b, Cooperatl~e 
Societies 

2496. SHRI JlTBNDRA PRASADA: 
Will tbe Minister of AGRICULTURE be 
pleasd to state .: 

<a) tbe amount of loan distributed by 
cooperative societies during 1985·86; and 

(b) the percentage amount of these 
loanl distributed among weaker sections of 
society and marginal fumer ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGBNDRA MAKWANA) : (a) The 
amount of loan distributed by cooperative 
societies during 1985-86 is estimated at 
RI. 2945 crores. 

(b) Short-term, medium term and long 
term loan distributed among weaker sections 
of tbe society and marginal farmen 
constitute about 47 ~ of tbe total loan. 

Import of Newsprlat for Jour •• I. aDd 
Ma18z'aell 

2497. SHRI JITBNDRA PRASADA: 
Will tbe Minister of INFORM A TION AND 
BROADCASTING be pleased to state : 

(a) the quantity of newsprint imported 
for magazines and journals as also the 
extent to wbich tbeit requirement was met 
from indigenous production in 1985·86; 
and 

(b) tbe comparative prices of imported 
and indigenous newsprint durinl tbe year 
1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND· 
BROADCASTING (SURI V.N. GADGIL): 
(a) During tbe year 1985-86, a quantity of 
1,94,331.00 MT was imported and 
2,51,264.00 MT approximately whicb became 
avai lable from four indigcnous newsprint 
mills was allocated t () newspapers, magazines 
and journals. 

(b) A statemcnt giving tbe required 
information is given below. 

Statement 

(A) Price of iDdigenoas newsprint duriog tbe year 1985-86 
(Per Metric Tonne in Rs.) 

Period Nepa Mysore Kerala 
55 GSM 52 GSM 52(JSM 

Upto 30.12.85 6,400 8,000 8,000 

From 31.12.85 1,860 8,960 8,960 
-- - ---- -

(B) Prices of imported newsprint daring the )'ear 1985-86 
(Per M.T. in Rs.) 

Tamilnadu 
52GSM 

8,000 
8,960 

Period Standard Newsprint GJazed Newsprint 
Higb-Seas Buffer Higb-Seas Buffer 

sale stock sale stock 
sale sale 

April-June, 1985 6,330* 6,380* 7,185- 7,235* 

J uJy - Sept '11 1985 6,595 6,645 7,055 7,IOS 

Oct.-Dec., 1985 6,745 6,795 7,S10 7,560 

Jan.-Marcb. 1986 6,980 7.030 8,275 8,325 
- ---- - - ------

• Exclusive Rs. 90 PMT payable by Big newspaper. 
These priees arc exclusive of Customs duty (Rs. SSO PMT for bi. newspapers. 
Rs.275 PMT for medium and nil for small newspapers), ~troi and other local 
levies U Ilpplicable. 
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Te1e~ast of Onalll Festival 

2499. SHRI SURESH KURUP : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

<a> whetber Doordarsban in its National 
hook up bas ever telecast a programme 
about. ODam, tbe festival of Kerala; and 

(b) if Dot, whether Government propose 
to telecast the same this year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BR04.DCASTING (SHRI V.N. GADGIL) : 
<a> Yes Sir. A programme on Onam is 
telecast in the National Programme of 
Doordarshan every year. 

(b) A programme on ODam is scheduled 
for telecast this year also on 14.9.1986. 

Pbysieal Facilities 10 Vlsakbapatoam 
St~J Plant 

2500. SHRt BHATTAM SRIRAMA 

A pproved Concept 

1. 2 Nos. Btast Furnaces each of 3200 
cubic metre. 

2. S Nos. CODverters, eacb of 130 
tonne. 

3. 10 Nos. Bloom Continuous Casting 
Machines, eacb of 4 strands. 

4. 1 No. Ligbt and Medium Marchant 
Mill. 

S. 1 No. Wire Rod Mill. 

6. 1 No. Medium Merchant and Structural 
Mill. 

7. 1 No. Universal Beam Mill. 

(b) Even tbough physical facilities have 
been reduced as indicated above. the 
reduction in output is only marginal, as 
under the proposed Rationalised Concept 
tbe plant is to be operated at a bigber level 
of ofIioieacy b)' better work ~ult"re, 

MURTY: Will tbe Minister of STEEL 
AND MINES be pleased to state: 

(a) the physical facilities lik. cODverters, 
rolling mills and universal beam mills 
provided in the original proje~t report and 
proposed to be provided in the revised 
proposal for Visakhapatnam Steel Plant; 

(b) whether the reduction of physical 
facilities in terms of physical units compares 
with tbe reduction of output; if Dot the 
reasons tbereof; 

(c) the productivity norms assumed for 
tbe major physical facilities (machinery) 
and men as per original project report as 
per the revised proposal and as per tbe 
existing standard of Indian steel industry; 
and 

(d) whether productivity norms as!umed 
are comparitivaly higb, if so, bow can tbey 
be achieved ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) The 
pbysical facilities provided in tbe approved 
concept and that proposed in tbe Rationali-
sed Concept are as follows : 

Proposed Rationalised Concept 

1. 2 Nos. Blast Furnanees eaeh of 3200 
cubic metre. 

2. 3 ~os. Converters. each of 150 
tonne. 

3. 6 Nos. Bloom Continuous Casting 
Machines. each of 4 strauds. 

4. 1 No. Light aod Medium Merchant 
Mill. 

S. 1 No. Wire Rod Mill. 

6. 1 No. Medium Merchant and Structural 
Mill. 

7. Deleted. 

adequate level of training, more disciplined 
working, better maintenance etc. 

(c) The productivity norms assumed for 
major facilities (machinery) and men as per 
approved concept and aa proposed in 
Rationalised Concept are as under : 
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1- Sinter plant productivity, in Tonne 
per sq. metre per hour (T/M2/HR) 

2. Blast Furnace productivity, in Tonne 
per cubic metre per day (T/M3/0AY) 

3. SMS-No. of blows per perating 
converters/ year 

4. LM\t : (A) Rolling houn 

(B) Rolling rate 
(Tonne per bour) (T/HR) 

5. Wire Rod Mill : 

(A) Rolling bours 
(B) Rolliog rate (T /HR) 

6. MMSM : (A) Rolling Hours 

(B) Rolling Rate (T /HR) 

7. Labour productivity (Tonnes per 
mao year) 

Approved 
Concept 

1.2 

1.52 

8718 

4516 

157.2 

31S3 
190.3 

31S3 

222 

163 

Proposed Rationalised 
Concept 

1.2 

l.52 

10,000 

4,516 

157.2 

4,467 
190 3 

3,829 

222 

230 

Tbe production parameters achieved during 1984-85 for some of tbe plants 
(approx. figures) are given below : 

Bokaro Bbilai Rourkela Durgapur 

1 2 3 4 5 

1. Sinter Plant 0.83 1.12 0.77 o S6 
productivity 
(T/M?/HR) 

2. Blast Furnace 0.87 S 0.99 0.76 0.60 
productivity B 0.84 0.77 0.48 
(T/M3/DAY) 

3. SMS-No. of blows 4086 N.A. 5204 N.A. 
per operting conver-
ter/year 

4. LMM (A) Rolling N.A. 4397 N.A. 2671 
Hrs. 

(8) Rolling N.A. 87.4 N.A. 40.9 
rate 
(T/HR) 
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1 

s. Wire Rod Mill 

(A) Rolliog brs. 

(B) Rolling rate 
(T/HR) 

6. MMSM 

(Al RoDiol brs. 

(8) Rolling rate 
(T/HR) 

7. Work labour 
productivity 
(T /MAN !YEAR) 

2 

N.A. 

N.A. 

69 

3 

4082 

82.7 

4446 
122.0 

69 

AbbrevlatioDS used in tbe table abeve : 

N.A. : Not applicable. because compara-
ble facilities are not available in 
the plant. 

S Small furnaces 

B Big furnaces 

(d) Higber productivity Dorms are propo-
sed to be achieved by better w{)rk culture, 
adequate level of traininl. more disciplined 
working, better maintenance etc. 

Import of putversa. Beams 

2S01. SURI BHATTAM SRIRAMA 
MUR.TY : win tbe Minister of STEEL 
AND MINES be pleased to state : 

(a> tbe amount of foreign exchange 
spent yoarly during tbe last tbree years for 
import of universal beams for Visakhapat-
nam Steel Plant; 

(b) wby universal beam mill, wbich is 
tbe monogram of Visakbapatnam Steel 
Plant, was dropped; and 

(c) wbetber tbe matter is likely to be 
reconsidered ? 

THE MINISTER OF STEBL AND 
MINES {SHIll Ie.C. PANT) : <a> A tota) 
quantity of 6760 MT or Universal beams 
was imported by Vi •• kbapatnam Steel 

4 

N.A. 

NA. 

43 

s 

N.A. 

3748 

24.9 
(Section Mill) 

31 

Project during tbe Years 1982 to 1984. Tbe 
forello exchange value was Dollars 1945000 
aDd DM 1293900 equivalent to approxi-
mately Rs 2.5 crores. 

(b) and (c). The monogram of Visakba-
patnam Steel Project is universal beam and 
not tbe Universal Beam Mill. The proposed 
revised Ra tionaJised CODCCpt envisages, 
inter-alIa. deletion of the Universal Beam 
Mill, as a measure for reducinl tbe capital 
cost and for improving tbe economic 
viability of the project. The proposal is 
UDder the consideration of Government. 

Target for Kbarif ProductioD ID OrIssa 

2502. SHRI CHINTAMANI lENA 
Will tbe Minister of AGRICULTURE bo 
pleased to state : 

<a> the target fixed for tbe Kharif crop 
production for Orissa for the year 1984-85, 
1985-86 and 1986-87, respectively; 

(b) tbe achievements made durinl tbe 
years 1984-85, 1985-86 and 1986-87 till 
date; 

(c) whether the kharif production taraet 
fixed for tbe above period could be 
achieved; 

(d) if not. tbe reaSODI tberefor; and 

(0) tbe steps beiDI taken to inereale lbe 
kbarif prOdUCtiOD in tbe country, particularly 
in Orissa? 
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THE MINISTER OF STATE IN THB 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI YOGBNDRA 
MAKWANA) ! <a> and (b). The position 

Kbarif 
Crop 

Foodgrains 

Oilseeds 

1984-85 
Target Achieve-

meDt 

S8.SS 48.2 

2.99 4.5 

relardio. targets and achievements of 
production of important kbarif crops in 
Orissa for tbe ,eaTI 1984 .. 85, 1985-86 and 
1986-87 is indicated below: 

1985-86 
Target Antici-

pated 
Achieve-

ment 

S7.00 58.0 

3.89 4.8 

(In lakh tonnes) 

1986-87 
Targets 

63.30 

5.36 

The availability of achieve~ent data for 1986-87 has not yet faUen due. 

(c) and (d). According to the above 
data, tbe production was short of tho target 
in case of foodlrains in 1984-85. Tbis 
shortfall was mainly due to adverse weather 
conditions. 

(e) In addition to the spread of modern 
technology in terms of monetary and non-
monetary inputs, certain special programmes 
are being implemented particularly to 
increase the production and productivity of 
rice in Eastern Region including Orissa and 
to improve tbe production capal>ilities of 
the small and marginal farmers. 

Residential Houses used for Commercial 
Purpo •• s 

2503. SHRI RAM DHAN : 
SHRI BANWARl LAL BAIRWA : 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a> whether a large number of houses in 
residential colonies in Delhi are being used 
for commercial purposes apinst the bye-
laws; and 

(b) if so. the action proposed to be 
taken by Union Government 'I 

THB MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : <a) In the 

areas under the jurisdiction of Delhi 
Development Authority and New Delhi 

JMunicipal Committee. no formal survey has 
been conducted to know the magnitude of 
non-conforming uses. Municipal Corpora-
tion of Delhi has reported that tbere are 
some instances of residential houses being 
used for commercial purposes. 

(b) Delhi Development Act bas tbe 
provision for prosecution under Section 14 
read with \ Section 29(2) for the nOD-
conforming uses catried on in contraventioc 
of the prescribed uses in the Master Plan I 
Zonal Development Plans. DDA prosecutes 
the misusers accordingly. NDMe also 
takes necessary action, as permissible under 
the rules. against the cases of unauthorised 
construction. As per their latest policy tbe 
MCD realise the misue charges of any 
property on ,early basis, provided there is 
no unauthorised construction in the 
portion under miluse. Wherever portion 
under misuse is unauthorised or without 
sanction, misuse cbaraes are not realised on 
account of Ie .. ) complications likely to be 
involved in case misDse is regularised. 

[ T,.allS/atton) 

Loss to Cotto a Crops ID Puajab 

2504. SHRI BALWANT SINGH 
RAMOOWALIA : Will the Minister of 
AGRICULTURB be pJeased to state : 
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<a> whether it is a fact that a lot of 
damage bas been caused to tbe cotton crop 
in various districts of Punjab due to tbe 
recent heavy rains; 

(b) if so, the names of districts which 
have suffered losses; and 

(c) tbe steps taken by Govetnment to 
provide relief to the affected farmers ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA) : <a> to (c). 
The information is being collected from tbe 

. State Government and will be placed on tb.: 
Table of tbe House on receipt. 

Setting up of TV Centre in Cllampavat 

2505. SHRI HARISH RAWAT: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a> whether a television relay centre is 
proposed to be set up in Champavat, 
district Pitboragarh, Uttar Pradesh during 
the Seventb Five Year Plan; and 

(b) jf so, tbe area in kilometres likely 
to be covered by tbe centre? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> No, Sir. 

(b) Does not arise. 

Wheat Production In Hilly Areas 

2506. SHRI HARISH RAW AT: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the per acre average production of 
wheat in hilly areas in the country parti· 
cularly in Uttar Pradesh; 

(b) the extent to which it is less than 
the national averaae production; and 

(c) the steps being taken by Government 
to increase per acre production of wheat iD 
these hiny aJeas ? 

THB MINISTER Of STATE IN THE 
DEPAR.TMENT OF AGRICULTURB 

AND COOPERATION (SaRI 
YOGENDRA MAKv\' ANA) : <a) and (b). 
The per bectare production of wheat in 
billy districts of Uttar Pradesh and some 
other States vis-a-vis national averase is 
giveD in the statement given below. 

(c) In order to check the spread of rust 
diseases in wheat seeds, the rust resistant 
varieties of wheat are being suppJied free of 
cost to the farmers in biJly are8l.· A 
research station of ICAR at Almora is 
engaged in evolving location specific wheat 
varieties for increasing per hectares 
production of wbeat on U.P. hills. 

Statement 

P~r Hectare Production ofWhrat in Hilly 
Olstrict,-1984.B5 

State/District 

Uttar Pradesh 

1. Nainital 

2. Almora 

3. Pithoragarh 

4. Chamoli 

5 Uttar Kasbi 

6. Tebrigarbwa) 

7. Garbwal 

8. Debradun 

Jammu and Kashmir 

Himaebal Pradesh 

West Bengal 

1. Darjeeliog 

2. Coach Behar 

A •• am 

1. Karbi Anglonl 

2: North Cachar Hills 
-------

AII-Iudia 

Yield 
Kg/ba. 

2307 

620 

J005 

863 

829 

659 

707 

1098 

~ 40 

695 

1800 

1834 

940 

1049 

1873 
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[English) 

CODverslon of Barren Land ioto Fertile 
Laod 

2507. SilRJ ZAINUL BASHER: Will 
the Minister of AGRICULTURB be pleased 
to state: 

<a) tbe portion of barren land out of 
total agricultural land in tbe country, where 
cultivation is not possible; 

(b) tbe area in hectares of barren land 
converted into fertile land under the pro-
grammes formulated for converting the 
barren land into fertile land during the last 
three years; and 

(c) tbe time by wbich,' the remalntng 
barren land will be converted into fertile 
land? 

THE MINISTER OF STATE IN THE 
Di::PARTMENT OF AGRICULTURE 
AND COOPERATION {SHRI 
YOGENDRA MAKWANA) (a) Land 
Use Statistics for tbe country are· collected 
and reported in a 9-fold land use classifica-
tion. As per tbe 9-fold land use 
classification, agricultural land does not 
include barren land. However, tbe barren 
and unculturable land constitute 20.14 
million hectares out of tbe total reporting 
area of 304.11 million hectares under 

various land uses according to Land Use 
Statistics for 1982-83 Oastest available 
year). 

(b) dnd (c). Barren and unculturable 
lands include exposed steep mountain slopes 
and extremely inhospitable arid tracts 
wbich cannot be brought under cultivation 
except at a very higd cost. There is no 
progarmme to provide vegetative cover to all 
barren lands witbout regard to its suitability 
and cost involved. 

However, in order to restore culturable 
waste lands to productive use, the National 
Wastelands Development Board have 
reported raising of tree plantation in 4.03 
million hectares during the last three years. 
Another 14,700 hectares of land was covered 
under two schemes viz 0' Propagation of 
Water Conservation/Harvestjng Techno-
logy under Central Sector and 
Popularisation of Seed-cum-Fertilizer 
Drills, growing of improved varieties. etc. 
for development of dryland agriculture 
under the Ceo t rally sponsored sector 
covering 19 districts in 15 States. Under 
these schemes, area Vt'bicb was not suitable 
for growing crops was covered under 
pastures and afforestation. The physical 
achievement under the Drought Prone Area 
Programme and Desert Development 
Programme during the last tbree years is 
given in tbe statement given below. 

StateDlent 

1983-84 1984-85 1985-86 Total 

1 .:! 3 4 5 
-- -_-- - ------ - - ------

A-DPAP 

1. Soil and moisture 544.12 437.11 (P) 808.29 (p) 1~190.18 
conservation 
(fO ba.) 

2. Forestry and 761.28 435.15 (P) 522.98 (P) 1,719.41 
Pasture develop-
ment (00 ba.> 
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I 2 
----- -

B-DDP 

I. AfforestatioD 

(i) PlantatioD (includ- 13084 
inl road side 
pJantation. pasture 
development. fuel and 
fodder plantation) 
(Ha) 

(ii) Shelter Betts (Kms) 9399 

(iii) Sand dune stabilisa- 2210 
tion (ba.) 

2. Area treated under 975 
soil conservation 
scbeme (beet.) 

P = Provisional. 

RealizatioD of EPF aDd ESI Duel from 
Jute Milll i. West Be .... 1 

2508 .. SHRI SANAT KUMAR 
MANDAL : Will the Minister of LABOUR 
be pleased to state: 

(a) wbether any scbeme bas been worked 
out for continuous payment of provident 
fund aod ESI dues to workers by tbe 
exempted jute establishments; if so. its broad 
outlines; 

(b) whetber .tbe jots mills presently 
closed would also pay the current Provident 
Fund and ESI dues along witb tbe instal-
ments tbey were already payinl under Court 
orden; 

(c) tbe total arrears outltandiol _inst 
tbe jute mills in West Bengal and bow long 
wm it take to realise tbern; aDd 

(d) tbe details of jute mills iuvolved 7 

THE MINISTER OF STATE OF THB 
MINISTR.Y OF LABOUR (SHRI P.A. 
SANGMA) : <8> The question of recovery 
of tbc arrears of EPF JESI duea from tbe jute 

3 4 S 

10745 (P) 18656 (P) ~.48S.00 

5431 (P) 14,830.00 

J978 (P) 4.188.00 

] J24 (P) SII5 (P) 7,214.00 

mills was discussed at a meeting with tbe 
representatives of some of the defaulting jute 
mills and following arranlement was agreed 
to 

(i) the jute mills will be regularly in 
pay meat of current dues from tbe 
month of July, 1986; 

(ii) a deduction of 8 per cent win be 
made from tbe amount payable to 
jute miUs on all purchases on the 
Government account and tbe 
amount so realised will- be adjusted 
against outstaodiol dues for tbe 
period prior to July, 1986; 

(b) Yes, Sir. 

(c) The total anears is about Rs. 66 
crores (EPF RI. S4 crores aod ESI RI. 12 
c.rores). It is difficult to iodicate the time by 
which the arrears may be realised. 

(d) The particulars of major defau1tiol 
jute mills are as liveo in tbe attached state-
ment (ADDexure). 
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StatemeDt 

SI. No. Name of tbe establishment 

_- ------- - _ .. -_ ... _ --- ------ - -- ----
I. M/s Kelvin Jute Co. Ltd. 

2. It Megna Mills Ltd. 

3. " Sri Ambika Jute Co. Ltd. 

4. ,. Dalhousie Jute Mills Ltd. 

s. ,. Bastern Mfg. Co. Ltd. 

6. ., North Brook Jute MiJls Ltd. 

7. " Empire Jute Co. Ltd. 

8. ,. Sbree Gouri Shankar Jute Mills Ltd. 

9. II' Sri Hanuman Jute Mills Ltd. 

10. " Gouripore Co. Ltd. 

11. '" Budge Budge Jute Co. Ltd. 

12. ,. Baranagar Jute Mills Ltd. 

13. " Howrah Jute Mills Ltd. 

14. t, Nafrar Chandra Jute Mills. 

15. " Kankinarah Co. Ltd. 

16. " Naibati Jute Mins Ltd. 

17. It New Central Jute Mills Ltd. 

18. .. Asra Para Co. Ltd. 

19. " Tit.prb Jute Co. Ltd. 

20. tI Victoria Jute Mills 

21. •• The Anlus Co. Ltd. 

22. " Sbyam Nagar Jute Mills Ltd. 

23. " Nuddea Mills Ltd. 

24. " Ganles Mf •• Co. Ltd. 

25. ., Delta Jute Industries Ltd. 

26. It National Jute Mfg. Corpn. 

27. " India Jute Mins Ltd. 

28. n Wellinaton Jute Mills Ltd. 

29. •• Caledonian Jure Mins Ltd. 

30. u Calcutta Jute Mill Co. Ltd. 

31. It Fort William Co. Ltd. 

Amount of arrean 
EPF (as on ESI (as on 
31-3-86) 31-12·85) 

319.32 

230.23 

211.63 

137.00 

107.45 

115.02 

208.00 

76.00 

46.50 

300.00 

121.15 

256.60 

272.38 

21.49 

168.95 

103.25 

572.00 

69.90 

413.92 

122.22 

309.38 

368.11 

340.00 

22.00 

180.10 

48.74 

94.03 

~1.38 

28.59 

22.45 

67.46 

(Rupees in lakhs) 

109.13 

48.00 

129.40 

67.43 

40.45 

82.66 

110.40 

48.64 

47.35 

41.19 

11.57 

42.01 

47.30 

32.56 
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(Translation] 

CI Agro. Fo rest.., College In Jagde.parn 

2S09. SHRI MANKU RAM SODI: 
Will the Minister of AGRICULTURE be 
pleased to state : 

<a> wbether . tbe Vice-Chancellor 
lawaharlal Nehru Agricultural University. 
Jabalpur has submitted a proposal to the 
Indian Council of Agricultural Research for 
opening an Agro-forestry College in JagdaI-
pur, the Headquarter of Bastar district in 
Madbya Pradesb; and 

(b) if so. tbe decision taken in tbis 
regard? 

THB MINISTER OF STATE IN THE 
DBPARTMBNTOF AGRICULTURE AND 
COOPBRATION (SHRI YOGEND~A 
MAKWANA) : (a) A proposal to set up a 
college of Forestry at Ambikapur or lagdal-
pur under Jawabarlal Nehru Krishi Visbwa 
Vidyalaya, JabaJpur was received in tbe 
Indian Council of Agricultural Researcb 
from the Vice Chancellor of the University. 

(b) The Indian Council of Agricultural 
Research had decided to start B .Se. Forestry 
degree programme in State Agricultural 
Universities in phases. As far as Jawaharlal 
Nehru Krisbi Vishwa Vidyalaya is concerned, 
this degree programme is to be started in 
tbe second phase, I.~. from the year 1986-87. 
The Council advised the University to start 
this programme at the headquarters of tbe 
University, I.~. at Jabalpur so that the 
facilities and expertise from otber faculties 
could be utilised for this programme. 

[English] 

ImprO'femeDt In Doordar .... n Programmes 

2510. DR. B. L. SHAILBSH : Wilt 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a) whether any specific proposals to 
bring about improvement in tbe quality, 
cootent and presentation of programmes 
telecast on second channel by Delhi and 
Bombay Doordarsban centres are under 
consideration of Government; 

(b) if 10, the dot.ill thereof; and 

(c) whetber it is proposed to put. aap 
of about a couple of hours between tbe 
Hindi and Bnalish news bulletins in the 
national prolrammes to avoid repetition and 
to give some additionol Dews items in tbe 
bulletins; if so. when this change is to take 
place ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL): 
<a> and (b). It is the constant endeavour 
of Doordarshan to bring about improve-
ments in its programmes. The programmes 
are periodically reviewed and necessary 
changes in formats and contents are carried 
out. 

(c) No, Sir. 

New Labour Policy for Se'fenth Plan 

2511. SHRI T. BASHEER: Will tbe 
Minister of LABOUR be pleased to state : 

(a> whether Government have an)" 
proposal to formulate any new labour policy 
during the Seventh Five Year Plan; 

(b) if so. tbe salient features thereof; 
and 

(c) the main thrust areas of the new 
policy? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHR) P.A. 
SANGMA): <a> to (c). The policies of tbe 
Government are constantly under review and 
whenever any changes are made these are 
announced. 

Upgradation of ladD.trial TralaiDg 
Inltltutes 

2.512. SHRl T. BASHEBll : Will tbe 
.Minister of LABOUR. be pleased to state : 

(8) whether there are any new Centrally 
sponsored schemes for uparadation of 
Industrial Traininl Institutes duriol Seventh 
Five Year Plan; 

(b) if so. the detaill tbereof and the 
Statowise allocation made tbereof; and 

(c) tbe amount allocated to Korala for 
tbe purpose ? 



THE MINISTER. OF STATE OF THB 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): <a) Yes, Sir. 

(b) There are three schemes and the 
dotaila of tbese schemes are as under: 

{i) Assistancc for tbe upgradation of 
Industrial Training Iostitutes in 
Minority (Otber tban Se/ST) 
concentration areas: 

This scbeme witb a Seventb 
Plan Outlay of Ra. 20.00 lakhs 
envisalcs tbe provision of 
Central assistance in the form 
of non-recurring grant for 
purchase of tools and equip-
ment to augment the training 
facilities in the selected ITls 
in 10 States by introducing 
new trades or strengthening 
of the existing traditional 
trades for the benefit of mino-
rity community in tbose 
States. This scbeme has been 
approved and is beiDg imple-
mented on t.he basis of 
proposals being received from 
State Governments. 

(ii) Upgradation of State Governments 
Industrial Training Institute for 
improving the quality of training 
(Replacement of Machinery) : 

This scheme envisales Central 
aasiatance to tbe extent of 
50% on tbe equipmentl 
macbinery purchases for 
replacement of obsoletel 
unserviceable machinery of 
tbe Industrial Training Insti-
tutes whicb arc more tban IS 
years old. A provision of 
R.s. 1704.00 lakhs has been 
made durin. tbe VII Plan. 
Finucial approval for imple-
mcntinl tbis scheme is 
awaited. State-wise allocations 
would be made after tbe 
scheme is finall, approved. ' 

(iii) Grant-in-aid to State Governments 
for establishiDI womeD Industrial 
Traioina Institutes: . 

. An outlay of B.s. 60.00 laths 
has been provided for tbis 
scbeme duriDI the VII Plan. 
Detailed proposals are beiog 
obtained from the State 
Governments. On receipt of 
tbese proposals and after 
obtaining the financial 
approval for implementing tbe 
scbeme. State-wise allocations 
would be finalised. 

(c) The allocation to the State of Kerala 
under the above mentioned shemes would be 
finalised on receipt of detailed proposals 
from tbe State Government and after obtain-
ing financial approval for implementing tbe 
remaining two schemes mentioned above. 

Clandestine Screening of IDdian Feature 
Film Abroad 

2513. SHRI T. BASHEER: Win tbe 
Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether Government are aware 
of tbe clandestine screeniDI of 
Indian feature films in some countries 
abroad; 

(b) if so, tbe details tbereof; 

(c) whether GoverDment have suffered 
any Joss on tbis account and if so. to what 
extent; and 

(d) the steps Government propose to 
take in tbe matter ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl V.N. GADGIL) : 
<a> and (b). Yes. Sir. The clandestine 
screening of Indian feature fiJma b)' use of 
illegal video cassettes and pirated priotS is 
prevalent in many countries and rampant in 
countries where there is absence of copy-
rigbt laws. 

(c) Clandestine screenina of Indian 
feature films abroad by uao of illepJ video 
cassettes and pirated prints bas resulted in 
decline of export of films from Rs. 1.214.64-
lakhs in 1979-80 to &s. 717.86 lakbs in 
1985-86, rcsultina in loss of foreign cxcbanse 
_miDI for tbe COUIlUy. 
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(d) With a view to seeking help in 
c3.n'latinl video piracy in somo of tbe 
cOllntries where Indian fillDs are exported, 
National Film Development Corporation. a 
pLlblic sector undertaking under the Govern-
m'llt of India bas initiated dialoguo wltb 
Motion Picutre Export Association of 
A(Jl~rica (MPBAA) wbo baye establisbed a 
few vigilaDcc centres all over the world 
ag,inst unauthorised exhibition of films. 
Tbe National Falm Dovelopment Corporation 
also intends to become a member of 
Federation Apinst Copyright Tbeft on an 
experiment basis. 

DeclaratioD of Coconut as aD Oilseed 

2514. SHRI K. MOHANDAS: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government propose to 
reconsider tbeir earlier stand on declaring 
coconut as an oilseed; and 

(b) if not. the reasons therefor 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION <SHRI YOGENDRA 
MAKWANA) : <a> No Sir. 

(b) Does not arise. 

WorkiDlof Steel Plants 

2515. DR. V. VENKATESH : Will tbe 
Minister of STEEL AND MINES be 
pleased to state : 

<a) whether Planning Commission has 
severely criticised the tardy implementation 
of tbe modernisation programmes plaoned 
for tbe Bokaro, Durlapur, Bbilai and 
Rourkela Steel Plants; and 

(b) the action taken to expedite the 
llnplcmentation of tbe programme ? 

THE MINISTER OF STEEL AND 
MINBS (SURI K. C. PANT) <a> 
and (b). No projects for tbe moderni-
sation of the Bokaro aod Bbilai 
Steel Plants are under implementation. The 
Planniog eo..miasioo has bad DO occasion 
to criticise implementation of programme of 
moderoisation of Durgapur and Rourkela as 

implementation will follow approvals to tbe 
scbeme. It is expectod tbat implementatioD 
of bDth schemes will commence in 1987-88. 

Allotment of Houlel to Journaliit. 

2516. DR. V. VBNKATBSH: Will 
ths Minister of URBAN DEVELOPMBNT 
be pleased to state : 

(a) whetber Press Association. New 
Delhi has requested Government to increase 
tbe quota of bouses allotted to tbe journalists 
in New Delhi; 

(b) whether tbe original quota for 
accredited correspondents was 250 wben tbe 
pool was created; and 

(c) whetber Government propose to 
increase tbe quota of houses for journalists ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHR} DALBIR SINGH) : <a) A represen-
tation was received from tbe Press Associa-
tion in tbe year 1978 for addio& fifteeo 
additional bouses for al10tting to journalists 
annually. The request was bowever not 
acceded to. 

(b) No, Sir The original quota was 
forty four units. 

(c) No, Sir. 

Production of Short-Term Paddy 

2517. SURf CHINTAMANI lENA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

<a> wbether Government have imple-
mented a scbeme to produce short-term 
paddy iD the rice producing States; 

(b) if so, tbe details tbereof; 

(c) tbe area covered under tbis scheme 
in each flce producing State, particularly in 
Onssa; and 

(d) the details of proarammes cbalked 
out ID tbis duection for the Seventb Five 
Year Plan in tbe country. panicularly in 
Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB AND 
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COOPERATION (SHRI YOGBNDRA 
MAKWANA) : <a> No luch scheme bas 
been implemented in ric" producing states, 
however a Centrally Sponsored Special 
Rice Production Programme is under im-
plementation in Assam, Bihar, Madhya 
Pradesh, Orissa, Uttar Pradesb and West 
Bengal. 

(b) Some of tbe short duration rice 
varieties beiDg propagated are Rasi, Saket 
4. Sattari. Poorva, Abba, Rudra, Kalinga I, 
KaliDaa II. Annapoorna, Jajati, etc. 

(c) The scheme is under implementa-
tion in 430 selected blocks in tbose States 
including 63 blocks in Orissa. 

(d) Under tbe scbeme iDputs like See~s, 
fertilisers, Pesticides. plant protection 
equipment, improved farm implements, etc., 
will be made available to the farmers on 
subsidised cost. For the spread of improved 
rice production technulogy. farmers and 
farm labourers will be trained and field 
demonstrations conducted. Works on in-
frastructural development win also be 
taken up. 

[Trunslation] 

Research on Alternative for Bricks 

2518. SHRI NIRMAL KHATTRI: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(a) whethor any study or researcb is 
being conducted to find out any alternative 
for bricks used in the construction of houses 
in urban areas to avoid loss of large area 
of cultivable land involved in tbe manufac-
ture of bricks; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH) : (a) Yes. Sir. 

(b) The following alternative materials 
to clay bricks have been developed in the 
country: 

(i) Sand· lime Bricks; 

(ii) CeUular concrete block/Lime ftyasb 
bricks; 

(iii) Cement concrete blocks; 

(iv) Laterite blocks; aDd 

(v) Stone masonry blocks. 

MIDIDC Work fa Ga .... "a. MaDdal, U.P. 

2519. SHRI NIRMAL KHATIRJ: 
WiU tbe Minisler of STEEL AND MINES 
be pleased to state tbe present policy of 
Government in regard to undertakinl minina 
work in Gorhwal MandaI, Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA) : For Debradoon-
Mussoorie area of the Garbwal Mandai. 
tbere would be no extension of the existing 
lease nor grant of a new mining Jease of 
limestone until the Department of Environ-
ment finalises a broad plan of exploitation. 
Mining operation have been permitted to be 
continued in accordance with the directions 
given by the Supreme Court in its order 
dated 12.3.85. Mining of rock-phosphate 
by a Central Government undertaking 
has been continued. 

For the entire area of Garhwal MandaI in-
cluding Doon Vaney. a Jessee has to get min-
iog plan duly approved by tbe Indian Bureau 
of Mines before he commences mjning opera-
tions. He bas to carry out mining opera-
tions with due resard to instruction on 
safety of mining operations, protection of 
environment and control of pollution. 

CODstruction of Pueea Houses UDder 
National Rural Employment 

PrOlramme 

2520. SHRI VIRDHI CHANDER. 
JAIN : Will tbo minister of AGRICUL. 
TURE be pleased to state: 

<a> whether there is a provision for provid-
ing 60 per cent labour and 40 per cent mate-
rial for con.tructing of pucca houses uncler 
National Rural Emplo)ment Programme as 
a result of which it is impossible fOt' any 
institute, Panehayat or any otber aacncy to 
undertake this work; 

(b) if so, whether Government propose 
to adopt a realistic policy by providioa 60 
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per cent material and 40 per cent labour; 
aad 

(c) if so, the time by which it is likely 
to be dODe aDd if not, tbe reasons there-
fore ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND YADAV) : 
(a) to (c). Thc ratio of 60:40 for walc 
aDd noo-wage component for works uDder 
NREP was in fon::e upto July '83. From 
August 1983 it bas been revised to 50:50. 
The condition of 50% of tbe allocated funds 
being utilised for wage component for 
district as a whole bas been put witb a view 
to acbieve tbe basic objective of employment 
generation under tbe proaramme as the 
programme is basically meant for geoeratioo 
of employment io rural aroas. The objec-
tive of creatioo of durable assets under tbe 
programme cao be achieved by preparing 
tbe plan of works in sucb a maDner that 
part of the works are labour intensive and 
ratio of 50:50 of wage aod noo-wage can be 
maintained for the district as a wbole. There 
is no objection to dovetailing of outside 
funds such as fuods provided in the State 
budget for Minimum Noeds Programme, 
funds contributed by Pancbayats, and the 
donations received from the public. The 
condition of 50:50 for wage and noo-wage 
applies to NREP fuods only and not to the 
funds outside NKBP provisions. 

[Engl;"II] 

Imple.eDtatlon of Rural De"elopmeot 
ProaralDlDes 10 Kerala 

2521. SHR) O.M. BANATWALLA: 
Will the Minister of AORICUL TORE be 
pleased to state: 

<a> the details of IRDP, NREP and 
RLBO P (includioa total allocations. central 
allocations. Central release, utilisation and 
total number of beoeficiades uailted in 

Kerala during each year of tbe Sixth 
Pian); 

(b) whether it is a fact that tbe afore-
said Central allocations for Kerala as 
oriainally indicated were reduced. especially 
with respect to RLSOP and if so, tbe 
extent of sucb reductions; 

(c) the reasons for such reductions; 
aod 

(d) the targets decided for Kerala for 
the above programmes durioS the Seventh 
Five Year PJan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT (SHRI RAMANAND YADAV): 

. <a> A statement is given below. 

(b) and (c). The allocations/roleasel 
under the programmes are made in accor-
danee with prescribed formulae for alloca-
tions indicated in tbe guidelines relating to 
tbese programmes and the performancc of 
tbe States. To facilitate advance action, 
particularly UDder RLEG p. some tentative 
and provisional allocations are indicated to 
tbe States much before the start of tbo new 
financial year as projects have to be prepared 
and other preparatory action has to be 
taken by the State Governments. Final 
allocations arc made in accordance witb tbe 
prescribed formulae after the budlet is 
approved. The actual releases are, bowever, 
dependent on the State performance. In 
tbe Sixth Plan the allocation of Kerala 
State under RLSGP was RI. 282000 latbs. 
Alainst tbis, funds reJeased to the State 
Government were Rs. 2347.00 lakhs and 
utilisation by the State was oply Rs. 1712.72 
lakhs. 

(d) State/Union Territor,-wise taraeta 
for tbe ~ventb Plan bave not been fixed. 
Taraets under tbese programmes are fixed on 
year to year basil. 
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State_eat 

Sixth Plan 1I!lo~lItlo". release, lind .tlll.lltlo" ,lid phy,lcalllchleyeme"" IUId., iRDP. 
N REP lind RLBGP I" Ke'lIla 

Programme Year Total 
alloca-
tion 

IRDP 1980-81 720.00 

1981-82 864.00 

1982-83 1152.00 

1983-84 1208,00 

1984-85 1208.00 

NREP 1980-81 1047.60 

1981-82 1608.00 

1982-83 1694.00 

1983-84 1860.00 

1984-85 2120.00 

RLEGP 1983-84 470.00 

1984-85 2350.00 

F oodgraiDs Productioo iD E •• tern 
Realon 

(lls. in laths) 

(Employment sonerated jn lath mandays> 

Central Central Utilisation No. of bene-
alloca- releue includiDs ficiaries/man-
tion State share days employ-

ment pncra-
ted 

360.00 3S1.66 467.48 80088 

432.00 371.54 720.73 96832 

576.00 592.025 1073.36 127798 

604.00 660.00 1423.97 120547 

604.00 605.28 1491.35 104714 

1047.60 788.61 619.50 130.97 

804.00 804.00 1719.55 128.32 

847.00 835.08 1352.36 107.32 

930.00 940.22 1735.90 118.78 

1060.00 1060.00 2578.13 143.20 

470.00 470.00 0.26 0.l.3 

2350.00 1877.00 1712.46 49.98 

2522. SHR) AMAL DATTA: Will 
the Minister of AGRICUTRUE be pleased 
to state: 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF AGRICULTURE 
AND COOPERATION (SHRI 
YOGENDRA MAKWANA): <a> For 
improViDI tbe yield of foodarains in 
Eastern relion scheme of Special Rice 
Production Prosramme and NatioDal Pulses 
Development Product b,!vc been launched. 
These are in addition to minikit scheme of 
Rice, Wheat and Coane Cereals and Small 
and Marlinal Farmer·s scheme. 

<a> the steps Government bave taken 
for improvement in yield of foodgrains in tbe 
Eastern repon; and 

(b) bow much of the potential for 
Hil V of rice is proposed to be realised in 
the Eastern resion throup Govemmcntal 
efforts durio. tbe Seventh PlaD period; year-
wise ? 

(b) Proposed coverale under HYV rice 
in the Eastern relioD (Assam, Bihar. Madb,a 
Pradesh, Orissa. Uttar Pradesh and West 
BeqaJ) durina tbe Seventh PJan period is as 
UDder: 
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Year 

1985·86 

1986-87 

1987-88 

1988-89 

1989-90 

Proposed HYV 
Rice coveraac <%) 

47.4 

52.0 

54.6 

57.2 

60.0 

Slackness 10 Distrlbutioo of Quality 
Seeds 

2524. SHRI K. RAMAM UR THY : 
Will the Minister of AGR.ICULTURE ba 
pleased to state : 

<a) the reasons for the slack growth 
rate in tbe distribution of quality seeds in 
the past two years; and 

(b) the steps to remove the weaknesses 
in tbe existiq prolrammes for the establish-
ment of additional seeds processing plants, 
proper storage facilities, seed farms etc. so 
tbat alricultural production can be augment-
ed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND CooPBRATION (SHRI YOGBNDRA 
MAKW ANA): <a) The growth rate in tbe 
distribution of quaUty seeds bas not been 
slackened at all during tbe last two years. 
Tbis will be clear from the followinB : 

Distribution of 
quality seeds 

1983-84 

1984-85 

1985-86 
(Estimated) 

(in lakh 
quintals) 

44.97 

4846 

55.01 

-------------
(b) In order to auglDent tbe .... icultural 

production, insfraat~tural facilities for 
tbe settinl up of additional seed proceuiDI 

plants, seed storage and seed farms, were 
created under National Seeds Project. 

The details are as under 

1. Certified seed pro-
cessing capacity 

=12.32 
lakh quintals. 

2. Foundation seed pro- = 0.94 
cessing capacity lath quintals. 

3. S~oralJe = 12.9 
lakb quintals. 

4. Farm deyelopment = 1 5,448 
hectares 

Furtber steps are also being taken to 
strengtben tbese facilities during the 7th 
plan period. 

Provision of Drinking Water to Problem 
Villages 

2525. SHRI SYED SHAHABUDDIN : 
SURI AMARSINH 
RATHAWA: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(8) the number of villages provided with 
drinking water during 1985-86, State-wise; 

(b) tbe number of villages which have 
remained without drinking water as on 31 
March, 1986. State-wise; 

(c) wbether Government propose to 
undertake a crasb prOlramme for providinl 
the remaioing villages with drinking water; 
and 

(d) jf so, the tarlet date and the 
estimated cost of tbe programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI RAMANAND YADAV): 
(a) Statement-I sbowinl the number of 
villages provided with drinking water (In-
cluding partially covered villalcs) duriol 
1985-86 State-wise is given below. 

(b) State Governments are contiouiDI 
to identify new problem villalcs based Od 
fresh surveys. Provisiooal lilt of newly 
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ideotitied vilJaps ia liven below in statement 
II. 

(c) and (d). The Seventh Plan envisa-
ges tbat efforts would be made to cover tbe 
entire rural poputation with tbe provision cf 
safe drinking water durinl tbe plan period. 
The total provision for tbe Rural Water 
Supply S$tor in the Seventh Plan is Rs. 
3454.47 crores (State/UT Sector Minimum 
Need Programme Rs. 2253.25 crores, Centally 
Sponsored Accelerated Rural Water Supply 
Prolramme Rs. 1201.22 crores). State 
Governments are responsible for implement-
ing roral drinking water supply programmes. 
The Government of India is supplementing" 
the efforts of ~he State Governments by 
providing fioancial assistance. 

StatemeDt-l 

States/UTs. 

1 

1. Aodbra Pradesh 

2. Assam 

3. Bibar 

4. Gujarat 

5 .. Haryaoa 

6. Himachal Pradesh 

7. J and K 

8. Karnataka 

'. Keral. 

10. Madbya Pradesh 

11. Nabarubtra 

12. MaDipur 

13. Moahala,a 

14. NaplaIMl 

Villages provided 
with Drinking 
Water Supply 
during 1985-86 

2 

3045 

1718 

839 

1012 

590 

S02 

401 

9621 

1\4 

4724 

4099 

170 

360 

7fJ 

1 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh' 

22. West Bengal 

23. A and N Islands 

24. Arunachal Pradesh 

2~. Cbandigarh 

26. Delhi 

27. D and Haveli 

28. G.D. and Diu 

29. Laksbadweep 

30. Mizoram 

31. Pondicbarry 

Total : 

1 
I 
I 
I 
I 
I 
r 
> , , 
I 
I , 
f 
J 
J 

2 

3792 

170 

1663 

43 

2009 

570 

8827 

496 

404 

45198 
--- -- ----------------

Statement-II 

Pro vb ional lilt of number offre.sh'yldenlified 
problem villages 

State/UT 

1 

1. Andbra Pradesh 

2. Alsam 

No. of fresh pro. 
blem villages 

identified • 

2 

11012 

Nit 
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1 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. J and K 

8. Karnataka 

9. KeraJa 

10. Madbya Pradesh 

11. Maharasbtra 

12. Manipur 

13. Meabalaya 

14. Nagaland 

IS. Odssa 

16. Punjab 

17. Rajksthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. A and N Islands 

24. Arunachal Pradesh 

25. Cbandiprb 

26 Delhi 

27. D and N Havell 

28. G.D. and Diu 

29. Laksbadweep 
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212 

8177 

S250 

600 

750 

16 

NR 

NR 

19773 

NR 

469 

NR 

291 

15144 

5400 

3398 

35 

7226 

2579 

19023 

NR 

40 

NR 

18 

11 

30. Mizoramm 737 

31. Pondicberry Nil 

Total: 100009 

Nate: *Tbese figures are provisional. 
The surveys in States are 
eti)) in progress. Final lists 
of villages giving full details 
and complete in all respects are 
still awaited. 

NR-SNot Received'. 

Break-up of Costs or Vlsakhapatoam 
Steel Plant 

2526. SHRI SYED SHAHABUDDIN : 
Will the Minister of STEEL AND MINES 
be pJeased to state the break-up of the total 
cost of Visakhapatnam Steel Plant in foreign 
exchange and rupee component? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : The approv-
ed cost of Visakhapatnam Steel Plant is 
Rs. 3897.28 crores (4th Quarter, 1981 
prices) including tbe foreign exchange 
component of Rs. 679.59 crores. 

National Fisberles Development Board 

2527. SHRf VAKKOM PURUSHO-
THAMAN : Wi}) tbe Minister of AGRl-
CULTURE be pleased to state : 

<a> whether Union Government have 
constituted the National Fisheries Develop-
ment Board; 

(b) if so, tbe functions of Board; 

(c) whether it bas given or offered an)" 
assistance to Keral. for tbe development of 
Fisheries; and 

(d) jf so, the details tbereof? 

THE MINISTER OF STATE IN THE 
nEPARTMBNTOF AGRICULTURE AND 
CGOPBRAnON (SHRI YOGBNDRA 
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MAKWANA): <a> The proposed National 
Fisheries Development Board is yet to be 
con,tituted. 

(b) to (d). The questions do not arise. 

COCODut Plantation In Karnataka 

2528. SHRIMA TI BASA V ARAJBS-
W ARI : Win the Minister of AGRICUL-
TURE be pleased to state : 

<a> whether there is a project for 
coconut plantation in Karnataka with tbe 
assistance of AMRO Bank (Netherlands) or 
bilateral assistance; 

(b) if so, the total area covered in this 
project; and 

(c) tbe reaction of Government thereto? 

THE MINISTER OF STATE IN THB 
OEPAR TMENT OF AGRICULTURE AND 
COOPERATION. (SHRI YOGENDRA 
MAKWANA) : (a) Yes. Sir. 

(b) It is proposed to take up coconut 
cultivation in an area of 12000 bectare and 
rejuvenate 4000 hectare coconut plantation 
in Karoataka. 

(c) The proposal is being processed by 
the Government of India. 

De'felopment of Mush room Culti'fatioD 
in Karnataka 

2529. SHRIMATI BASAVARAJES-
W ARI : Will tbe Minister of AGRICUL-
TURE be pleased to state : 

<a) whether Karnataka bas submitted a 
project for development of mushroom 
cultivation with Dutch assistance for 
clearancc from tbe centre; 

(b) if so, tbe nature of Dutch assistance 
to tbis project; and 

(c) the time by which the project is 
likely to be approved .1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION <SHRI YOOENDRA 
MAKWANA): <a> to (c). A project for 

development of musbroom cultivation in tbe 
States of Karnataka, Jammu and Kashmir 
and Uttar Pradesh bas been approved for 
implementation from tbe current )'ear under 
the Indo-Dutch Agreement. Tbe Dutch 
Government will contribute for building, 
equipment. consullancy, training etc. Their 
cotatribution (or the entire project amounts 
to about Rs. 1',25 crores. 

Integrated De'felopment of Horticulture 
in Kamataka 

2530. SHRIMATI BASAVARAJES-
WARI : Will tbe Minister of AGRICUL .. 
TURE be pleased to state : 

<a> whether tbere is a comprehensive 
integrated development of horticulture in 
Karnataka with tbe World Bank assistance; 

(b> if so, tbe main objectives of tbis 
project; 

(c) the estimated expenditure for this 
project; 

(d) whether a draft project bas been 
sent to the Union Government; and 

(e) if so, tbe reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAK W ANA): (a) and (b). Government 
of Karnataka has submitted a project 00 
Integrcltt:d Development of Horticulture In 
Karnataka for the World Bank assistance. 
The project envisages the development of 
fruit crops by taking up programmes of 
increasing production. processing and 
marketing with an integrated approach. 

(c) The total outlay of the project is 
Rs. 558.61 million. 

(d) aod (0). The project has been 
cleared by the Ministry of External Affairs. 
DGTD and Planning Commission. Tho 
project is DOW awaiting the clearance of 
Department of Environment. After their 
clearance tbe project wouJd be forwarded to 
tbe World Bank, tbroup the Ministry of 
Finance for fuDdine_ 



AUGUST 4. 1986 

Co •• UIDeDis .. de by MaDalemeDt of 
Mod' Nacar TestUe Milia 

2531. PROF. MADHU DANDAVATB: 
Will tbe Minister of. LABOUR be pleased 
to state : 

<a> whether be bad convened a tripartite 
meetiDl of representatives of Modi Textile 
Mills, Modi Nalar, representativ. of trade 
union in tbe industry and representatives of 
Union Government to discuss tbe 10Dg 
pendiog problems of tbe Modi Napr 
Textile Mills; 

(b) if so, the issues on which the 
representatives of management of Modioapr 
Textile Mills bad given a clear commitment; 

(c) wbetbcr it is a fact tbat these 
commitments were not honoured by tbe 
management; and 

(d) if so, tbe steps taken to ensur~ tbat 
tbe management honours its commitments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <a> and (b). The former 
Labour Minister had tak-en a meeting with 
tbe Chairman, Modi Industries Limited and 
the Worken' Unions in the Modi Spinning 
and Weaving Mills Ltd., on 2.1.1986 to 
discuss the labour situation resulting from 
tbe continued closure of 'B9

, fe' and Sdk 
Units and the partial working of 'A' and 
5))' Units. It was agreed at tbe meeting tbat 
tbe management would take steps to pay all 
tbe retrenched workers includinl tbose who 
bad already retired all their tcrmiQal dues 
fully. It was also agreed that the manage-
ment would not take any coercive action to 
evict workmen from the Company quarters 
until after tbe workers' dues are fully 
settled. 

(c) and (d). As tbe management bas 
so rar taken no steps io pay tbe workers 
their lcp1 dues, the Chief Minister, Uttar 
Pradesh bas been requested to look into the 
maUer and bold a meeting, if necessary. with 
tbe Modi Manapmeot and take such steps 
as are necessary to see tbat tbe manasement 
pays tbe workers their statutory and other 
dues fully. 

TeRtia Internatlo.a. Film Fe •• kal 

2532. SOR.lllAM DHAN: WUI tbe 
Minister of INfORM A TlON .\Nn 

BROADCASTING be pleased to refer to 
tbe reply liven to Starred Queatioo No. 
S6 on 22 January, 1985 relRrdinl Tenth 
International Falm Festival aad state : 

<a> wbether tbe examiDation of 
adverse comments reaardinl the miamaDIC-
ment of the Tenth International Film 
Festival of India beid at Delbi bas been 
completed; 

(b) if so, the result thereof; and 

(c) the action taken in tbe matter? 

- THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> Yes, Sir. 

(b) and (c). 00 examination it was found 
that tbe main criticism of tbe lOcb Interna-
tional Film Festival was regarding tbe 
inaugural function. The Directorate of 
Film Festiva I will take care tbat sucb lapse 
will not occur during tbe XIth International 
Film Festival of India to be held from 10th 
January. 1987 to 24th January. 1987. The 
endeavour is to learn from the past 
experience and t_ke corrective steps in the 
successive festival. 

Computerised District Rural Information 
Centres 

2533. SHRIMATI N.P. JHANSI 
LAKSHM( : Will the Minister of AGRI-
CUL TURE be pleased to state : 

(a) tbe number of computerised 
District Rural Information Centres Operat-
ing in the country and out of them how 
many are in Andhra Pradesh. indicating the 
places aod regions covered by them; 

(b) the organisation of tbeir manage. 
ment structure to get rural cooparation in 
administering tbem for tbe benefit or rural 
people; and 

(c) how far the controlling manaBe-
ment part of such centres will be &bared 
by the local Panchayat/Rural bodies? 

THB MINISTER OF STATE IN THE 
DBPARTMBNT OF R.URAL DEVELOP. 
MENT (SHRI RAMANAND VADAV) : 
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(a) to (c:). The Department of Rural 
Development have formulated a scheme 
of Computerised Rural Information Systems 
Pr~ject (eNSP) at district level which is 
at present approved on a pilot basis in 10 
selected districts in the country. The pro .. 
ject is espected to be extended to cover 
more districts during the remaining years of 
7tb Five Year Plan afcer assessing its utility 
during tbe first year of its operation as a 
pilot project. In Andbra Pradesh, Cbittoor 
District has been selected for operating 
tbis scheme. The project staff at district 
level sanctioned for tbis project comprises 
of one Programmes, one Operator and one 
Input 8nd Output Assistant who will be 
under the charge of the Chairman/Project 
Director, District Rural Development Agency. 
While there is DO proposal of sbaring the 
management structure under tbe project 
with local pancbayat/rural bodies. represen-
tatives of Zilla Parishads and local M.P .s, 
M.L.As. are members of tbe Governing 
Body of district rural development 
agencies. 

[Tram/at/on] 

Modernisation or Miniug Industry 

2534. SHRI KALI PRASADjjNDE~ 
Will the Minister of STEEL A D Ml-SS 
be pleased to state : 

(a) whether Government propose 
to modernise the mining industry and 
jf so, tbe names of the mines proposed 
to be modernised during 1986-87 aDd 
1987·88; 

(b) the expenditure per year lIkely to 
be incurred on each mine lor the purpose 
and tbe assistance being given by Govern-
ment in tbis regard; and 

(c) tbe names of mines on which 
special emphasis is being given for moderni-
sation'1 

THE MINISTER. OF STATB IN THE 
DEPARTMENT OF MINBS (SHRIMATI 
RAMDULAltI SINHA): (a) to (c). Many 
of the metalliferrous Mines. particuJarly in 
tbe public sector, are modernised where 
mining is carried out with state of art 
technology. Uparading tecbnology in 
miDin8 is a continuing process and modem 

mining metbods and practices are introduced 
wherever required. In tbese circumstan .. 
ces it is not possible to separatety quantify 
the specific mines where aaodernisation is 
beinl done. 

Moller. Method to Extrad Oil 
(rom OUseen 

2535. SHRl KALI PRASAD 
PANDEY Will the Minister of AGRI-
CULTURB be pleased to state: 

(a) whether Central Government pJO-
pose to improve efficacy of insecticides with 
a view to protect oilseeds crop from 
diseases; 

(b) the modern methods proposed to 
be adopted for extraction of oil from 
oilseeds; and 

(c) tbe steps taken in this regard and 
tbe resuhs achieved ? 

THE MINISTER OF S.TATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATJON (SURf YOGENDRA 
MAKWANA): (a) Improving the efficacy 
of pesticides with a view to protecting tbe 
crops. including oilseeds. is an integral 
part of tbe Government policy on Plant 
Protectic)Q. The following are tbe main 
constituents of the strategy adopted: 

(i) 

(ii) 

(iii) 

(iv) 

No insecticide is teaistered under 
the Insecticides Act unJess the 
Registration Committee bas 
satisfied itself, inter alia, about 
the efficacy of the incccti-
cide. 

The Registration Committee has 
issued Il'any compendia on the 
use of various reaistered insecti-
cides recommending their proper 
dosages, dilutions, formulations, 
etc. for safe and effective use of 
in~ecticides. 

The instructions for the judicious 
and proper use of jnsecticide are 
liven in the labels and IeaOets 
accompanying the packaae:a. 

The Central 
established 

Government have 
Central losecticides 
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Laboratory aDd is in the process 
of setting up 5 Regional Pesticides 
Testing Laboratories. Many 
State. Governments have also 
estabiished tbeir own insecticide 
testing laboratories, to monitor 
tbe quality of imecticides 
witb u view to improving their 
efficacy. 

(v) The Central and State Governments 
impart training and education to 
farmers for proper and effective 
uses of insecticides. 

(vi) The Central Government organises 
sample Roving Surveys on major 
crops, including oilseeds, in 
collaboration with State Depart-
ments of Agriculture, both during 
K barif and Rabi Seasons to 
monitor and forewarn pest/disease 
development in order to advise/ 
adopt timely measures and tbus 
ensure proper and effective use 
of insecticides. 

(b) and (c). Oil from oil seeds it nor-
mally obtained by crushing by means of 
ghanis (hand-operated/power driven), 
rotaries and expellers. The oil from oil 
cakes as also from oil-bearing material 
containing lower proportion of oils is 
obtained by tbe process of solvent extrac-
tion. Expellers. particulary high pressure 
expellers are modern methods and are 
much more efficient. The Government is 
encouraging setting up of industries using 
expellers. Modern technologies like 
miscella refining and pbysical refining which 
enable products of improved quality and 
more efficient recovery also being encouraged 
by Government. The Government is allow-
ing customs duty and excise duty exemption 
on plants and macbineries so as to encourage 
modernisation of the vegetable oil industry. 
It is expected tbat these measures will enable 
more efficient recovery of oils with improved 
quality. 

Telecast of old Feature Films 

2536. SHRI RAJ KUMAR RAI : Will 
tbe Minister of INFORMATION AND 
BROADCASTING ':e pleased to state: 

(a) whether it is a fact tbat mOlt of 
the films produced after 1970 are telecast 

on Doordarshan which have a bad effect 
on children; 

(b) if so, whether Government pro-
pose to telecast old and educative films 
produced before 1970; and 

(c) If so, the time by which tbese 
films will be telecast and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) ~ 
(a) NOt Sir. It is ensured that films 
telecast on Doordarshan are fit for family 
viewing. 

(b) aod (c.). Doordarshan r~gularly 
telecasts films falling in tbe category of 
·Old Classics' on one of the Saturdays of 
each month. 

Documentary Films on III Effects 
of Drinking 

2S37. SHRI V.S. KRISHNA IYBR : 
Wilt the Minister of INFORMATION AND 
DROA DCASTING be plea~ed to state : 

(a) whether any documentary is being 
shown on T.V. about drinking and its ill 
effects; and 

(b) if so, whether Government propose 
to direct all the T.V. Centres to produce 
documentary films on the ill effects of 
drioking aod show them in the respective 
regional languages ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) Yes, Sir. Doordarsban have been 
showing various programmes from time to 
time about drinking and its ill eJfects. TV 
has its own formats, including documentaries. 
for projectiDI various themes. 

(b) All Doordarsbao Kendras bave 
instructions to mount programmes depictin, 
ill effects of drinking. 
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Insuraace Scbeme for IndiaD Workers 
"orklag la Galf CouDtries 

2538. SHRI MOHO. A YUB KHAN: 
Will the Minister of LABOUR be pleased 
to state: . 

(a) whetber a large number of people 
from Jhuojbunu and Sikar region are 
working in Gulf countries from where they 
remit money tet their families in India and 
as a result thereof our country is earning a 
huge amount of foreign exchange; 

(b) jf so, whether Government propose 
to introduce any insurance scheme for tbese 
people in tbe near future in order to staU 
the misuse of this foreign exchange by them; 
and 

(c) if so, the action taken by Govern-
ment to remedy this state of affairs? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRt P A. 
SANGMA) : (a) Regionwise informaticn is 
not available. 

(b) No, Sir. 

(c) Does not arise. 

( E"glish] 

Interest on EPF Contribution of 
Subseribrrs 10 Bihar Region 

2539. SHRI MOHO. MAHFOOZ ALl 
KHAN: Will the Minister of LABOUR be 
pleased to state : 

(a) amount of interest payable and paid 
to the EPF subscribers in Bibar region as on 
3 a st March, 1986; 

(b) whether tbis said amount was paid 
to tbe snbscribers from the B.P.F. Organisa-
tion, without realising the same from tbe 
establishments; 

(c) the number of establishments that 
have not paid tbe provident fund dues in 
time and against which no penal damages 
have been levied resulting in loss to the 
organisation to tbe tune of more tban Rs. 20 
croros; and 

(d) whether Government would ensure 
that damages are levied immediately against 
each establisbment tbat bas not paid the 
amount in time; if so, when ? 

THE MINISTER' OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : <a> The EPF Scheme provides 
for crediting the interest at the specified rate 
on the opening f:\alance in tbe account of 
tbe Member as on 1st ApriJ each year. For 
the year 1985-86, the Members were aUowed 
interest at tbe rate of 10.1S per cent per 
annum. 

(b) The interest is paid from out of the 
earnings from investments and is not 
dependant on realisation of tbe arrears. 

(c) and (d). The information regarding 
number of establishments which bad not 
paid the Provident Fund dues io time and 
against wbich penal damages have not yet 
been levied is not readily available. However, 
the EPF authorities are required to levy 
damages under section 14B of tbe EPF Act 
in case of belated payment. The RPFC is, 
therefore, being instructed to review the 
cases of all the defaulting establishments and 
to ensure tllat damages are levied in all 
cases of belated payment. 

Decline in Employment Opportunities 
in Gulf Countries 

2540. SHRI HUSSAIN DALWAI: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether 00 account of recession in 
oil industry the recruitment of technicians 
in Arabian and Gulf countries has declined 
in recent years; 

(b) if so, whetber OD account of beavy 
premium cbarged by private recruiting 
agencies for foreign emp10yment, Union 
Government propose to channeJise tbe 
recruitment through Governmental agencies; 
and 

(c) if so, the steps taken in this 
direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA): (a> There is a marginal 
decline in the recruitment of technicians. 
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(b) and (c). State Manpower Export 
Carporations bave been established In 
Kerala, Tamilnadu, Andhra Pradesb, Orissa, 
Mabarashtra, Uttar Pradesh, Punjab and 
Delhi in order to -chelnnalise tbe recruitment 
tbrough Government agencies besides 
re<:ruitment through relistered private 
recruiting _aencies. 

Drlnkinl Water Froblems la MUDic:ipal 
Councils 

2S41. SHRI HUSSAIN DALWAI : Will 
the Minister of URBAN DEVELOPMENT 
be pleased to state : 

<a> the plans of tbe Union Government 
to solve drinking water problems of class cC' 
municipal Councils; 

(b) wbether Government propose to 
subsidize sucb schemes fully; and 

(c) if so, tbe details thereof? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) In the 
context of tbe Intem3tional Water supply 
and Sanitation Decade. the States are im-
plementing tbe Decade Programme for 
covering by March. 1991 90% of tbe urban 
population living in all classes of municipali-
ties and cities including class ·C' municipal 
councils. 

The Vlltb PJan outlay (or urban water 
supply and sanitation in the State sector is 
Rs. 2935.64 crores. It is, however, for the 
State Governments/Union Territories to 
determine their priorities 8nd formulate 
schemes for providinl !lafe drinking water to 
its urban population. 

(b) There is no such proposal. 

(c) Does not arise. 

Ae~eler.tloD 10 Growtb of Edible 
011 Seed. 

2'42. SHRI HUSSAIN DALWAI: 
Will the Minister of AGRICULTU.R.E 
be pleased to state: 

(a) whether aUDftower and palm plaota-
lion bave areat poteatial from the point of 

view of overcoming the deficit of edible 
oilS; 

(b) the othor edible oil seeds available 
for production of edible oil besides ground-
nut, soya bean, sunflower and palm; 

(c) whether tbe agricultural universities 
have carried out any experiments for 
accelerating tbe growth of edible oil seeds in 
the country; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA): (a) Yes, Sir. 

(b) Rapeseed mustard, saftlower, sesame, 
niger and cottonseed, are some of the otber 
oilseeds available for p.roduction of edible 
oil. 

(c) and (d). A number of hiSh yielding 
varieties of different oilseed crops, such as 
JL·24, CO-I, MA-l), Kadui-3, AK-12-24, 
Vlkram, Kirao, Chandra IC-GS-! and 
Kaushal in groundoul; Varuna. Pusa Bold, 
Sua, Kranti, Krishna, Vaibbav and Vardan 
in mustard; Bhima, Tara and Annegeri in 
Saffiower; Morden and BSH-l in sunflower; 
Gaurav. Durga, SbiJajit and Ankur in 
Soybean; IGP-76 and N-S in niler, Pratap, 
Qauri, Madbavi. Vinaik, Kanak and Kalika 
in sesame have been evolved for different 
agroclimatic conditions and crop growing 
situations with appropriate' production and 
protection technologies to boost up oilseeds 
production in fhe country. Toria cultivation 
as a catcb crop clnd summer cultiva tion of 
a[oundout are setting popularised. Efficieot 
cropping systems and various inter-crop 
combinations which are capable of enbanc-
ing the seed yield per unit area, time and 
input, have been developed. 

LoeatioD for T.V. Tower at Ratoalir. 

2543. SHRI HUSSAIN DALWAI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whetber tbe location for installatioD 
of TV tower at Ratnagiri bas been finalieed; 
and 

(b) if 10, tbe detaill tbereof ? 
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THE MINISTER OF STATE OF THE 
MINISTR.Y OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
(a) and (b). No, Sir. However, two alter-
native sites have been suggested to the 
Government of Mabarashtra for allotment 
of one of them to Doordarshan. 

Relief to Poor Sectioos bit by Naiural 
Calamities 

:!545. SHRIMATI JAYANTI PAT-
NAIK : Will tbe Minister of AGRICUL-
TURE be pleased to state : 

<a> whetber Government have increased 
tbe amount of relief td the poor secfioo of 
tbe society bit by natural calamities; 

(b) whether additional allocation of 
funds has been made to State Governments 
for tbe purpose; and 

(c) if so, tbe details of allocation made 
by Union Government to different Stafes in 
1985-86, to provide immediate relief to the 
victims of natural calamities? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) The Government of 
India have revised the norms for Central 
assistance for natural calamities These 
Dorms are effective from lst July, 1986 and 
wilt apply to the natural calamities occurring 
on or after that date. 

(b) and (c). No additional ceilings of 
expenditure have been approved so far on 
tbe basis of . tbese revised norms. Tbese 
revised norms will. bowever, be applied for 
approviog ceiliDls of expenditure for relief 
in respect of Datural calamities occurring 00 
or after 1st July, 1986. 

SettiuR up of PIB Centre at SUeur 

2546. SHRI SUDARSAN DAS: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

<a> whether Government propos" to set 
up a Branch/Information Centre of the 
Press InformatioD Bureau at Silchar, Assam; 
and 

(b) if so, the details thereof? 

'THE MINISTER OF STATE OF THE 
MINISTRY OF JNFORMATION AND 
BROADCASTING (SHRI V.N. GADGJL) : 
(a) No, Sir. 

(b) Does not arise. 

Prawn Culture 

2547. SHRI DIGVIJAY SINH: wm 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether India has become the 
biggest exporter of prawns in the world; 

(b) whether any survey bas been 
carried out to determine tbe exploitable 
potential of prawn-; with our Exclusive 
Economic Zone, based on natural regenera. 
tion and if so, how much over-exploitation 
is being done; and 

(c) what bas been the success of prawn 
culture projects in the Country? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKWANA) : (a) According to FAO 
Year·book of Fisheries Statistics 1983, 
Fishery Commodities (Vol. 57), India was 
tbe biggest exporter of shrimp quantitati. 
vely during 1983. 

(b) Survey bas been carried out to 
determine the exploitable yield of prawns 
within our Exclusive Economic Zone. 
According to the report of tbe Technical 
Committee constituted by the Ministry of 
Aariculture, tbough certain areas have 
sbown declininB and ftuctuatiDa trends of 
exploited sbrimp resources, over exploitation 
in sbrimp fishing bas not been noticed on 
all India level. 

(c) On the basis of tbe lucceu in 
prawn culture operation in Orissa, West 
Bengal, Andbra Pradesb and Keral., twenty 
two projects have been sanctioned coveriq 
tbe states of Mabarasbtra, KeraJa, Tamil 
Nadu, Andhra Pradesh, Orissa, West BenaaJ. 
Gujarat, Haryaaa, Goa and Pondicherry 
under the CentraJly Sponsored Scheme on 
Brackish·Water Aquaculture a04 are uDder 
ooaltruccioa. 
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Mapping of Marine Re_Bees 

2548. SHR) DIGVIJA Y SINH: Will 
. tbe Minister of AGRICUL TORE be 
pleased to state : 

<a> whether his Ministl')' has establi-
sbed coordination amODI th, Ministry of 
Defence and Department of Ocean Develop-
ment, to map the ,marine resources of tbe 
couotry in tbe Exclusive Economic 
Zone and if so, tbe details thcreof; 

(b) whether tbe best fisbing maps of 
the Indian coastal waters are procured from 
foreign countries; and 

(c) jf sO, tbe· steps envisaaed to rectify 
.. bis situation ? 

THE MINISTER OF STATE iN THB 
DEPARTMENT OF AGRICULTURE /lND 
COOPERATION (SHRI YOGBNDRA 
MA K.W AN A) : <a> Tbe Ministry of 
Agriculture deal witb only fisbery resources 
of tbe Exclusive Economic Zone of our 
country. As far as eaplorati.on, mappiog 
and exploitation of the sea fisbery resources 
are concerned, the Agriculture Ministry bave 
establisbed coordination with the 
Department of Ocean Development 
(DOD), Naval Hydrographic Centre, 
Debra Dun, National Institute of Oceano-
IP'8phy, Goa, and Director-GeneraJ of 
Shipping. Bombay. The Task of fishery 
resources survey of our BBZ is entrusted 
witb the fishery Survey of India. Bombay 
whicb bas' Consultative Group at the 
national lnel attached to its Head-quarten 
witb members frOID National Institute of 
OceaD08rapby II Central Marine Fiabe1'1 
Roaeareb Ioatitute (I CAR), Director General 
of SbippioS and other apnciea concerned. 
This Committee meets frequentl, to prepare 
the pr08l'ammes and to review tbe perfor-
mance. DOD is also consulted before 
fioatising any scheme for tlie fishery Survey 
of India. The Naval Hydrosraphic entre 
at Debra Dun IS consulted i'D the matter 
of preparatioo or fisbery cbarts and maPl. 
The Fishcry Survey of JDdia bas taken up the 
talk of prepariol and publisbina fitbery 
chart. are aoder preparation dealina with 
tbe important demersal fishery resources. 
A series of charts 00 tbe deme .... 1 fisbery 
resources of tb, Wa4p ~Q\ ~~e alrea4y 
beeD releuld. 

(b) No, Sir. 

<c) Question doea Dot arise. 

Feature Films for Telecast 

2549. SHRI SHANTARAM NAIl(: 
Will tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

<a> "bether and suo moto approacb I, 
made to the producers of the feature fiJms 
for obtainiDa films for telecast; and 

(b) if so, names of the feature film. 
wbicb were obtained for telecast durinl the 
last one ,ear b, suo moto contact witb the 
,producers ? 

THE MINISTER OF STATE OP THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GADGIL) : 
<a> and (b). All films telecast are duly 
approved by tbe SelectloD Committee 
a04 araded by another Committee called 
Film Gradatioo Committee. No film 
is telecast without the approval of 
these Committees. However, at times 
Doordarsban do take an ioitiative to pro-
cure lood 81ms for telecalt. But iD tbese 
cases also tbe above procedures of selectiOD 
throuab Committees i. strictly adhered to. 

[Tra",,'atioll] 
Sappl,. of Seed. b,. NSC to State Seed 

Corporatlo •• 

2550. S8RI MAHBNDRA SINGR: 
Will the MiDistor of AGRICULTURB be 
pleased to state: 

<a> .bether tbe National Seed. Cor-
poration bad entered into an qreement 
witb aeed corporations of various States 
for lupply of seeds of pu., ollMed., 
maixe aod milleta for tbe khari' ... OD, 
1986; 

(b) wbether NSC had &110- received 
advaDCel from State Seed. CorporatiOD OD 
tbit accoUDt; 

(c) the qaaDtitJ 01 .... qroed for 
crop-wile and the amount of advaocea 
recelvec1 from each of them; and 

(4) wbother the National Seeds Cor-
poratioD baa failed to IUppl, tbe seed. to 
tb .. States u per alft*DlDti coDClucle4 
"itb tbem aud I' 10. 'be reuoaa """"or 1 
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THE MINISTER OF STATB IN' mE 
DEPARTMENT OP AGIUCULTURB AND 
COOPERATION (SBRI YOGBNDRA 
MAKWANA) : (a) While National 
Seeds Corporation bas Dot entered into an, 
apeemeDt. with any of tbe State Seeds Cor-
poratloas for supply of seed. of pulHS, 
oil_dl. maize and millets for Kharif season. 
1986. it bad received ad hoc indent. for 
IUpp)' of aeec1s duriDi Kbarif, 1986, from 

lome of the State Seeds Corporation. 

(b) AdvaDces have been received only 
from Madbya Pradesb State Seed Corpora-
tiOD. 

(c) aod (d). The quantity of seed 
indented and supply made crop-wise durin. 
Kharif, 1986 by National Seeds Corporation 
aloDlwith reaSODS of shortfall are liven in 
tbe statement liven below. 

StatemeDt 

Statement ,lIowln,,1te ,,,dents alU/'_ply o/Certl/ied Seed8 by National Seeds 
Corpo,atlon during ~harlf 1986 

Sl. State Seeds Crop Quantity Advance Quantity Reasons for sbort-
No. CorporatioD Indented deposited supplied fall 

of (Qtll.) 

1. Madbya Pulses 1520.00 Rs. 13,,32,988.00 982.97 Balance quantity not 
Pradesh lifted by State Seed 

Corporatioa. 

Oilseeds 170.00 Nil Seed oot lifted by 
State Seed Corpora-
tion. 

Maize 1000.00 309.96 Balance Quantit, 
not lifted. 

Millet 725.00 573.00 Balance quantity 
not lifted. 

2. Orissa Pulses 1800.00 Advance Dot 1114.80 Balance quantity 
deposited not lifted. 

Oilseeds 8.00 Indent cancelled by 
State Seed Corpora-
tion. 

Maize 200.00 195.00 Balance Dot lifted. 

3. Rajasthan Pulses 8SO.00 Advance Dot 249.60 Balance not availa-
deposited ble. 

Oilseeds 30.00 Seed not available. 

Maize 600.00 200.20 Balance quantity 
Dot lifted by State 
Seed Corporation .. 

Millet 400.00 402.00 

4. Kamatak. Pol_ 560.00 
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Loa.s to State for Agricultural lap.ts 

2551. SHRI MAHENDRA SINGH: 
Will tbe Minister of AGR.ICULTURE be 
pleased to state : 

<a) whether Government provide short 
term loans to various States for agricultural 
inputs and if so, at what rate; 

(b) tbe amount allotted to each State 
as short term loans during the past three 
years, year wise as alainst the amount 
asked for by eacb of them for tbe purpose; 
and 

(c) the names of the States which 
have oot been provided money according 
to their need or demand and tbe reasons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 

MAKWANA): (a) Yes, Sfr. Tbe Central 
Governmen.t provides sbort term loans to 
the various States for meeting tbe need for 
distribution of asricultural inputs aDd! or 
for very special programmes Uke the advance 
purchase of seeds, comprehensive plant 
protection measures on compact area basis 
for important crops etc. The normal rate 
of interest charged at prescnt is 6.25 per 
cent per annum. 

(b) The details of short term loan 
sanctioned to eacb State during the years 
1983-84, 1984-85 and 1985-86 and the 
amount asked for by each State: are given 
in the statement given below. 

(c) Funds available for sbort term 
loan assistance to States are limited. The 
demand for short term loan from State 
Governments being very high, it is not 
possible to meet the entire demand in 
case of most of tbe States. 

Statement 

Short. Term Loan Demanded and Sanctioned to StQt~, 

81. State 
No. 

1 2 

I. Andbra Pradesb 

2. Assam 

3. Bihar 

4. Gujarat 

s. Haryana 

6. Himachal Pradesh 

7. Jammu aDd 
Kashmlr 

8. Karnataka 

9. KeraJa 

(Rs. Crores) 

1983-84 1984-85 1985-86 ------- -
Demanded Sanctioned Demanded Sanctioned Demanded Sanc-

tioned 

3 4 5 6 7 8 
- - ---

16.00· 11.94 30.00 10.80 26.75 10.80 

8.70 S.25 900 5.86 5.()()* 5.15 

6S.00 22.00 65.00 21.05 Not recei"cd 20.00 

19.20 10.50 26.00 10.22 36.47 16.30 

45.95 16.75 47.45 16.30 49.50 1~.80 

2.00 1.05 1.25 1.04 1.60 1.00 

Not receivc-d 1.55 0.75* 1.55 8.CO 2.50 

• 18.00 14.50 38.00 14.40 18.00 13.40 

3.00 3.00 500 3.60 6.00 4.10 
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1 2 

10. Madbya Pradesh 

11. Maharashtra 

12. Manipur 

13. Melbalaya 

14. Orissa 

IS. Punjab 

16. Rajastban 

17. Sikkim 

18. Tamil Nadu 

3 

31.50 

33.25 

0.50· 

1.75 

25.00 

64.00 

26.91 

4 

24.00 

16.50 

5 6 

16.00· 24.50 

52.00 ·16.50 

.0.73 Not received 0.70 

1.42 2.00 1.42 

11.80 20.10 13.12 

23.S0 90.00 22.85 

19.50 30.17 22.14 

Not received 0.03 

31.50 IS.S0 8.2S* 14.35 

7 

40.50 

39.50 

2.00 

30.00 

100.00 

60.38 

35.67 

8 

20.65 

19.50 

0.75 

1 25 

II.SO 

25.85 

18.00 

19. Tripura Not received 0.05 Not received 0.10 Not received 

13.35 

0.10 

20. Uttar Pradesh 80.00 44.00 

21. West Bengal 30.00 16.43 

'Fotal 502.00 260.00 

,. .For one season on]y. 

[English) 

Crisis iD Talcber FertilJrer Plaot 

2552. SHRIMATI JAYANTI PAT-
NAIK: Will tbe Minister of AGRICUL-
TURE be pleased to state: 

<a> whetber Talcber Fertilizer Plant 
iu . Orissa is facing severs financial and 
'~hnological crisis: 

(b) if so, the reaSODS tberefor; and 

(c) tbe steps taken to implove the 
functioninl of tbe fertilizer plant? 

THE MINIS1"Ell OF STATE IN THE 
DEPARTMENT OF FERTILIZERS (SHRI 
K. NA TW AR SINGH) : (a) and (b). Yes, 
Sir. The coal-based fertilizer plant at 
Talcber in Orissa suffers from inherent 
desiln deficiencies and equipment mis-match. 
apart from prolonged power cuts imposed 
by Orissa State Electricity Board. More-

100.00 42.50 150.00 43.00 

55.60 17.00 50.00 15.00 

59657 26q.OO 661.37 256.00 

over. three fire accidents eccurred in the 
last nine months resultin, in some damage 
to tbe plant and equipment and buge 
production loss. 

(c) A 30 MW Gas Turbine has been 
installed at the plant. In addition. tbe 
following short-term remedial measures have 
been taken to improve the plant perfor-
mance : 

(l) Provision of NOX Removal System 
to prevent checking and corrosion 
in tbe Heat Exchangers; 

(2) Replacement of raw ps pre-
coolers with SS coolers; 

(3) Repl acement of collectiDI electro-
des witb SS electrodes; 

(4) Epoxy lining of the raw gas line; 
and 
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(5) Replacement or 1st stap distiller 
tube bundles of Urea plaDt with 
improved material. 

An eod-to-ond survey baa also been 
conduced by a foreip Inn of conlUltants. 
The consultants bave suiaested major 
revampioa of the plant at a COlt of Rs. 
253.54 erore.: .. Investment decision is ,.t 
to be taken. 

Fire I. T.lclaer Fertilizer. PI •• t 

2553. SHIlIMATI JAYANTI PAT-
NAIIC.: Will tbo Minister of -AGRICUL-
TURE be pleased to atate : 

(a) the Dumber of tire accident. in 
Talcber Pertilizer Plant doriDl tbe lalt 
tbree yean; 

(b) the extent of damar cauaec1 doe 
to tbe fire accidentl; aDd 

(e) the details thereof? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FER.TlLIZERS (SHRI 
K. NATWAR SINGH): <a> Three fire 
accidents occurred in Talcher Fertilizer 
Plant durin. tbe last three years. 

(b) and (c). Tbe details of dam.' 
production loss are liven below: 

SI. Date of cause of Fire Dama.., to Production Any otber Amount 
. No. accideot accident macbinery 'loss loss spent OD 

repair 

1. 13.10.8S Spiliqe of 5,830 45 KL of 
naptha in TonDes of Naphtha 
the factory Urea 
drain 

2. 8.2.16 Leak. of Some dama .. 18.000 AboU!lt. 
synthesis to in Itrumeotl tonnes of 10.0 I 
... from the and cabl .. Urea 
top tJanao 
joint of 
sJIlthesi. 
Convertor 

3. 24.5.16 BWltina of Somcdam_ 1666 About as. 
raw IUpipe to pipins and tonnes of 15.0 lakhs 
outlet of 4th instrument 
stqe separa- cables 
tor of raw 
PI com-
pressor 

Bortlnl_re DeYelop.e.t Pro ....... 
J. Ka ..... t.ka 

2554. SBR.I SRlKANTA DAnA 
NAIlASIMRARAJA WADIYAR: Will tbe 
MiDilter of AGRICULTURE be pleased to 
state : 

(a) die total outlay propoaed to 
implement horticulture development pro-

Urea 

atamme in Karaataka durin. Seveotb Five 
Year Plan; . 

(b) wbetber OoverDDhUlt bave a pro-
posal to brin, some additional land UDder 
~iculture development proaramme in 
Kamataka State durin. Seventb Plan witb 
IDA alliltaace; aad 
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(c) If 10, tbe details of areas proposed 
and fundi expected to be m.de available 
for tbis purpose ? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION (SHRI YOGENDRA 
MAKW,ANA) : (a> AD outJay of 
RI. 14.80 crores bas been allocated in 
tbe State plan for horticulture development 
proarammes in Karnataka for the Seventh 
Five Year PlaD. 

(b) aod (c). It is envisa.ed to briol 
13,500 ha. uDder horticulture development 
under tbe project for intearated development 
of horticulture in Karnataka. The estimated 
cost of the project is Rs. 55.86 crores. 

Captive Po"er PlaDtl 

2SSS. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of STEEL AND MINES be pJeased 
to ltate : 

<a) whicb steel plants have set up tbeir 
captive power plants; 

(b) the capacity of each 0{ these captive 
power pluta; 

(c) the proaress made by each steel 
plant to complete tbe construction of their 
captive power plants; and 

. (d) the time by wbich captive power 
plants are expected to start power ICner&-
tion ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): <a) and (b). 

All the integrated .teel plantl of the Steel 
Authority of India Limited (SAIL) have been 
provided with captive power plants. Details 
are in the statement below. TbOle capacities 
have been installed to cater to the IDOIt eaeD-
tial cateaories of loads and to take care of 
equipment wbicb would be damaaed if 
supplies were cut off from pubJic utilities. 

(c) and (d). Tbe planf-wile proareu of 
construction of additional captive power 
plante ie indicated below : 

08 .... pa," Steel Plaut : 

Boilor No. 1 has been li.hkd up iD 
April. 1986 and syncbronisation of Unit-I il 
likely in August/September, 1986. Unit II 
ie scbeduled for commissioning in March, 
1987. 

Bouro Steel PlaDt 

Unit-I was commissioned in December. 
1985. Unit II and Unit .. 111 were scbcduIed 
for commissioninl in September. 1986 and 
March, 1987 respectively. However, there 
was a fire incident recently at the aite and 
these dates are likely to be affected. The 
revised commilSioninl propamme will be 
finalised shortly. 

Rourke •• Steel Plant 

The turbine for Uuit-I has been boxed 
up and tbe boiler bas been lish'ed up in 
July, 1986. Tbe synchronisation of Unit-
I is expected in September, 1986. UDit-I1 
is scheduled for commissioning in Marcb, 
1981. 

State •• at 

1".'IlII.d cllpaclty of cllp'/~. pow., 1~1I.'Qt;o" 1111118 al Ille SA.IL Illtegra;ed St •• ' PlflIfls 

Plant Attainable capacity@ Installed capacity No. of Units 
(in MW) (in MWJ 

1 2 3 4 

!lbilai Steel PlaDt 30 36 (Plant I) 3X12 MW 

74·· 74 (PlaDt II) 2X30MW 

+lX14.MW. 
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1 2 3 4 

Durppur Steel Plant 

Rourkela Steel Plant 

8/1S· 

70 

20 

128 

4XSMW 

SX2S MW 

+1 X3 MW 

2XSS MW 

+lXI2MW 

2XIO MW 
+2X20 MW 

Bokaro Steel Plant 

Indian Iron and Steel 
Company Limited, Burnpur 

60 

2S 

122 

60 

In addition to tbe above, additional captive generation capacities are under installation 
as under: 

--------------
Plant Installed 

capacity 
No. of Units 

(in MW) under 
erection 

Bokaro Steel Plant 

Durppur Steel Plant 

Rourkela Steel Plant 

180 

120 

120 

3X60 MW 

2X60 MW 

2X60 MW 

@ As per Report of tbe Government Committee on captive power plants of steel plants 
submitted in May, 1982 except for Bokaro Steel Plant and Power Plant-II of Bbilai 
Steel Plant 

* 8-with 4 Blast Furnaces and 15 with 3 Blast Furnaces in operation at Durgapur Steel 
Plant. 

•• The plant had not come up when - the Government Committee assessed achievable 
capacities of captive power plants in 1982. For all practical purposes, achievable 
capacity of this plant can be taken as 74 MW, tbe same as installed capacity. 

Exploitation of Mlaeral Resources of 
M.P. 

1556. SHRI PARAS RAM 
BHARDWAJ : Will the Minister of STEEL 
AND MINES be pleased to state : 

<a> whetber Government of Madbya 
Pradcab have approached the Union Govern-
ment in reaard to exploitation of tbe mineral 
resources in the tribal beltl of Madhya 
Pradesb; and 

(b) if 10. tbe reaction of Union Gover.l-
ment in tbis reaard ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF MINES (SHRIMATI 
B.AMDULABl SINHA) : <a) No. Sir. 

(b) Does Dot arise. 

Improvemcnt In the Condition of Slum 
D"eller. of Nagpur. Mabarashtra 

25S7. SHRI BANWARI LAL PUROHIT: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state : 

(8) whetber tbe Union Minister of State 
for Urban Development paid a visit to 
Mahara~htra State durin. June. 1986 and 
around tbe Nagpur slum dwellers to improve 
tbeir living conditions; and 

(b) if so, what belp bas been rendered 
by Union Government 80 far in tbis resard ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALJiIR SINGH): (a) The Unicn 
Minister of State for Urban Development 
visited Napur during the first week of June, 
1986. 

(b) The Scheme of Environmental 
Improvement of Urban Slums is in tbe 
State sector and appropriate projects are 
formulated and implemented by tbe State 
Governments out of their Annual Plan 
provisions. Doring 1986· 87, Rc;. 8.80 crores 
have been allocated to the State a, a whole 
under the Environmental ImprDvement of 
U,ban SJum~ Scheme. 

Results of Green Revolution 

2558. SHRI "-100L CHAND DAGA : 
win the Mmlster of AGRICUL TURE be 
pleased to state : 

(a) whether Green ReVl)lutlon has shown 
dramatic results in Improved Yields of wheat 
and other crops in North and North-West 
regions; 

(b) the reasons for which the same 
results are not seen in other parts of tbe 
country; and 

(c) the steps taken in tbis respect and 
the results thereof? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COO~ERATION (SHRI 
YOGENDRA MAK\\ ANA) : (a) and (b). 
Yes, Sir. The achievement IS more prono-
unced in these regions as compared to otbers 
because of increased adoption of new techno-
logy by majority of the farmers which 
inter-alia includes increasing coverage of area 
under higb yielding varieties, balanced and 
adequate application of fertilisers, efficient 
water management, adoption of need based 
plant protection measures etc. under assured 
mainfaU and trrigated conditions 

(c) 10 order to step up the production 
and productivity of crops in other regions. 
special measures have been undertaken, 
which illter·a/,a include special rice produc-
tion programme in the Eastern States, ~mall 
aod Margiaa} Farmers Programme, national 
drylaod farming programme. national pulses 

development programme etc. Tbese measures 
are expected to give desired results by the 
end of tbe Seventb Plan. 

Demand and Availability of Ferro-
Cbrome 

2559. SHRI BHATTAM SRI RAMA-
MURTY: Will tbe Minister of STEEL 
AND MINES be pleased to state : 

{a} wbether Government have appointed 
a committee to assess the demand and 
availability of Ferrochrome ; 

(b) if so, its composition, terms of 
reference and time frame; and 

(c) whether there is Jow off take of the 
Ferro"alloys and the industry is working 
only at 50 per cent of the instaJled capacity, 
If 809 tbe reasons therefor and tbe steps 
proposed to be taken in the matter ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) and (b). 
Yes, Sir. A copy eacb of Department of 
Steel's letters No. 1 (9)/87-1L. dated tbe 
18tb March and 9th April, 1986 cODstituting 
the Committee and indicating its terms of 
refered"ce is laid on the table of the House. 
(Placed in Library. See No. LT-305S/86] 

The Committee co-opted a representa-
tive of tbe J odian Ferro Alloys Producers' 
Association, Bombay, as its member. 

The report of the Committee bas been 
received. 

(c) The low off take of ferro alloys has 
not come to the notice of tbe Government. 
The capacity utilisation during 1985-86 of 
the units which reported their production to 
the Iron and Steel Controller, however, was 
approximately 69% of their licensed capacity. 

Ammonia Urea Plant of FACT 
UdyogalDandal, KerBls 

2560. PROF. K.V. THOMAS : Will 
the Mimster of AGRICULTURE be pleased 
to state: 

<a) the estimated cost of tbe modernisa-
tion/ revamping schemes of Ammonia Urea 
Plant of FACT, UdYOIamaad •• , Keral.; 
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(b) whether the modernisation/revamp-
ing of Caprolactum Project at Udyoga-
mandai has been done; and 

(c) if not, what is its revised cost 
estimate? 

THE MINISTER OF STATE IN 
THB DEPARTMBNT OF FBRTILlZERS 
(SHRI K. NAT WAR SINGH) : (a) FACT 
bas submitted proposals for revamping of 
Ammonia plant and modernisation of Urea 
Plaot. both at-Cocbin Division. involving an 
estimated cost of Rs. 30.42 crores. 

(b) The Ammonium-Sulphate Caprol-
actam Project of I: ACT is expected to be 
completed by April, 1988. 

(c) According to the revised cost 
estimates submitted by tbe Company, tbe 
proj:ct is expected to cost Rs_ 260.22 crores. 

Alamiaa Plaut 18 Visakbapatuam 

2561. DR.. T. KALPANA DEVI: 
Win t1)e Minister of STEEL AND MINES 
be pleased to state: 

(a> whether Government prOPGIe to 
start an Alumina Plant in the Seventh Five 
Year Plan in Visakhapatnam; 

(b> if so, tbe steps taken in this direc-
tion and financial allotment made, if any; 
and 

(c) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) No. Sir. 

(b) Does not arise. 

(c) With the commissioning of the 
NALCO plant in the near furture, India will 
be surplus io alumioium for a few yearl 
and in alumina for tbe foreseeable futuro, 
whereas their in temational prices are 
depressed because of a would wide lurplus 
situation. Tbere is. tbcrefare. no justi6~., 
tion for fartber investment by the Govern" 
IDe l& in alu~i~ pl"at ill the Scv,qtb Piy! 
y~r Plaa. 

(TranI/litton] 

Crop 1.larance Scheme 

2562. SHRI MAHENDRA SINGR: 
Will tbe Minister of AGRICULTURB be 
pleased to state: 

ta) whether Government propose to 
make Crop Insurance 'cheme compulsory in 
all the States; 

(b) if so, whether Crop Insurance will 
be mede compulsory for those farmers also 
wbo do Dot take crop loan from banks; 
and 

(c) wbether Government would consider 
the question of implementing tbe scheme in 
such a way that a farmer whose crop is 
insured is paid compensation commensurate 
with the damage caused to his crop? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGR.ICULTURB 
AND COOPERATION (SHRf YOGBNDRA 
MAKWANA): (a) Yes, Sir. 

(b) No, Sir. 

(c) The Comprebensive Crop InsuraDce 
Scheme introduced in the country from 
Kharif 1985 season is linked with crop loans 
from co-operative credit institutions, com-
mercial banks and regional rural banks for 
raising specified crops in the notified areal. 
The compensation is paid wben the actual 
yield per hectare of the iosured crop for the 
defined area falls sbort of tbe thresbold 
yield determined in that area. At preseot 
there is no proposal to pay compensation to 
the farmer commensurate with tbe dama., 
caused to his crop. 

Stock of lueetic:Jd_ 

2563. SHRI MAHENDRA SINGH: 
Wnl the Minister of AGRICULTURE be 
pleased to state : 

(a> wheter larao .tocks of iDlecticidea 
have accumulated with various Stat. whicb 
are neither usable nor can be made UlCful; 

(b) whether State Govemmen,s .... DOt 
in a positiOD to deffrPlioo .as to bow tlaeH 
'lOCk! JU' bt 4Ii1llOQtS 01 without .dVOllf11 'if"'!" ftP.t ... '!9f1 ~. " .... 
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beinas an4 they may also not be required to 
pay teDts for storinl such Uteleas stocks and 
be free from paymer.t of inte_t on tbe in-
vestments made thereon; and 

{c} whether UniOD Government bave 
JiveD aD), suidaoce to State Governments 
in thi'l reprd ? 

THE MINISTER OF STATE IN THB 
DBPAR.TMENT OF AGRICULTURE 
AND COOPER.-\TION (SHRI YOGENDRA 
MAKWANA) : <a) and (b). Some of tbe State 
Governments had approacbed tbe Central 
Govemment for guidance about tbe disposal 
of date-expired insecticides. 

(c) Yos. Sir. 

[English) 

Aceldeat la Sialareal Colliery Miaes 

2S64. SHRt MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will tbe Minister of LABOUR be 
pleased to state : 

(a) whether inquiry into tbe causes of 
Sinpreni Colliery mines accident near 
Hyderabad due to the leakage of Carbon 
MODo-oxide on 28tb Mateb. 1986 bas since 
been completed; 

(b) if 10. tbe details tbereof; and 

(c) tbe action taken or proposed to be 
taken agaiDlt tbe persons fouod responsible 
for tbis accident ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF LABOUR <SHRI P .~. 
SANGMA) : <a) to (c). The matter is uDdor 
investigation. 

Fretabt (9all ... tl.,.' (;oal aDd Steel 
I. Rallwa1' 

2565. SHill VIJOY KUMAR Y ADAV : 
Will tbe Mioiater of STEBL AND MINES 
be pIoaIed to state : 

(a) wbether tbe freiabt equilisatiOD in 
. Ranwa, iD respect of Coat-'ltiCf Steel 
deprives Bihar, Butera Uttar Pradesh, 

Orilsa and West Ben .. 1 of tbe advantages 
of location; 

(b) if so, tbe details thereof; and 

(c) tbe steps Government propose to 
take in tbis regard 'I 

THB MINISTER OF STEEL AND MINES . 
(SHRI K.C. PANT) : (a) and (b), Tbere is 
no freigbt equaJj,.tioD scbeme for coal. 
The scheme O"f freigbt equalisation is 
applicable to iron and steel. However 
freigbt equaJisation is only one of t~ 
factors wbicb go into the decision making 
process in Jocating of industries in a 
State. 

(c) Tbe Government bave already 
decided in principle to phase out tbe freisht 
equalisation scbeme. 

12.00 hr •. 

(En,lish] 

PROF. MADHU DANDAVATE 
(Raja pur) : I am raisins a very important 
question from the national point of view. 
The private export companies-Diksba 
Holdins and Rama Association-in the 
capital have actually sent under tbe label of 
high quality basmati rice cbeap rice ••• 

MR. SPEAKER: I will find out. 

PROF. MADHU DANDAVATB. 
Tbousands of tonnes of rice have been sent. 
As a result of tbis, they have cheated the 
asriculturists and a) so tbe Soviet Russia. 
And our friendly relations will be 
spoiled. 

MR. SPEAKER : You live me some 
motion. 

PROF. MADHU DANDAVATE: That 
is one tbing. More important tban tbat is 
something tbat concerns right from you 
upto me, everyone in this House •.• 

MR. SPEAKER: I bave lOt it. 

PROF. MADHU DANDAVATE: 
Yesterday. in Nav DbaTat Times' Rajoccsh 
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bas said .esQQIISod akl 16 bachche Iral"." 
Bvery parliamentarian's age is mentally 
14. 

MR. SPEAKBR : I will find out. 

PROF .. MADHU DANDAVATE: He 
bas said tbat this Parliament cannot do 
anything. For less derogatory remarks 
against Acharya Kriplani by one journalist 
in Bombay be was called to the box in this 
House. Here is Dbagwan Rajneesh driven 
from country to country, and be has the 
temerity to call us immature and aged o~ly 
14. He bas cast aspersions on the entire 
House. Please admit it straightaway ... 
(Interruptions) 

SHRI SAIFUDDIN CHOWDHAR Y 
(Katwa): He should be driven out from 
our country. 

[Translation) 

MR. SPEAKER: Please also listen to 
wbat I have to say. 

(InterruptionJ) 

[English) 

PROF. MADHU DANDAVATB: Is 
there DO prima/acie case for privilege? 
Or is it because be is eBbagwan,' be is 
beyond tbe purview of tbis Parliament '1 

[T,an81atlon 1 

MR.. SPEAKER : Tbe trouble is that 
you do not want to listen at all. You go 
on speakiol yourself. 

PROF. MADHU DANDAVATE: 
Wbat can we do '1 It is the question of 
protecting your dignity as well as that of 
our. 

(Interruptions) 

[Engllsll] 

I am protectiog your dilnity. 

( Trtul,latlon 1 

MR. SPEAKER : You have given tbe 
notice late. However, I bad decided to 

send it today itself before . you raised it 
bere. 

[Englilh] 

1 have to variry certain facts and tben 
we will take action. 

PROF. MADHU DANDAVATE: You 
are sending it to Bhagwan ? 

MR. SPEAKER: Absolutely. 

[Tran.t/atlon] 

We will get it from the "Bbagwan". 
"Bbagwan" will bave. to descend on the 
earth. PJease don't worry_ 

[English) 

PROF. MADHU DANDAVATE: 
Send it soon; otherwise Rajneesh will run 
to some other country. He is jn tbe habit 
of running from country to country and we 
will have to send notices from country to 
country. 

[Translation) 

MR. SPEAKER: We will do it today. 
itself. 

[EngliJh) 

Pronto. 

SHR} INDRAJIT GUPTA (Basirhat): 
1 wanted to raise tbe question ~bich is 
reported in tbe press, about the visit of a 
delegation from the United States Pentagon 
to India. The question I gave bas Dot 
been given admission. I have been given 
a sl1p that this question cannot be 
admitted. 

MR. SPEAKER: I do not know. We 
shall see to it. I caDnot answar bere. You 
come to me. 

SHRI INDRAJIT GUPTA: Oenerany 
the questions are Dot admitted in Dational 
interest. 
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[Trlln.s1atlon] 

MR. SPEAKER: You come to me. 
Perhaps there may be some reasoD. 

{Engltsla] 

I cannot remember anything DOW. 

(Trans/ation] 

SURI INDRAJIT GUPTA Please 
look into it again. 

[English] 

i drink, it is in the national interest for 
us to know what this Pentagon delegation is 
doing bere. 

r Trans/at ion] 

MR. SPEAKER: I will see to it. That 
is all rigbt. 

[Tra1l81at Ion] 

SHRI V. TULSIRAM : The people of 
Nagaland are demanding an independent 
State and they want to raise tbis issue at 
the international level also whicb would be 
dangerous for us. In Bibar, 30 lakb people 
have been affected by floods, and the 
Government must take some action as early 
as possible. 

[English) 

MR. SPEAKER : Please sit down. 
This is not tbe tbing. How can you raise 
this question like this? Do not do like 
this? Tbis is not tbe way. 

SHRI BHADRESWAR. TANTI 
MR. SPEAKER You know (very- (Kaliabor) I have given notice for a 

thing. caning attention regarding the termination 
of services of 14.000 Health Guides in 

[Engll,h] Assam ... 

You are an old parliamentarian ... 
(lnter,uplion$ ) 

(T,an~/ationl 

SHRI V. TULSIRAM (Nagarkuroool) : 
It i~ in today~s newspaper •.. 

[English] 

MR. SPEAKER : I am not talking 
about papers here. 

(Interruptions) 

{ Trtml!ation] 

MR. SPEAKER: I shall look into it. 
What is your difficulty? Why don't you 
come and ask me ? 

SHRI CHARANJIT SINGH ATHWAL 
(Ropar) : I want to rise the question as 
to whether in Punjab there has been auy •.. 

(Inter,uptlon.) 

SHR) BHADRBSWAR TANTI: Sir. 
MR. SPEAKER: It is all rigbt. Do 14 .. 000 Healtb Guides are ••• 

not interrupt ber. 

KUMARI ~tAMATA BANERJEE 
(Jadavpur) : I have given a notice. The 
implementation of Assam accord has become 

. motivated. Minorities are beiog harassed ... 
(Interruptions) 

MR. SPEAKER : I will !oc to it. That 
is all dabt. 

KUMARI MAMATA UANERJEE 
Tbis must be di~cussed in tbe House . 

•• Not recorded. 

( Inl."UPI;PIU) 

MR. SPBAKE;R: I have to go through 
aU these moti\}ns • 

[T,.an.slat/on] 

SHR.I CHARANJIT SINGH 
ATHW AL: What is happening in Delhi .•• 

(I",errllptlons)·· 
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(BllgI£tAl 

MR. SPEAKER: No. It is wrODi. 

( rrtllUlatloll] 

Don't .. y like tbis, tbere is DO IUch 
thinl ••• 

[EngU."] 

MR. SPEAKER: No. Not allowed. 

Government towards tboae tecboiciaas wbo 
are On huoaer strike near SaDCbar Bhawan. 
I want that tbe GoverameDt, alter 
holdin. talks with them should ••• 
(1",e'''l/IlIon, ) 

(&,'I.rll] 

MR. SPEAKBR: There is DO_ point of 
order. 

MR. SPEAKER : The Minister is on (lnte,.,.IIptlou) his leIS. 

MR. SPEAKBR : Don't try to smullle (/nt.""pllonl) 
these tbinls in tbe Parliament. 

(T,anllatlon] 

Nobody will allow tbil. 

. (Engll,,"] 

Please sit down. Take your seat. 

[T,a,..latloll] 

Are yOO Dot aware as to what I do. 
please sit down ..• 

(1",.,,.uptlolll) 

[Engli.h] 

MR.. SPEAKER: This will Dot 10 011 
the reCord ••• 

(Inlll,.,uptlo,.,)·· 

(T,anMtltlon] 

SHU RAMASRRA Y PR.ASAD 
SINGH (Jabanabad) : Mr. Speaker, Sir, tbe 
employees of the Communication. Dapad-
ment are 00 a honpr .trike for the last four 
da,s Deal Saochar Bhawan. 

[&gll.rla) 

MR.. SPBAK.BR: Wbat is your poiot 
of order' 

[TI'tllulatlo1lj 

SHR.I RAMASHllA Y PRASAD SINGH : 
I want to draw the attention of the 

•• Not recorded. 

MR. SPEAKER : Nothinl loes OD 
reeord. 

[ Tr"".latloftj 

SHRI BANWARI LAL PUROHIT 
(NaIPur) : Whatever tbe hone Member 
bas said should be expuoaed from the 
record. 

MR. SPEAKER : If you have Dot bear\f, 
tben what can I do. 

SHRIMATI SUNDERWATJ NAWAL 
PRABHAKAR (Karol Bagh) : Mr. Speaker, 
Sir, witb your permission" I want to say 
tbi •••• 

MR. SPEAKER : Please ait down. The 
Minister ia on his leas. 

(Inl",uptlO1l8) 

[ TrlllUlatlon] 

SHlUMATI SUNDB&WATI NAWAL 
PRABHAKAR: Please allow us to speak 
tbe truth .•. (I nl e""ptlo".) 

(ElIgll.,,] 

MR. SPBAKBll: Will you pl.. ait 
dowo? 
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MR. SPBAKER : I have aUowed the 
Minister to say certain tbin ... 

(/"t."uptlon.) 

MR. SPEAKER : Now take your 
seat. 

[TI'anslatlon] 

THB MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH): Mr. Speaker, Sir. 
unrortunately there are certain clementi 
and orpnised groups in our country who 
want that some way or the other, the 
communal fire should erupt, and seems tbat 
tbe bon. Member was motivated by such 
feelinas wben be said this. Notbinl has 
bappened in Delbi wbere Sikhs have been 
assaolted. I Dot only repudiate it but 
also condemn it on tbe floor of the 
House. 

12.06 brs. 

PAPBRS LAID ON THE TABLB 

(&611,"1 

NatioDa' Capital RegioD PlaDniDg Board 
RelulatioD, 1986 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DBVELOPMBNT 
(SHRI DALBIR SINGH): I bel to lay on 
tbe Table a copy of tbe National Capital 
Relion Planning Board Reaulations, 1986 
(Hindi and Englisb venions) published in 
Notification No. C. 11031/1/86/NCRPB in 
Gazotte of India dated tbe 24th May 1986 
under tbe section 38 of the National Capital 
Region Planninl Board Act, 1986. 
[Placed 18 Library. See No. LT-l867/86] 

A.aaal Report aad Rniew OD tlae Workl ... 
01 Kri",k Sharatl Cooperatives Ltd. 
New Deihl for 1984-85 aDd It.telD.t 

for dela, 18 •• ,.DI tbfte paper. 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZER.S (SHRI 
K. NA TW AR SINGH): I 1?ea to 18)' OD the 
Table- . 

(U (i) A cop, C)f tbe ADDUI Report 
iHiR\1j ~p.\l ~,ll.~ ~ 9f 

tbe Krilbak Db.,ati Cooperative 
Limited. New Delhi. for tbe 
year 1984-8.5 aIoog witb Audited 
Accouuts. 

(U) A copy of tbe Review (Hindi and 
Englisb versions) by tbe Govern-
ment on tbe working of tbe 
Krisbak Bharati Cooperative 
Limited, New Delbi. for the year 
1984-85. 

(2) A ltatement (Hindi and Bnllish 
versions) showiog reasons (or delay 
in layins the papers mentioned at (1) 
above. 
[Placed ia Llbra-. See N LT-2I68/861 -J o. 

Review OD tbe working of aad Aaaual 
Report of AS .. ID Agro ladustrie. 

Development Corporation Ltd. Guwa. 
ati for 1975--76, Uttar Pradesla State 

Alro-Indu.trial CorporatioD Ltd. 
Luckaow for 19'79-80, Orl ••• 

Agro-Industrles Corporation 
Ltd. Bhabaa eslnrar '01' 
1981·12 and three at.te_.t 

for not layiDI tllese pajterl 

iD time etc. etc. 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILlZBllS (SBRI 
K. NA TW AR SINGH): On behalf of Sbri 
Yogendra Makwana, I beS to lay on tbe 
Table-

(1) A ~OP! each of ~he followins papen 
(HI?dl and Enghsh versions) under 
section 619A of the Companies Act 
1956 : • 

(a) (i) R.eview by the Government 
on tbe workins of the 
Assam Asro-Industries 
Development Corporation 
Limited, Gu!"ahati, for the 
year 197.5-76. 

(ii) Annual Report of the 
Assam AII'O-industrics 
Development CorporatioD 
Limited. Guwabati, for the 
year 1975-76 along with 
Audited Accounts and tbe 
commentl of the Comp-
troller and Auditor Genera) 
thereon. 
I~laced I. Librar,. ~e, 
Nt. "T~9/ff~ . 
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(b) 0) Review by tbe Government 
On the working of the 
Uttar Pradesh State Alro 
Industrial Corporation 
Limited, Lucknow, (or the 
year 1979-80. 

(ii) Annual Report of the 
Uttar Pradesh Alro Indus-
trial Corporation Limited, 
Lucknow, for the year 
1979-80 along witb 
Audited Accounts and the 
comments of the Comp-
troner and Auditor General 
thereon. 
[Placed In Library. See 
No. LT-2870/861 

(c) <I> Review by tbe Government 
on the working of the 
Orissa Agro lndustries 
Corporation Limited, 
Bbubanesbwar. for tbe year 
1981-82. 

(ii) Annual Report of the 
Orissa AlfO I ndu§tries 
Corporation Limited, 
Bhubaoeswar, for the year 
1981-82 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon. 

(2) Three statements (Hindi and English 
versions) showing reasons for delay in 
laying tbe papers mentioned at (1) 
above. 
.(Placed in Library. See No. LT-
2871/86] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
tbe National Oilseeds and Vege-
table Oils Development Board. 
lor tbe year 1984-85 aJong with 
Audited Accounts, under sub-
section (4) of s~tion 14 and sub-
section (4) of section 16 of the 
National Oilseeds and Vegetable 
Oils Development Board Act, 
1983. 

(ii) A copy of the Review (Hindi 
and English versions) by tbe 
Government on tbe working of 
the National Oilseed. and Veac-

table Oils Development Board 
for the year 1984-85. 

(4) A statement (Hindi and English 
versions) showing reasons (or delay 
in laying the papers mentioned at (3) 
above. 
[Placed in Library. See No. 
L T .2872/86] 

12.07 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

t~..J.a G_3.Dinth Report 

(English I 

SHRI E. A YY APU REDDY 
(Kurnool) I beg to prebent the 
Forty-ninth Report (Hmdi and English 
versions) of the PubliC ACCl)Unts Committee 
00 "Union Excise Duties -Irregular grant of 
exemption on production in small scale units 
for and on behalf of large scale units". 

STATEMENT ON "ADMINISTERED 
PRICE POLICY" 

[EngU,h] 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): Sir, 
Tbe Hon'ble Members will recall that In my 
Budget speech I had promised tbat the 
Government would present a policy paper 
on administered prices in order to initiate an 
open debate on this important issue. I am 
glad to inform the House tbat a 
discussion paper OD Administered Price 
Policy bas n\)w been prepared and is 
being circulqted for discussion. 
[Plat=ed in Library. See No. LT-2873/86] 

As the issues are complex and tbe paper is 
reasonably brief, I do not propose to take 
tbe time of the House by going over this 
issue at this time. 

2. Tbe Government hopes tbat tbe 
issues raised in tbis paper will be subjected 
to wide discussion and open debate not only 
in tbe House but also outside. by tbe Public 
and experts. Tbe Government is convinced 
tbat a wider debate on tbis important issue 
.in facilitate the achievement of our Plan 
objectives witb reasonable stability in prices. 
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PROF. MADHU DANDAVATB 
(Rajapur): Tbe Minister himself bas 
demanded discussion in this House. It must 
be permitted, Sir. 

[Trana/atlon] 

MR. SPEAKER.: I do not disallow, I 
never disallow a discussion. 

[English] 

PROF. MADHU DANDAVATE : You 
are cbaritable, Sir. That is wby we are 
approaching you througb tbe Minister 
concerned. 

11.10 hrl. 

CONSTll UTION (FIFTY -THIRD 
AMENDMENT) BILL· 

[Eng/i,h] 

THE MINISTER OF HOME AFFAIRS 
(S. BU r A SINGH) : I beg to move for 
leave to introduce a Bill furtber to amend 
the Constitution of India. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce 
a Bill further to amend tbe Constitution 
of India." 

The motion wa. adopted 

S. BUTA SINGH: I introduce the Bill. 

STATE OF MlZORAM BILL· 

(English] 

THE MINISTER OF HOME AFFAIRS 
(S. BUT A SINGH) : I bel to move for 
leave to introduce a Bill to provide for tbe 
establitbment of the State of Mizoram and 
for matters coonected tberewith. 

Mil. SPEAKER : The question is : 

6'That leave be granted to introduce 
a Bill to provide for the establishment 
of tbe State of Mizoram and for matters 
connected therewith.'· 

The motion was adopted. 

s. BUTA SINGH: I introduce •• the 
Bill. 

PROF. MADHU DANDAVATE: With 
due protection to tbe Budhists. 

MATTERS UNDER RULE 377 

[English] . 
(i) Need to provide an additional amont 

of rupees ten crores in the current 
budget for construction of MaUu ..... -

A)"ar Broad-Gaule railway line 

SHRI RAM SINGH Y ADA V (Alwar): 
Under Rule 377, I !lID making a statement. 
Alwar is a growing industrial 
town of Rajastbao State. The 
Mathura-Alwar (119.75) B. G. railway 
line would accelerate the pace of lndusuiaJ 
development of Alwar city and its adjoinin8 
areas. The latest estimated cost of 
construction of new railway line (B. G.) from 
Mathura to Alwar comes to rupees thirty 
four crore seventy four lakbs and ninety 
thousand only. According to Budget 
Estimates (Railway) 1986-87. tbe approxi-
mate expenditure upto tbe end of J985-86 
was estimated rupees two crores foIty-ei&bt 
lakhs and seventy-seven tbousand only. 
Allocation for tbe proj~ct in tbe Budlet 
estimates (Railways) 1986-87 are rupee$ one 
crore fifty lakbs only. This is a meqce 
amount for this project. The project is 
scheduled to be completed uplo tbe end of 
Seventb Five Year Plan. but tbe present 
trend of allocation of funds causes appre-
hension io tbe minds of the elected represen-
tatives of tbe concerned afeas tbat tbe 
construction work of Matbura-Alwar 
(119.7S Km.) B.G. railway Jine may oot be 
completed within tbe stipulated period. 
Construction work of this railway hoe has 
started from Matbura end but it has to be 
started from Alwar end also. Land 

• Published in Gazette of India Extraordinary Part II. Section 2. dated 4-8-1986 • 

•• IDtroducecl with tbe recommendation of the PresideDt. 
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AcqubilioD Officer, Ahvar bas yet to pay the 
~ compensation to tbe tenants and farmers 

of district Alwar wbose lands for railway 
track .have eitbcr been acquired or are being 
acquired. 

I, tberefore, urle upon tbe Government 
of India to provide an additional amount ot 
Rs. ten crores in tbe current budget for this 
project aDd to take up tbe construction work 
of tbis railway line from Alwar end (side) 
also. 

(TraIlS lotion] 

(Ii) Need to direct the Swataotra Dharat 
Mills, Delhi to provide alternative 
aecomlOodation to their workers 

before demolisbing their QUarters 

SHlllMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol 8agb): Mr. Deputy 
Speaker Sir, I want to draw tbe attention of 
the House, with your permission, to the 
following subject under Rule 377. 

I am much worried about the plight of 
tbe workers in the Swatantra Bharat Mills 
because of the various statements made by 
people reaarding tbem and also the news-
paper reports. The life of tbe workers in 
aeneral is already very difficult. Ac;:ording 
to these reports, tbe quarters of these mill-
worken are being demolisbed to raise other 
structures there. The workers are being made 
homeless. I would request tbe Government 
to take immediate steps in this direction. If 
these workers are to be evicted from there. 
then pro.per housing arrangements must be 
made for tbem before sucb an action is 
taken. The Government must take necessary 
steps in this regard. 

[Engll .. ,,] 

(iii) Need to gl.e fa.lly planoing 
iDee.ttvea to thOle person. al.o "'.0 undergo operatfon. after 

ODe ebBd 

SHR.I P.M. SAYEED (Lakshadweep): 
Under kale 377, I am making a statement. 

I venture to brio. to tbe notice of this 
HOQIe catain facts about tbe family plan-
BiDa proaramme beiDI implemented. 

The doctors discouraae and also refuse 
to perform operations (Vasectomy· or 
Tubecotomy) OD tbe couples who voluatarU, 
offer to underao· such operations after baving 
only one child. 

The existing rules under wbich incentives 
are offered apply only to tbose couples who 
uodergo tbe aforementioned operations after 
ba viog two or three childreo. Tbose couples 
wbo desire to have ooly one child family are 
thus devoid of incentives. 

As a matter of fact the couples who 
decide to stay childless oc voluntarily have 
one child family should be given higher 
incentives. Tbere are couples wbo wish to 
have second child in order to take advantage 
of the incentive available under the existing 
rules. 

In view of the spectacular achievements 
made by the otber countries like China by 
having one child family concept by offering 
very attractive incentives to motivate tbe 
people and to save the nation from popula-
tion explosion. 

12.12 hrs. 

[Mil. DEPUTY SPEAKER In the ChIllr] 

(i.1 Need to enqoire into tbe alleged 
non· use of imported dlagoosties aDd 
treatlDent equipment l,iDg idle iD 

Delhi hospitals 

SHR1MATI KISHORI SINHA 
(Vaisbali): Tbe newspaper reports' bave 
several times ex.posed tbe state of affairs at 
the hospitals in Delhi wbere equipment for 
diagnostics and treatment imported at 
tremendous cost, is lying idle. Tbe reports 
say that tbe major cause of tbis is total 
neglect of the hospital management in regard 
to maintenance of tbis equipment. In certain 
hospitals tbe technicians to use this equip-
ment are not appointed. Tbere are also no 
regula~ions regarding servicing by suppliers 
of equipment. There are also reports that 
similar equipment is available with. certan 
private nursing homes and tbat certain 
medical personnel encourage patients to 1.0 
to these private nursing homes with thle 
excuse tbat tbe equipment in tbe hospital is 
not functionina. Thas a vested interest is 
created in keeping the bospital equipmeDt 
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idle. All tbis sbows laxity in hospital' 
administration and Government supervision 
of tbe hospital manaaement. The Govern-
ment must order an enquiry into tbis and 
fe-frame tbeir relulations to ensure that 
such equipment is kept in good condition. 
It is also necessary to make hospital 
administrators responsible for keeping the 
equipment in working order. 

(.) Need to constroct anotber bridge 
on Maniferu ri'fer io Krishna 
District" Andhra Pradesb on 

Natiooal bighway No. 9 

SHRI V. SOBHANADREESWARA 
RAO (Vijayawada) : The Bridge on Muniyeru 
river a Keesara in Krishna District, Andbra 
Pradesh on National Highway No.9 was 
damaged on 14th May, 1985 due to tbe 
collapse of one span. ]t has resulted in serious 
obstruction to traffic. Even after repairs to 
the span damaaed, heavy vehicles are not 
permitted over tbe Bridge. thereby causing 
terrible inconvenience, waste of time and 
fuel spent over alternative routes. There is 
an absolute need to construct anotber bridge. 
It is learnt tbat the Government of India 
bas already approved the proposal. But till 
now there is no progress in the work. So" I 
sURPst that tbe Government sbould take 
immediate steps for starting the work as it 
is a very important link between North and 
South over which hundreds of heavy vehicles 
pass every hour. 

[Translation] 

hi) Need to establisb' electronic indus-
tries io hilly region. of Uttar 

Pradesh 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, tbe bil industries 
wbicb create environmental pollution, are 
Dot considered functional for tbe bill areas. 
Tberefore, tb= establisbment of electronics 
industry is given top priority. Again. it bas 
been advocated under the new Industrial 
policy tbat certain financial incentives will 
be liven to tbose electronics industries wbich 
will be set up in the bill areas:. But it is not 
beinl implemCllted. Most of tbe licences 
issued to tbe Blectronics industries by the 
Indian Government during tbe last tbree 
years, bave been issued to tbose which are 
located in large cities or in aTeas attached 

to such cities. In tbe case of big industrial 
groups also, tbe licences have been issued 
only in regions which are developed from 
the industrial point of view. 

The Uttar Pradesh MiJJ EJect ron ics 
Corporation was set up, with a definite 
investment some two years ago. The organi5a-
tion called Uptron is also functioning tbere. 
Tbe Government issued licences to botb 
these organisations. Some private parties 
have also similarly received their licences. 
But even in these cases, priority is being 
given to industries whicb are to be establisb-
ed in places like Ghaziabad or in such hill 
areas which are industria))y developed, like 
Dehradun or Dhawar-Terai area of Naillita!. 
Besides, due to the national reqnirements 
for afforestation, and environmental protec- . 
tion, tbe industries which were dependent on 
traditional forest produce have come to an 
end and this bas resulted in an increase in 
unemployment. 

Because of tbis condition. discontent is 
in evidence in all bill areas" particolarly in 
my area. The hill areas are slowly becomina 
sensitive. Regional and such otber parocbial ' 
feelings are spreading among the educated 
unemployed youths of these areas. Tberefor~. 
these areas must be given priority io matters 
of industrial development and electronics 
industries must be set up on highest priority 
basis. 

(vii) Need to allocate equal amount from 
I.R.D.P. funds to eadl M.P. aDd 
M.L.A. eitber block-wise or cnD8ti-
tueocytwise for tbe purpose of 

development of their respectt.e 
areas 

SHRIMOHD.MAHFOOZALIKHAN 
(Btab) : For the implementalion of tho IRD 
Programme and other rural development 
programmes such as NREP, DPAP etc .• 
District Rural Development Agency bas 
been set up. The agency is beaded by the 
Collector/Deputy Commissioner or Chief 
Bxecutive Officer, Zila Parishad. It bas a 
Governing Body beaded by the Collector! 
Deputy Commissioner and its membersbip 
among otbers consists of M.Ps. aDd M.L.As. 
'FuDctions of the Agency include identifica-
tion of the beneficiaries of IROP. formula-
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tion of perspective and annual actioD plans, 
monitoring of evaluation of the proarammc 
etc. Funds for tbe IRDP are shared by tbe 
Central and tbe State Government on 50:50 
basis and tbe Central sbare is released 
directly to the Agency. 

While determining the quantum of 
allocation of funds for various develop-
D;)ental programmes, J would urge the 
Government tbat an equal percentage of tbe 
amount of tbe allocation to be made to an 
M.P. and M.L.A. eitber block-wise or 
Constituency-wise should be fixed so tbat 
tbey can develop their respective areas 
according to its needs witbout any 
binderance. 

12.22 brl. 

INDIAN ELECTRICITY (AMEND-
MENT) BILL-Contd. 

[English] 

MR. DEPUTY SPEAKER: We sball 
now take up item No.8 on the Agenda-
Further consideratIon of the motion moved 
by Sbrimati Susbila Robatgi on tbe 31st 
luly. 1986. Already we have taken two 
hours and 28 minutes. The time allotted 
for tbis Bin is two bourse We are going to 
permit tbree or four speakers and I request 
them to be very brief taking only five 
minutes each. 

[Tran81alion] 

SHRI RAMASHRAY PRASAD SINGH 
(Jabanabad) : Mr. Deputy Speaker, Sir, the 
amendment Bill in regard to electricity 
provides that the tbeft of electricity will be 
regarded as a serious offence. There is no 
denyina that tbe tbeft of electricity sbould 
be reprded as a serious offence but wbat 
will be it' result? Mostly tbe poor farmers 
wHI be caugbt under this crime and tbe big 
industrialists who commit tbeft of electricity 
will go scot free because tbe personnel of 
Electricity Department he1p them in this 
tbeft of electricity. 

The provision for chefr of electricity as 
serious offence will implicate tbe poor 
farmon only. 11'0 empJov~ 9( Electricity . . 

Department like linesman. overseers etc. 
take bribe from the influential persons and 
allow them to utilize electricity illepl1y. 
Unless action i8 taken against the employees 
of tbe Electricity Department, it is doubtful 
whether by amendiDI the law tbe Electricity 
Department will register improvement. and 
tbeft of electricity will be checked. At tbe 
most, it wi)) cause barassment to tbe smaJi 
farmers. 

I would like to give an example in tbis 
respect. There was an owner of cold storage 
in our region. He used to commit tbeft of 
electricity to the tune of about Rs. 10,000 
per month. There is no record for bow 
maoy years be had been committing the 
tbeft of electricity. When an overseer 
caught him. his superior officers warned bim 
not to do this as it would nnly barm him. 
As a result thereof the overseer was trans-
ferred from tbat area. If some subordinate 
bonest officer wants to brinl to book such 
person, tbe bigher officers harass bim because 
they themselves are involved in it. This js 
what bas bappened to such an overseer of 
our area. 

I would, therefore, like to say tbat so 
far as tbe tbeft of electricity is concerned, it 
sbould be checked. Tbe nation is beario, a 
buse loss due to this theft of electricity in 
tbe Electricity Department. Strict action 
should be taken against such officers in tbe 
Electricity Department as belp in tbe act of 
tbeft. Only after this tbe amendment, which 
is being brought by the bon. Minister, can 
be implemented in a proper way. I would 
like to request tbe bon. Minister tbat first 
tbey sbould streamline tbe functioning of tbe 
Electricity Department. 

The electricity situation in tbe rural 
areas is very bad. There tbe electricity pJays 
bide and seek witb tbe people. Whenever 
tbe supply is restored, they rusb to start the 
motor but on reaching tbe fanns, they find 
that tbe electricity bas gone apin. Due to 
tbis tbe development of tbe country is beinl 
hampered. 

In villages, tbe farmers are surrenderiol 
tbe electricity connections. You will have 
to think over it seriously. The COUDtJ) 
needs electricity for the development but i. 
il aD irony tbat farmers are surrendering tbe 
electricity connections. They say categori. 
call, tbat tbey don't peed olectricity because 
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they are forced to mortaRe their land because 
tbey bave to make payment continuously for 
the electric connections while tbey are not 
geUing electricity. 

I would like to request tbe hone Minister 
to streamline tbe working of the Electricity 
Department and tbe Electrici ty Board in tbe 
first instance. Only after tbi" can tbis Act 
bave tbe desired effect. 

With these words, I conclude. 

[English] 

SURI G.L. DOGRA: (Udbampur) : 
Mr. Deputy Speaker , Sir, I rise to support 
the Electricity (Amendment) Bill. From the 
discussion we had on tbe floor of tbe House 
on this Bill, it appears that tbe infrastructure 
and superstructure of electricity in the 
country is producing more thieves than light. 
I would sa) that as far as this Bill is 
concerned. it is a good step to prevent theft 
but tbeft is not the only negative factor in 
the production of energy. Theft takes place 
from the very beginning, when the project is 
started. Tberefore, we should be very care-
ful during the con&truction of various 
projects so that it is seen that no 
malpractices are indulged while the people 
are floating tenders or usina materials and 
false and undue pa~ents are not made to 
the parties. These are the very things which 
we sbould look into. But to prevent tbe 
theft of power, tbe only thiag is, we should 
have abundance of electrictty. For that 
various projects bave been started in the 
country and investigations are being carried 
out for new projects. 

So far as our projects in Jammu and 
Kashmir are concerned, Sa)al is one project 
and Dulhasti is another project, which are 
under construction. Sa181 is an important 
project in the hands of NHPC. Tbe 
completion of Salal is being deferred from 
time to time. A couple of days ago, there 
was a news item that following floods in a 
naUab, tbe power house was damaged. It 
is astonishing because we have constructed 
a pte on tbat nallab to prevent water 
coming into tbe bydel-project area. But I 
wonder why in tbis rainy season, why tbat 
gate was kept open and whether it is 
deliberately done or it is a matter of 
negligence. on behalf of the pro~ect 
administration. In botb tbe cases, very senous 

notice has to be taken and conduct of local 
administration at Salal bas created lack of 
confidence in the local people of the area so 
for as tbe administration of tbe project is 
concerned. People talk many thinls which 
are scandalous. It was a good tbing tbat 
the Cbairman of tbe NHPC, who is very 
bonest and efficient man, fiew to Jammu and 
reached tbe project immediately the next 
day and be took stock of bow much damage 
bas been done. Otherwise, over-estimate of 
damage may lead to very scandalous 
position. Tberefore, I would say that tbe 
Chairman should be asked to· look into tbis 
personally and see lba t tbe responsibility is 
fixed and tbat no furtber damage is 
done and that the project is completed 
within the given time so tbat the shortage of 
electricity in the Northern region is reduced 
to the extent electricity is produced in tbat 
project. 

There are three other projects which 
have been investigated by NHPC. Their 
project reports and investigations have been 
completed. These three projects are Sawal-
kot, Bbajliar and Radal of NHPC. They 
bave written to the Kasbmir Government to 
accept tbe power sharing fOnDula. Power 
sharing formula is determined in respect of 
Salal as well as Dulhasti. These two 
projects are already sanctioned. But there 
is no policy decision involved. Lack of 
acceptance is obstructing the progress of 
these three project.. I wonder wby tbe 
Governor who is said to be a very efficient 
man is not living approval to the power 
sharing formula. Lot of publicity is being 
given to tbe work done by the Governor in 
the State. A couple of days ago, tbere was 
a supplement in &Hindustan Times' witb 
regard to efficient functioning of Governor. 
But tbe real publicity is to expedite these 
projects. These projects cannot proceed 
unless sanction to power sharing is given. I 
wonder why the State Government is sleeping 
over this matter. 

We are also bavin& super-thermal station 
in the country. So far as tbis is concerned, 
we have to remember that it is DOt a very 
wise tbing to over-use coal we are trustees 
of tbe coal OD bebalf of future generations. 
We should tackle water resources because it 
goes to sea and part of it is being used by 
Pakistan. Water once 1()De is gone for ever 
but 80 far as coal is COD~med, we should 
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[Sbri G.L. Dogra1 
use coal only for Jean season. Wberever. 
hydro-electricity is possible. it sbould be 
produced. Our suuestion is that the 
areatest attention should be paid so far as 
hydro-electric projects are concerned. I 
would request tbe Madam Minister to write 
to tbe Kashmir Government to give sanction 
to tbe power sbaring formula of the tbree 
projects whicb I mentioned just now. 

So far as power sbaring formula is 
concerned. the sanction sbould be given by 
J and K Government without delay. This 
should be done very quickly so tbat these 
projects can be taken in hand. We seek 
approval of tbe J and K Governmen t. 

With these suggestions, I thank. I ODce 
again say tbat so far as tbe Bill is concerned, 
the rea) way to prevent the tbeft is to 
produce Jot of eleltricity and we should 
produce as much electricity as is required 
in the country. We bave lot of hydro-
electric potential. The whole of Himalayas 
is full of potential. Therefore, we should 
propedy utilise it. 

[l'ra'ulotion) 

SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Deputy Speaker, Sir, it is 
very essential to remove Cbapter V by 
which tbe Electricity Boards have been 
liven wide powers, from tbe principal 
Electricity Act. The Electricity Boards are 
chaqiog fpU amount of service charses 
from the consumers. for providing 
olcctrictiy to villages for qriculture and for 
setting up industry irrespective of tbe fact 
whetber it is 3 BP or S HP conneCtion or 
the flour mill, chillies grinder or turmeric 
grinder. If tbe Board goes bankrupt, it 
makes up tbe deficit by charging tbe 
consumers. Therefore, in my opinion it is 
essential to delete Chapter V from tbe Act. 
In tbis connection, I have given notice 
under 377 also. 10 tbe villaps of Aodbra 
Pradesh if someone waots to set up iDdustry 
witb S HP or 3 HP coDnoction, he is asked 
to bear the expenditure for setting up 4 to 
S poles to carry electricity upto the industry. 
Previousl, the Electricity Board used to 
bear tbis cost and only tbe cost of wire 
upto 30 meters was cbarged from tbe 
consumer. But DOW the COD8umer bas to 
pay fuD amount whetber it is HTO or LTO 

as a result of which tbe factory owners have 
to face great difficulty in getting e1ectricity. 
In away, electric connection bas become 
a source of barassment. Particular)y tbe 
slDali factory O9.ners bave to face great 
~i~lty. I would, tberefore, request tbat 
It IS essential to delete Chapter V from the 
Act. I am making appeal particularly for 
this. 

Besides, it should also be enquired 
wbetber the funds earmarked for rural 
electrification are being utilised for tbat 
purpose or not. If tbe funds meant for 
providiDg electric connection to tbe rural 
people are utilised in tbe generation of 
electricity only, what is the use of rural 
electrification programme? In case the 
funds earmarked by Rural Electrifieation 
Cor.poration for meeting tbe demand of 
~Iect~j~ity for tbe development of villages. 
IS utilised for tbe generation of power. 
wbat penalty are you awarding in sucb 
ma~ters ? In villages, the farmers are 
faCIng difficulty due to the shortage of 
power. Only in my district in Andtira 
Prad'=Sh applications submitted by at least 
30,000 persons are pending for tbe last 
4 years. Tbe Board is Dot able to provide 
~ore than 5.000 connections and that also 
In tbe case of one pole or no pole. They 
do Dot erect transformer also. In tbis 
way we see that tbe .. fund earmarked for 
rural electrification is not being utilised 
properly For tbe proper utilisation of the 
fund, it is essential to audit the accounts so 
tbat tbe benefit of the fuods may reach tbe 
farmers The main objective of the rural 
electrification is to provide electricity 
to the farmers or tbe small factory owners 
so tbat t~e beavy cost incurred in drawing 
water With tbe help of oil engine is 
obviated. It is, therefore, essential to 
provide electricity for this purpose. What 
does it mean if it takes five years in 
getting electric conDection in spite of 
~aviDg a 'e' Form? J would, therefore, 
lake to say tbat more funds sbould be 
aUoted for rural electrification and also it 
sb~~ld be checked whether it is beiDg 
utilISed properly or not. BeSides, tbe 
farmer should be provided with the power 
connection witbio two months from tbe 
date of submission of application. 

In Andbra Pradesh. slab rates are in 
force.- Tbere the Cbairmran of tbe 
Electricity Board flatly refuses to provide 



llSS India" Electricity 
(Amdt.) BI/I 

SRAVANA 13, 1908 (SAKA) Indian Elect" c; Iy 286 
(Amdt) Bill 

electricity to the consumer. He regards 
himself a very important perIOD. He says 
that the Board will suffer loss if tbey 
provide electrici ty '0 sucb consumer. and 
so they will not provide electricity to sucb 
CODSumers. But the electricity is Dot the 
personal property of anyone. The Centre 
and the State Government have invested 
money in the generation of electricity. 
But tbey think themselves very important 
persons. I want that there should be sucb 
provision in the Act tbat no Government 
or tbe electricity Board can refuse electric 
connection to tbose who have obtained 
·C' Forms. If it is technically feasible, the 
electric connection should be provided to 
them within two months. 

The amen(lment. which bas been moved, 
provides punishment to tbose wbo pilfer 
electricity. I would lik.e to say that only 
H. T. cousumers commit such theft. The 
farmer does not pilfer electricity because 
electrici ty costs him hardly Rs. 1 SO w bich 
be is prepared to pay. The theft or 
pilferage of electricity which takes place 
is committed only by industrial houses. 
All personnel of tbe Electricity Board are 
after all employees. They get money two 
times more from tbe factory-owners tban 
what tbey get as salary. You are responsi-
ble for all these things. How will you 
detect pilferage of electricity? It can be 
detected by checking the meter. But you 
cannot check it. You disconnect the 
electric connection in case the payment of 
bill is not made. The farmers are harassed 
at tbe time of disconnection. If someone 
manageli to re!ltore electricity after its 
having been disconnected. He is charged 
Rs. 1 to Rs. 2 per units more. I would 
suggest tbat there should be provision of 
• Panch nama' at the time of disconnecting 
the electric supply. We caDnot raise our 
voice sitting at borne. ) would, therefore. 
like that there sbould be provision for it in 
the Act. 

Now I would like to draw your 
attention towards two to tbree points. I 
sball cite two to tbree examples to sbow 
how the officers commit irregularities. In 
our area when tbe Electricity Board under-
took the work of Jayinl a linc, its cost 

•• Not recorded. 

estimate was Rs. 80 laths whicb rose up 
to 9 crores. You can imasine tbe 
reaSODS. I do not want to refer to tbe 
name of tbe Bnaineer but I havo 
information tbat be is.·. Some bunsIiDa 
has taken place tbere and a committee was 
constituted in the State Assembly to look 
into the matter. That Engineer again 
joined NTPC. After joining the NTPC 
be sanctioned Guddappa-BaDlaJore IiDe 
project to··. The same·. started workiDS 
again who had beJped in tbe ]oot of Rs. 9 
crores in Andhra Pradesh. The same 
Assistant Engineer joined N.T.p.e. There 
is a loss of Rs. 30 crores. Cuddapa-
Bangalore line was to be completed in 1984 
but tbe same has not been completed. 
Because of this, Karnataka Government 
will bave to suffer a loss of at least 
Rs. 200 to Rs. 300 crores. 7S per cent of 
tbe electricity to BHBL was cut. Electricity 
to Indian .Aeronautics was cut. The same 
engineer who bad looted tbe Andbra 
Pradesh Electricity Board and against 
whom enquiry by a Commission is going 
on, was posted there. After that also, 
wherever tbat contractor used to go tbat 
engineer, Uke his shadow, used to be 
posted there. Similarly wherever tbat 
contractor went tbe Assistant Engineer sot 
himself posted there. I would like to 
remind you tbat Rs. 1 cr.lre are involved. 
They lifted 1,200 tonnes of steel in excess 
for Nagarjuoa-Vijaywada Line. 

(English) 

This was kept in a gOdowD in**. This 
was utilised for Cuddapa-Bangalore line. 
Tbere is no lCMR •.. 

MR. DEPUTY SPEAKER : Please wind 
up. 

{Translation] 

SHRI C. JANGA REDDY : You 
sbould have enquired about this. They 
stole it from the Electricity Board. 
Assistant Engineer drew io excess. He did 
not give details as to wherefrom be brought 
it and in wbat way that was used. I waDt 
to know that when NTPC people used tbe 
pilfered material, do you not find out as 
to wherefrom tbat material bas come? 
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[E"glish] 

MR. DEPUTY SPEAKER 
wind up. 

[Translation] 

Please 

SHRI C. JANGA REDDY: I would 
like to I'emind you tbat before tbe 
installation of the line, four pillars bad 
fallen. Why? Tbe reason was tbat tbe 
work was not done properly. This 
collusion between the Government officer 
and tbe contractor should end. 

[English) 

MR. DEPUTY SPEAKER : Nothing 
will go on record. I have called tbe' 
Minister. 

SHRI C. JANGA REDDY :** 

MR. DEPUTY SPEAKER : Notbing 
will 80 aD record. I am Dot allowing. 
Wby are you wastibg your time? Only 
tbe Minister. (lnter'"ptions) •• 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): Mr. Deputy Speaker, I am 
extremely grateful to all tbe boo. Members 
wbo bave participated in tbis discussion. 
If some of these tbings wbich were taken 
up last time are given in writing. if tbey, 
can be given io writing, specific instances 
of corruption or any sucb tbing, where 
notbing has been donc, we will certainly 
look into them. There is no question of 
hiding anytbing from aoy one. If Mr. 
Reddy or any otber hone Member bas 
specific instances, he can write to us and 
we shall certainly look into tbem as 
early as possible and let them know tbe 
facts. 

I am extremely happy tbat all tbe 
Members, irrespective of tbeir party 
atliliations, have welcomed tbis Bill. Some 
Members have said tbat it is Dot strin,ent 
enough, that m~b stronger measures 
should have been takeD, tbe fine should 

•• Not recorded. 

have been more, the imprisonment should 
bave been morc. Some have said that 
there should have been only imprisonment. 
Some otbers find that it is too barsh for 
tbe farmers and tbat harsb action should 
not be taken against farmers. All I want 
to sal' is that it could be both ways. But 
there is a loss of encrgy through theft, and 
1 think no one will disagree 00 tbis tbat 
tbeft has to be brought down, it has to 
be controlled, it bas to be curbed. It that 
seek the full cooperation of all the bon. 
Members bere. It is not the intention of 
tbe Government by any chance to see that 
our small farmers and tbose people who 
have very small holdings suffer or are 
brought to book. But it is our intention 
to catcb tbose who are carrying on this 
knowingly and willingly and are doing it on 
a large scale. That is tbe only reason why this 
bas been brought just now. But at a later 
stage, if it is found tbat a more compre-
bensive Bill is necessary takins into account 
the various other aspects of electricity and 
energy, we win Joo~ into it and see jf we 
can satisfy the Members at a latter stage. 
We were committed last time, in the last 
Session, to see that tbis Bill OD tbeft was 
brougbt, and in accordance with tbat, 
tbis Bill bas been brought. This bas 
a1ready been passed by the Rajya Sabba. 

Before going to any specific instances 
of tbeft, I would like to say this. Charges 
of corruption have been made and we are 
seriously concerned about it; I have been 
bearing tbe bon. Members and I share 
tbeir conccrn; to soine extent, there is a 
connivancc or abetment of some people, 
tbey are a part of it. I will not accept 
tbat in toto, but there is bound to be some 
weakness somewhere. And it is precisely 
for tbat reason tbat I have called II meeting 
of the Cbairmen 0; all State Electricity 
Boards on the 8th of tbis month for two 
or three days; tbey will be goiOl in detail 
with each of tbe States and try to find out 
bow and why. Since tbe bOD. Members 
have expressed their views, we will be able 
to try and see whicb are some other States 
which are mentioned' and see that tbe 
concerned people are taken to task, bow 
they could be rectified. This exercise, we 
carry out from time to time. But tbey 
have also certain limitations. 
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Pint and foremost Electricity is a 
CoDCtJI"NDt Subject. If aDY oC the bon. 
Members fcels tbat this is Dot strinpnt 
ODOlI.b, there is Dotbiq to preveDt the 
State Goveroment Irom bavinl their own 
leais1ation, tbey can bave more striaaent 
measures, they can increase the fine or 
imprisonment, whatever they want to do. 
W. tboUlht tbat in tbe Central leaislation, 
as Car as p~sible, some sort of uniformity 
should be tbere whicb is, by and lal'le, 
acceptable to all.. But that does not 
prevent tbe Karnataka Government or tbe 
Haryana Government or tbe Tamil Nadu 
Govemment or tbe U.P. Government or 
any other Government from taking any step 
wbich Is necessary to bring down the rate 
of tbeft, to check it. I personally feel that 
we sbould be able to curb dowD, easily. 
from S to 7 per cent of tho theft. In that, 
I totally Blree with the hon. Members. we 
ooed areater awarness. Ireater cooperation, 
we need areater use of the media to make 
people realise that conservation of energy 
itself is no less tban creation or generation 
of additional enerlY. 

Creation and leneration of eneqy is • 
very very capital intensive thing. We are 
trying to work out mathematics. We found 
that leneration of I M.W. of electricity 
costs about Rs. 1 crore. To make the Plant 
Load Factor perform better by one percent 
means generation of 450 MW which will be 
tentamount to cost about SOO crores. There-
fore. wbile we try expenditious commission-
ing of tbose wbich are on-Ioinl, we also 
try to save and conserve wbat we have. 
And while-we try to modernise -for which 
Rs. 500 crores bas been kept in tbe 7th Plan 
itself-we have located. 32 thermal power 
stations wbere the modernisation work can 
be taken up. At the same time, I think 
transmission and distribution losses can be 
made up to a very great extent. 

I would appeal to aU tbe Members of 
tbe House to see how tbe public can be 
involved in tbis. Tbat can come largely 
throulb all of us to make every citizen 
realise and to save as much enellY as 
possible. 

I remember an lnstanco of many many 
,ears 810 when I was a younl child. One of 
m, parents asked me what is tbe difference 
botwtoo a ~aatefD aDd a bl/II kl batf/, It ... 

(Amdl.) Bill 
to make me r.lise the vital factor dlat with 
reaard to an electric lamp we jalt Iwitch OD 
and switch off wbereas in tbe case of lantem 
it will take a little procesl. 

If we save a little eneray lor the rural 
electrification by way of CODIeI'Vinl lucb 
electricity as caD be used aDd utiljaed b)' 
some people who are really in Deed of it. 
it will 10 a lonl way Cor rural people. 

Coming to tbe basic factor. power is 
necessary. Electricity is necessary not alODe 
as a lifeline. but as sometbinl which ia 
necessary for socio-economic development. 
I am .. ad to say tbat while the economic 
arowth rate is envisaaed as S% in the 7th 
Plan, the electricity ~ ener., growth rate will 
be about 12" in tbe 7th Plan .. We are tryiD. to 
increase from 170 billion units last year to 
190 billion units. Even tbon, demands are 
really much more than that. 

We do not bave enousb money as Mr. 
Dala very correctly said. We have to bave 
more and more money_ Therefore, we are 
trying to see that we have more for tba. 
Some of the small private captiNe plants do 
not require any clearance, tbey can be 
cleared at tbe State level and later ~n if 
there is greater capacity then only the eBA 
comes into the picture. 

At the same time we also are loinl in 
for otber non-conventional sources of eneqy. 
The mix of tbe thermal and hyde) also has 
cbanged it. complexion recently in propor-
tiao. We will see tbat hyde) proportion also 
raises gradually .. so tbat we can utilise full 
water potential tbat we have in tbe country. 

We are tryinl to save fuel also. Today 
there was a question on ocean waves. We 
can utilise the heat genf'rated by the ocean 
waves. Tidal waves, solar eneraY. bio-p. 
all these factors are taken into consideration 
so tbat the amount of energy that we caD 
bave in the country should serve its purpose 
in overall development and improvement of 
the condition of life. Because lilbt is DOt 
only needed for the illumination, lilht is 
also iomethiol which lives hope to the miDd 
and the beart of a penon and brinp DOW 
hope in tbe life of the people. 

Reaardina certain lpecific luuestioaa. 
,bollt ~le9tricltJ ~"'.. 10 10111 ~ ~ 
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(Sbr~mati Sushila Rohtapl 
ftadi"': that we could not ..ally impl~ment 
tbe law .. it exists now. 

RAO BIRBNDRA SINGH (Mahendra-
atuhl : I Will ask one questlon. Madam, 
)'Ou have liven as.rance about improving 
efBCiency' and removing corruption from 
Electricity Boards ia the States. Have you 
any' say in tbe matter of selection and 
appointment, of tbe Chairmen of State 
Btectricity Beards ? 

SHRIM.ATI SUSHILA ROHTAGI 
These are statutory bodies. I think. the HOD. 
Member wbo' has been a Minister for a 10Da 
time knows a&out it more. They are st_JUtpry 
bodies. Bat we ask also tbe State Govern-
ments to keep a better coordination wltb tbe 
State Blectricity Boards.'.: 

AN. HON. MEMBER: You have DO 
control. 

SBRIMATI SUSHILA ROHTAGI: I 
dem't say tbere is no control ••• 

[Trtlll,latioft 1 
SHill C. JA"NGA REDDY: I bad 

written a letter to tbe Chairman. National 
Thermal Power Commission on 24-5-86. So 
far no reply ·has come. 

SHIlIMATI SUSHILA ROHTAOI: I 
want to make a small request to you tbat if 
you have some complaints to make kindly 
live in writtinl. 

. ,(Interruption.) 

(Eng/I,ll) 

Sir.. I cannot reply to it now. Let his 
complaint come to me.' But. Sir, we are 
tryina as much as possible to regulate the 
workin. within' these regulations' tbat we 
_vo nOw. 

Sir. someone from Rajasthan bad made 
a pointed suaaestion tbat the rural electrifica-
tiOD 8cbeme is not aoiog on very, well 
there. i would lik. that the bon. Members 
who participated. in the debate tbat they 
lhould get more ~bomes under the r .. rat 

. elcctriticatioQ ""t .nd ~ ~ f;8n be 
joof~4e4, 

We are tryina to live more traiDiDi the 
persone). Without trainiog'the main ...... 
of the operation will be very d«Bcoli. We .... 
set· up a very bigh-powered commit-fee to, 10 
into tbe details of producinl better trai" 
personnel and many of its recommendatiOllS-
are being implemented. 

As regards TaJcher it is awaidDI t_ 
clearance of tbe environmental sector. It ie 
in tbe Central sector. It bas been cleared ." 
tbe Central Electricity Authority. It'll of 
1000 MW but awaiting clearance from 
eBvironmental sector. There seems- to be DO 
one from West Bengal otberwise I would: 
bave stated tbeir position also. 

Someone had mentioned about tbe 008 
power position. We find tbat there are 
problems in locating tbe power plant·in Goa 
because of coal linkage aod pollution aspect. 
We do not want to spoil its scebie bee.,. 
but, at the same· time power baa been 
a)Joeated from tbe Central sector. Damel,. 
from Ramagundam and Korba to meet til. 
demands of Goa so that while its beauty is 
retained tbe power shortage is also met at 
tbe same time. 

, Many members ,mentioned about ,the 
nuclear power generation. The additional 
nuclear capacit~ during, the Plan period wm 
be 70S MV. It will be our endeavour that 

. by the end of the century 10.000 MV of 
nuclear energy should be generated. That 
will be able to set off some of "he shortalos 
that we are faCing now. ' 

, Apart from tbat, I think. most of the 
points were rota tina round bringing a Dew 
comprehensive Bill and also at tbe same 
time bow corruption could be decreased. I 
share the concern of tbe bon. Members. As 
I have already said we shall look into all 

- these problems and see bow. greater resula-
tion and control can be brouaht about and 
~lso meeting and going from place to place to ' 
see bow overall performance could be 
improved to come up to the expectaJioDs of 
tbe hOD. Members. With these words r 
thaDk tbe hone MembeR once aaain and I 
would request them that they accept this 
amendina-Bill. 

MR.. DEPUTY SPEAK~R 11at 
"uestiOD is :, 
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"That the BiU further to amend 
tile 1D4ian Electricity Act, 1910, as 
puaec1 by Rajy. Sabba, be taken into 
eoosideratioD. " 

The motl08 1'81 adopted. 

..MR. DEPUTY SPEAKER: Tbe House 
wilt DOW take up Clause-by-Clause considera-
tion. There are certain amendments to 
Clause 2. Dr. Chinta Moban is not present. 
Sbri Mool Cband Daga, 

Clause 2-(Substitution of new Section 
for SeC!ioD 39) 

SUR} MOOL CHAND DAGA (Pali) : 
Sir, I bel to move : 

.. Page 1, line 8,-

alter "whoever" In8e,,-

"knowingly" (3) 

Pale 1, lines 8 and 9,-

alter "any energy" in,ert-

·'Or electricity so as to cause a loss 
to the electricity authority" (4) 

[TI'olUlat;on) 

Mr. Deputy Speaker, Sir, to my mind 
the reply given by tbe bon. Minister has DO 
connection with this Bill. •. (Interruption.) 
You bave said that you will bring a com-
prehensive BiJl. Tbat is a separate tbing but 
the Bill which is brougbt may kindly be 
perused deeply. We do not want to submit 
Amendment for tbe sake of merely submiting 
an Amendment. You have in your speech 
stated tbat "if a mao knowingly commits an 
offence". I have used the same word-
··Wboever knowinlly commission offence". 
If you do not use the word 'knowinaly·, 
these people are not going to do anything for 
the farmers and the"'-poor. We are of the 
~ew tbat it is ODl.i;~ employees of the 
Biectricit, ~._.& ho pilfer electricity. 
1'beIe are the persons who mainly either 
pilfer power or help in its pilferage. If they 
put the blame of tbeft on U8, we will call 
tbat "knowingly", the word whi~b you bave 
used in your speech. Mr. Deputy Speaker, 
Sir, there is OQ1J ODe intention in lubmittiDl 

(~ItIdt.) Bill 
my Amendment that if someone p.reaum_ 
this. he will be havin. Builty intention. If he 
laY. tbat be committed thie Bliltatc as be 
was not aware of it, tben tbat will Dot be 
·'tnowinsl,". For example. jf _try to lome 
lane Is probibited but no -No Entry' board 
baa been put up tbere and I enter that lane, 
tben tbat will not be a mistake done 
'knowingly' because "knowinsly" means 
'guilty intention'. When tbere is no lUilty 
intention, tbe act will Dot be categorised as 
otfence. Throup my Amendment I bave 
said tbis thing tbat tbeft of power is com-
mitted by your own Electricity Department 
employees. If yoo look at the over-all 
sitoation, you will find tbat 70 per cent 
people of India are illiterate and these 
innocent people will be victimised under 
tbis law. Therefore, I have said this thing 10 
my Amendment to make tbis a little clear • 

[E",ll.h] 

MR. DEPUTY SPEAKBR : How can 
you prove wbether it is knowingly or 
unknowin8)Y? 

SHRI MOOL CHAND DAGA: If I 
take a bouse 00 rent aod somehow I temper 
witb the electricity unknowingly, tbat should 
be isnored. 

MR. DEPUTY SPEAKER : But, bow 
to ascertain that. 

SHIU MOOL CHAND DAOA: But il 
I do it knowingly, tbeo, it is an offence. 

SHRI RAM PYARE PANIKA 
(Robertsgaoj) But you must defint, 
knowioaly. 

SHRI MOOL CHAND DAGA: It 
requires mens rea. 

'Knowingly' is when you have luilty 
intentioDs. Tbat is why, I have SUaaeatecJ 
tbat 'koowjDlly· sbould be inserted. 

SecoDdJy, wha t is loilll to be stoles or 
pilferred? You bave put ceneru'; ODeray caD 
mean anything. Bneray does Dot mean 
electricity only. Here. it should be 
electricity specifically. Here, it is au 
amendment to tbe Indian Blectricit, Aet. 
That is wby I have laid. tbat ·electricity' 
should be specifically mentioned. That ia 
tbe rcason I bave moved my amoodmeDt. 
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[r'''''.''OIl) 
So far you bave Dot been able to telt U8 as to how mucli Dioney tbe Governmeot 

will be able to save willi the enactment of 
tiu. law. Had the hOD. Minister, before 
tiriDaina this law, made it clear that with 
tile help of this law so many tbefts witl be 

~ detected or 10 much money will be saved. I 
;}It would have thougbt that the Government 

bas looked into this aspect of saving money. 

What 1 wanted to COD'Ve, was that after 
passiol the law. lot of Government money 
will be spent on prosecutioo only; secondly. 
prosecution will be a time conswninl 
process. A farmer will bave to keep on 
ruonina to the court for two or three years. 
Arc tbe electricity thefts not taking place at 
tbe moment. thougb the law in this 
connection exists ? Wbat is done at present 
is tbat your Department realises the fine. 
Now ,00 are making it olfence under this 
law and you want to take tbe matter to tbe 
courts. Have you thought, before enactiol 
tbe Jaw, that wbat usually is the fate of tbe 
case by takina it to the court? Some cases 
are decided in two years wbereas others are 
Dot decided even in four years. 

Mr. Deputy Speaker. -Sir, you bave to 
lOt tbis Bill passed early but at tbe same 
time you should also think tbat because of 
a small" ca. how many people will have to 
keep ruoniDa to the courts? Will tbe bon. 
Minister tell us as to bow much money tbe 
Government will be able to save due to 
tbis? Are you aware that as a result of 
prosecution. bow much money you will have 
to spend 00 tho inspector and the witoesses ? 

So far as tbe question of apprehendinl 
people is concerned, I have submitted certain 
fIpres in this reprd which show that out 
of 44,000 cues. 200 persons were convicted. 
Tbeo with what purpose are )'ou briDainl 
Ibis proviaioD ? Presently, when a farmer or 
aay ODe elao i. cauallt pilfering electricity, 
he pay. tbe fioe for tbat. Then wbat for 
.... .)'00 briJlaioa tbis Amendment Bill? 
Xeopiaa this thiDa ill view I request that 
wbeDever you wanS to brio. comprebeDlive 
BiU, you IDQ briDa that but for the time 
beina it will be better if you withdraw this 
Bm. 

SHRIMATI SUSHILA R.OHTAGI: I 
am bappy tbat Sbri D_ at leut accepted 
one tbiDI in tbe Bill.. 1004 tbat .. are 
loina to briol a compreheolive BDI 1000. 
Seeondl" it is Dot easy for aoy ODe to 
quantify the money which will be realiled. 
But tbe purpose of briolioa tbis Bill i. to 
create a feeliq of fear amoo. tbe poraoa. 
who resort to pUferinl tbat if they pilfer 
power, strict action can be taken ... iDat 
them, they can be sent to jail, they can be 
fined and in this way their respect caD be at 
stake. If Rajasthan or any otber State 
wants to make the provisions more strioaont 
aDd if Sbri Dasa is able to ICt in bis State 
these provisions more deterrant. he can do 
so. But purpose behind bringiol this 
Amending Bill is that a sense of fear may be 
created in the people wbo indulge in power 
theft, and they may get a bad name in tbe 
society. Therefore. the provisions made in 
the Bill are quite proper. 

So far as ,our assertion tbat mostly 
employees of the Electricity Department 
pilfer or belp in pilferale is concerned, I 
agree tbat some of tbem must be doing this. 
If yOD bave any complaiot alainst anyone 
you give us their names; these tbinas must 
be exposed aod strict action sbould be t.ken 
against tbe offenders. But in addition to 
tbe Government employees maoy other 
people .are ensaged in pilfering power. 
Therefore, I want tbat the bon. Member 
may withdraw bis Amendment askinl for 
incorporatinl tbe word "whosoever" because 
that applies to everyone. 

[&6118"] 

SHRI MOOL CHAND DAGA : Sir. 
under Section 21 of tbe Indian Penal Code, 
a public servant cannot be prosecuted till 
tho permisaion is granted. 

MR. DEPUTY SPEAICBR: Are ,00 
witbdrawiDl your ameDdmeots ? 

SHRI MOOL CP ~ND DAGA : Yea. 

MR.. DSPUTY ,..!"~:_: H .. tile 
bon. Member Shri D .... leave of tbe BoUIe 
to withdraw his amendments? 

SEVERAL HON. MEMBERS: Yes. 

"-...... t NOl. 3 ••• 4 ".re •• , ............. 



MR. DEPUTY SPBAKEIt. : Tbe 
queitiOD II : 

'eybat claUIO 2 ltaad part of tbe Bill". 

'DIe .otloa w •• dopted. 

CIa ... 2 ".1 .dded to tile Bill. 

Cla.1e 3-(AllleadDleat 01 SeedoD 44) 

SRR) MOOL CHAND DAGA: I bea 
~ 

to move: ' 

Pale 2, line 10.-

AN HON. MEMBER: What is tbe 
use? Anyway you are loinl to witbdraw 
your amendment. 

SHRI MOOL CHAND DAGA: It 
must be on the record. 

MR. DEPUTY SPEAKER: That is the 
way how Shri Daga lets some opportunity 
to speak. 

SRR.I MOOL CHAND DAGA: Sir, in 
this amendment I propose that tbe word 
·livc' should be inserted. I say tbis becaule, 
if tbere is a line through which electricity is 
not passiol, that line will not be functioniDl. 
Tbat is why I say tbat tbis word 'live' 
should be there. 

SHRIMATI SUSHILA ROHTAGI : Sir. 
I have Dotbina more to add and I think 
that ho has already qreed to withdraw. 

MR.. DEPUTY SPEAKER : Has tbe 
bon. member leave of the House to witb-
draw bis ameadmeot ? 

SBVsaAL HON. MEMBSRS : YOI. 

A_adm_t No.5 "I, b, lea.e, wltWrawD. 

MR. DEPUTY SPEAKER : The 
queatioD is : 

"That Clause 3 stal1d part of the Bill". 

ne .0tloD " ••• dopted. 

da .. e 3 ... adW to tile Bill. 

a ...... to , were .dded to tile Bill. 

a •• le I, E .. et ... Form." aad Title 
were aMed to tile Bill. 

SHRrMATI SUSBILA ROBTAGI: I 
bel to move: 

'nat the Bill be pa8sed." 

MR. DBPUTY SPBAKBR 
question is : 

"That tbe Bill be passed." 
eo 

The •• tloD " ••••• pte •• 

13.10. hl'l. 

The 

SUPPLEMENTARY DBMANDS FOR 
GRANTS (GBNBRAL).1986-87* 

(&gll",] 

MR. DEPUTY SPEAKER: We will 
DOW take up item No. 9-DiscassioD aad 
v(,tiol OD tbe Supplementary Demands for 
Grants in respect of Bud .. t (General) for 
1986-87. 

Motion moved : 

·'That tbe respective supplementaly 
sum! Dot exceediog the amounts OD 

. Revenue Account and Capital Account 
shown in the third columa of tho Order 
Paper be lranted to the President out of 
the Consolidated Fund of ladia to 
defray the cbaraes tbat will come ill 
COUI'Ie of paJlDODt duriaa the JeD 
_din, 31st day of March, 1987 iD 
respect of the followiDs dem_ada ODterod 
in tbe leCoDd column thereof. 

Demands No. 2, 3. 19, 21. 22, 25. 
29, 30, 33, 34, 36, 40, 42. 53, 61. 64. 80. 
85. 86, 'I. 93, '5 and 97." 



.. &.".0.6. (6.,11.). 198'';1 AUGuiT 4. 1,86 '.,.D.G. (s...).191U1 * 
8",,'.menltll'y IJauJrul, lor Gr"",. (Gellel'lIl)liIr"f.B7 

,ub""'t,d '0 ,h. Vote 01 Ltlk Sabia 

No. of Name of Demand 
Demand 

Amount of Demand for Grant 
lubmitted to ~ VOle 01 dip HOUle 

I 2 

R.evenue 

RI. 

Mlailtry of Agriculture 

2. Agriculture 15,00,00,000 

3. Fisheries 

Miaistry of Defenee 

19. Defence Services-Army 2,45,00,00,000 

21. Defence Services-Air Force 1.00,00,00,000 

22. Capit,,1 Outlay on Defence S.rvic8 

Department of Noa-Coaveatloaal EDerl' S.rees 

25. Department of NeBS 14,00,00,000 

MI.istry of Esteraa) Alfairl 

29. Ministry of External Affairs 25,08,60,000 

MIDlltr, of FioaDee 

30. Ministry of Finance 11,22.36,000 

33. Taxes on Income, Estate Duty, Wealth Tax 
aod Gift Tax 

34. Stamps 

36. Currency, Coinage and Mint 25,00,000 

40. Otber BxpeDditure of the Ministry of Finance 4,000 

MI."t" of Food ... Ciril Supplies 

42. Department of Food 

Mlal.fry 01 Home A.aln 
53. Delbi 

Mi."t" of Hu .... Relouree Deyelo)Jlllent 
61. Art aDd Colton 1,50,00,000 

Capital 

al. 

25,00,00,000 

55,00.00,000 

1,00,00.000 

.. , 

... 
30,00,00,000 

4,50,00,000 

8S,61,00.000 

3.8S,16,75,OOO 

2,000 

80,00,00.000 

... 
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1 2 

Mlal.tr, of 1a'_lr, 

64. Judu.tries 

MI.lltl')' or Seleaee ••• 'T_uoIOU 

10. De&*1me.u of leieDce and TeclmolOl)' 

MIa ... t.., of Steel." MI.e. 

85. Departmerrt at MiDes' 

..... ., of T_tfle. 

86. MiDistry of Textiles 

Mla"w, of TrUlJOrt (EscI_dl.. Rail_,.) 

91. Aviation 

MIDI." of Vr •• Deyelo,.eDt 

93. Public Works 

951. Housinl aod Urban Development 

Mae •• ..., ... Water ReMIII'en 

97. Miaistry of Water Resources 

13.10.r •• 

THE IAINISTBR. OF STA TB IN THB 
DBPAllTMENT OF EXPENDITURE 
(SHlU B. 1'.. OADHVJ) : Sir. Before ,ou. 
tak. lap this ite., I waat to make a brief 
statement aboul a correction to be made. 
18 .is booklet contaiaina Demaads for 
Supplemea,.ry OraD •• J lubmit tlMFe i. 
lOme priM", error. On .,... 16, the 
amounl iadic.ae4 in tbe la.' lenteace, laat 
Iiae alaotlkl be wad as Rs. '8.84 .. th .. 
1M .... of as. 98.84 cror... It is oaJ, a 
priaaiol errM. I wana to make tbis clear. 

Mil. DEPUTY SPEAKBR: Now Dr. 
ItaIpaoa Deyi. 

DR. T. K-Al.PANA DBVI (W .... a .. O : 
At die ou...... I waDt to., tbat tile vel', 
...... ce of com.... beforo Parl.meat w1lb "",,, •• ma,, Dnnaade lor Orallll, tlte' 
'" .... moD'" after adopdoQ PI ttao 

3 

70,00,00,000 

76,50,000 

50,50,00,000 

33,60,00,000 24,32,00,000 

53,49,00,000 

1,42,89,000 

2,21,10,000 

10,00,000 

aD .... Budget, is unhealthy. The CoMti-
tution DO doubts provides for it, but it does 
DOt mean that it wiD have to be resorted 
to every year. It is a cODtingency proYisioa. 
but in practice it has become aD annuaJ 
eveot, like tbe budget. 

I am told that great Finance Ministers 
liko Chiatamani Desbmukh and T T 
Krisbaamachari did Dot lite Supplement..., 
Demands for GraDts. The practice incJi-
cates laxity of budgetary discipline. It seem. 
tIM Budaet Section in tbe Ministry of 
Finance is Dot doing its homework properly; 
presentinl Supplementary Demands ror 
GraDts year after indicates a bapful2ard 
approach to the preparation of the 
Budlet. The Annual Statement is prrpared 
iato it and pieces lite a patch-wort, and DOt 
at ('De time in an intearated manner. ODe 
can understand providinl for unf,,1'eIft1I 
COfttinICDc:ies lite aid to Afdcan countries 
.~ b)' droufbt. I tlave DO objeetio1l 
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[Dr. T. Kalpana Devi) 
to the Rs. 2S crores provided in the 
Supplementary Demands for the purpose. 
The drougbt was there for two years, but 
tbe Government decided only recently, to 
belp tbose countries. We welcome tbe 
decision; better late tban never. As 1 
aid carlier, 1 vote for tbis particular 
demand. 

But what about tbe Rs. 400 crores beiDa 
asked for tbe Ministry of Defence, in 
addition to tbe nearly Rs. 6.000 crores 
voted by Parliament last May? Is tbis 
aD after.tbouabt ., The teasons liven for 
the additional arant are interest, but they 
do Dot reveal much. It is said that addi-
tiODal expenditure On Naval 8eet. machinery 
and equipment of ordnance factories. as 
allO research and development work, is 
responsible for tbe SupplementalY Grants. 
Did the requirements come to lilbt in the 
last few months after tho ann\l&l Budlet was 
prepared; was tbere a sudden brainwave in 
the Defence Ministry about all these 
requirements? If so. it speaks poorly of 
our Defence plannins. Acquisition of 
equipment for Defence Services is not like 
purchase of vegetables. You just do not 
• ay: -I bave found it on tbe shelf. and 
aced mote money to buy it·. Sec<'ndly the 
purcbase of Defence equipmenl takes a 1001 
lime. So, I do Dot know why it bas been 
included tn tbe Supplementary Demands. 
Can't tbey wait till tbe next Budget, or is 
this a device to split up the Defence 
Budget ? 

The Finance Minister bas made several 
inDovations in toe preparation and prescnta-
tion of tbe Budget. He bas promised to 
make some more ionovations. I will be happy 
if one of tbem win be to discontinue the 
practice of Supplementary Demands. 

AmoDI tbe other items included in tbe 
Supplementary Demands for GraDts is a 
provision for RI. 66 crores for the import 
of coins from abroad. 

Tilis _in, is an unfortunate praetice. 
There is DO hiab tecbDololY involved in lbe 
manufacture of small coina. A country 
wbicb baa proarcssed so mucb in certain 
field. of activity like rocketry aDd space 
IeCbnolop cannot be lKkina In capacity 
or stUI '0 IOIAt ..-" GObi.. 10 f8CI~ 

miDtio. currency and coins is an attribute 
of lovereianty. When it was decided last 
year to import small coins from abroad, 
we tboulht that it was an exception. But 
like the Supplementary Demand it has 
become an annual event. We are expected 
to believe that since tbo preparation of tbe 
budaet the Government bas luddenly 
realised tbat there is a further shortage 01 
small coins and that it had intended to 
import immediately at a cost of Rs. 66 crore •• 
So. a supplementary demand is needed. 
Can anything be more ridiculous than tbis ? 

It has been that tbe Salem steel plant 
was prepared to manufacture tbe metal for 
mintinl tbe coins and it was 
also told that it was technically 
cleared by tbe experts. That would bave 
also provided some work for tbe steel mill 
which \'ias sbon of orders. But the pro-
posal was tumed down and minted coins ILro 
now beinl imported from abroad, not once 
to meet a contingency but year after year. 
What a reftection on our self-reliance. 

There are also otber items in tbe supple-
mentary demand which could bave been 
provided lor in tbe General Budget . 
Purcbase of land for office and residential 
buildings of tbe lneome-tax department is 
one of them. 

As per the scbeme of providin8 support 
price for the production of cotton. the 
desirable way of loi08 about is; for tbe 
Government to announce the support prices 
for .upr-cane, tobacco, and otber commo-
dities in advance of tbe sowing seaSOD. Tbat 
will be an incentive to the farmers 10 grow 
more, instead of tbe Government comiol 
before Parliament with a plea tbat there is 
aD increase in tbe cotton production, un-
foreseen at tbe time of the preparation of 
tbe Budlet and 10 more money is asked for 
to pay tbe subsidy. It seems to be topsy 
turvy. There is also a provisiOfl for 
a.ist~ to the States for undertakinl 
ftood protection work. If tbe experience 
of Andbra Pradesb is an indication, when 
there was a droulbt in the State. tbe CODtraJ 
teams come to do a survey, several montb, 
Jat.r. when tbo rains bad started and there 
were floods. If th., i. tbe .lyle of workiDJ. 
I do Dot "DOW why there shoDld .,., r •• 

.u,,'~~, deQlaD~ for t~1 Purvoat. 
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l3.16 brl. 

ISHRI SHARAD DIGHB In th. Chair} 

Finally. tbele is a provision of Rs. l.~O 
crores for tbe Indira Gandhi Memorial 
Trust. I sbare tbe respect of the House 
for tbe memory of tbe 1a te Prime Minister. 
But I have a feeling tbat it is not being 
done in a systematic manner. It is the 
duty of tbe Nation to respect its leaders, 
especially tbe departed ones in a suitable 
and fitting manner. It does not mean that 
there &bould be too many memorials. In 
Washington tbey have Arlington Memo-
rial. where eminent persons are buried 
and their graves are respected. We could 
Dot do it perhaps, because in the case 
of Mahatma, the Father of the Nation 
passed away soon after independence. Now, 
forty years after that, we should think in 
terms of a National Memorial for a11 our 
loaders wbo have built the nation. Tbank 
you. , 

SURI K.P. SINGH DEO (Dhenkanal) : 
Sir, I rise to support the Supplementary 
Demands (or Grants. amounting to an 
additional expenditure of Rso 1,318.40 
crores. But in r~al terms it will come to 
onl, an additional expenditure of Rs. 
663.89 crores as explained in the introduc-
tory remarks in the Supplementary Demands 
for Grants. 

Before I go into the Demands for 
Grants, I would like to mention tbat 
there is a saying-always apologise to a 
man if you are wrong and to a lady if you 
are Clurect. So, I humbly beg to differ 
with tbe hoo. lady Member who has just 
spoken before me, who has mentioned that 
this is a tardy piece of pstcb work and the 
Finance Ministry b,s not done their horne 
work correctly. I am sure her party which 
is in power in one of the Soutbern States 
of India also knows tbat the Supplementary 
Demands for Grants is very very essential. 
Without budgetary proposals or budgetary 
exercise, when certain expenditures which 
could not have been envisaged at that time. 
and before the 31st of March when certain 
Money Bills have to be passed by Parliament 
otherwise it can lead to difficulties in the 
running of Government. I am sure our 
colleagues io tbe States must also be facing 
the same problems as our Finance Minister 
llere with 700 million people to look _fter 

and multi-farious problems wbich we have 
in band. 

It is a general tendency in the Parliament 
to criticise anything which the Government 
puts up even in the nature of Supplemen-
tary Demands for Grants. In fact, I bave 
been critical earlier but now seeing the 
veracity of tbe statements here 8S well as 
the experience, it is necessary sometimes to 
have Supplementary Demands for Grants 
which couJd not have been included before 
the ~lst of March I.e. the end of the 
financial year due to certain financial 
difficulties. I am sure the bon. Ministol 
will takes us into confidence and also share 
why he has been forced to take this 
step. 

In the Supplementary Demands for 
Grants out of Rs. 1318.40 crores, transfor 
to State Governments is Rs. 6.06 crores 
and this is for assistance to bio-gas deve-
lopment and to provide chula. and loan 
assistance to flood control. I am sure 
neither tbe Jady Member on that side of the 
House or any member of any party in the 
House has any quarrel with the Govern-
ment in Jegard to this because the im-
provement of alternati\le source of energy, 
renewable ~'-:mrce of energy as we)J as im-
proved co king method is vital for our 
couotry because of ihe environmental 
degradation whicb is taking place. the 
environmental degradation and environ-
ment pollution is leading to drought, 
scarcity and floods; leading again to 
diversion of scrace resource from develop-
ment to doles and unproductive expenditu 1'1' 
wbich bas inflationary effect on the eo tire 
economy it does not create any permanent 
assets either. Every year we see tbat tlie 
forests th;e flora, tbe jungles are 
destroyed s)'~tematica]Jy in trying fo meet 
the human requirements of fuel. fodder and 
food. Therefore is a very laudable 
objective as well as the loan assistancc to 
flood control. 

I would come to it later on-the pro-
blems relating to the States like my own 
which are be set with natural calamity and 
the manner in which every year both the 
Central and State Governments have to 
meet natural calamities by giviD, not only 
doles and relief but at tbe same time it 
will bave ~o ~me if\. a bi, waf to pre_D' 
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(Sbri IC.P. Singh Deo] 
J' 

people from sufferings, natural where they 
are subjected to des truction and devesta-
tion. 

Then we have aHecation to Union 
Territory Government for Rs. 80 05 crores. 
Here also, it is a very valid expenditure 
by tbe Delhi Administration for tbe acquisi-
tion of land. This also could Dot have 
been envisaged when tbe General Budget 
was beinl prepared and therefore I bave no 
requarrel witb this. 

Then we come to another public sector 
enterprise, that is, tbe Helicopter Corpora-
tion of India and the investment in tbe 
Dbarat Aluminium Company. Government 
bas decided to go in for Helicopter Cor-
poration because of tbe role of helicopters 
as modern means of tran"portation; this has 
got flexibility with mobility and in the 
offsbore areas as well as in other parts of 
the country which are still remote and not 
se"iced by infrastructural development and 
transportation, tbis will he extremely useful, 
and therefore, there is dire necessity to make 
use of them. The DALeO, Dbarat Alumi-
nium Company bas made substantial in-
vestments and therefore tbis is necessary for 
aUlimenting that and getting the desired 
benefit at the Quickest possible time. 

Then there is a loan to Shipping Develop-
ment Fund Committee for acquisition of 
fishing trawlers. I am sure India, with a 
maritime boundary of more than 3600 miles, 
with 9 maritime States, must exploit our 
marine resources to tbe best possibJe extent 
and to the fuUest possible extent so tbat 
our economy can be improved, our balance 
of payments position can improve, and 
exports of various natura) a!sets can be done 
for our economic development. 

Tben tbere is Assistance to General 
Insurance Company. Investment of Rene-
wable Bnergy Development Corporation. 
The hone lady member mentioned about 
tbe Cotton Corporation of lodia. The 
GoverDment of India's policy has 
been to give support price to rarmers as 
well as subsidy so that the consumer is also 
Dot hit. There is tbe public distribution 
sYltem whicb sbould see to it tbat variou! 
ClleDtial commodities are made available to 
_. people wllo 40 pot bave tho purebuio, 

power. The Minister comes from tbe 
western part of the country where it is 
very necessary to give support operations 
in cotton so that the producers get remune-
rative prices and get the required support 
from the Government. There is need to 
give incentives to tbe farmers to go in for 
better type and improved allriculture and 
for calh crops. 

Then we come to subsidy to new Indus-
tries in selected backward areas and tbis is a 
conscious decision of the Government of 
India to encourage the industrialisation of 
the rural areas especially tbe backward areas 
where there are no infrastructure and where 
usually the business houses do not venture. 
Therefore public sector undertakings and 
other joint sector companies are encouraged 
or induced to go to these areas so that tbey 
set up the nucleus industrial compledes 
there which lead to aneillarisation and 
which leads to downstream products./small 
scale industries development, technt()ogical 
development in the rural areas. It arrests 
tbe migration of rural poor to urban areas 
again leading to slums. shantis and so OD. 
and law and order problems as well as 
difficult hygiene and sanitary problems, 
social inequalities and regional disparities. 
Therefore this is a very laudable objective 
wbich bas been given here and I fully 
support tbis becau~e this is most essential 
for the regional disparities to be removed 
and the regional imbalances to be corrected, 
and for the rural prosperity to lae ushered 
in. These public sectors as well as big 
industrieo;; must go to these selected back-
ward areas so that tbe rural area also lets 
prosperity. I must caution here, Sir, tbat 
in our efforts to take these industries to 
selected backward areas, the Bureau of 
Public Enterprises recently have come out 
with a guideline whicb nullifies the whole 
aim and object of the 1981 Industrial 
Policy passed by this very House. Wben 
people are uprooted, when tbey lose their 
home and hearth and their land juet like 
it bappened in the case of National Alumi-
nium Coml)any. the Indo-Frencb project 
wbich is in my own constituency Angul, and 
also in Damanjori in Koraput '1 Some R ... 
2240 crores of money is beinl spent and 
thousands of families have been uprooted. 
tbey were given as!urance by tbe tben 
Ministers and even by OUf late Prime 
Minister and tbe pre~nt Prime Mioister 
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tbat efforts will be made to give employment 
to at least one person from a family who 
bas lost his home and hearth. But now 
tbe latest BPS guideline mentioning that no 
job will be giveo, neither will the in-service 
trainins be given, nor will any trainins be 
given to upgrade their skil1s so that whose 
who have lost their livelihood should get 
some liveJibeod could be a retrograde step. 
So, I would request the bon. Minister to 
look into this aspect and to see that it does 
not work at cross purpose to the aims and 
objectives by whicb the Industrial Policy 
of 1981 of taking selected industries to 
selected backward areas to Do-industries 
areas, as well as tbe categorisation of A, B 
and C came into existence so that we 
achieve tbe laudable objectives of taking 
tbe prosperity to the rural areas and deve-
loping the rural economy. 

Tben. tbere is additional expenditure 
on the Defence Services about which the 
bon. Lady Member mentioned. Sir, I am 
sure no one in this House will be naive 
enough to grudge that economic develop-
ment and economic stability and politica) 
stability can only be achieved if we have 
our national security~ our national integrity 
and our national sovereignty protected and 
unless we sdfeguard our borders. specially 
our maritime borders where. as we have 
seen, there is a seriou.s rivalry in tbe 
Indian Ocean as well as in Deigo Garcia 
and the otber areas. specially our )Sland 
territories, and we should take lessons from 
tbe past wars, past skirmishes and past 
experiences. We should not learn only from 
the mistakes of ourselves, but we should 
profit from the mistakes and incident~ which 
are happening around us and the manner 
in which the Indian Ocean is being made 
into a cauldron of politics and international 
insurgency and gangsterism. So, it is but 
necessary for us to act as a maritime nation 
which bas a large segment of our intema· 
tional trade through the seas as well as a 
long maritime border with ocean wealth 
below the sea both in hydro carbons as 
well as polymetallic nodules which tbe 
country requires for its own economic 
development. Therefore, we need tbe 
auamentation of the Navy, tbe 
stren&tbeDin8 of tbe Navy to give it more 
fire, to give it more punch, to give it more 
areas of activities as well as the ordnance 
ractories which are in a way beJpiD8 us . 

to achieve sel'-reliancc and self-suf6c:iency 
in national security equipment and national 
security effort. 

HaviDS said t~js. ) would now like to 
come to some of tbe problems wbich beset 
my own State as well as tbe eastern and 
north· eastern regions and wbich is tbe 
common problem of Orissa, Bibar, Ben ... 
and north-eastern sector. Here, due to the 
planning process right from tbe First Plan 
till now a lot of activities in a planned 
manner in husbanding our reSOUlces so abat 
the common maD, tbc poorer sections of 
people, their Quality of life, in their way of 
life as well as improvement in their income, 
more economic development have taken 
place. There is no denying the fact that 
India witb teaming millions, by the peaceful 
patb of planning, has achieved notable 
progress. But at the same time the fact 
caD Dot also be contested nor can be for-
gOttOD that there is regional disparity, 
regional iobalance in spite of the Six Five 
Year Plans and in spite of the fact that the 
Gadgil formula and other expert bodies have 
given various suggestions apart from the 
awards given by the different Finance 
Commissions. The fact sun remains that 
the Eastern part, most especially tbe North-
eastern part and I would like to confine 
myself to my own home State, Orissa which 
has more tban 71% of people living uDder 
poverty line, which bas more tban 38% of 
Scb~uled Castes and Scheduled Tribes-is 
still backward. 1 herefore, the base for 
resource mobilisation is small. All tbese 
formulae-Gadgll formula, modified Gadail 
formula-as well as tbe PlanniDa 
Commission's and tbe Government of India's 
resource mobilisation efforts have not been 
able to make a substantial dent. Therefore, 
tbe regional imbalance and regional 
disparity remains. It is only in tbe last S 
years. from 1980 to 1985, due to massive 
Central assistance and investment in the 
State of Orissa tbat the 
State of Orissa could acbieve an 
all-round growth of 6.1%, much better than 
the All India averale. Tbis is tbe State, 
whicb any boo. frien~ Shri Ama) Datta will 
also bear me out. about wbich tbe areat 
Bengali novelist, Shri Dwijendra Lal Roy. 
in his immortal song said: 

DilallO dho"ye pushpe bhara: 
~Qmad.rl Yasu"dhartJ. 

This is a desc:riptioft of Orissa. 
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SHRI AMAL DATTA (Diamand 
Harbour) Everybody has fOl'lottoD it 
except Beppl. 

SHRI K.P. SINGH DBO : He was SDO 
in Angul which is the centre of Orissa. 
Wben he travelled to Cuttack, at tbat time 
the capital of Orissa, the sbeer wealth. In 
terms of mineral wealtb, forest wealtb, water 
wealth, agricultural wealtb, the natural 
beauty, the natural surroundings as well as 
tbe bum an wealtb-tbis is wbat had inspired 
Dwijendra Lal Roy to write and compose 
poetry wbich eulogised the beauty and 
nature of India. So, this is tbe State with 
abundant natural wealth but it bas not been 
husbanded properly. 

Now, about tbe water wealth, Orissa bas 
more tban 10% of tbe water wealth of India 
but today it bas only 26% of the agricultural 
area under assured irrigation facilities. Now, 
our State is sbort of 500 mega watt of 
power today and we are facing power 
famine. The Government of Orissa in 
various formus and discussion with the 
Government of India-whether it is National 
Development Council or any otber forum-
have raised these issues. And also many 
MPs as well as Ministers from Orissa bave 
met the various Ministers. called on tbe 
Prime Minister, have raised it here in 
Parliament as well as in tbe last National 
Development Council in November, 1985, 
and tbey have impressed upon tbe necessity 
of taking up tbe Talcber and the Ib Valley 
super thermal power projects. Talcher as 
one of tbe 6 projects whicb bave been agreed 
to by -tbe expert committee of the Govern-
ment of India and the Planning Commission. 
Whereas all the other 5 projects have been 
-started and Boing to be commissioned, for 
lome strange reason, Talcher has Dot yet 
seen the ligbt of the day. As far as the Ib 
super tbermal power project is concerned, it 
is 840 m.w. These are the two projects 
which the Government of Orissa as wen as 
all the Members of Parliament from Orissa 
have been emphasising. 

Apart from these, there is the Hyundai 
proposal of South Korea for th~ integrated 
development of Paradip port, exportioa of 
6 million tonoes of iron ore from K.eonjhar-
Daitari area to be exported through Paradip 
and also for getting 17 metre draugbt for 
1.70.000 DWT ship and tbe railway for 
liDo from Jakhpure to BaiDspani, 10 tbat the 

entire hinterland is connected with 
Paradeep. 

MR. CHAIRMAN 
time is up. 

Hon. Member-. 

SHRI . K.P. SINGH DEO: I will not 
get a chance for another th-ree months and 
my State is havir;g a lot of problems. Even 
now, we are baving flood and cyclone. 

MR. ,CHAIRMAN : Tbere are more 
than 30 speakers wbo wallt to speak. 

SHRI K.P. SINGH DEO: This is one 
of the rare occasions we get to speak. If 
you keep on pressjnj the ben every balf a 
minute, it is very difficult to finisb my 
speech. 

The Hyundai project wbich bas got the 
clearance of the Planning Commiss;on and" 
everyone, is now lying with the Ministry of 
Finance and the PI B bas to give its 
clearance. 

This is not only tbe problem of Orissa 
but it is a national problem. But, as you 
know. the export of iron ore is getting 
bighly competitive and Japan which is one 
of the biggest buyers is going to Australia 
and we may lose the entire export to Japan 
and Brazil. rrbere are a few major irrigation 
projects. One is Rengali, the otber is tbe 
Upper Kolab and another is Upper Indravati 
Project wbere water bas been stored but 
because of lack of funds with tbe State 
Government. that stored water cannot be 
utilised and with the Prime Minister's 
empbasis tbat we should make the optimum 
use and tbe quickest use for the cost benefit 
of the investment which has already taken 
place, it must be utilised quickly for tbe 
benefit of tbe people. Unless substantial 
assistance is liven to tbe State Government 
for the canal system .. the water which is in 
storage in these three reservoirs will remain 
unutilised, for another ten to IS yean. It 
wil1 be of no use either to the nation or to 
.tbe State which is always beset with drouaht. 
Prime Minister bas visited Kalahandi. 
Pbulbani, Koraput, Keonjhar .and Dhcnkaaal 
districts whicb are always beset by tbele 

"twin problems of tloods and drOulht. 

Last but Dot least is the pollution _due to 
tbe maD, public lOOtor undertakiD" around 
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Talcher. One is the Talcher Fertiliser and 
the other is the Talcher Thermal Power 
Station wbich was commissioned in 1968 
There is fly asb hazard and this is leading 
to TO and other communicable diseases and 
water pollution diseases. Tbere have been 
studies made by CSIR on the water and air 
pollution but even a simple electrostatic 
precipitator cannl.'t be installed as yet. We 
have been raising this matter for tbe last so 
many years. I hope tbe Government win 
make an inquiry into tbese two aspects of 
the air and water pollution wbicb is affect-
in8 more tban 2 lakb people and the entire 
Brabinahi Valley of botb sides and tbe 
potable water is also affected and take 
effective steps. 

With these words, I once agaiD whole-
heartedly support tbe supplementary demand5 
for grants. 

[T~JCltlon] 

.f1>ROF. NIRMALA KUMARI 
SHAKTAWAT (Cbittorgarb): Mr. Chair-
man 9 Sir, I support tbe Supplementary 
Demands for Grants. It is rigbt tbat during 
tbe last year we had to face many financial 
problems. Some of our problems were 
such tbat their solution could have been a 
burden on our budget. So we bave brought 
Supplementary Demands. 

Every progressive budget tends to be 
like this because in a developing country, 
sometimes we face such problems which 
have to be solved by additional taxation. 
We have to make some sacrifice to make 
progress. This sacrifice has resulted in 
lifting tbe standard of our couotry and its 
poor people. I think all this ba~ been 
acbieved only due to hard work and 
sacrifice. 

_. 
Sir, I would like to say something about 

my State Rajastban in the sbort time 
granted to mc. Areawise, Rajastban comes 
second after Madhya Pradesb among tbe 
States. At present it is facing many natural 
calamities. It always suffers due to tbese 
natural calamities. The State is facing a 
severe famine. Besides, due to beavy rains 
my constituency Kota and its neilbbouring 
area Lajpura have suffered beavy loss or lafe 
and property. 25 dead bodies bave been 
r~overed and 'wo military jawaDs who were 
looking after tbe arrangements in the fY.Joded 
area .have also lost their lives. Many cattle 

have also died and when I visited tbe area 
it was stinkinl with tbe dead bodies of cattle 
and it was difficult to remain tbere. Tbe 
people I met tbere told me tbat their huts 
have totally been destroyed. Tbe stock of 
Foodgrains collected by them by working iD 
"Food for Work Programmes" bas become 
rotten in tbe bags itself. The present 
situation is tbat people have notbin8 to eat 
and tbe crops bave been destroyed by floods. 
In this situation the Rajastban Government 
bas sanctioned only five lakh rupees and it 
is jOlt a drop in tbe ocean. I would like to 
a$lt the Central Government to allocate 
lfuftj~ funds in tbe Supplementary 
Demands to the areas of Rajastban affected 
by floods and natural calamities. sOme 
plan sbould be formulated to rebabilitate the 
homeless persons. The present condition i. 
that tbey bave no foodgrains to eat. I have 
seen tbat the rotten foodgrains are lyiDI 
there and are not even fit for animal even 
because they can cause illness. So tbe 
Central Government should supply food-
grains to save the lives of poor people 
tbere. 

The second thing I would like to say is 
that your uFood for Work Programme" bas 
been very commendable and specially NRBP 
and IRDP have shown good results. I 
congratulate the Minister for it and at tbe 
s"me time request bim to increase the 
amount allocated for these programmes. The 
hill areas and the desert areas which are~ 
often bit by flood and drought should be 
allocated more fuods. 

Sir, one important problem of RajastbaD 
is of energy. Tbe shortage of electricity II 
a continuous problem and due to it tbe 
schemes arc Dot being implemented. People 
are facing great difficulty as tbe industrial 
and agricultural projects cannot be imple-
mented due to energy crisis. The Raoa 
Pratap Sagar Atomic Energy Plant aIIo 
known as RAPP is functioning in my conad-
tuency. There are two units and the 
Canadian technology imported is Dot beiDa 
understood completely whieb results ill 
failure of one unit. The problem 01 
electricity is so serious tbat people cannot 
work on any development project. Thus I 
stronaly request that tbe thermal power 
project and other projects of Rajasthaa 
Government should be immediate Iy sanction!! 
eel so as to boDe6t the people of the State. 
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[Prof. Nirmala Kumari Sbaktawat] 
Sir, one of my points is that public 

sector industries are an important tbing to 
improve tbe economy but all of your public 
sector undertakings are incurring losses. The 
public sector industries should be decentra-
Jised. The papers and bills presented on 
this issue should be discussed during the 
next Budget. 

Sir, }. have submitted it many times and 
you are also seized of it that a proposal for 
a super zinc smeller near ChitcorgaIb in 
RaJa!;than i, under )our considel,'ioo. .It 
bas been agreed in prjnciple .bat'l1fl4ua 
in district Chittorgarh in Rajasthan IS tbe 
most ~uitab)e site tecbnicaUy. But due to 
some financial difficulties, you bave not 
granted approval to this super zinc smelter 
plant. The proposal is under consideration 
with the Ministry. I request the Finance 
Minister to provide funds so that the foreign 
exchange spent on zinc imports could be 
saved This will also generate employment 
and tbe standard of living of tbe local 
people will go up. 

Tbere is a provision in tbe suppJe-
mentary demands for the purchase of 
helicopters etc. You have linked many 
places with the Vayudoot service. Tbere is 
an airstrip between the historical places of 
Cbittorsarh anJ Bhilwara and its air-link 
has been demanded many times but no 
attention has been paid to the issue. I ask 
the finance minister to pay attention and 
make a special provision in the Budget so 
that this bistorical place could be developed 
for tourism. The non-plan expenditure 
needs to be reduced. Tbe non-plan 
expenditure at present is increasing. The 
administration is so much powerful tbat 
recruitment of Government employees has 
been continuing without any ban. This 
takes away a I~rge chunk of the Budget. and 
the development projects just remain on 
paper. So there should be a cut in DOD-
plan expenditure. I want to congratulate 
you for setting up Lok Adalats. I t is a very 
commendable work but some lawyers and 
some persons from administration have 
bindered their success and, therefore. lome 
improvements in this system are caned for. 
It sbou~d be provided on a wider scale to 
eruble the poor receive cheap justice. 

I would like to draw your attention to 
tbe aae old demand 01 Rajasthan for 

driokin8 water. Despite so mucb all round 
advaocement, there are some areas III 
Rajastban wbere drinkiDI water is still not· 
available. There is a .ayinB in our Rajaslba. 
tbat a person in Western Rajasthan takes 
bath on three occasions in his life, i ••. , at 
birtli, marriale and death. There are still 
some areas where such a situation still 
prevails. "'hen would }OU be able to 
provide drinkiug water at sucb places? A 
1008 time bas passed since independence and 
it would be very unfortunate if any person 
remains thirsty. A emphatically request the 
minister to make special provision in tbe 
supplementary demands for provjdjns drink-
ing wau:r in Western Rajasthan and in my 
constituency whicb faUs in soutberD 
Rajasthan. Rajasthan is spread over 3.5 
lakb square kilometres and some of its parts 
have faced heavy raibs. Western Rajastban 
is drought stricken. The famine reUef work 
has been stopped tbere. Tbe situation bas 
worsened to the extent that tbere is every 
fear of starvation deatbs. You should think 
more seriously over tbis problem of 
Rajasthan. 

Today, our country is facing danBer 
from an sides. We can see tbat tbe 
intentions of our neighbouring countries are 
not good. The result has been that 
instrusions in the country are continuinl 
whetber in the eastern or southern region. 
There is on danger or the other lurking from 
all sides. Presently we are facing trouble 
in Darjeeliog and in Arunachal Pradesh. 
Therefore, I heartily support the provision 
for defence in the Supplementary Demands. 
And if more expenditure is needed then we 
should provide it. A BiU ragarding our 
borders should be brought providing that 
an area of five kilometres alonR the border 
should be put under control of tbe Centre. 
This type of Bill should be brought at tbe 
earliest and if some special allocatioDS are 
required to be made therefor tben it should 
be done. With these words, I conclude. 

(E"glish] 

SHRI AJOY BISW AS (Tripura. West) 
Sir. thd Government has come hele for the 
sanction of Supplementary Demands to the 
tune of Rs. 1300 crores. At the outset I 
would like to say something about tbe 
economic policies of the Governmet and tbe 
effect of the last General Budlet on . our 
economy. 



317 Supp.D.G. (Gen.), 1986-87 SRAVANA 13, 1908 (SAKA) Si/pp.D.G. (Gen.), 1986-87 318

Sir, the opposition members sounded a
warning when the Budget was placed in this
House tbat the economic policies which have
been taken up by the Government will have
a serious effect upon the economy of the
country as well as its socio-economic condi-
tion.

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE
(SHRI B.K. GADHVl): Sir, I rise on a
point of order. Rule 216 does not permit
tbe policies which were discussed at tbe time
of Budget to be re-opened again.

SHRI AJOY BIS WAS; I am not
discussing the policies but the effect of the
last.Budget,

MR. CHAIRMAN : I request the hon.
Member to confine himself to the Supple-
mentnry Demands.

( Interruptions)

SHRI AJOY BISWAS: Sir, although
four months have elapsed since the presen-
tation of the last Budget yet the Govern-
ment has not changed any of its industrial
or. economic policy.

Recently the Commerce Minister made
a statement that the trade gap for the year
1985-86 is to the tune of Rs: 8,000 crores.
In this very House the Finance Minister had
assured the Members that they would
bonfine the trade gap within Rs, 7.000
crores, The Government has failed to do
tbat. For the year 1984·85 the trade
deficit was Rs. 5,500 crores. For the year
1985·86 it is 46 per cent more than
as compared to the' trade gap of
1984-85. I must point out to the
Finance Minister that they will not be able
to confine the trade gap even within Rs,
9,000 crores this year. It will cross even Rs.
9,000 crores. Our economy is on a cross-

14.00 hrs.

road. Our economy is in a bad shape.
What is the Government thinking about
it? Government is trying to accept the
dictates of the Word Bank and the IMF.
.What have the World Bank and the IMF
prescribed for the' Third World Countries?
They have prescribed that Third World
~o\lntries should devalue their money an~

open up their economy for tbe multi-
nationals. These are the prescriptions of
the IMF and the World Bank and you are
accepting them. Another prescription of
the IMF and the World Bank on the Third
World Countries is that they should export
their foodgrains. It is dangerous thing
that the Government of India is going to
accept it.

In the recent report of the World Bank,
it clearly asks the Government to devalue
the rupee. Government has done it in the
last year. In the report it has not been
mentioned clearly to devalue the rupee; it
is mentioned to adjust the exchange rate.
This means the same-to adjust the ex-
change rate conveys the same meaning.

If you see today in the world economy
arena, the value of our rupee has been
decreased. Another thing the Government
is going to accept next is the export of
foodgrains. Government is telling us that
now the stock of Ioodgrains is more than
30 million tonnes and to bridge the trade
deficit gap we have to earn foreign exchange
and so we have to export foodgrains.

How will the Third World Countries
accept the decision of the IMF and the
World Bank ? How wi11 they export the
commodity products and the foodgrains ?
If there is no excess, how will you create
excess of Ioodgrains and commodity
products? You are to deprive people
of food, you are .to snatch food from the
mouth of the people; without that JOu
cannot create excess of foodgrains, You
claim that 30 million tonnes stock of the
foodgrains is your achievement; I say it is
tbe weakness of the Government. Because
40 to 50% of the people have no purchasing
power. They do not purchase even the
minimum food tbat is required, So, the
accumulation is there. It is the weakness
of the Government

I am giving some data about the per-
capila availability of foodgrains: 1961-
468 grams; 1965-480 grams; 1971-468
grams; 1978-476 grams; 1984-477 grams
and 1985-463 grams. That means availa-
bility of foodgra ins has seriously declined
compared to 1961. Availability does DOt
mean per-capita consumption. The con-
sumption is far less, far below.
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(Sbri Ajoy Biswas]
Bulk of the export of foodgrains is

00 the agenda of the Government when
balf of the people are living below the
poverty line. Only 10% people are getting
balanced diet.

Half of the world's illiterates are living
in our country. We bave the Highest infant
mortality rate; half of the world's blind
population is in India and forty thousand
children go blind every year because of mal-
nutrition. The number of registerd
unemployed rose from 162 lakbs in 1980 to
256 lakbs to 1985." The jobs tbrough
employment exchanges declined from 4.8
lakbs in 1980 to 2.7 lakhs in 1985. When
this is the situation in the country, you are
eager to follow the dictates of IMF to
export the foodgrains and earn foreign ex-
change instead of using foodgrain stocks for
employment generation.

You have to decide the priority sector.
Priority has to be given to the rural sector.
You have to use these foodgrains for
creating jobs in the rural areas through
NREP, IRDP and RLEGP. People should
have enough purchasing power so that they
can purchase the required foodgrains and
other necessary items. That should be
the direction of our economy, but you are
oot accepting that. You may say that you
bavemade some provision under the NREP.
BUI I am going to give you some instances to
show how your claim is miseralely weak. In
1980-81, the programme was known as
Food for Work, and in that year 450
million mandays were supposed to be genera-
ted by Food for Work. But in 1986-87,
under NREP, which was known earlier as
Food for Work programme, only 300
million mandays will be generated. This
is the position, when the allotment now is
double in comparison to 1980-81. That
means what you have provided for the
rural people is meagre. If you· provide
Rs, 1 for an item this year in the Budget
for tbis year and if you provide Rs, 2 in the
oext year's Budget, you will say that the
provision has beun doubled. but the posi-
tion is that your initial provision 'was meagre
in comparison to the problem. Your
allocation is very small keeping in mind the
oumber of rural masses. If you say that
you have provided Rs. 1500 crores for the
f'I~flP and other programmes, I say tlla!

in comparison to tbe rural masses aacl
tbeir poverty, tbis is very meagre. Your
economic and other policies actually •••
creating more trouble for the people.

Now, I would say something about tile
North-Eastern region because I come from.
tbat region. You claim that you are doina
something more for the North-Eastern
region, but actually the pace of develop-
ment there is very slow. Per capita coo··
sumption of power in North-Eastern regiol
stands at 25 KV per hour, compared to' the
national average of 140 KV per bour.·
And tbe Tripura, it is only to KV per hour,
Electricity is the main thing for tbe deve-
lopment of . agriculture and industry. U <

this is the situation. you can easily imagine .
how matters stand in the Nortb Eastern'
Region.

Sir, the Percentage of surface road
length to total roadways in the Nortb
Eastern Region is only 17.91 whereas tbe
all- India figure is 311.86per cent. As far 81
railways are concerned, except fOI" Assam,
there is no railway link with State capitals.
In our State the Government' have decided
that they would construct a 32 KM railway
line from Dharmanagar to Kumarghat and
it was scheduled to be completed .in 1984.
Now it is 1986 and I think that it will not
be completed before 1990.

We. have enough gas and ONGC is
doing some good job in Tripura. We have a
proposal to set up a gas-based industry io
Tripura and this proposal is lying witb tbe
Central' Government and they are not
clearing it. There is another proposal sent
from Tripura for a second jute mill. Tbat
also is lying with the Central Government.
As regards paper mills, there is enough
scope to set up a paper mill in Tripura
because forests, enough bamboo snd ade-
quate wa!er supply. all these. things are
available in Tripura, This proposal was
sent in 1975 but till now the Central
Government have not sanctioned any money
for tbis project. It is really a funny tbing
. that five paper mills are already sanctioned
for the North Eastern Region States except
for Tripura. In the case of Tripura you
are depriving them of their due and the
people of Tripura, the youth and tbe
students, have come to Delhi for that reason,
to stage a Dhama, They met the ~rim~
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Minister and the Prime Minister assured
the youth leaders that the Government
would look into the whole matter and they
will do something in this regard. But it is
a sad thing that the Central Government
is not providing money for all these schemes
and because of that reason only, the pace
of progress in North Eastern Region as also
in Tripura is very very slow. I shall request
the Government only one thing. If you want
to check the activities of the extremists and
if you really want to achieve national inte-
gration, economic development is the main
thing. So, you please look into this and
provide more money for the North Eastern
Region and Tripura.

[Translatioll]
SHRI UMA KANT MISHRA

(Mirzapur) : Mr. Chairman, Sir, I support
the Supplementary Demands for Grants.

First of all, ) want to thank and
congratulate the hon. Minister of Finance,
his colleagues and the Department of
Finance on behalf of the people of the
country for their drive against tax evasion
and black money. This drive has strengthen-
ed tbe nation's economy. The amount of
black money which was parallel to the
nations economy was reduced and as a result
of that the price-rise and the rate of infla-
tion was checked and the nation's economy
strengthened. Sir, this also resulted in an
increased revenue to the tune (If hundred, of
crores of rupees. ) wish that this additional
revenue which was not included in 'he
budget estimates, should he spent on poverty
eradication programme and rural develop-
ment programmes in the country.

Mr. Chairman, Sir, late Prime Minister
Mrs. Indira Gandhi had started such
important programmes which were very
useful such as National Rural Development
Programme, National Rural Employment
Scheme, Rural Landless Labourers Guarantee
Programme, Integrated Rural Development
Programme and Scheme for providing loans
to educated unemployed youths. All these
programmes were chalked out for the
benefit of the poor. She also started
programmes for lakhs of educated un-
employed youths. Our present Prime
Minister has decided to gear up all these
programmes. I request that this extra amount
should he spent for extending poverty
eradication programmes and for rural

developments for implementing fullv the
programmes which have been taken in' hand
at present. The Districts do not have
sufficient funds. Due to lack of funds, many
programmes have been di,conlinued and
many others are going on slow pace. When
we enquire for the officials, they say that
they lack funds and only after getting the
funds they can run the programmes. I
request the hon. Minister that this amount
should be spent on poverty eradication
programmes instead of spending it on other
big projects. ) hope that the hon. Minister
of Finance would consider it.

Sir, ours is a vast country. Often, some
or other of its regions face nutural calami-
ties. At present there is drought at one place
and flood at another. In Uttar Pradesh,
Ganga river has started flowing above danger
mark. It bas affected the areas of Mirzapur,
Varanasi, Ghazipur and Ba lia, We have
received an information today that Burhi
Gandak, Rapti and Ghaghara rivers are in
spate and it has affccted many villages. So,
eastern Bihar and eastern Uttar Pradesh are
facing floods. Allocation of funds is essential
to face this situation. We have floods almost
every year which cause loss of hundreds of
crores of rupees, crops,' houses and a t some
places the villages on the whole have been
submerged. Some permanent solution should
be found out for the areas, which experience
floods every year. There is a Board in
Uttar Pradesh to control floods. They are
planning to construct dams (In the rivers
which have floods every year. Therefore, i
request you that this work should be done
expeditiously.

On the one hand, people are experiencing
flood •. and on the other, Mirzapur District
is facing drought. Mirzapur District has 10
blocks and around it there are 2 to 3 blocks
of Allahabad District and Navgarh area of
Banaras. These areas arc also experiencing
drought. Dams have dried up as there bad
been no rains. Our total area is drought
affected.

14.15 hrs.

[MR. DEPUTY SPEAKER in the Chair]

About 20 to 25 lakh people have been
affected as a result thereof. On the one band
there is flood in Ganga river basin and on
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(Sui Uma Kant Misbra) 
the other tbere is droulht in upper billy 
area. The Minapur District is experiencinl 
drouabt since a lonl time. Generally this 
area remains droulbt .. allected. When tbere is 
DOrma) rains in the rest of the country, even 
tbea there js drouaht in 14 Development 
blocks of Mirzapur, two blocks of Allababad 
and some areas of Banaras and Bundel-
khand. The drought prevention programme 
of D.P.A.P. taken up in Mirzapur lacks 
fuads. I would make a request to tbe hone 
Minister of Finance that more funds should 
be provided for the drought prevention 
prOlrammes goinS on io the droulht-'lit 
areas of Mirzapur District and other areas 
around it. 

Lastly. we lay that Uttar Pradesh is the 
biaaest State, with a popalation of twelve 
crores. Tbere are five type of natural 
divisions 0' Uttar Pcadesh-hill area, 
Buodelkhand area, West Uttar Pradesb. 
Central Uttar Pradesh and Eastern Uttar 
Pradesh. While for the development of hill 
area the State Government and the Central 
Government have paid their attention but 
even then it requires more to be done. Tw. 
to three districts cf BaDdelkhand have also 
been paid attention. But in Eastern Uttar 
Pradesh which bas a population of about 
four to five crorest even one fourth of the 
attention is not paid to eradicate poverty 
and backwardness and to brinl about its 
development. This year. the Cbief Minister 
of Uttar Pradesh had asked for special funds 
for tbe development of the Eastern Uttar 
Pradesb but probably the fund bas not been 
sanctioned. Tbe prl),..al is !yiol with tbe 
Planning Commission and Minister of 
Pinance for consideration. I request that in 
order to remove the poverty and backward-
ness of Eastern Uttar Pradesb. tbil area 
Ibould be paid full attention. This area is 
densely populated. The people from bere 10 
to Calcutta, Delbi. Bombay aod forello 
countries in order to earn their livelibood. 
Some industries sbould be aet up there and 
lOme medium and small scale local Indus-
tries sbould be liven incentive. Irri181ioD 
projects aDd otber projects for development 
of aariculture wbicb are Iyinl incomplete 
.lloul4 be completed 1000. Some haodi-
craft ioel_tries sbould be liven iDCCDtive. 
Some J)fOIJ'ammes _bowd be run in order to 
develop the Eastern area of Uttar Pradesh. 
, bad r,,"teeS '1M Ceotral 09v~~t 19 

tet up at least a bis or medium industry 
and its ancillaries in every development 
block of tbe Eastern Uttar Pradesb to 
eradicate the poverty of tbat area. 

We have been continuously putting forth 
this demand. Today. once again. I request 
through you, Sir~ the hone Minister to pay 
his attention towards Eastern Uttar Pradesb. 
Our Mirzapur District is a big District. which 
is equal to Kerala State. The whole develop-
ment programme is carried out in I its 
Southern area which bas coal mines and 
thermal power stations whereas the northern 
area whicb bas Sadar Tebsil and Chunar 
Tehsil is much backward. People are 
abandoning Mirzapur and its becoming 
deserted. We have been demanding since 
very long tbat a big industry should be set 
up near Mirzapur city. Today. once again, 
throulh you, Sir. I request tbat Hon. Primo 
Minister. bon. Minjster of Finance and hone 
Minister of Industry ~hould pay tbeir atten-
tion towards it. Witb these words, I support 
the demands. 

(English] 

SHRI CHINTAMANI PANIGRAHI 
(Bhubane5war) : Mr. Deputy Speaker, Sir, 
tbis is tbe first batch of Supplementary 
Demands for Grants for the current financial 
year and it ba9 a Plan demand for 
Rs. 256.24 crores and for the non-Plan side 
Rs. 1.062 16 crores. I rise to support tbe 
first batch of supplementary Demands. 

Here, I would just like to bring to the 
notice of tbe bon. Minister that, as is 1c.nown 
vory well, we bave a constraint of resources 
for financing tbe Seventh Five Year Plan 
and naturally, Sir, every single rupee is 
essential for us to see tbat the Seventh Plan 
achieves success. 

Here, I refer to tbe Cycle Corporation 
of India. It is a public enterprise. Por this, 
tbree crores and fifty lakbs were provided 
originally and now anotber additional fund 
or fifty lakhs of rupees beiol8sked for and 
tbo roason given is tbat tbese additional 
funds are being provided for meeting tbe 
increased cash losses owing to sbortfalls in 
production. Our hon. Minister of Finance 
i. reminding UI everyday tbat the public 
sector enterprises should be lea red up so 
tbat tbeT ~n contribute t"~ir laraest _bare 



for the success of the Seventh Five Year 
Plan. But bere I have got a number of 
representations from workers and employees 
who are workios in tbe Cycle Corporation 
of ILldia. It was a profitable concern till four 
years ago. But suddenl y this bas become a 
completely loss making concern. I bave lot 
a number of representations from tbe 
workers, who are working io this concern, 
who bave termed tbis Cycle Corporation of 
India limited as Loot Corporation of India 
limited. This is how the workers are feeling. 
Whatever representations I have received, 
the total amount of loss about this public 
sector enterprise has not been indicated. But 
the quality bas completely deteriorated to 
the worst level and. therefore, the demand 
is also going down. Durjng the last 1 i to 
2 years a group of people have crept into 
the management of this concern. They have 
complete control over tbe management of 
this concern. The workers describe tbem as 
gang of three. They are purchasing the 
cbeapest and most inferior quality scrap 
materials from some favourite firms of 
Ludbiana, on big commissions because 
their links are in Ludhiana. They are only 
assembling there. All the dead stock of 
40,000 bicycles are lying tbere uDsold. 
lnstead of providing them Rs. 3.5 crores aod 
again Rs. 50 lakhs I would urge upon the 
hOD. Minister to immediately seize all the 
stocks and other documents of this concern 
and find out why such a profitable concern 
is incurring cash losses and why il there 
shortfalls in production. It requires im-
mediate enquiry by the hOD. Minister. If 
this enquiry is made immediately, we shall 
save one public sector undertaking from its 
ruin. 

What are the total claims of the dealers 
of this Cycle Corporation? They are not 
being shown by the company. Only out-
standings running into million of rupees are 
beinl shown against tbe dealers just to show 
to the Government tbat they have an 
outstanding of crores of rupees. Claims are 
lying for tbe last 5 to 10 years, but they are 
Dot settled. Therefore, tbe real condition of 
the concern is not being known to tbe 
Government. I urge upon tbe hoo. Finance 
Minister to look into it immediately so that 
this vital public sector undertaking is saved 
from complete ruin. Serious economic 
offences are beiDg daily committed by tbe 
present corrupt management and it bas 
turned into a den of vices. 

It is lood that provision ba beeD made 
in the supplementary demands of RI. 80 
crores for Delhi for acqu.ition and develop-
ment of land in Delbi. But the bOD. Minister 
should bave liven a little more detail ... 10 
wbat is this additional acquisition and 
development of land is. Are we bavinl IOIDe 
new urban land of policy '1 It will be bettor 
if tbe boo. Minister tbrows some lisht 00 
tbis as to wbat it is. 

Another poiot wbich I want to brio. to 
the notice of the bon. Minister is about 
floods} which bave dlllmaged almolt all part. 
of Orissa. In Puri district and in my 
constituency, vast areas and about 9S viJlqn 
were marooned by flood water nearly for a 
month. Many villages in my own COD-
stituency in NaraDgub Gram Panchayat and 
Brajamohanpur Gram Panchayat in Kburda 
Sub-Division still remain marooned by 
flood water and standing crops in thousaods 
of acres of land in these areas have been 
fuUy damaled. About seven persoDS have 
lost their Jives in floods in Puri district. 

In Bhubaneswar Sub-divisioD, more tban 
6,000 acres of paddy crop land has been 
damaged. 

In Khurda Sub-divisioll. National Bilh-
way No. 5 was disrupted and fourteen 
vilJages of Rameswar Gram Panchayat 
remained under flood water. 

In Nayagarb Sub-division. eiaht Blocks 
and 19 viUaaes wele marooDed. 10 my own 
constituency, many villales were marooned. 
In Nayaprb area, thousands of acres of 
land were submeraed and bundreads of acres 
of land have been sandca.t. A breacb in 
Kusumi river washed away one bil vil1ap 
called Saoapandusar and bas caused serious 
damaae to the area. Thousands of houses. 
roads, culverts and public institutioDS have 
been seriously damaled. 

Similarly, in Daspalla and Khaadapada 
areas also, serious damaae to viUaaa. bousea 
and public institutions has been ca1Jled. ID 
29 Blocks of Puri district about 4 lath 
people have boea affected. 

Tbetefore, 1 would like to request the 
bon. Minister tbat when he is makina 
provisions for flood control Khemes. be 
sbould see tbat two such major acbemes are 
lyinl poQ4ina with tho CeDtral Government_ 
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[Sbri CbiDtamaoi PaDiarahi) 
00. is Brutaoa IrriaatioD Project and the 
other is Manibbadra Barrase scheme. For 
many years thoy are lyina pending. Once 
theea two projects are implemented, three 
mOlion to four million hectares of land will 
pt permanent irrigation and also floods in 
Mahanadi and other riven in Nayaprh 
8ub-division area will be controlled and tbis 
area will be transformed into a Iranary. 
Tbel'efore, I request:the hone Minister to take 
this into consideration. 

Damage has taken place in Cuttack 
district also. 

One more problem I would like to bring 
to tbe notice of the hone Minister. It is a 
disquietiog thinl that though the per capita 
income in all tbe States has increased, in 
Orissa it bas declined. In Orissa. the per 
capita income in 1980-81 was Rs. 1,101; in 
1981-82 it was Rs. 1.308; in 1982-83 it was 
B.s. 1.339; in 1983-84 it was Rs. 1,636; but 
in 1984-85 it has come down to Rs. 1.534. 
Whereas tbe per capita income in all the 
States bas increased. in Orissa it is sliding 
down. Tbe reaSOD is tbat for the last many 
yean there is power shortage in Orissa and. 
therefore, almost aU the industries and 
factories are not getting power. There is 
power cut and therefore, the production has 
been hampered. This is the reason why tbe 
per capita income in Orissa is slidinl down. 

One more poiot and J would conclude. 
So far as the crop insurance is concerned, 
tbere is provision for the same in this budaet. 
I am happy that this scheme is givins some 
lood results to tbe farmers. When there is 
Hood or wheD there is cyclone, there is lot 
of dama. caused to standiDl crops in my 
areas but tbere is no crop insurance scheme 
in tbele areaa in Orissa. I do Dot know "by 
these areas in Orissa are Dot included under 
tbe crop insurance scheme. Therefore, I 
would urae upon tbe Government to include 
almost all tbe districts of Orissa which are 
coOltaDtb' either under droupts or under 
800ds or cyclones. to be covered under tbe 
crop iDSoranee acheme so that tbe farmen 
act the benefits of this scheme. 

SHRI THAMPAN THOMAS (Maveli-
kara): Sir. these Supplementary Demands 
lor Rs. 1.318 erores sbow bow the Govern-
IUDt approaches the financial problem in so 

utopian and fictitious maDDer ••• 

(1",.rr_p,lo",) 

SHRI AMAL DATrA: Sir. tbere is 
no Minister. 

MR. DEPUTY SPEAKER: There are 
two Ministers. There is one more Minister 
who is going to jOin you. Cabinet Minister 
is here. 

SHRI AMAL DATTA: They are not 
in charle of Supplementary Demands. Are 
they ? 

MR. DEPUTY SPEAKER: No, no. 
they are looking after ••• 

(/"terruptlon&) 

MR. DEPUTY SPEAKER: The 
Minister bas just now gone out. He is 
coming back. There are other two Ministers 
who are looking after. There is no point 
in your raising all these thinas. 

SHRI THAMPAN THOMAS: Who 
will answer my points, Sir ? 

MR. DEPUTY SPEAKER: It will be 
answered. Do'nt worry ••• 

(I,,'errupt;on~ ) 

SHRI THAMPAN THOMAS: I am 
raising very impo,tant points. Sir. Who will 
answer them ? 

MR. DEPUTY SPEAKER : He is there. 
The Cabinet Minister has lone out for a 
minute. Why are you saying all these thiop ? 

Two ministers are already here. I do 
Dot accept what you say. 

SHRI THAMPAN THOMAS: This 
Supplementary Demands for GraDts is for 
Rs. 1318 crores. This shows fictitious, 
Utopian nature of planning. Tbis .hows 
tbe weak pctlicy of the Government. This 
is fallacious. 

I want this Minister to aive aD anlwer 
to a specific question which I am raisiDI. 
Recently my Keral. State Finance MiDister 
made a statement tbat Kerala BudlOt i. 
surplus. Subsequently Sbri Poojary. tbe 
minister here. said. it iI deficit. Tben tbe 
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Chief Minister of Kerala said-it can be 
deficit. it can also be surplus. (/IIte,.,uptloll,) 
I am quotinl tbe Congress MiDisten. Tbis 
is how they dupe the people. They make 
stories before tbe public. (Inter,uptlon.) 
I would like to know: Is Mr. Poojary correct 
or the earlier Kera)a Finance Minister is 
correct ? Or is it the policy of the Govern-
ment to say that it can t-e a surplus budget 
or it can also be a defi~it budget. 

This approacb is very well reflected in 
tbe Supplementary Demands also. If tbere 
was a pro"er planning, proper assessment, 
proper consideration to tbe problems of this 
country. Government would not have 
brought it for such a huge amount. There-
fore, I say these people bring these things 
without any proper planning. 

The latest position is that yesterday tbere 
was a news-item tbat tbe Minister for 
Finance has grc:lnted amnesty for all black 
money bolders and all tax evaders. He bas 
declared tbdt, and be wants them to come 
forward. Protection will be given to tbem 
if they pay that to tbe Government fund. 
Recently when t moved Can Attention OD 
EnerlY shortage, tbe Hon. Minister told in 
tbis House tbat the black money holders 
should come forward and invest money in 
lenerating power. These are tbe policies 
of the Government by which this Govern-
ment promotes black money holdings and 
tax evasion and encourages those who 
exploit society. (Interruptions) 

SHRl A. CHARLES (Trivandrum) : 
Government wants to unearth black money. 

SHRl THAMPAN THOMAS: If the 
Gov\!rnment wants black money to come 
out, they can do this within an bour, provi-
ded tbey change the present currency. They 
can very well cbanlO 100 rupee note. If tbe 
aold whicb is kept by lbe rich people i~ 
accounted for and brought to ligbt, tbat 
will also lenerate necessary fuods. I Shall 
also lay, if there is ceiling t'n property, 
much of their problem can be solved. Is 
Government prepared to bring forward a 
law by wblch tbey may regulate tbe expendi-
turo ? Is there any expenditure tax '1 Is 
Government ,olnl to reau)ate un-necessary 
expeDditure which is incurred by the pet'ple. 

The Committee appointed by the 
Govel'DllleDt to.... tho black mODOY has 

br~ulht to notice tbat there is Ra. 36 
tboUlBnd crorea of black mODey. At the 
same time IMP bave reported that lb. 76 
thousand crores of black money is in India. 
Wbat stronl steps will the Govemment take 
to briog tbis black mone, to tbe national 
channel? 

I know bow this Government is be-
fnoling tbe public. They said in my State 
they will establisb Coacb factory in Palaabat 
District. But subsequent.y they took it 
away and eatablisbed the same in Punjab. 
Finany wben we asked about coach building 
factory for Palghat the Government replied 
that it bas gone to Punj~b. It is because 
Punjab elections were coming at that time. 
They tbought Punjab votes can be canvassed 
by promising Coach factory. Another 
case is tbis. In Trivandrum an Air Force 
Base was promised. My friend from 
Trivaodrum is sitting here.. In his cons-
tituency tbis Air For~ Base was planned. 
But now I am told tbat it is going to 
Madurai. How it is going to Madurai? 
Is it because there is a by-election taking 
place in Tamil Nadu? (Interruptlorrs). 
Tbon tbere is a proposal for a Naval 
Academy in Ker.)a. But I am total tbat it 
is goiog to be set up in Goa. (lnte,ruptions) 

MR. DEPUTY SPEAKER: Whatever 
it is, it is in India. Don·, worry. It is in 
India. 

SHRI THAMPAN THOMAS : I am 
tellinl tbis, Sir. only to sbow how the 
Government is making the public a fool. 
Tbat should not happen. This is wh, I 
say tbat tbe Supplementary Grant should 
not be brought in this way to aet money 
rrom tbe Consolidated Fund of India. Tbis 
sbows the absence of planninl by tbe 
Government in regard to the varioul 
problems of the country. The Government 
is taking tbe public for a ride which I 
stronsJy oppose. 

In tbis context. I caD point out another 
instance. Tbe money whicb is carried by 
you and me aDd all of us. inclucliDl tbe 
Minister, is made abroad. West German, 
is matinl our coins for the Government. 
Government bas liven contract to make 
your coins abroad. Even in your country 
you are not able to make your own mODeY. 
What a shame it is rAre ,OU DOt ashamed 
about it 'l aoaardioa CocbiD shipyard, it 
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bas got tbe capacity to produce sbips for 
ONOC. ONGC wants 4 ships. We are 
prepared to build them. But yo~. are n~t 
giving it to Cochin. You are IIVIDg this 
contract to Mitbusui in Japan. Why should 
it be given to Japan? 

PROF. MADHU DANDAVATB: Even 
lipsticks are imported. 

SHRI THAMPAN THOMAS: Yes, 
even lip~tick§ are imported from Italy. 

PROF. MADHU DANDAVATE: But 
lips are in India. 

SHRI THAMPAN THOMAS: Sir, 
Government is not against tbe indigenous 
industries in tbis cuuntry. Is this the way 
of encouraging indigenous industries? Wbat 
is tbe total result? Tbe total result is that 
SO% of tbe population is still living below 
the proverty line. (Interruptions) Sir .. you 
bave given me only a very short time. 

SHRf A. CHARLES: The wbole coun .. 
try was rollins when tbe Janata party had a 
roUing plan. 

SHRI THAMPAN THOMAS: We had 
plan Ding; we bad promised de-centralisation 
and increasing production in the viUages. 
We bad an eoonomic programme. But we 
were not given the chance to continue. We 
wanted to build tbe economy from the 
Irassroots. But you are plannin~ it from 
tbe top. You are planning for otber coun-
tries to make profit. You are nOI planning 
for tbis country·s profit. You have 
DO economic programme for our develop-
ment. 00 tbe whole su.,;b tbings sbow the 
lack of perspective on tbe part of tbe 
Government. Tbey are bringing in these 
Supplementary Demands witbout properly 
planning these tbings. So. I oppose tbese 
Demands. Thank you. 

DR. PHULRENU GURA (Contai) : Sir, 
we are Jiving in a dynamic society and not 
a static society. Our requirement continue 
to cbarge and that is wby tbis Appropriation 
Bill bas to be presented. 

I would like to submit that tbe Budget 
is not merely a Balance Sheet of Income and 

Expenditure. It provides a direction and the 
guideline. 

We have to consider about the increase 
in tho prices of certain articles. Fruits' and 
vegetables bave become very costly. Tbe 
various scbemes for growing frui ts and 
vegetables may be sanctioned. Fruits, 
vegetables, rice and wheat can be grown 
in each and eve.. r:l p.1rt of our country aod 
for tbat irrigation is needed. So, I request 
the Go\'ernment, through you. Sir, to con .. 
Sider to irrigate more area in our country 
as soon as possible for this purpose, to 
sanction more irrigation schemes in our 
country. 

If adequate transport facilities are pro-
vided, tben prices of all tbe artic1es will be 
a little less. 

Schemes like installation of tuhewells 
and multipurpose schemes are submitted by 
many States. What happens to the.n? I 
am sorry to say tbat when one department 
sanctions one scheme; the otbers are sitting 
over it or tbey have not approved it. So, 
I request tbe Minister or the Ministry to 
see that when a scheme is sanctioned. tbe 
preliminaries should be looked into and tben 
all the Departments should sit fogether and 
sanction it, not \\hen the file goes from one 
department to another tbus taking the whoJe 
year. 

I also reql\est through you, Sir, the 
f\.{inister to arrange for a loan meta in 
different parts of tbe country. particularly 
in the villages where poor people are living. 

I would like to bring to your notice 
another important point ab"ut recruitment. 
Recruitment to the Central Government 
Services has been stopped for a Jong time. 
As a result of that all those who are crossing 
28 years of age are being deprived to Central 
Government service, as tbey become age 
barred. 

Sir. I would like to state here in tbis 
connection about the telephone system in 
Calcutta. Telepbones are aJm<'st dead in 
most of tbe bouses and we are often told 
that cables are bad. So, I would request 
tbe Government, through you, Sh, that they 
should go ioto it and if they find tbat the 
cables are bad, tbey have to replace tt.em. 
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They cannot deprive the subscribers of the 
telephone facilities for months Rod months 
together. We are not able to ring up any-
body. We are Dot successful in our effort. 
Even when we go to the Department, I 
mean, the Telephone Department and say 
th~t 'Po me body is seriout;ly ill in a certain 
area, tbey fail to do anything. 

Sir, 1 would like to mention another 
point. I am vt'ry sorry to say tbat in many 
village~ tbey do not have drinking waler 
even now. There are viliages even in my 
own constituency where we do not have 
sweet water. It is very regrettable that even 
at this time the people are suffering for 
want of drinking water. And who are tbe 
sufferers? The women are tbe sufferers 
becau,e the women are responsible for 
bringing the water for drinking and also for 
cooking. ,. 

I would like to point out another 
important thing tbat Government do sanc-
tion money to the voluntary organisationq 

because Government believe that the volun· 
tary organisations are to be helped and they 
do belp the country's delvelopment. But, 
Sir, I am very sorry to say that in most of 
the cases the voluntary organic;ations do not 
aet the ior;;talments of aid in time. The 
result il\ that for 4 01 5 months the poor 
workers do not get an) money. What are 
thdr ~aJaries? Almost nothing But nobody 
cues for that. Apart from that, what 
about the servi 'f's? The moneys which are 
allotted for the ~ervices are not available for 

. four or five or six months, bow can services 
they render? So, I request, through )'OU, 
Sir. that the Government should provide 
the sums regularly. There can be a method, 
I am not going into it now because you may 
just ring the bell. 

MR. DEPUTY SPEAKER: MaJam is 
very cautious. 

DR. PHULRENU GUHA: So, I 
request tbat you should provide some 
method by "hich you may sanction and give 
tbe money. You should not deprive tbe 
organisati(\n~ like this. 

Sir .. I am sorry to say tbat anybody 
workinll in the Oo~ernment win not allow 
you not to liv~ them money in time. If tbe 
Jut day ia Saturday or Sunday tbey want 

tbe money the previous day. Bot they do 
not care for voluntaJY workers who arc 
doing their work in another form. 

Sir, tbe last point I would like to briol 
to your notice is tbat we have very good 
Acts in our couotry. There are two parts 
of implementation. One part is not done 
properly and I am not going into it at the 
moment. But what I would like to say is 
tbat because of paucity of fUDds most of 
tbese Acts are not implemented properly. 
There are children'S homes, there are 
wo."cn's homes, but their numbers are very 
much limited. There are vagrant's homes 
according to tbe law of our country. but 
you cannot have more cbildren and more 
women in tbem because tbere is not 
sufficient accommodation anywhere, neither 
in the Government organisations nor in tbe 
voluntary organisations. So, the womcD. 
cbildren and tbe old and destitute people 
go on suffering. So. I would like tbat the 
Government should provide not only tbe 
laws. but abo, along with the laws, tbe 
funds for all tbese scbemes. 

Lastly II I again lay stress on irrigation, 
providing drinking waCer and also OD 
releasing tbe money for tbe voluntary 
organisations in the month A pril-) do not 
say aU the money. but at least a portion of 
it. If )OU have any doubt any particular 
organisation, 1 am tbe last person to aat 
you to sanctioo money. But you cannot 
bold up tbe money for all tbe organisations. 
Release a portion, at least one-sixtb, by 
the month of April every year and then 
when ) ou get the account, release tbe rest 
of tbe amount in two instalments within 
that year. 

With tbese words. I suppon the Supple-
mentary Demands for Grants. 

[Trans/alien J 

SHRI BANWARI LAL PUROHIT 
(Nagpur): Mr. Deputy Speaker, Sir, I 
support the Supplementary Demands, 
presented in tbe Honse. The Constitution-
makers, through Indian Constitution had 
given an assurance tbat tbey would provide 
hread, clotbes llod bouses to poor people. 
Effi>rts sbould be made in tbis direction. It 
is a matter of satisfaction that reprdioa tbe 
food probl~ of \be poor people of tlUa 
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COUDtry. Hon. Prime Minister bas made 
arrangements to supply foodarains to tbe 
poor people as subsidy. 1;bis step is most 
weloome. Next comes the bousiol problem. 
Botb of the bon. Ministers of Urban 
Development are sitting here. Mr. Deputy 
Speaker, Sir, what is tbe condition of people 
livinl in slums in cities and villaaes, 
recently, the bon. Minister of State had 
been to Nagpur and I bad taken him to 
j#lonpar-Plltti areas. Seeing their mis~rable 
pligbt be was too moved to answer their 
questions even. It was with efforts tbat be 
could stop hi. tears. There is fifth all 
around and there is stagnant water which is 
a breedinl ground for mosquitoes. You 
should have put forth a demand for funds 
to improve their condition, you should have 
asked for Rs. 5 or 10 Cf'ores. We are also 
bere to support you. But for whom do you 
demand ? You demand for income-tax 
people, for making big bunglows for them, 
for their offices but you did not pay any 
attention towards thousands of people, who 
are leading a miserable life in slums. This 
is not my first speecb, tbis is my tbird 
speech but so far the Government has not 
paid any attention towards tbis problem and 
bas not prepared any plan. It seems, tbat 
we have forgotten the poor of tbis country. 
Wbenever we talk of the poor. we just give 
tbem empty assurances. You sbould take 
concrete steps for their upliftment. You 
will have to pay attention towards tbe poor 
people living in jhonpar-pattls in tbe urban 
areas. We have formulated policies on tbe 
priority basis. We bave placed bousing for 
tbe poor as first priority iD tbe basic policies 
enumerated in the 20-point programme. 
We sbould make endeavour in tb.at 
direction. 

Mr. Deputy Speaker, tbe condition of 
cities is worsening. Systema1ic development 
is takina place nowhere. The problem of 
sewerap bas not been solved. There is no 
arrangement of water tbere. It was the 
policy of the Government tbat 00 national 
biabway would pass through aoy city aDd it 
would be constructed on tbe peripbery. The 
biBbwa, from Bombay to Calcutta passel 
throulh tbe centre of NalPur city. Besides, 
there is • bigbway from H)'derabad to Delbi 
which also passes tbroulb the city. There 
is very heavy traflic on tbose bilbwa,8 aDd 
•• • r .. "U ca.er.of mn., ~il4req.", rva 

over on tbese roads. The Central Govern-
ment is directly responsible for tbis. The 
newspapers publish reports of such accidents 
dail),. The innocent children die in sucb 
accidents daily. Many parents see off 
their children for s(."hools in the morning but 
are not fortunate enough to see them in tho 
evening. I would like to request that some 
action should be blken to improve the 
situation. I have written you a number of 
letters in this connection and raised this 
matter in tbe House also. Will you take 
ac~ion only when tbe situation goes out of 
control and people will take the Jaw in their 
own bands. The hon. Minister should think 
over it seriously and take appropriate action 
in the mattet. This is an important matter. 

Secondly, I would like to say something 
about the Swadesbi Cotton Mill for which 
you have released Rs. 22.:;2 crores. 
The complete details bave nnt been given in 
'it. I presume tbat this amount bas been 
allocated to clear the arrears of payments 
due to tbe labourers and for making future 
payment to them. If tbis is so. it is a good 
thing. But if it is the price of the assests, 
it is very wrong. I do not want to say 
mucb in the absence of details. But I would 
like to draw the attention of the Government 
towards tbe Empress Cotton Mills of Na~pur 
and would say that it was the first unit of 
Tatas and about seven thousand workers 
have been thrown out of jobs. The Govern-
ment have no rules and regulations (or 
Tatas who are amassing money in a big 
way. Today, the condition is this tbat 
no one can touch Tatas. They have 
tbrown seven thousand workers out of 
jobs but tbe Government could not take 
any action against them. They are carry-
ing out agitation and their families are dying 
of hunger. The watker who used to earn 
Rs. SO daily earlier is hardly able to eam 
Rs. 10 at prescnt. He bas been deprived 
of both bread and employment. Tbe 
Government should make provision for 
sucb workers on priority basis. The Govern-
ment should take over the control of tbat 
min and run it. Wbat we are seeing is that 
when the State Governmedt agreed to take 
over tbe unit and wrote to the Central 
Government in tbis regard. there was no 
reply from tbe Ministry and due to the red 
tapiam. tbe file is lying pendiDI there. Tho 
Central Government have Dot liven ita 
pefIDi"IOD 80 far and tb, w._ol~ 'Iu~ttor II 
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banging in the balance. Therefore, that 
mill could not be nationalised to date. 
I would request that there should not be 
red-tapism in such cases. Injustice should 
not be meted out to the poor. Whenever 
the question of poor comes, their cases 
shou,~d be decided on priority basis. 

I would like to ask whether there is 
any constitution worth the name in the 
country-the constitution which we regard 
as sacrosanct as Gita. Our Constitution 
provides development of an backward areas 
of the country. But Mr. Deputy Speaker, 
Sir t I would like to know through you 
wbether the assurance given tbrough Article 
371 (2) of the Constitution for development 
of Vidarbha region would be fulfilled and 
whether 8 districts of Vidarbha regiC'n mer-
ged with Maharashtra and the injustice in 
the matter of backlog of that region bas 
increased to Rs. 8,000 crores to 10,000 
crores with the result that the development 
activities of tbat region have come to a 
standstill. I would like to tell the bon. 
Minister through you, Sir, that keeping in 
view the assurances given in the ConstItu-
tion of I ndia regarding Vidarbha region, 
should be fulfilled expedit:io~ly. This res-
ponsibiJity rests on the Central Government 
and they should take action in the matter 
as early as possible. 

So far as the textile policy is concerned, 
it is beyond my comprehension what kind 
of policy you want to follow. The mills are 
falling sick. The cotton-growers are not 
happy becauqe they are not getting remune-
rative price for their produce. Tbe godowns 
have been dumped with cotton and the 
stocks arc lying unsold.' After all what 
kind of policy is being followed which bas 
shown adverse results within an year itself. 
The condition of handloom weavers is very 
deplorable. I sball not talk of the wbole 
country but I would say about Nagpur that 
there the condition of about two lakh 
weavers is deteriorating day by day. They 
have been deprived of bread and employ-
ment. They do not get two square meals a 
day. The Government had formulated 
schemes to construct sbeds for them but 
wbat to speak of constructing sbeds for 
them. no provision for funds for this 
purpose has been made. It was said tbat 
mechanisation of their "handlooms would 
be carried out but no funds have been pro-' 

vided in tbe Budget for tbis purpose. We 
are not finding alJocation for sucb schemes 
in it. I do not know when you wiJI fulfil 
your promises. Win it be implemented 
after our term is completed. I would 
request that at least the assurance wbich 
you give should be implemented. Red 
tapism and bureauracy are obstructing the 
execution of the work. You may look 
into this also. This is my request to 
you. 

15.tJO brs. 

Mr. Deputy Speaker, the second thing 
which I want to say is about crop insurance. 
It is a good scbeme but only tbose people 
are benefited from it who have taken loans 
from the co-operative Banks. In our 
Maharasbtra State, only such persons are 
benefited from the crop insurance. In 
Maharashtra, those who have not taken 
loans cannot get benefit of crop insurance. 
Tbe farmer who has not repaid the Joan, 
would also not get the benefit of the scheme 
of crop-insurance. I would, therefore, 
request that tbe pclicy sbould be revised so 
that the poor farmers may get benefit of 
the CTOp insurance. 

Mr. Deputy Speaker, Sir, oranges of 
Vidarbha region and Nagpur are popular 
not only in tbe whole country but also 
abroad. Therefore, the oraDge-growers 
should get benefit of crop insurance. I would 
like to make a demand to the bon. Minis-
ter and tbe Government tbat tbe poor far-
mers sbould get benefit of the crop insu-
rancc. Such provision should be made in 
the scheme. 

Mr. Deputy Speaker, Sir, in tbe end. 
I would like to say sometbing regarding 
telephones. When the hone Minister Sbri 
Mirdhaji visited Nagpur for inauguration, 
he after seeing the position of the waiting 
list for telephones, gave assurance that tbe 
first electronic telephone exchansc would be 
set up in the Nagpur city. Tbe local as 
well as the national papers published tbis 
news with banner headinls. Mr. Deputy 
Speaker t Sir, one and an balf years have 
passed since then but there is no further DewS 
about the proposed electronic exchange aDd 
tbe telephones. The position is very bad 
there. As the name and photo of the hOD. 
Minister bad been publisbed in tbe news-
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papers with the banner headings, be should 
stick to his promise. I would, thereror~. 
request the Government to instal the first 
electronic excbange in the Nagpur city. 

15.02 brs. 

(SURI V AKKOM PURUSTHOUAMAN 
In the C'UJlr] 

[Eng li& h) 
".. 

tbe consumption and allocation of power is 
the lowest in tbe North Bastern Region of 
tbis country. It was pointed out tbat the 
consumption in tbis region is only 25 
kilowatts whereas the national average is 
145 kilowatts. I myself made some cal-
culation some years ago and I do not have 
tbe recent figures. The Northern region 
was given more tban Rs. 3000 crores and 
the Soutbern region was given Rs. 4000 
crores and tbe total allocation of money for 
power in the Nortb Eastern Region was 
only Rs. 248 crores. On tbe one band a 

SHRI DINESH GOSW AMI particular region is given Rs. 3000 crores-
(Guwahati): The Appropriation Bill gives 
and opportunity to the Member to appro-
priate the right to speak on any subject 
under tbe Sun and as I have seen, a number 
of speakers have spoken about their own 
constituencies. I take this opportunity to 
highlight some of the problems that face 
the North Eastern Region. In fact I am 
happy that some of tbe Members who pre-
ceded me already have spoken on this 
subject. 

and another region is given Rs. 4000 crores 
8nd the backward region gets only Rs. 248 
crores for the development of the most 
important infrastructure. Obviously the 
region is going to remain backward. And 
this backwardnes& of the region has created 
many problems which I do not want to 
mention now. We made representations to 
the Government of India times without 
number and at the instance of the Members 
from As~am and the State Government of 
Assam, the Brabmputra Board Act was 

Under the Appropriation Bill I take up pa~sed and the Board was constituted. We.,. 
particularly three items-the items of water expect that this Board would do something 
resources, industries and arts and culture. positive to develop or to cbannelise the 
So far as water resou~es are concerned. the'" Brahmaputra Unfortunately, the question 
Ministry of Water Resources is going to be of allocation of resources to the Board was 
granted Rs. 10 lakbs ~y tbe Parliament. We left vague. It was not specifically mentioned. 
do Dot have any objection whatsoever in It was put in the Act then tbat after the 
granting even more money to tbe Ministry of projects are drawn UP. it would be upto the 
\Vater Resources. But what I feel is tbat the Centre and the State Government to provide 
Nortb Eastern Region is geUing a very raw money, uptill now, no Master Plan ha~ 
deal in tbe hands of tbe Ministry of Water come to the Ministry. We have come to 
Resources. The House IS now of the know that the Brahmaputra Board ha~ 
unanimous view that the Nortb Eastern drawn up a Master Plan which is going to 
Region is a backward and neglected region. be submitted, if not already submitted, to 
I go further and &ay that the North Eastern the Ministry shortly. I urge upon the 
Region IS not only a backward and neglected Ministry of Water Resources that the 
region but tbe river Brahmaputra is one of Master Plan should be immediateJy exami-
the most neglected rivers in the country -- ned and whether amount is neces~ary to 
because in spite of the fact that if properly translate that Master Plan into action 
harnessed, Brahmaputra can give provide should be given. I am sure that this 
not only to the entire North Eastern Region House and the other House will 
but may even give power to the neighbouring in no way come in the way 
States, nothing has been done so rar to tap of granting that money. A number of 
tbe resources of tbe river Brahmaputra. projects like Subansir and Debang which 
One of the estimates given by a high power are multi-purpose projects. projects which 
committee appointed by tbe Central Govern.. will control floods, which will give water, 
ment is tbat the North Eastern Region bas irrigation and power, are now pending with 
tbe highe~t power potential in this country the Minittry for clearance. Unfortunately, 
and that tbis region can produce as much the Ministry ha~ not liven the due to'" 
a, 30.3% of power requirement of th~ .. attention to them. ) wi~h the Mini .. tcr for 
country. But, Qpfortunately. the production, """Water Resour~es had been here so tbat be 
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would bave given some answer as to what 
happened to these projects. The Minister 
for Water Resources and Power of Assam 
came to Delhi and pleaded for an additional 
amount, a very smal1 amount, of Rs. 
67 crores for the purpose of on-Ioing 
projects in Assam. We had a discussion 
witb the Planning Commission and the 
Planning Commission agreed tbat this 
request for Rs. 67 crores was a very 
moderate request. It was almost assure~ 

tbat it would be alloeated. But uptill now, 
notbing has been done. I urge upon tbe 
bon. Minister who is present here to look 
into tbis matter. If be is not in a position 
to give tbe answer now, he can at least 
send it in writing to me or give it to the 
House later as to what has bappened to 
this very moderate request made. 

Assam is facing tremendous erosion, 
and towns have gone, villages gone. We do 
not see allusion and dellusion from erosion 

in Brahmaputra in tbe sense that a parti-
cular area is eroded and we get back another 
area. If the Brabmaputra erodes a parti':'" . 
cular area, the land is gone for ever; an"ci 
villages after villages bave been eroded. 
The Brahmaputra is such a mighty river 
that it is not posl;ible for one State of 
Assam to tackle this river. In fact, the 
problem of tbe Brahmaputra river is un-
like the Ganga; a~ Ganga passes through 
many States and tbose many States have to 
take tbe burden of that. The burden of 
the Brahmaputra cannot be taken only by 
tbe most economically backward State of 
Assam. We urge upon the Minister of 
Water Resources to take care of tbis. We 
have not beard anything from bim. 
something will be done. 

Coming to the otber aspect of indus-
tries. in this Appropriation Bill, so far as 
industries are concerned, I think. Rs. 70 
crores are going to be voted. In the 
Assam Accord. tbere were two specific 
provisions whicb relate to industry. One 
was, setting up a refinery. But I am sorry 
to say tbat the Government of India is now 
playing bide and seek with tbis establish-
ment of refinery. In the Assam Accord 
there was no mention wbatsoever that the 
refinery would be in tbe private sector. But 
an announcement was made by tbe Hom,.. 
Minister that a refinary would be in ttie 
private sector. Because tbis announce-

ment bas been m~de. I am not going to 
raise an issue. But I still urge upon the 
Government of India to consider wbether 
it wH.1 be proper to set up a refinery in a 
very sensitive and vulnerable area like Assam 
in tbe private sector. In fact, I think, I 
can voice tbe sentiments of tbe entire bon. 
Members from Assam and the north-
eastern region tbat Government sbould , 
even nows consider setting up of tbe refinery 
not in the private sector but in tbe publi,,-
sector. Not only a refinery will give 
satisfaction to tbe urges and aspirations of 
the people of tbat State. We demand tbat 
a petro-chemical complex should be set up 
in a place just near tbe area wherefrom 
crude is extracted in the State of Assam. 
A Working Group bas gone into it. But I 
bave been told that the Central Government 
bave now told tbe Assam Government tbat 
tbey sbould find some private party to set up 
a refinery. This is a very peculiar position 
taken by the Central Government. I do 
not know whether this position bas been 
taken officially by tbe Government of lodia •. 
But in private discussions, when our offi-
cials had talks with the officials of the 
Central Government, we have been told 
that we should find a party who can set up 
a private refinery. I tbink. there was no 
mention of it, whatsoever, in the Accord. 
Uptill now, tbe responsibility for setting up 
refinery bas never been left to a State 
Government. The Government of India 
has taken upon itself tbat responsibility. 
Tberefore, I wilt urge upon the Government 
of India tbat the question of setting up of 
the refinery should be immediately taken 
up.~. 

As you have rung the belJ. I will only 
point out tbe question of royalty tbat is 
banging on air for a long time. -Something 
sbould be done in tbis regard. . 

In tbe Accord it was specifically meD-
tioned tbat one of the paper mills-Assam 
l'aper Mills-will be revitalised because 
this is virtually closed for a number of 
years. Unfortunately tbough time aod 
again we bave been told steps arc being 
taken to revita\ilie. not bing bas been done. 

I would like to point out that tbe 
Accord gives a lot of bope to the people 
of the State and tbe people of tbe entire 
country. The Accord is a commitment of 
a natioD. If the Accord is not implemented, 
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tben people's confidence in the Government 
will be evaporated. If, even after almost 
ODe year of tbe Assam Accord came 
into being. a small matter like revitalisation 
or opening up of Assam Paper Mins is not 
implemented, then the people's confidence 
in the Government or in tbe Prime Minister 
is totally shaken. Tberefore, I would like 
tbat tbe Government of India should take 
it seriously. 

I wi)) just mention two or three points. 
So far as art and culture is concerned, the 
Bill seeks allocation of Rs. J,50,00,000. The 
north-eastern region has got a very wide 
range of different art and cultural heritage. 
Therefore, a Culture Centre should be 
establisbed bere. Tbe TV Centre should 
be uplifted so tbat tbe rest of tbe country 
may be aquainted- because tbe rest of the 
country is not properly acquainted witb 
the tremendous richness of tbe nortb-
eastern cultural heritage. My dear friend 
Mr. Sontosb Moban Dev, with whom we 
often cross sword poUticaJJy is here. He bas 
taken up the Departmeot of Tour:sm. I hope 
be will do something in this regard. 

I had many otber points to state; but 
when yoo are ringing tbe Bell it is very 
difficult for me to continue. I do not want 
to cross sword with you so tbat you will 
continue to ring tbe bell and I will con-
tioue to speak! I hope tbat the points 
that I bave briefly mentioned will be taken 
care of by the Minister and if be is not 
in a position to reply today, he will at 
least see that the concerneti Minister passes 
on tbe reply to me or to our party at the 
earliest. 

PROP. N.G. RANGA (Guntur): Mr. 
Cbairman Sir, I am glad that my Hon. 
friend from Assam bas made many conc;truc-
tive sugestions I hope tbe Ministers con-
cerned will pay sufficient attention to his 
constructive suggestions. 

I am all in an accord with him in regard 
to wbat be bas said about Assam Accord. 
It ought to be implemenied in all earnest-
ness-in question of time and also in regard 
to funds 00 one point I would like tbe 
Government to take into cOD$id~ration not 
oDly wbat he bas said; but also wba t is 
Deeded from the Assam Government itself. 

If tbe Government of India asks the Assam 
Government to find some private agency to 
start a refinery. tbere is nothing wrong. If 
Assam Government expresses strai.bt to 
tbe Government of India tbat it is Dot able 
to do it and it wants the Government of 
India also to cooperate so that together 
they can get soma private aaency to take 
it up,. there is notbing wrong. I do not 
want to ko further into it. 

There is the question of north eastern 
States. The Mizo Accord itself has high-
ligbted it. There is scope for medium scale 
industries and small scale industries. 
Priority should be given to it. They should 
be developed in every possible manner and 
speedily too. 

I would like to draw the attention of 
the Government to tbe Demand No. 2 for 
agriculture regarding Group Crop Insurance. 
They have not given suffi~ient details bere. 
Next time I hope they would give furtber 
details wben the next budget comes. At the 
same time, I would like tbem to consider the 
advisability of reducing tbe area. Let them 
make it village as tbe centre; not Samiti or 
anything like tbat because tbe bigger tbe 
area, the greater would be the difficulty 
for the farmers to get any kind of insurance 
benefit at all. 

I am very happy tbat provision hac; 
been made for aiding our friends abroad 
through the External Affairs Ministry. I 
would like to sound a warning to the 
Government. What they have provided for 
may not be enougb. We are undertaking 
more and more responslbilities. Even under 
tbe latest fiabt tbat we are carrying on 
against aparthied so much more aid bas to 
be given to them. Therefore. the Finance 
Ministry must be prepared to somehow or 
other mobilise funds so that it would be 
possible to offer greater Quantum of assis-
tance than what we have provided for at 
present. But it is a very good beginning. 

Sir, a very good scheme had been 
enunciated by the hon. Minister in the last 
Budget regarding providing arester facilities 
for self-employment programmes for urban 
poor. I made a suagestion to him that it 
should be extended to the rural poor also. 
He was good enough to say that it would be 
considered. The self-employed artisans 
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and others workers are to be found in 
towos as well aa in villaaes. Actually they 
ha ve migrated from villages to towns because 
io villKges tbey are oat able to get oppor-
tunities and in towns they expect to get so 
much belp with the result in villages our 
farmers are findinl it bard to get the 
artisans. What is more in villages as well 
as in town. tbe self-empJoyed artisans need 
financial assistance and that can come only 
from governmental sources, namely, banks. 
Therefore, I would like tbe bon. Minister 
to take special note about this matter and 
try and extend this scheme to the rural self-
employed workers also. 

Now there is a provision here for star-
ting a fruit juice bottling ptant. In fact, 
they have already started it. They have 
made some provision. Such plants are 
needed specially for North-eastern States 
and Himachal Pradesh wbere fruit is available 
in plenty and it goes waste because of non-
availability of these facilities. Therefore, 
I would like the Finance Minister to pay 
special artention to that. 

SIf, I am very glad that Rs. 1.5 crores 
has been provided for Indira Gandhi 
Memorial Trust. But I find here it is men-
tioned tbat it is one-time grant Does it 
mean tbey will make this grant once and 
no grant hereafter. I do not want this 
conditiOn to be imposed. As and when 
the fund~ are needed by thi49 Tru~t the 
Government should be free to made those 
grants to it. 

Then tbere is the question of textiles. 1 
am glad you have set-aside Rs. 25 crores 
in order to belp the Indian Cotton Corpora-
tion to maintain tbe support price for cotton. 
There is going to be a big drain in the next 
2-3 years because more cotton is beiDg 
produced thaD what can be used here. We 
are obliged to export it also. Tberefore, 
tbis support price is going to be a costlier 
proposition. So I would hke tbe Govern-
ment to be prepared to spare more funds 
for this particular purpose. 

Now a word about Brahmaputra valley. 
It is not only Brahmapntra vaney which is 
subject to this trouble of erosion, frequent 
floods. change of course and so 00. The 
Ganga ailments are already known to every-
body. Then, there is Godavari and Krisbna; 

Kaveri does not suffer so much. There is 
Narmada also. To all these tbree areat 
rivers as also Mabanadi special attention 
should be paid. The Waterways Ministry 
bas got to take tbis particular fact into 
consideration and bring forward a proposal 
before the House in tbe years to come. if 
Dot in ODe year, but you should make 

. sufficient provision to see that the people 
wbo live on tbese rivers and properly pro-
tected from the vagaries of weather. 

Lastly, I cannot agree with my bon. 
friend from MaJabar in his tirade against tbe 
way in which our Budgets are being made. 
That kind of tirade would have been all right 
before the Plan period had started. After 
tbe Plan period bas comes. from time to 
time new schemes have got to be taken up 
within tbe purview of a particular Plan tbat 
is being made by the Planning Commission 
aod accepted by tbe Government. Witb a 
Plan perspective before ourselves, it is 
necessary that the Finance Ministr,)' be 
resilient enough to come for".ard before the 
House from time to time, not once. at least 
twice a year between one Budget and another. 
with such proposales as these, to give the 
House opportunities to discuss these thinBS 
and pay spe-cial attention to tbe new items 
of expenditure, and new items of planning. 

SURI SHARAD DIOHE (Bombay 
North Central) : Mr. Chairman, Sir while 
supporting these Demands, I would like to 
make certain observations and make certain 
suggestions. 

These twenty-six Grants in all have been 
proposed involving an expenditure of Rs. 
1318.4 crores. If we see this out of this. 
tbe Plan expenditure is only Rs. 256 crOre8l1 

whereas non-Plan expenditure is Rs. 1062 
crores. The main thrust is on tbe nOD-PIan 
expenditure as far as tbese Demands are 
concerned. Of course, these Supplementary 
Demands are not as high as they were last 
year. Last year. tbe Suppl~meDtary 

Demands were Rs. 3872 crores. Further Sup-
plementary -nemands may come in tbe next 
session. But at preseot, tbe Supplementary 
Demands arc for Rs. 13 I 8 crores. Apinst 
this we shall bave also to keep in mind the 
Budget deficit tbat was projected, and \\-bicb 
was Rs. 3650 croTeS. From this point of 
view, these Supplementary Demands also 
will have to be seen; how to cover this 
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Budget deficit, as rar as the coveraBe of this 
deficit is concerned, from that point of view, 
tbe Government would have to make certain 
clarifications. 

It is not only the first Budget deficit of 
Rs. 3650 crores, and also tbe present 
Supplementary Demands of Rs. 1318 crores. 
we also know tbat tbe report of the Pay 
Commission is also awaiting processing by 
the Government and tbat will also involve 
further expenditure and the further deficit 
as far as tbis Government is concerned. Of 
course, there is much hope of collection of 
tax arrears by way of persuasion and 
coercive methods and we do hope that a 
large amount of this deficit would be covered 
by this. But I would urge upon the Finance 
Minister also to clarify as to how the 
Government propo~es to cover this Budget 
deficit which ",ould be created by the 
Supplementary Demands. 

Now, as rar as tbe concrete demands 
are concerned, will first refer to the demand 
regarding crop insurance. The Crop 
Insurance Scbeme was introduced and has 
been implemented by 11 states and 1 union 
territory. Now, if we see those figures. the 
present proposal which is made in thec;e 
Supplementary Demands appears to be very 
meagre. What is ~roposed is only Rs. 15 
crores, whereas if we see the figures given 
by the Cbairman of the General In~urance 
Company, i.e. the implementing agency. the 
sum insured by farmers comes to Rs. 540 
crores. And the premium collected is only 
9.3 crores of rupees! If these are the 
figures and if the liability of the Central 
Government is 66.66 per cent whereas the 
liability of the State Governments is only 
33.33 per cent according to tbe scheme, and 
further to tbis9 if the Government has also 
to bear balf of the Gle's expenditure, the 
provision of just Rs. 15 crores appears to 
be very meagre, if we really want to imple-
ment tbe scbeme. At present we charge 
2 per cent prerpium on foOlllgrains and 
mmets and 1 per cent on pulse~ and 
oilseeds. It wac; promised once by tbe 
Finance Mini5ter that the Governmen~ was 
also proposing to extend the ~cheme to 
cover fruits also. I do not know what bas 
bappened to tbat proposal. But there are 
further proposaJ~ also by some experts on 
these schemes, tbat the crop insurance 

scheme should cover even the fertilizers that 
are used. If we are going to implement 
this scheme in true spirit, covering Dot only 
crops but fruits and fertilizers as well, tbe 
original provision of Rs. 9 crores and tbe 
present provision whicb is sougbt to be 
made for Rs. 15 crores would be very 
meagre and we will not be able to meet our 
liability and implement the scheme in view 
of the fact that the sum insured is Rs. 540 
crores and the premium collected is a mere 
Rs. 9 3 crores. 

In reply to Starred Question 261 put 
forth by Shri Madbav Reddi today, it is 
stated tbat the GIC bas received claims for 
Rs. 101 crores for Kharif out of which 
claims for Rs. 20 crores were even inadmissi-
ble and during Rabi 1985-86, the ole has 
so far received claims of Rs. 1.34 crores. 
Not only that. . It has further been stated 
tbat extensive drought conditions had 
severely damaged the grouDdnut crop in 
Gujarat, Maharashtra and Karnataka resul-
ting in heavy claims during Kharif. So 
further claims are going to be there. There-
fore Government pay consider very seriously 
these demands. 

The second demand to which I shall 
r~fer would be the! demand on tbe narcotics 
control. It is very clearly stated here that 
the supplementary demands is for the new 
organisation. Narcotic' Control Bureau. 
This Narcotic Control Bureau shou~d have 
been functioning very seriously from us early 
stage. We have passed this Act sometime 
in last year which came into force in 
November 1985. From November 1985 
till July, and we are already in August, we 
bave not been able to assign proper func-
tIOning to this Narcotic Control Board. Of 
course, we have been doing very good 
service, as rar as tbese narcotics are con-
cerned~ aDd we gave rather a political slap 
·to the Conservative MPs from Britain who 
were accusing India of aiding and abetting 
drug traffickers, by preventing tbe posting 
of two British drug )jai~on officers to New 
De1hi and Bombay Yesterday our Prime 
Minister also said in London in his inter-
view that the drug baul in India is tbe 
higbest in the world; and figures also have 
been given. So, though we have been doing 
a very laudable service in this country, 
this Narcotics Drug Control BUleau sbould 
function effectively as early as possible. 
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SHRI B.K. GADHVI: Just with a 
view to put tbe record straight : My friend 
would like to take into consideration the 
serizures made in the matter of drugs, etc. 
It is being appreciated in tbe entire world. 

SHRI SHARAD DIGHE: It has been 
stated'ln tbe Press some time back that even 
in giving awards for this drug baul, there 
have been anomalies, and there is no control 
by this Bureau; and therefore, it is neces~ary 
that this Bureau which controls, which is 
the apex body, should also function as 
early as possible, and take charge of the 
whole Department. 

I will finally refer to the Dcmand~ re-
garding textiles rehabilitation. As far as 
textiles rehabilitation is concerned, in tbe 
Demands it is said that it is for the purpose 
of having a Rehabilitation Fund to provide 
interim relief to the workers. The figure 
given here in thc= Demands differs from the 
reply given to me to an Unslarred Question, 
on 1st August 1986. There, the 
Government had ~tated that Government 
had announced a Rehabilitation Fund 
to provide interim relief to workers rendered 
unemplo)ed. While initiating the scbeme, 
Government has earmarked Rs. 10 crores 
out of the revenue coJiections, under Addi-
tional dutie!' of excise. Here, I find that 
the figure given is quite less than what is 
~tated in the reply to Unstarred Que~tion. 

I t IS stated on page 25 : 

'·A new Fund, "Textiles Labour 
Rehabilitation Fund" fl)r rehabilitatipn 
of workers on the closure of SIck textile 
units has been created. The amount of 
Rs. 2 crores repre~ented Government 
contribution to this Fund, for which 
Supplementary Grant is sought.9t 

However, in the reply to the Unstarred 
Question. the amount given is Rs. ]0 crores. 
I do not know why this difference i~ there: 
the Demand is only for Rs. 2 crare," and the 
Government bas announced that they have 
earmarked Rs. 10 crores, out of revenue 
colJect;ons for tbis purpose. 

Further on. it is surprising to note from 
this reply itself, that still 00 disbursemen' 
from this Fund has taken place. Though 
the Fund has bC!en estahllshed. no dishursc-
ment bas taken place to provide interim 

relief to workers rendered unemp10yed on 
account of permanent closure of non-viable 
textile miHs. It may be ·said that the 
Government has not given permission to 
cJo~e down any of these mills so far. But 
we should also think seriously in this matter, 
because there are several mins which are 
merely closed, thougb Government does Dot 
give them permission to close tbem down. 
The workers are unemployed; they are not 
getting any wages from any Fund or from 
anywhere. Therefore. from tbis point of 
view. the utilization of this Fund may be 
reconsidered by the Government. 

With the~e suggestions. J support tbe 
Demands presented before tbe House. 

r T, ansI arion 1 

SHRI AZJZ QURESHI (SatDa): Mr. 
Chairman, Sir. ] rise to support tbe 
Supplementary Demands for Grants. Wbile 
speaking in regard to these Demands, some 
Opposition Members have put blame on tbe 
party in power that they are doing nothing 
for the welfare of the poor and are patronis-
ing the capitalists and tbat the Government 
is n('t working vigorously for tbe eradication 
of poverty. In this country, some people 
think that only tbey can remove poverty 
and only th~y can bring about socialism and 
the Test of the parties have no interest in 
socialism and eradication of poverty. In tbfs 
connectIOn, I recall a story. Some places in 
our country are tbe habitat of a bird which 
raise its legs up\\ards while sleeping in tbe 
night thinking that if the sky faJls, the legs 
will bear its impact. The same condition 
applies to our Opposition Members who 
think that only they can remove poverty in 
the country and they talk accordingly. ] was 
surprised to hear the allegation that the 
Government is doing nothing to curb the 
b\ack money and tbe Finance Ministty has 
heen criticised for this state of affairs. I was 
a-;tonished when I found that the recovery 
of income-tax in 19~5-86 bas been 24 per 
cent more which is a record in tbe last ten 
yea rs. The hon. Finance minister as well as 
his Ministry deserve congratulations for this. 
h is surprising bow our friends did not 
notice this fact. The Government have 
increased duty on colour T.V .• car and air-
conditioner so that tbe money tbus raised 
may he utilised for the' benefit of tbe 
jhonpa, .. patH3. It bas notbina to do witb the 



35l Su/IP.D.G. (Gen.), 1986.87 A UGVST 4. 1986 Supp.D.G. (Gen.). 1986·87 352 

(Shri Aziz Qureshi] 
capitalists. The Governmem is only benefit-
ing the people liviDg in ,laonpar-pattis. In tbe 
layout plan of our Budget relating to poverty 
eradication there is a total of 65 per cent 
increase. In tbat there is an increase of 51 
per cent in IRDP, 93 per cent increase in 
NREP and 58 per cent increase in RLEG P. 
What surprises me is that these things have 
not caught tbe eyes of these of my brethren. 
Had they taken the trouble of analysing it 
impartially, tbey would have come to know 
that the Congress Government-the Govern-
ment of Sbri Rajiv Gandhi. whose ancestors 
bad declared in this country that unless they 
wipe every tear from the eyes of each and 
every poor, they will not rest. they will 
continue to struggle-is committed to eradi-
cate poverty and is running many pro-
grammes. We have taken care of every , 
section and have tried to uplift them. I want 
to draw the attention of the Government 
towards my coustituency, SatDa. Satna in 
Madbya Pradesh is historically, religiou~ly 
and culturally quite important. Chitrakut 
is in Satna where Lord Rama passed his 
days of exile. In tois Satna exist~ aMehar 
ki NagriW wbich has mother Sbarda '5 temple 
and wbere Ustad AtJauddin, whose music 
still echoes in the biro was born. But 
unfortunately much attention bas not been 
paid towards providing tourist facilities there, 
aad its development. In spite of vigorous 
demand by tbe people. T.V. transmitter hal) 
Dot been installed there. TV transmission 
bas not reached there. People are restless 
there aod tbey can start agitation any time. 
even if it is a peaceful and lawful agitation. 
If people resort to agitation I shalJ have to 
support them and shall have to give them a 
lead. Similarly, STD facility has not been 
made available there so far. I had told this 
House that wires and other equipment were 
stolen but the Telephone Department paid a 
deaf ear to it aod telepbone work is still 
lying incomplete. Mr. . Chairman. Sir, 
similarly, there is one aerodrome in Satna 
wbich is maintained by the Ceotral Govern-
ment. Our demand was that tbat place 
should be linked with Vayudoot sen:ice but 
DO action till date bas been taken in this 
relard. People have also been demanding 
openiDl of a Keodriya Vidya)aya tbere and 
I am sure tbat the Government will pay 
auention to that. 

I would like to draw your attention 

towards one thiog more. So far I have been 
talking of demands which will bring 
prosperity of common man, labourers and 
farmers but there is one important matter 
which relates to this area and tbat is the 
problem of cement factory workers. Those 
factories. whether these are in Satna~ 
Mahiyar or in Kaimoor. are not owned by 
small people; these are owned by people hke 
Tata and Birla. TIll date no anti-dust 
measure~ ha\e been taken by tbeir owners 
and they are playing with the lives of 
thousands of workers. Not only this. Dust 
from these fac~ories pollutes the air upto an 
area of 20 mBes. The result of aU this is 
tbat it adver6eJy affects the healtb of farmers. 
labourers and other people and the crops 
are damaged and cattle perish. In spite of 
my repeated requests, no action has been 
taken against them. I forcefully demand that 
the Anti Pollution Bm, passed in this House. 
should be implemented strictly and action 
taken against tbe defaulters. 

Secondly. these factories engage 
thousands of workers but local people 
b~fonging to Satoa constituency are not 
taken in service. People are recruited from 
nutside which causes heart burning. The 
result is there is large scale unemployment. 
I demand that the Government should pay 
attention towards this and take appropriate 
action so that the local people may get 
employment. 

Similarly tbousands of tourists visit 
places like Chitrakut, Satna and Mabiyar 
but there is DO ~entral scheme for them. I 
demand that the Ministry of Tourism should 
look into it and formulate special project 
for this purpose. In Chitrakut. Kaimoor, 
Satna and Mahiyar not only Indian tourists 
come but foreigners also come. There should 
be proper arrangement for their lodging. I 
am confident tbat the Government will pay 
full attention towards backward constituency 
like Satna and wi)) take immediate steps for 
establishing central industries there and will 
start welfare programmes for the farmers 
and labourers so that tbe people tbere may 
be benefited. 

With these words. I support tht 
demands. 

(English] 

KUMARI MAMATA BANERJEE 
(Jadavpur) : I beg to support the Supplemen .. 
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tary Demands for Grants. It is customary 
for the State and the Contral Governments 
to come forward wUb supplementary 
demands. I would like to express my views 
about this. The Government have to provide 
funds for irrigation, fertilizers. electricity, 
education, anti-poverty programmes NRBP, 
RLEGP and also Self-Employment and so 
on. Government has also introduced modern 
technology for the upUftment of our country. 

Sir, I am extremely sad to listen to the 
views of one of the hone Members, Mr. 
Thomas, who said tbat our Government is 
Dot willing to do anything. But I think tbat 
it is not only the duty of the ruling party to 
build up the nation. but it is also the duty 
of all the parties to build up the nation 
equally. In this connection I would like to 
quote Shrimati Indira Gandhj, our former 
Prime Minister: 

"We would like to build up this 
country in such a manner that if India's 
name is lJlentioned any where or if ber 
citizens go anywhere, there goes with 
them a new light, a new strength and a 
new ideology. It is tbe duty of all tbe 
political parties to come forward and 
help build tbe nation" 

Compared with otber countries, both 
developed and developing, we can justifiably 
take pride in tbe quality of our economic 
management. Despite a difficult international 
environment and domestic drougbts we have 
accelerated our growth rate. We have achiev-
ed self-sufficiency in food and have kept infla-
tion within the manageable limits. The balance 
of payments' situation which was thrown 
out of gear in 1979-80, was rapidly brought 
under control. The position of our foreign 
exchange reserves is strong. Unlike many 
other countries we have been able to avoid 
the emergence of a debt problem. The rate 
of intlation bas been cbecked. Wbereas the 
global rate is 3.3 per cent, India's rate is 
very nominal at 1.S per cent approximately. 
It sbows that tbe Government's financial 
policy is well pJanned. 

I am happy to note tbe one hone 
Member from that side bas said tbat tbe 
Assam accord should be implemented 
properly. We are also keen that it is 
implemented properly. But everyday we set 
lomcp news itt tlle papers t~at ttlc im-

plementation of Assam accord bas become 
motivated and the minorities are bein, 
harassed there like anything. I have already 
mentioned it today morning in tbe Bouse. 
The Assam Government is compelling non-
Assamese students to take Assamese language 
as one of tbe compulsory subjects. Every 
citizen bas (be right and freedom to express 
his views and to maintain bis laDlUaae. The 
Assam Government sbould implement tbe 
accord. The Central Government will help 
the State in implementing the accord. They 
should protect the interest of the minorities. 

There is a demand from tbe people of 
Barak vaney that one central university 
should be set up at Cachar. I request the 
bon. Minister to kindly do the· needful. 

The problem of sick industry is a very 
big problem. I know that it is not the 
Government·s policy to take over all the 
sick industry. It is also not the policy of the 
Government to revive all the sick units. In 
1985 the Central Government bad passed 
the Sick Industrial Campanies (Special 
Provisions) Act which sought to created a 
Board for financing tbe reconstruction of 
industries and to deal witb industrial sick-
ness. But the Board bas not yet started 
functioning. It should start soon. Govern-
ment must revive at least some industries 
through this Board. 

Nowadays, the number of youths wbo are 
unemployed, is increasing day by day. Because 
of closurcs.lock-outs, thousands and thousands 
of workers are on tbe road in West Bengal. 
The State Government is not at aU interested 
in taking steps to re-open these units. Every 
time, tbey put the blame on tbe Central 
Government for tbis. I do not know who is 
responsible for this. The CPI (M) take 
advantage at the time of vote but put the 
whole responsibility on the Central Govern-
ment. Some Industries should be revived 
there because the families of tbe workers 
are starving for food. In order to save tbese 
people, Government should look into tbe 
matter very seriously. 

I would request the Central GOVerDmeDt 
to withdraw tbe ban on recruitment in 
Central Government services, because iD my 
State, employment exchanICS are totany 
manipulated by the CPI (M). Only pel'SODS 
"'\10 be\0Df'n, to cr. (M) eets jobs thro. 
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t .... employment excbanaes. The youth 
ia poeral do DOt get any belp from tbese 
exchanges. They are totally frustrated and 
depressed because tbe recruitment to Cen-
tral Government has been banned aDd the 
State employment exchanges are CPI{M) party 
otIIcos. Where will these youths 10 'I So, the 
Central Government should withdraw this 
ban order to protect tbe unemployed youth. I 
know tbat the Central Government has 
provided self-employment proltamme for 
every Slate. I think the Government 
should allot more money for self-employ-

J ment propamme. 

In every State, DICs are tbere. The 
DIe people are ol'Ranisioa the self-employ-
meot programme but you wiJl be surprised 
to know that we the M.P's are not involved 
at all anywhere. Government bas provided 
tbe IRDP, NRBP RLEGP, DRDI and the 
SEP but who are the poople getting all tbese 
facilities' Government is Providing monflY, no 
doubt, but wbere is tbe Implementation the 
implementation is ooly for tbe CPt (M) 
people. Tbis is a burning issue of our 
State. You will be surprised to know that 
M.Ps. are not iovolved at all. We are in 
the dark as to wbo are gettinl all these 
facilities. Even last year we have seen 
that Rs. 1,200 crores have been returned 
out of the Sixtb Five-year Pain provision, 
for lack of utilisation. They could not 
utilise this money. So, in tbe Seventh Plan 
YOD have to see that proper monitoring is 
tbere. I would request tbe hon. Minister 
to please set up some Don-official committee 
or start lOme direct scbeme for the uplift-
ment of tbe weaker section so tbat these 
people let help from tbe Government. 

Also I would like to briog to the notice 
of tbo Government tbat about four thousand 
Peerless workers, four lakh field worken 
and a large number of depositors are DOW 
~ry much anxious aod we are also con-
cernec1 abo~t tbem. NICO company has 
already bougbt 18 per cent of tbe sbare •• 
I ba'We requested many times that please do 
sometblol at least to protect the interests 
of tbe w«ken, interest of the 8eld workors 
and the interests of tbe clepoalton but I do 
Dot know wby the Government Is not IOIDa 
to tate action. Withia a sbort period R •• 
100 qr01'Ol ..,v, ~D "~te4 bf tilt 

public. I do not know whetber this money 
will be protected or not because NICO 
company has already brought tbese sbares. 
What win they do. we do not know. So, 
in order to protect the interests of the 
people, tbis company must be nationalised 
or it should be merged with tbe LIC. Then 
only tbe public money will be safe .. 

I would also like to request tbe hOD. 
Minister to please allot more money for 
credit camps. This is a very helpful 
programme but 1 am sorry to say tbe hon. 
Minister should note it that Mrs. Gandbi 
nationalised tbe banks for tbe weaker 
section but now what is gojng on in our 
State? Our Government is very mucb 
willing to help the weaker section but in 
West Boogal, majority employees of the 
bank are totally manipulated by CPI (M) 
and CPl. They are not interested in 
giving loans to tbe poor people. I would 
like to know from the Minister wbether 
these nationalised banks are meant for CPI 
(M) people or for the poor people. Govern-
ment sbould see to it. Unions must be there 
but tbis is Dot the duty of tbe unions to 
mobilise the CPI (M) people. When the 
CPI (M) Councillors go to them, they are 
helping them, when the CPI (M) MALs go 
tbere, tbey are helping tbem, when the 
CPI (M) M.Ps. go to tbem, they are help-
ing them like anything, but when otber 
people are going to them, tben these bank 
o:flicials are not doing anything for tbe weaker 
section. Tbe Minister should see to it 
and he should allot more and more money 
for tbe Credit Camps. Not ooly for one 
district, but all over the country thi' Credit 
Camps scbeme should be continued. Then 
only it will help the poor people. 

I would also like to mention one more 
point. Government has provided a De\\< 
education policy and it is willing to see tbat 
the child shoutS get proper education. But 
in our State, so many broken buildings 
are there. The children in those buildiogs 
are getting sun·shine during the summer 
season a nd rain durin. the rainy season. 
Even tbere are 00 black-boards, no chalks. 
The teachers are sitting inside tbeir bouses 
and getting their pay without any work 
(I"terruptlon,). 

SHft.IMATI OBETA MUKHERJEE 
(PaDlkura): Sir, the Member must utiliso 
~b~ "II .ad ,0 rouqd at 1ealt Bihar. 



· K.UMARI MAMATA BANBlUBB: I 
have already mentioDed the Assam ialue 
also. You were Dot bere. You sbould 
have listened to it. You wiJl be surprised 
to know that (Interruption,) CPM people 
are beating tbe Congress people as also the 
CPI people. (1 nte"uplions). Tbese thiDII 
are going OQ. They bave to speak reality. 

MR. CHAIRMAN: Please conclude. 

where tbey bave methods of coercioD. We 
cannot follow tbat .,.tom. We have to 
live incentives and disincentivel. I tried to 
convince, oven introduced tho Private 
Members Bill-a comprehensive Bill for 
incentive and for dillacendve. Bat you 
know tho Private Members BillllO tbrouah 
ballot. The baJlot is like • jackpot or 
gettinl a lottery. (lnterruptloll') 

I would like to raise becaUH it is a 
KUMARI MAMATA BANBRJEE: I financial ilsue for suggestin. incentive aDd 

am not going to elaborate this point. disincentive-

Whenever M.Ps are writing to the hone 
Ministers, we are getting reply-the matter 
is beiDI looked into. But there is no follow 
up action. There should be follow up 
according to the priority of the matter. We 
should get proper action on the matter put 
before the Government. After all we are 
public representatives. We raise our voice 
on the part of the public. It is tbe duty 
of the Central Government as also the State 
Government to do somethins for the poor. 
We want that M.Ps should be involved in all 
programmes, and schemes and everywhere. 

Proper jastice should be done to all the 
matters stated by mc. 

SURI DIGVIJAY SINH (Surendra-
nagar): While supporting tbe Appropria-
tion Bill for Supplementary Demands, I 
would like to raise a few issues-both 
national and provincial. 

Talking of the national issues. I think 
the most pertinent issue that should be 
raised is family planning. Very few people 
are raising this. 

I regret to say that in tbe Seventb Five 
Year Plan as well as in the current Budget 
there is no extra allocation liven for incen-
tives to implement our family pianninl pro-
Ilamme morc effectively. No extra incentive 
has been given. So many sugestioDl have 
been made for incentive and disincentive 
and in a country like ours wbere family 
planning problem is a .,roblem which every 
Member will appreciate and start by sayinl 
tbat it is the major problem of the country. 
We feol proud to be a democracy and we 
do Dot want to follow practice of CbiDa 

1. For a woman employee of the 
Central Government or of a public 
undertakings. who underlocs 
sterilization operation after tho 
birth of her first or second 
child shall be liven three 
months additional salary as an 
incentive if she is employed. 

2. Any person having one or two 
living children who undergoes 
sterilization operation lhall be 
eligible to receive advance from a 
bank or a society at 10% lower rate 
of interest tban tbe normal rate of 
interest. 

3. Any person below the aae of 32 
years, bavina DO Ion but bavina 
ooly one or two livinl daoablers. 
who undergoes sterilization opera-
tion, sball be given by tbe Central 
Government a bond of the face 
value of R.s. 1.00,000 which sbaD 
be encashable after 20 years from 
the date of issue. 

4. The income to payers should pay 
half of their income tax if they get 
sterilization operation done after 
one or two children. 

Why is the Government fcelina shy of 
not aiViDI furtber allocation for incentive 
for family plannins ? 

MR. CHAIRMAN Mr. Diavija,a 
Sinh. you can contiDue next time. 

Now we pass on to the next item. 
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SITUATION IN THB COUNTR.Y 

[En611ofh] 

MR. CHAIRMAN Discussion under 
Rule 193; Shri Madhav Reddy to initiate 
tbe discussion. 

SHRI C. MADHAV REDOI (Adilabad): 
Mr. Chairman, Sir, while raising a discussion 
on tbe economic situation in the country in 
tbe context of the new fiscal policies under 
(lute 193. I am reminded of tbe promise 
made by tbe bon. Finance Minister in the 
last Budget session that he would like tbe 
Budget Proposals or the fiscal policies to bo 
discussed in every session of tbis House ... 

16.01 ., •. 

[SHRI N. VBNKATA RATNAM in the Chair] 

.•• so that tbere could be thorougb 
debate on some of tbe issues facing tbe 
nation. 

Sir, I bad expected tbat be would come 
forward witb a statement so that we may 
be able to discuss the whole day the fiscal 
policies of tbe Government. But since this 
193-rule Discussion bas come, 1 would 
request the House to devote a little more 
time Dnd attention to discuss this subject 
at Jength so tbat we may devote at least 6 
to 7 bours wbetber we are sitting late today 
or continue some otber day and tbus give an 
opportunity to Members of express their 
views on tbe subject. Because, otherwise, we 
will have only 2 bours and we can bardly 
discuss anything in two bours on such a 
vast subject. 

Sir, tbis morning the boo. Finance 
Minister laid before tbe House a Statement 
on tbe policy rcaarding tbe administered 
prices. I have Jono through the sbort 
report. I do Dot want to make a comment 
at . this staae because I am Bure we will be 
aiVeD an opportunity to discuss about tbis 
in tho camilli session because the Finance 
Minister said that he would like a national 
debate OD tbiB question. Certainly it is a 
very welcome step, but, Sir, one observation 
I would like to make and it il tbil. The 

question of administered price bas already 
beeD very minutely discussed by tbe Financo 
CommissioD. No mention of tbat has been 
made in tbe statement laid before tbis 
House. 

)t was the re<:ommendation of tbe 8th 
Finance Commission that the question of 
administered prices should be viewed not 
from the point of view of raising resources 
for the State for the Five Year Plan but 
only with respect to the cost of production 
of the various commodities. Sir, any time 
the increase in administered price is unrelat-
ed to the cost of production of those 
commodities on which tbe prices are pro-
posed to be increased, it becomes a tax. 
In a way, it is a tax. Tbe Commission 
furlber said tbat in tbat event it is better 
that tbe Government levies the tax, increases 
the excise duty or any other tax. ratber than 
resort to increase of administered price. 
This is a very clear recommendation of 
tbe Commission whicb we sbould remember. 
This is the view which we have been 
expressing in the past. Wbenever tbe 
Government wants to increase administered 
prices, tbey bave to bear relation only to 
the cost of production. Suppose the cost 
of production of coal increases. 
The Government is within its right 
to increase tbe price. If tbe cost of pro-
duction of oil is going to go up, the Govern-
ment bas got justification to increase tbe 
price. But not because Government wants 
revenues. Tbey cannot increase tbe 
administered price, unrelated to the cost 
of production of tbose commodities. This 
is the view wbich I would like to place 
before the Nouse so that bon. Members rna)" 
think about this and take a decision in the 
proper perspective regarding tbe question of 
administered prices. 

Sir, the fiscal policies were under 
discussion for quite sometime, during the 
Budget, subsequently whcn tbe Finance Bill 
was placed before the House and every 
time this subject came up for discussion. 
One theory which bas been always placed 
before the House by tbe Finance Minister 
was that tbe reasonableness on tbe part of 
the Government would always have a vcry 
IOod response from tbe busine~s. And if 
taxes are reduced, concessions are liven, 
the industrialists and businessmen wiD sbow 
a botter compliaDce. taxel will DOt be 
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evaded aDd tbe industrial arowtb will take 
place and people will bebave better. They 
will not be dishonest. Tbat is the theory 
wbich bad been propounded and whicb is 
ruling tbe policies of tbe Government ever 
since. 

SURl SAIFUDDIN CHOWDHARY 
(Katwa) : I t is tbe otber way round. 

SHRI C. MADH AV REDDI: Sir, 
this has been contradicated by many of us, 
from tbis side of the House and we pointed 
out tbat tbis is wrong. This has never 
bapped in our country. This happened in 
other countries. in the Western countries 
but that is not a model for us because in 
these countries there are surpluses aod io a 
surplus economy. you expect them to bebave 
better. But in an economy of deficit, of 
shortages, where it is possible for the 
businessmen to rna ke money by resorting 
to all shorts of me.10S, it bas not worked, 
and I am ~Ufe, it will not work. Tbe hOD. 
Floance Minister claimed last year that tbe 
revenue collections had increased only 
because of tbis. He showed that the 
revenue collections on account of the 
reductions in income-tax bad goes up by 
about 35% or so and it is so only because 
of tax cuts. And because of this tbe States 
also bad the benefit as they received 85% 
or so of incume-tax. While 1 agree that 
there bad been a very good performance 
aod tbe revenue collections had gone up 
last year, I contradicted this argument and 
said, tbat is not because of the concessions 
tbat the Government bad sbown but because 
of tbe better performance of the Government 
Dellartments, because of the raids, because 
of better collections because of your Depart-
ment so that they may take action against 
the tax evaders aDd so on and so fortb. 
Last year was the Year of Raids aod 
Enforcements. And I was v~ry happy 
about tbat and I supported tbe Government; 
and that is the rigbt course. But, Sir, tbis 
year, 1 am afraid, would be a Year of 
relaxation and concessions. 

Coming to tbe concessions, during tbe 
last 4 months, tbe Finance Minister has 
beon going on anDouncing various types of 
concessions with reprd to the tax proposals. 
tbe tariff etc., in tbe open-house meetiogs : 
I havo nothing against tbe open-house 
mcctiDa. But I would like to make ODe 

comment. Wbile tbe Finance Minister may 
take credit for what be bas been doiol, 
hearios their grievances and then takinl 
on -the-spot decisions wbicb is a very good 
spirit, but then 1 would like to point out 
that this is an ad hoc and haphazard t)PC of 
runctioning because it bas no principle. 
Why are you giving concessions is not 
clearly brought berore Government because 
you are only responding on the spots 
requests, to the representations or the 
industrialists. Why they are representing 
the matter to you and bow much time your 
Department and yourself have taken to 
go through those proposals, is not clear. 
In several cases, I was told tbat your Jes-
ponse was spontaneous aDd on-the-spot. 
That means, you had no time to apply your 
mind to the proposals. Tbe spirit is very 
good. But this is very dangerous procedure 
because ..• 

SURI SHYAM LAL YADAV 
(Varansi) : Judge tbe result and the morit. 

SURI C. MADHA V RE.DDI: Let us 
go by tbe result. I am now pointing out 
tbe method. Let me complete the argu-
ment. I will come to tbe results, wbat are 
the results as a result of tbese concessions, 
later. 

THE MINISTER OF FINANCB 
(SHRI VISHWANATH PRATAP SINGH) : 
What appears spontancous need not 
necessarily to be spontaneous. 

SHRI C. MADHAV REDDI: Your 
appearance 15 very mucb deceptive in tbis 
case. 

) will come to the results of these opeD-
bouse durbars. Our Nizams used to have 
durbors. Because of these open-house 
d"r/Jar decisions, tbe State exchequer lost 
about Rs. 450 crores or it may be ovoo 
more. About 4 times these concessions 
have been announced and if you calculate 
all tbe reliefs tbat were livon, it is comiaa 
to around Rs. 450 cror. and it is. recur-
rence every Year. Not only tbat we bayo 
l~t tbo revenue for tbis year. but it is a 
continuous revenue loss to the GOvelnJDeDt. 
Now. you can say. tbe goodwin tbe Govern-
ment bas pined, the Department bas gained 
caD very much compensate the loss of 
rovenue and you feel lbat tbey are loin. 
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to behavo botter. But let us see what 
happened. Daring the last one year, when 
wo bad ombarked upon the policy of 
liberalisation, because of various tax con-
cessions, and because of certain policies for 
the import of goods in tbis country. there 
bad been certain growth, I admit. If growth 
is tbo only consideration, you can say tbat 
you achieved certain amount of growth. 
But growth in what direction? As a result 
of these concessions. the capital market was 
so buoyant tbat it was possible for every 
company to go to the capital mark¢t and 
borrow money or float equity sbares; 
and tbe Controller of Capital Issues was so 
liberal that be went on issuing permissions, 
mostly to the big business, to tbe MRTP 
companies. My calculation sbowed tbat, 
out of tbe issues which had come cut last 
year, 80% of tbe capital was mopped up 
by the big business, mostly by MR TP 
companies because they were ready with 
various proposals for going to capital 
market. The momont the. MR TP restric-
tions had been removed. tbeir capital tbres-
bold was increased from Rs. 20 crores to 
Rs. 100 crores. it was possible for them to 
go in for new investment, for new campanies 
and the result was that they mobilised tbe 
money which was available. Because of 
tbe liberal policies, tbey could get the 
money from the market and tbey did not 
allow tbe small companies to b~Defit. I 
am only talking of tbe capital which was 
mopped up witb tbe permission of tbe 
Controller of Capital Issues. But there IS 
another important matter which bas to be 
seen. If tbe issue is for less than Rs. 100 
lakh, tbere is no need for us to go to the 
CODuoller of Capital Issues, for smaller 
issues, say R.s. 100 laths. Now, such issues 
are many and any of tbese MRTP COIb-
panes bave started small companies and 
leasing companies and finance companies. 
Tbeire are 300 leasing companies ,tarted by 
them in tbe last one year. Thero are bundreds 
of finance companies and small companies 
started by them and tbey floated tbese compa-
nies witbout going to tbe Controller of Capital 
Issues. This way, tbey bave taken away 
the capital which was available for tbe 
development of tbe couotry. The argument 
sbould be, wbat is wrong in that. Some-
body has to set up tho industry. What is 
wrona. if a MRTP compaflY sets up an 
industry or somebod1 else bal set up an 

industry? There is evorytbin8 wrons in that, 
because. what aro the industries which bad 
come up? What are the type of industries 
which had come up ? 

Yesterday I bad an opportunity of saini 
to aD exhibition in the Meridian Hotel, the 
posh hotel in the city which is veary near 
to my house, next door. 

I would request the Finance Minister 
to visit. Such a wonderful exhibition bas 
b\!en organised. Exhibition of consumer 
goods. You can find them anywhere in the 
world. the be&t that is avai1able in the world 
you can have it manufactured in India. Ali 
types of consumer goods which are not 
required at this stage of development of the 
country, which are not needed for tbe 
growth of the country and the economy. I 
should pay a compliment to our industria .. 
hsts. They are very able. They get the 
technology. They smuggle the technology 
it needed and if it is not possible to get it 
easily. They manufacture the goods. If 
some important consumer item bas come 
into tbe London Market, within six months 
it is there available in India. ThiS is the 
extent to which the capjta) has been diverted 
from tbe productive. from tbe more desira-
ble, from the important sectors. from tbe 
priority sector, to the nOD-priority sector. 
That is exactly what bas bappened. In tbe 
case of imports, 1 found tbat we have given 
permissioo freely for the import of goods 
and components etc, for tbe electronics. It 
is very good. But what electronics? Enter-
taiDment electronics, TVs and several other 
things and goods which are not actually 
required for us. 

Similarly, there are certain areas like 
the englDeering goods, some areas like the 
capital goods wbere liberalisation has done 
much harm. In spite of tbe fact tbat we 
have macbines being made in India, tbe 
machines have been permitted to be 
imported. The idea is wbat we want to 
improve tbe quality of tbe production. We 
want to reduce tbe cost and we want to be 
competitive in the foreign market. What 
happened to our foreign market? What is 
tbe performance of our exports? We must 
bave improved the quality, to some extent 
because of these imports. We migbt have: 
to -;ome extent, reduced tho coata, alisbtJ". 
of courae. What happened to these good, 
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which had been produced during the last 1 
and 1/2 years ? Why have there been certain 
short-ralls of exports in the capital goods 
and in the engineering industries? Why 
has it happened? It has happened because 
no Indian industrialist would like to export 
tbe good. What is the one reason. They 
are oot at al1 interested in exports. An tbe 
surveys which had been conducted showed 
that tbe Indian industrialic;t is very happy 
if these goods are allowed to be sold in 
India, bec3use I adia is such a vast market. 
Everybody is tempted to sell in Inaia rather 
than make efforts to sell outside the country 
where thes,", is stiff competition. 

Take the example of these companies, 
those industries, which bad been started on 
the basis of 100% exports. Government's 
policy was that if any industrialist wants to 
start an industry on the basis cf 100% 
exports, a certain concession should be 
given, including the concession to import 
capital goods, without any import duty, 
without customs duty. If the macbine is 
costing you Rs. 10 crores and the duty is 
RIl. 10 crores, he need not pay Rs. 10 crores. 
Only the actual price is to be paid. So, 
that wac; the facility available to him. 
These 100% export oriented industries today 
want to opt out of the scheme. 

I would request tbe Finance Minister 
to check with the in..-lustries Ministry and 
know the actual position why these export-
oriented industries whi~h were slarled with 
such a great fanfare with plans to export 
the goods but have failed to export and 
today they are wanting to opt out and 
Government of India wants to scrap that 
scheme. So that is the fate of these 100% 
export industries. 

Why has the scbeme not succeeded ? 
The only reason is tbat everybody is interest-
ed in selling goods only in India. Wby 
should he spend money for improving the 
quality because anything sells in India ? 
Why should he try to reduce tbe costs be-
cause it sells in India '1 India is such a big 
market. That is tbe reason why our 
engineering industries lave faited to export 
and there is a shortfall or 15% tbis year in 
the export of engineering goods. Because 
of this what happened? What is the actual 
result? The result to-day is that we bave 
• very biS tra<te deftcit-a deQcit of .bou* 

Rs. 770~ crores. Wben tbis deficit bas 
come, an argument is propounded and tbat 
also by tbe big business that after all. what 
is wrong with it ? There have been countries 
in the world which are running such huge 
deficits. This can always be controlled. 
Next year we may improve and tbere are 
otber sources like remittances. Thjs is the 
argument they put forward. But where are 
tbe inward remittances? Tbe remittances 
wbich are coming are actualJy 
going to rail because the employment posi-
tion has dwindled in other countries. There 
will be no increased foreign exchange 
remittances from next year onwards. 
Similarly, there are no other invisible 
sources of foreign exchange also such as 
tourists. This could have given us some 
foreign exchange. But wbat is it tbat we 
have done to improve tourism there is 
revenue for us? Similarly, wben our exports 
are not rising and there are no invisible 
sources of earning foreign excbange, then 
tbe only otber source is tbat you borrow in 
the foreign market. I do Dot know what 
is the advice given by tbe World Bank to 
the Government of India in this respect. 
All types of rumours are afloat regarding 
the recommendations of the World Bank. 
I am not telling that there is anything wrODI 
jf the World Bank gives you some advice. 
There is nothing wrong in that. But tbe 
Government is fighting sby. tbeyare feeling 
sby of making the reports public, taking tbe 
House into confidence and telling us as to 
what the exact recommendation of the World 
B~nk is. Is it a fact that tbe World Bank 
said that you have to devalue the rupee '1 
The Finance Minister had been announcing 
time and again that there is no such recom-
mendation and tbat G->vernment does not 
want to devalue the rupee •.• 

SHRI SAIFUDDIN CHOWDHARY : 
It is already devalued. 

SHRI C. MADHAV REDDI : 
Virtually so. Is it also a fact that tbe 
Wor1d Bank said tbat tbere is no scope for 
you to increase your exports because the 
rate of growth in tbe exports is so low that 
with such a rate of growth it will be 
impossible for you to meet your increasing 
commitments on account of import of 
goods. 

I would like the bon.. Finaace Minister 
to ~ommCDt QD tbi$ fC9Omqaoad.tioCl wbi~1\ 
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the World Bank is reported to have given. 
The World Bank reports say tbat if tbe 
export growtb rate faUs sbort by 2% per 
aDnum from the projected anDual growth 
rate of 6.5%. India will need to borrow an 
extra 6 billion dollars during the Scventh 
Five Year Plan. Tbis will take tbe debt 
ratio to 26% four ycars from DOW. This 
means that one rupee out of every f(lur 
rupees we earn througb exports will go 
towards the debt repayment-sometbing 
countries like Brazil and Mexico are already 
facing. Is it a fact that tbe Bank is reported 
to have also said tbat tbe Indian industry 
bas little need, let alone incentives, to export 
and are, therefore least interested in 
exporting goods. There are extracts of the 
World Bank reports appearing here aod 
there which does no good to us. We should 
make such documents public and tben face 
tbe situation. If tbe Government feels that 
there is no escape to the devaluation of 
tbe rupee, there is nothing wrong in 
accepting it. But my point is tbat the 
situation is so serious and so grave with 
reaard to the foreign excbange resources 
tbat we may bave to take a decision this 
way or tbat way. We cannot postpone it 
for any length of time. 

Coming to the question of tbe use of 
available funds for tbe growth of tbe 
economy which I was mentioning, I would 
like to point out that the growth witbout 
social jUfitice is fraught with very serious 
consequences, in a country like India, the 
theory of growth with social justice has 
been given a go-by. That was the bedrock 
in all the previous Five Year Plans. but in 
tbe Seventh Five Year Plan. for the first 
time. we are giving stress ooly to the growtb 
and not to social justice. I am not denying 
the fact tbat we have been spending for the 
poverty alleviation scheme, NREP, RLEGP. 
and all that. I am conscious of tbat. But 
the point is. tbat is only doling out funds. 
What is your economic direction? Where 
are we going ? Which side are we going '1 
That is more important. Because, un~ess 
growth is there witb social justice, 
with some sort of a commitment to tbe 
poor, that is. tbe poor become partnen in 
tbe growth simultaneously when growth 
occurs and not after 10 or IS ,earl, nothing 
"ill bappeQ towanl. etttb'labi." a sooltlU.t 

society. Tho trickle-down tbeory has been 
discarded a long time ago. Tbe theory 
tbat if there is economic growth, autnmati-
cally prosperity will trickle down to the 
poorest people, has been discarded a long 
time ago; that was discarded by Pandit 
Jawaharla1 Nebru. It was tbought tbat 
growth has to be shared simultaneously by 
tbe poorer sections. Otherwise, tbe gap 
between the rich and tbe poor Will go on 
widening. One good exampl~ of this is food 
production. Today we have a surplus food 
production in the country. Well. there is 
a surplus food available in the country, 
but tbere are a large Dumber of people who 
are not able to purchase it. It is not 
surplus because it is surplus to our needs. 
It is never claimed by anybody tbat it is 
surplus to our needs. The fact is tbat there 
is a surp)us production in the country, 
wbether it is wheat or rice or anything 
else except edible oil, but tbere are people 
who have no money, no purchasing power, to 
purchase it. That is the fact. Looking 
from this angle, I feel that the whole 
economic activity is going towards a direc-
tion wbich does not lead us to the egalitnian 
society. This is very clear in several of 
Government policies. As I said. this is 
very clear in the policy of investments 
which are being made. This is very clear in 
several other schemes in which Government 
is only drifting. J will give the example of 
the workers' participation in the manage-
ment. a scheme of this type, workers' parti-
cipation in the management and in the capi-
tal structure of the c('mpany is a step in 
the right direction. Last year a scheme 
was prepared and circulated to all the 
public sector companies and to an private 
sector industries. Who has implemented 
this? Has anybody thought of this ? 
Any idea as to when such a will should be 
implemented? Sevf'ral examples can be 
given to show that tbe policies being 
pursued, all the liberal policies that are 
being pur!ued, are Dot in favour of creatiol 
an egalitarian society or in hringing about 
socialism in tbis country. Whenever there 
is a criticism in tbis House or outside. tbe 
Congress leadership or the Government 
comes out with contradictions laying eNo, 
we have not given UP socialism'. But what 
are your policies? The policies are more 
important tban tbe money which you dole 
ODt in your budge!-tbat is DOt so ver., 
illlportapt. 
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Tho idea of giving partnership or share 
in various sectors of economy to tbe sections 
of tbe people who are today deprived bas 
beeo given up a long timo ago. Tbat is tbe 
defect with this policy of liboralisation. As 
far as the growth is concerned, growtb itself 
bas become tbe main object. As I said, tbe 
growth 'has gone into very wroDg directions. 
Luxury goods are being produced in tbis 
country and for wbich market is being 
created t Keeping this in view I feel that 
tbe time has come when tbe Government 
bas to revise its export policy. its import 
policy particularly. 

Regardiag exports we have been told 
several times that tbe Government is corninl 
out with a package scheme. I do Dot know 
what is tbe package scbeme. So rar it bas 
Dot been announced. What is that package 
of incentives wbich are being given for tbe 
exporters? Similarly how are you going to 
increase exports of tbis country in value 
added goods; oot the traditional goods ? 

Regarding imports you have got to take 
a policy decision to see tbat several of these 
technologies wbich arc being imported-
outmoded tbecbnology sometimes which is 
actually not needed in our country-are 
being imported simply because the import 
policy bas been liberalised. Tbe machinery 
is beiog imported, tbe raw-material is being 
imported and luxury goods are being 
imported. Tbese are the tbings whicb are to 
be revised. 

I was seeing ar. article in tbe Business 
India tbis morning. I was surprised tbat 
tbe business community bas come out with 
vebemence tbat liberal policy sbould Dot be 
changed and tbe import policy should not 
be cbanged. They do not want any chan&e. 
Tbey want luxury goods to come into the 
country. Tbey want to enjoy tbe bonanza 
which is there in tbis country today. I feel 
tbat tbis is a warning signal. I urge tbe 
Government to seriously think of revising 
tbe policy of liberalisadon and go in for 
certain restrictions which are very essential 
for an economy of ours wbere we have to 
bring growth also coupled with social 
justice. 

SHRI CHINTAMANI PANIGRAHI 
(Bbubane5war) : 1 am extremely grateful to 
J:lU, Sir, for giving mc tbe chance to speak 

after Sbri MadMv Reddi bas moved his 
motion. 

We have to at least understand what a 
change has taken place durioS the last one 
or One and a balf years in respect of eco-
nomic, social and political spheres. 

SHRI SAIFUDDIN CHOWDHARY 
He himself does not believe this ! 

SHRI CHINTAMANI PANIGRAHI: 
It is because I am believing more than you 
do; I am bere. With you, the profession 
and practice has no relationsbip; bu"t bere, 
the profession and tbe practice are related. 

The Indian economy has undergone 
significantly a qualitative cbange since tbe 
present Government took over in 1985. We 
have to look to wbat was before we started 
the new change in the economic outlook. 
Any system whicb bad developed for long 
years creates a kind of vested interest and 
tbat entrenched interest itself impinges the 
growth or change or direction tbat one 
wants to give to lobe country. 

For long years we bad a kind of 
economy where all the industries tbat we 
bad set up were old and out moded wberas 
tbe technology bad advanced for abead. 
So looking tll tbe future it was thougbt to 
modernise the industries. Therefore, wben 
we are seeing tbat tbe wbole world is 
advancing witb new technology; should we 
lag behind? With tbat aim in view tbe 
changes bave been brougbt about in tbe 
economic policies tbat tbe Government of 
India bas undertaken. 

Firstly we have to mJke our economy 
competitive. It was a sbeltered economy. 
We tbouabt tbat we must make thc economy 
a competitives one with orber countries. 
Secondly we bad to replace all tbose out-
moded machinery which were for lona 
years there. Because of them tbe cost of 
production was increasing. We bad to 
reduce tbat cost of production witb moderni-
sation. Also tbe regulative restrictions were a 
little relaxed so tbat it belps reduce cost of 
production. 

One tbiog that tbe mover just said was 
that be was not able to understand wbether 
tbis eeonomic policy is a policy of arowtb 
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with social justice. I bope if anytbing is 
to be said on tbis account this policy is 
mainly directed towards establishing social 
justice and is directed more towards tbe 
improvement of tbe poor and tbe down-
trodden tban before. I would just narrate 
bow the pledge: has been renewed to sharpen 
struggle against poverty more in 1985-86 
and onwards. There bas been massive 
increase to tbe tune of 65 per cent in Plan 
outlay for anti-poverty programmes. I 
think this is for social ju~tice. Then under 
tbe Integrated Rural Development and 
related programmes tbe provision bas been 
increased by 51 per cent, that is, from Rs. 
283 crores to Rs. 428 crores. Under the 
National Rural Employment Programme 
tbe provision has been increased by 93 per 
cent, tbat is, from Rs. 223 crores to Rs. 443 
crores. Under the Rural Landless Em-
ployment Guarantee Programme tbe pro-
vision has been increased by 58 per cent, 
that is, from Rs. 400 crores to Rs. 633 
crores. Tben we bave schemes for bousing 
progr1lmmes for scheduled castes and 
scheduled tribes to the tune of Rs. 125 
crores. Every year 2 lakh houses have 
to be built for them. New schemes have 
been introduced for subsidised bank loans 
to Rikshaw pullers, barbers, etc. and also 
extend the insurance scheme to municipal 
sweepers. Tben there is extension for 
personal accident policy scheme for poor 
families aod it bas been extended from 
100 districts to 200 districts. Then there 
is provision for dit;tribution of foodgrains 
at concessional rates pnder the Integrated 
Tribal Development Programme. We are 
supplying under this programme-foodgrains 
even at a less price tban tbe Andbra 
Pradesh Government is selling. There are 
programmes for unemplo)ed educated 
youtb. 

(Interruptions) 

We are supplying at less than Rs. 2 per 
kg. We are giving at Rs. 1.50 per ~g. 
(/nte,.ruption.) If it is ~ot growth w!th 
social justice then what IS growttt with 
social justice? One can supply facts only. 
One cannot supply understanding. There-
fore, ihis is definitely -growth witb social 
justice. 

(illterruption., ) 

Now. Sir, another thinl which was put 
before the House was tbat perhaps we are 
going slowly into a kind of debt trap by 
incurring increasing foreign debts. 

This bas been tborougbiy discussed not 
only in this House but also in Rajya 
Sabha. A National debate is also going 
on. I would like to cite two or three 
instances. India's debt service ratio for 
1985-86 bas been calculated to be 1 S.2 per 
cent. It bas also been said by all the 
economists wbo are studying this problem 
that tbe debt-service ratio of ten per cent 
is considered reasonable and twenty per 
cent is considered a safe upper limit. Many 
times our Finance Minister and even our 
Prime Minister has told before this House 
as also in international forums tbat Jndia's 
approach towards foreign borrowings re-
mains cautious. In 1983 it was calculated 
that the per ct. pita external debt of India 
was 29.0 dollars, whereas in Mexico, it was 
8898 dollars. in Brazil. it was 447.7 doUars 
and in Argentina it was 830.8 doUars. By 
aU calculations our foreign debt is within 
prudent limits. We are bappy that the 
Government is very cautious and we have 
not been lured by the World Bank or other 
institutions to fall into the debt trap. in 
which they have involved the Latin 
American countriec;. which are groaning 
under the cru~hi[\g burden of foreign debt. 
We are very happy that our Government 
bas remained cautious in this maUer, and in 
all international forum" our Government 
has kept its head high and it has raised its 
independent voice in all the platforms in 
the world without bowing its head to any 
country in tbe world. We should be proud 
of what our country and our Government 
are doing. 

It was mentioned that one year. the 
programme of tbe han. Minister is to raid the 
houses of business people and other places 
to get more revenue, get more excise etc .• 
and tbe next year, the hone Finance Mini9-
ter'$ programme will be of relaxation. We 
have been meeting tbe bon. Finance 
Minister, Sbri Visbwanath Ptatap Singh Ji 
and we have not got this impression that 
his programme for tbis year is raiding snd 
that next year bis programme will be 
relaxation. Our party Members have never 
been told of this kind of alt~rnate pro-
gramme of raid and relaxation. 
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Our Government has been following a 
consistent policy and the consistent policy 
is tbat Ie t us make our economy competitive, 
Jet us get rid of tbe outmoded macbinery 
and plants, let us make tbem uptodate witb 
the lat~st and modern tecbnology, let us 
make best use of tbe advancement of 
Science, and let us tlo away witb aU tbe 
restrictive regulations which are creating an 
economy of scarcity" not surpluses" Jet us 
create economy of surpluses and not 
economy of scarcities. That bas been the 
consistent policy of tbe Government. The 
people desire and we all desire tbat black-
money should be unearthed. In pursuance 
of tbat raids are being conducted OD tbe 
premises of business houses. Tbe raid. are 
definitely going to belp tbe Finance Minister 
to achieve what the Government bas in 
view. 

The good effects of the changes in the 
policy have been reflected in higher tax 
revenues. We have also approved several 
new projects following the policy of deli-
censing. Signs of improvement have been 
seen in the capital market and it bas led to 
an atmospbere of understanding and co-
operation, not confrontation. It was very 
much needed" as it would help in improving 
the climate of tbis country, so that every-
body thinks of trying to see tbat the 
productivity of this country increases, 
surpluses are created, more and more goods 
come to the market and consequently, the 
prices go down. It would have its effect on 
the prices. 

The National Council of Applied 
Economic Research - it is a researcb-
oriented organisation-bas said that the 
economy now looked set to manage an 
over four per cent growth in 1985-86 
despite lower-tban-tbe-target production in 
agriculture and industries. There is a 
shortfall in agricultural production. As we 
are baving a stock of about 25 million 
tonnes of foodgraots, whatever shortfall 
was there due to drought and due to lack 
of monsoon, we shall be able to tide over 
those difficulties. 

Because of our policy, in 1985-86, our 
tax revenue was up by 24 per cent; collection 
from personal income tax was up by an 
unprecedented 45 per cent; and foreign 
exchange reserve at tbe current level of 

Rs. 6500 crores is 10 times higher tban tbe 
level a decade ago. Therefore, in foreign 
exchange reserves also, our position has 
not been so weak, tbougb we thought that it 
would be weak. 

There is also a lot of improvement in 
tackling tbe poverty pr\)blem. The per-
centage of population living below tbe 
poverty line now stands at 30 per cent, 
from 48 per cent in 1978. The Central 
Government's assistance for anti-poverty 
programme'J is stepped up by 65 per cent. 

There is a buge trade deficite because 
we used to export our own POL, i.e. crude 
worth Rs. 1313 crores. Now we have 
developed refining capacity and we are 
not exporting that elude DOW. Moreover 
decline in international trade is now a 
global problem which is also affecting India. 
Shri Madhav Reddi also pointed this out 
and of course, I agree with him. 

But what about the big busine&.s houses 7 
When they are getting all the advantages of 
these policies and while \l\'e are trying to see 
that production increases, what is their 
share of exports? I would like to urge 
upon tbe bon. Minister to set up a 
Committee to find out what their share is 
and I request him to fix a 20 per cent or 

,,30 per cent share of their produce for 
export. I hope the bon. Minister will look 
into this problem. 

I may bring to your kind notice tbat 
we are able to check tbe annual rate of 
inflation. The annual rate of inflation has 
come down to 3.8 per cent in June 1986" 
This has to be viewed in the context of a 
growing econom) , where we are putting in 
more and more money for anti-poverty 
programmes. So. it is indeed a good sign 
tbat tbe ~hole sale price index bas regis-
tered a growth rate of 4.8 per cent onJy 
and thus it shows a sign of stabiJity though 
in some cases like vegetables, for which 
prices go up in the lean season, and aJso 
in tbe case of edible oil. there is pressure. 
I hope that the Government is trying to 
take strong measures to see tbat we substi. 
tute our imports and also restrict Our 
imports so tbat our trade deficit wilJ not 
increase. I hope the Government \\ill tate 
very effective measures in this regard. 

(Interruplta"s) 
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(Sbri Cbintamani Panigrahi] 
There are a lot of problems. Take the 

case of edible oil. There bas been ground-
nut scarcity in Gujarat. Potato cultivation 
in Uttar Pradesh was less. Prices have 
gone up because of these: factors. But I 
would like to submit before tbis House that 
in spite of tbose factors, compared to last 
two or three years, there is stability in tbe 
wholesale price index and this is only 
because of tbe efforts of the Government. 
So rar as potato and otber products are 
concerned, 52 per cent of these products are 
in private agriculture sector and tbere tbe 
Government or Shri Vishwaoatb Pratap 
Singh cannot bave administered prices. 

SHRI AMAL DATTA (Diamond 
Harbour) : You are lending money to tbe 
traders who hoard. That is wby prices go 
up_ 

SHRI CHINTAMANI PANIGRAHI: 
Who is giving money is traders ? 
(lntel'ruption~) What is the money that 
we are giving to traders? (Interruptions) 

As I had already submitted, the changes 
that we have undertaken in tbe economic 
policy have stabilized our economy. and 
belped us to see that India forges abead. 
Suppose Mr. Madha v Reddi says tbat tbe 
big busiDoss houses are going to produce 
consumer goods, and not export them. I 
think tbe Government will fiod ways aod 
means to see that a portion of such 
production is kept for export. 

I hope we will be able to overcome tbe 
difficulties we are passing tbrough today. I 
am confident tbat the economy has now 
been strengthened further. and tbat with 
tbe new approach tbat we have adopted, 
we will be able to see tbat in tbe coming 
years we build up a prosperous, new India 
which is prepared to go forward to the 
21st Century. to meet the new challcnges 
broulbt about by tbe new economic and 
technological developments taking place 
in tbe world. We are sure tbat no country 
have ever become great witb only borrowed 
capital and borrowed technology. 

I think we are achieving success. and 
that our programmes are oriented towards 
tbe poor, and to help tbem. Our pro-
grammes are oriented towards Irowth with 

social justice. and arc anti-rich. They are 
not pro-rich. 

If you look at our actions. you will 
find tbat tbe ricb have been taxed. We 
have raised tbe excise duty on costlier 
varieties of cotton and manmade fabrics. 
raised tbe excise duty on cars. colour TV 
sets, air-conditioners, and tbe tax on 81fts 
of hiaher value, windfall income througb 
lotteries and crossword puzzles. Tbese 
tbings show that we waDt to tax tho rich. 
So, this is a poor man's approacb to help 
the poor and to see tbat tbe country ad-
vances towards socialism, towards growth 
with social justice. 

[TI'an.'atlon) 

SHRI HARISH RA WAT (Almora): 
Mr. Cbairman. Sir, I was amazed to bear 
what my friend Sbri Madhav Reddi said. 
Broadly, be said tbe same things which were 
alleged by the newspapers and magazines, 8S 
a part of attack on tbe Government 
approacb, at tbe time when the bia houses 
were raided as these newspapers and 
magazines represent those very big houses. 
Under tbat cover he, in bis speech, stated 
malhly two things. First he said that the 
attitude of the Government is sucb that it 
does not want to belp tbe poor tbough funds 
bave been provided to assist the poor. I 
could not understand tbis thing that a 
Government provides funds in tbe Budget 
for helping tbe poor but does not utilise 
that money for tbat purpose. I do not think 
that this argument holds any ground. 

My friend Shri Chintamani Panigrabi 
has proved by providing statistics 'hat the 
Government bas allocated more funds as 
compared to earlier years for the poverty 
eradication programmes. For lRDP, tbe 
Government has allocated the funds one and 
a half time in comparison to those provided 
earlier and bas instructed the banks that 
they should help the poor in making tbem 
self-dependent. As against earlier years, 
fulfilment of targets bas also been more. So 
much so tbat banks are ready to help, tbe 
Central Government IS ready to help and tho 
State Governments are being asked to 
identify the intended beneficiaries but the 
State Governments are not coming forward. 
They are criticising. Tbere are States whete 
tbe allocated funds for NREP and RLBOP 
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are beinl fully utilised. In spite of this tbe 
Central Government is repeatedly saying that 
wbatever money is required for tbese 
programmes, it will provide. 

Shri Madbav Reddi sbould have kindly 
kept this thinl in mind that tbe Government 
is not only arranging for money, it is Coning 
up its macbinery also so that it may utilise 
tbe money properly and if tbere is any 
deficiency anywhere it may rectify tbat. 
Tberefore, to aUege that such a Government 
does not want to help in poverty eradication 
programmes is somewhat contradictory. By 
saying so, I am not level1ing any allegation 
against Sbri Madbav Reddi or any other 

. bon. Member of the Opposition. There is, 
however, a conspiracy bebind it that allega-
tion sbould be made that the Ministry of 
Finance and tbe Government do not want 
the welfare of the poor. In India if it is 
said tbat the Government does not want the 
welfare of tbe poor that will create a 
political instability and it is a matter of 
regret that tbe capitali.ts of tbe country, for 
wbom tbe Finance Minister has formulated 
a taxation policy to give them concessions 
so tbat tbose who want to pay taxes honestly 
may do so, are indulging in such tbings. 
This bas also been provided that tbose wbo 
do not pay tbeir taxes bonestly sbould be 
severely dealt with. This carrot and stick 
policy bas been adopted to ensure maximum 
tax collection and it is for tbis reason tbat as 
compared to la4lt year. more amount bas 
been collected this year as income-tax and 
other taxes. But tbose people wbo have been 
caugbt in tbe tax-net, who are ricb and 
powetful and think tbat they evade income 
tax or indulge in foroign currency smuggling, 
or violate the financial rules and regulations 
completely began to fret, at tbe intervention 
of Financc Minister. and embarked upon 
spreading rumour tbat tbe Finance Ministry 
was formulating a new policy which would 
nol benefit tbe :poor and so would not be 
in favour of tbe nation. These rich people 
who never bad any concern for tbe poor and 
wbo had tried to usurp the entire wealth of 
tbe nation. are today posing as tbe champions 
of the poor, because tbey are feeling tbat 
the Financc Ministry is putting barrier in 
their path, and some of our friends in the 
Opposition, arc supporting them. I would 
request my friends in tbe Opposition, regard-
less of whether they belong to the Left or the 
lUabt, not to follow or get overwbelmed by 

tbe reports in newspapers which are tbeir 
moutbpiece. Kindly refrain from creating sucb 
an atmosphere in the country by which tbe 
Government is put to blame; you have tbe 
freedom to criticise, but tbis criticism sbould 
be based on facts. But doing otherwise, you 
are trying to creat aD atmosphere inside the 
country which will Dot only harm the hon. 
Sbri Vishwanatb ji and Shri Rajiv ji, but 
would also pose a threat to the entire system. 
Sbri Madhav Reddy has said tbat the 
Congress party continuously repeats outside 
that it wants to benefit the poor ••.•• _ •.. 
(Inlerrllptiofts) •....••.• 

ONE HON. MEMBER: It is Certainly 
benefiting. 

SHRI HARISH RAWAT: This is 
Congress Party and I think most of the 
members sitting in the Opposit!on bave been 
groomed in Congress culture. CODgress Party 
believes in transforming words into action. 
In 1947. at tbe time of independence when 
Union Jack, tbe mark of our slavery, was 
being repJaced by tricolour, our Pt. lawabar 
Lal Nehru was not under any pressure to 
declare tbat tbey would adopt socialistic 
pattern of society for tbe country. Had be 
not made tbis declaration and tbought only 
about some big bouses in tbe country tben 
also no one would have raised his fioaer 
against bim. But even at that time, the 
Congress, under the leadership of Pt. Nehru. 
adopted the policy of bringing about 
socialism expeditiously. Despite the opposi-
tion by biB industrialists, be considered tbe 
idea of setting up basic industries in the 
public sector. A very influential class of big 
landlords had control over politics and rural 
economy at that time and despite their 
Opposition. tbe Coogress introduced land 
reforms. Was tbere any compulsion at that 
time for Congress or Nehruji to do this all ? 
Tbere was no sucb compulsion. The only 
compulsion was that the Congress wanted to 
protect the interests of tbe poor aDd with 
tbis aim it proceeded on tbe path of pro-
gress. Tbe same aim was carried on further 
by the Governments under tbe leaderships 
of Nehruji and Indiraji respectively. Now tbe 
Government under Sbri Rajiv Gandhi is 
also working for the furtherance of this very 
objective. Our Finance Minister Shl i 
Vishwanatb Pratap Singh is a medium to 
achieve this end. 
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[Sbri Harish Rawat] 

I want to congratulate tbe Finance 
Minister for bringing stability in financial 
field in an atmosphere where efforts are 
afoot to bring about instability in politics. 
As a layman I also had some doubts about 
tbe consequences of a liberal import policy 
of technology on our economy. But now it 
became clear tbat import of technology is in 
no way harming our economy but even the 
cornmon man bas beeD benefited by it. 

Mr. Chairman. Sir, today the produc-
tion in our country bas increased. The 
production b'lS increased not ooly in indus-
trial sector but also in agricultural sector. Is 
it not indicative of tbe success of our 
Government's policies ? The rate of infl.ation 
in our country is tbe lowest in the world at 
present. Does it not show the ~ucce3S of our 
Government '1 Despite natural calamlties~ 
our country has no sbortage of foodgrc:lins. 
Today our Government IS capable of 
providing tbe poor people with the basIc 
necessities. If the price of some commodity 
temporarily rises at some place. (ben vur 
Finance MlDister takes Immediate and 
necessary steps keeping in view the feeltngs 
of the people. We can take up lbe example 
of temporary scarcity of sugar duriog last 
year. An attempt was made to create such 
atmosphere in the country as if there bad 
been a failure of tbe Goverom~nt. It looked 
as if tbe prices of sugar would keep soanDS· 
The Finance Minister imported sugar and 
tbough foreign exchange of 600 crore rupees 
was spent but tbe scarcity of sugar was 
removed. I would like to tell the Finance 
Minister that temporary measures can only 
bring temporary solutions but they can, in 
tbe loog run, create difficulties. I tbink we 
sban have to prepare our co uo try men 
psycbologically also so tbat they can prepare 
tbemselves to face tbe artificial shortages. J f 
at times sugar becomes scarce, then peopJe 
try to get it from wbatever sources and store 
it. If kerosene becomes scarce. tbey start 
storing kerosene. Tbis leads to mucb more 
temporary shortage and blackmarketeers earn 
huge profit. We should educate tbe customers 
about tbis. We have not tried to educate tbe 
people for whom all of our policies are 
framed. UnJess the consumer movement is 
strenathened. problems would be created by 
the profitters taking advantage of tb. weak-
nesses in our economy. 

Mr. Chairman, Sir, I do not want to 
say more. I support tbe suggestion given by 
bon. Mr. Panigrabi. His suggestion is very 
good. The capitalists of our country bave 
evolved methods to circumvent rules and 
regulations and tbus tb~y always try to earn 
maximum profit. They can stoOP to any 
level to earn' profits. In tbis way. tbey 
become unmindful of their duty towards tbe 
country. Mr. Panigrabi bas said a. very 
correel ,hil.lg. Tne farmers of tbe country 
produce cotton and cloth is made of it. 
Some people from Kerala go to gulf COUntries 
and other foreign lands and earn foreign 
excbange by dint of hard work. The same 
foreign excbange is gIVen to -tbese capitalists 
in tile name of tecbtlology import. How 
many capltahsts bave IOtroduccd goods wbicb 
can compete in tbe international market. No 
capitalist ba& tned to manufacture such 
gooJs a~ to compete in Japan, Germany or 
In some less developed country. They have 
obtained licences by pressurising tbe. Govem-
mc::nt and h.lve misu&ed foreign exchange 
received for tecbo.)logy llnport. Tne goods 
so pr",duced have been sold in the domestic 
market. Tbey have marketed their produce 
to compete WIth small-scale-industries run 
by new .. generatiOn enterpreneurs. They bave 
done it to ruin these small-scale industries. 
So, I request YO(J to impose certain restric-
tions on the big industrial hou~es to wbom 
foreign exchange as given tbat If they do not 
earn certain amount of foreign exchange in 
a stipulated period tben they wa!) be 
penalised. The foreign exchange granted to 
them IS not their personal property but of 
the nation aod It should be used for tbe 
benefit of tbe nation. Tbey should not try to 
run tbe ~conomy of tbe country according 
lo their wbims. 

17.07 brs. 

(MR. DEPUTY SPEAKER in ,he Chal,) 

The next point 1 want to touch is tbat 
our present financial condition is satisfactory. 
But poor farmer and labourer should get 
benefit of tbis general economic Situation. 

I feel that Sbri Madbav Redd. 9s allusion 
is pOlitically motivated that we do not want 
and the Government also does oot want to 
make tbe welfare programmes for the pJOr 
a success. I oppose his contention. Thjs is 
my request tbat our agencies, specially tbo 
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ones, which are responsible to make tbe 
poverty e.radication prosrammes a success. 
should have commitment. Unless they 
develop a feeling of commitment and until 
we lay down taracts before tbem, you cannot· 
achieve your aims. Unless you make a 
provision to lift tbe poor people above the 
poverty line, they cannot be sucessful in it. 
I do Dot tbink tbat mere preaching can 
transform tbe entire machinery into a 
machinary of socialistic· outlook. 

We thank you for your good perform-
ance in t~e Ministry of Finance and with 
that assure you that irrespective of people·s 
anJ Opposition·s misgivings, and write-ups 
in the big newspapers of tbe country and 
whatever type of atmosphere tbere may be, 
the common man knows tbat Rajiv Gandhi's 
Government is his Government and it will 
work for bis welfare. The common man 
feels that Sbri Rajiv Gandhi has appointed 
such an honest mao as Finance Minister 
who can go to anv extent in implementing 
tbe policies strictly. 

{English] 

SHRJMATI GEETA MUKHERJEE 
(Panskura): Thank YOU t Sir, for giving 
me the opportunity to speak ........ . 
(InrerruptlOfJI ). 

SHRI S. JAJPAL REDDY (Mahbub-
nagar) : Are we adjourning at six O·clock. 
Sir? -

MR. DEPUTY SPEAKER: At six 
O'clock we will qee whether to adjourn or 
not. 

SHRIMATI GEETA MUKHERJEE: 
Sir, since tbe test of pudding is in 
eating, so, let us see what have been the 
effects of the new fiscal policies and other 
aspects of tbe new economic policies which 
are complementary to each otbe"r. 

Prices of articles of mass consumption 
have gone up. Industrial Consumer Price 
Index from May last year to May this 
year bas gone up by 8.S per cent. And what 
prices have not gone up? Take, for exam-
ple, mustard oil. We were buying it for 
Rs. 15 to Rs. 16 per kg. in Delhi tbr~ 
months back and we arc now buyjng at 
Rs. 20 to Rs. 22 per kg. I know tbat 

Visbwanath Pratap Singh Ji·s wire. my 
sister, may not be all tbc time at him but 
we are really a1l1he time at it as is the 
entire housewives community ••.••.•.. 
(Interruptions). 

SHRI S. JAIPAL REDDY Mrs. 
Krishna Pratap Singh is with us on this 
issue. 

SHRIMATI GEETA MUKHERJEE: 
I know that ...... (Inte"uplion,). 

PROF. MADHU DANDAVATE 
Don't break our solidarity. 

SHRIMATI GEETA MUKHERJEE: 
Round after round reduction in excise and cus-
toms duty bas already resulted in a revenue 
loss of more than Rs. 113 crores tbis year. 
To whom have tbese "concessions been 
given? Tbese have been given mostly to 
luxury goods Industries and tbat too to 
big business people and to some better off 
consumers and not fO tbe otbers why 
produce .•. (Inter,uptions). 

THE MINISTER OF FINANCE (SHIll 
VlSHWANATH PRATAP SINGH): This 
is so much off tbe point tbat I have to 
contradict it. 

SHRIMATI GEETA MUKHERJEE: 
So much off the point? Where '1 

SHRI VlSHWANATH PRATAP 
SINGH: Concessions given to luxury goods 
industries. 

SHRIMATI GEETA MUKHERJEE : 
Tbe concessions have been given to the 
electronics goods and also to tbe raw 
materials going in for their productioD, 
synthetic fibres. I believe. all tbese are 
consumed by the aBluent section and not 
by the poor. Concessions have Dot been 
given to ordinary textiles, for vanaspati, 
for example. or other edible oils, for shoes 
of common use, or even for exercise books 
which are used by tbe students. 

The loss of revenue in direct taxes and 
unbearable burden through indirect taxes 
and administered price hike is pushing up 
the cost to be paid not only by the common 
man but also in the cost push of tbe Govern-
ment expenses, with tbe prospect of either 
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(Shrimati Geeta Mukherjee) 
pruning the Seventh Plan or go in for heavy 
deficit financing, again to recoil on tbe 
common man. 

However much the fiscal polit:y may 
try to boost up tbe ecohelon of tbe private 
sector, the growth of manufacturing output 
is still less tban six per cent per annum ••.•.• 
(Interruptions) 

MR.. DEPUTY SPEAKER: Madam bas 
brought tbe note book witb ber instead of 
papers. 

SHR.IMATI OEETA MUKHERJEE: 
Generally I do not use the papers, Sir, but 
to be precise and to see that you do not 
rina tbe bell, I bave decided to put down 
my points so tbat I can be quick. I bope, 
in view of tbat you win anow me to go on 
quickly and relevant. 

Sir, even tbis rate of six per cent has 
been achieved on tbe basis of growth of 
industries like automobiles, consumer 
electronics and computers, largely through 
screw-driver technology of assembly of 
imported cOmponents and also equipments 
with relatively very little value added. 

More than 93,000 industries in dire 
sickness are driving several crores of fami-
lies to starvation. 

In tbe agricultural field, tbe cost of 
production is going up and up due to the 
availability of inputs. But tbe cost of 
inputs being 10 higb, the production of the 
qriculturaI produces is becomjng unremun-
erative due to tile prices of the agricultural 
goods and spares. 

Due to absence of concentration on 
employment generation in the wbole spbere, 
the employment situation has been dangerous. 
The fiprcB in tbe livo registers of the 
Bmployment Bxchange this year sbow tbat 
tbe number bas lone up to seven crores 
wbile tbe placements through tbe Employ-
ment Excbanges ba ve gone down from one 
lakh ODe tbousand up to march last year, 
to only 70,000 up to March tbis ycar. Every-
body knows tbat tbe organised private 
sector bas not 80ne in for mucb employment 
nor you tbe Government bave gone in for 
much employment. 

Import liberalisatioo has lone up to an 
absurd lengtb. I sball give only a few 
examples. Import permission to Suzuki 
and for all parts of Maruti, and also 
to Yamaha. Toyota, Rover and other multi-
nationals, bas been Biven and now eVeD for 
two-wbeelers. It seems to me that Rajiv's 
India is going to march on to 21st century 
on imported wheels and not only imported 
wbeels but also with imported vision of so 
mucb of television. etc. The alliance here 
is with such multi-nationals as Grundig, 
Philips, National, Soni, Sbarp and tbe like. 
So much is the srip of this import Ubrali-
sation that even your fiscal system physi-
cally bas been attacked by it. I understand 
that you are going to import stainless steel 
for production of your coins in our mint 
and that our industry cannot be relied 
upon for tbis. Its ill effect on self-reliance 
is becoming palpable. 

It is also affecting our public sector 
whose commanding heights are DO longer 
sacred. 

I will give an example. The Hindustan 
Aeronautics Ltd.. tbe public sector made a 
proposal for producinl Light Combat Air-
craft. This proposal was turned down in 
favour of famous USA machines. It is as if 
indigenous proposal would not stand in 
good stead. This policy again has direct 
bearing on our &alance of payment wbich 
is likely to be of tbe order of 8000 tbis 
year or even may exceed. It may touch 
tbat and tbe virtual devaluation of rupee 
cannot be denied whatever is said in cos-
metic terms~ 

AlODg witb tbat the external debt 
service ratio is approach iDa 20%. My han. 
friend Sbri Chintam.ni Paoigrabi says - we 
bave this consolation that we have not 
become like Latin Ametican countries. But 
crossing 20% is far iD excess tbaa considered 
prudent by any standard-eveo your 
Economic Advisen say tbat. 

Such are some of tbe resultl of the 
preseot fiscal and other economic policies 
punued currently by the Government on 
its way to 21 st century tbrouab the pa th 
chalked out by tbe World Bank and tbe 
IMP. You may aaree or not. Tbat is tbe 
reality. In relation to long term fiscal policr, 
it can hardly be called lona term policy. Oft' 
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,ad on It ,S cba"aing. All aloDI the chanlcs 
""" cPplin,. ~11 these concessions are beiDa 
.,veQ-now and tben. 

ConsideriDI the overall economic situa-
tion. I want to make a few SU&lestions which 
Illope you will allow me to make. 

Cqnccssions should be made only for 
aniclc;s of mass consumption. Administered 
price iDcrease as a source of revenue must 
Qot be done. 

So far as tbe big companies and rich 
indiViduals arc concerned. whenever tbe 
nids are conducted. that money should be 
straiptway confiscated. I would like to 
know about tbe result of tbe raids conducted 
so far? What is the result? I hope no 
relaxation will be done hereafter. 

My next suggestion is this Scrap 
your disastrous import liberalisation policy, 
I have already indicated the necessary 
directions in which the change can be 
made. 

The public distribution system sbould be 
strc;nstbened by including items like pulses, 
edible oils, washing and toilet soap of 
Qrdinary varieties, exercise books etc.-
articles of essential consumption. Inciden-
taily I bear tbat the World Bank is advising 
you for doing away with public distribution 
system. If that is so I hope you will not 
knuckle down before that advice. 

For boosting up the carDin,s of tbe 
people below tbe poverty line really on a 
big scale. out of the roodgrain stock of 26 
millioo tonnes, 16 million tonnes should be 
released for these programmes. This will be 
7 times more than tbe present 2 million 
ton De,. allocatioD. This will create market 
for articles of mass consumptioD which in 
it. turn win boost such industries also who 
produce these tbings. Moreover through 
~our iQtensive projects of irription. roads, 
etc. on • massive scale, you can belp 
providiol areater employment as well as 
brio. in gre.,.ter devcloPQlent. Tbe cost of 
keepiDa alock is Rs. SOD per tODnc. There-
fore. if tbis is released, lot of Ploney can be 
saved. 

Tben. with ro •• rd to debt repayment. 
tN. tbOtlJd iftd~f'tipbl)' back up tl), 

proposal of Peru's presid.;nt tbat in the 
third world countries 'only a certain propor-
tion of their export be given in debt 
repayment.' aod not more. India should be 
the first country to determinedly execute 
this and mobilise otber countries for the 
same. 

As an alternative to tbe World Bank. 
kindly moot tbe proposal for setting up a 
NAM Bank. This win be an alternative to 
the World Bank, where your favourite NRls 
also can bring in tbeir money, b"t under 
control. 

Sir. unless tbe whole direction of tbe 
economic policies (including the fiscal 
policies) are changed sharply. I am afraid 
that the country will be heading for a 
disaster which should be' avoided at aU 
costs. Thank you. 

SHRl SOMNAIH RATH (Aska) : Mr. 
Deputy Speaker. Sir. a comfortable food-
grain output durang 1985, though lower than 
tbe set target because of tbe drought in 11 
States and 2 Union Territories and an 
expected industrial growth of 6.5 per cent. 
these are tbe positive aspects of Indian 
economy highlighted in the Report on 
Currency and Finance of tbe Reserve Bank 
of India Two things also have been 
mentioned tbere. tbat is, the constrainls on 
the resources; and tben, cmarginaJ increase 
in foreign exchange' but certainly Dot 
decrease. 

Sir. the noted London Periodical The 
Economist bad paid ttibutes to tbe Indian 
Prime Minister's economic leaderShip in its 
issue in the third week of December, 1985. 
It said that whereas economic growth came 
almost to a standstm in most developiD& 
countries in tbe past few years, it bad 
accel~rated in lndia~ It predicted tbat by 
2,000 A.D. India's GDP would be 80% of 
tbe British total as compared with 30% in 
1960. By 2,000 ~.D. the per capira GDP in 
India would be 590 dollars as against 1200 
dollars in Britain. Of course. we sbould 
talce note of one feature. There oushr 10 be 
8 check on tbe grONth of population. 
Between tbe terminal years of Stb and 6th 
Plans. i.e., between 1978-79 and 1984-85. the 
average anDual growth iD foodarains output 
was 1 73 ~r cent only compared to the 
_'opulatjon ,rowtIJ ~ of over two per ccQt. 
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[Sbri Somnatb Rathl 
This is a fact whicb requires immediate 
attention. Sir, I anticipated from Sbra 
Madbav Reddi ro give specific suggestions. 
constructive suggestions. as to how best we 
caD improve the status of common man. 
Sbrimati Geeta Mukherjee bas liven some 
sugestioDS, but I am deprived of havinl 
any suggestion from Sbri Madhav Reddi. 

A consensus is necessary cutting across 
party lines for tbe economic well-beinl of 
common man. A solid mechanism (or tbe 
economic justice is a vital need to the 
concept of a welfare State. I need not repeat 
what other Members have said, we have 
discussed about the budget when it was 
brought to tbis House and I think it will not 
be just to say tbat the growth is Dot growth 
witb social justice. It is. in fact, growth with 
social juctice. Sixty-five per cent of the 
outlay of the budget bas been meant for 
poverty eradication scbemes. Not only tbat. 
Even tbe Prime Minister of India bas gone 
to tribal areas of different States to see 
whether tbis scbeme is implemented or not. 
This shows the honest intention of the 
Government to implement the plan for the 
benefit of tbe common man. And it was also 
found tbat tbe tribal people who are to get 
rice and wbeat at a particular low cost are 
not getting. To tbat extent tbe PrIme 
Minister verified from the people who are 
to be benefited by tbe scheme. Tbat is tbe 
intention of tbis government. 

Sir, as I said, I will not repeat about 
tbis poverty eradication scbeme. Tbere may 
be some loopholes while implementing this 
scbeme in tbis vast country. But we are to 
tee how to plug the loopholes. It is a fact 
tbat when tbe loans are given in the villages 
and rural areas, sometimes the middleclass 
aod rich people take advantage of tbe loans. 
The loans are given to eradicate unemploy. 
ment beltnning from Matriculates to 
traduates aiving tbem Rs. 6000 to Rs. 20,000 
witb subsidy. But in some places the loans 
actually do not go to the rigbt persons; the 
ricb and the middle class people exploit 
them aDd take the benefit. That should be 
stopped. Similarly, when tbe scbemes are 
loina to be implemented and tbe people for 
whom tbey are !Mant at times do Dot get 
tbe benefit of the schemes and tbere must be 
a supeniliol apoey to lee bow the schemes 
... , ~plCmoD"" witb .... tf In14 Ilpcefit)'. 

These are tbe factors wbich req uire atten-
tion. The budget bas liven relief beRinn.DB 
from a cobbler and a riksba puller in urbaD 
areas to a cultivator in tbe fields in tbe 
villages. It has given relief to the uneducated 
persons to educate tbem. Beginning from tbe 
primary educatioD to tbe university level 
schemes have been prepared sO that people 
can get education and Harijans and Adivasis 
get free education. Adults women aod 
labourers get education tbrough tbe 000-
formal system. There has been sincerity in 
the Government to see that the labourers 
are made to participate in the manaaement. 
But the problem is the trade-unions. There 
are dIfferent trade umons and tbey are 
unable to c '}me together They are Dot able 
to say wbicb labour, wbich union sbould 
represent in tbe management. So, if that I. 
sorted out the problem is solved. So, it is 
not tbat the Government bas no sincerity. 
But the defect lies here. 

Similarly, it was said that tbe imple-
mentation of these schemes or the Budget 
was only for rich people. It is not so. Aa 
bas been stated earlier. tbe bulk of the 
Budget scheme or outlay is meant for tbe 
poor people and including supply of drinkiDI 
water in the villages. Wbat is necessary is, 
it sbould be recognised that there will be 
no respite from power shortage for some 
years to come. By tbe end of the 7th PlaD. 
tbe country will race a pDwer deficit of 20% 
of tbe power generation. Tbis IS a problem 
which requires the specific attention of tbe 
Government. Unless there is adequate power 
generation, there may not be growth. So, I 
submit that this shou1d be actively considered 
by the Government. 

The export by the public and private 
seeton should be accelerated to provide 
impetus to tbe nati('nal economy. I.e. tbe 
balance of payments. The loss wbich is 
aoing on in some of the public sector units 
for years togetber cannot be tolerated. We 
must see that production is improved and 
tbe cost of production comes down. In this 
connection, it bas oome out that tbere are 
maDY projects which are not completed 
witbin a particular period and a bUle amouDt 
bas to be spent due to escalation. Even 10% 
of the 7th Five Year Plan allocations are to 
be utilised for meetio8 tbe bigher cosls of tbe 
projects bectluse tbese public sector uuitl 
t .. ~O ",orf ti ... e to i!nplemept tbeat. Tbtn 
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i. also loss of buge amount for waDt of 
production. I think, these tbings are to be 
taken note of. 

About the foreign debt policy. tbis 
Government bas taken a stand. an indepen-
dent stand and the aim of tbis Government 
is ,Dot to increase foreign debt. That is the 
rea~oD for the inerc'Ise in the administcred 
price a little and even thcn, there is a hue 
and cry. If we can tolerate for two years 
with administered price, I think. in the 
third year, tbere can be no case for foreign 
debt. 1 would suggest tbat the import of 
edible oil should be stopped. Is the edible 
oil going to the villages? Does it reach the 
common men ? I want to bring to the notice 
of the Finance Minister tbat in rural areas, 
edible oil is to be saId in the retail ouUet at 
Rs. 12 or Rs. 14 a kg., through cooperative 
organisations and private or~anjsations. But 
wbat happens is, some middlemen are adding 
some mustard oil essence in the imported 
edible oil and it is sold at the mucb higber 
price as mustard oil. By this way, the 
middlemen expolit the need of the common 
people. Therefore. to save our valuable 
foreign exchange, high yield oil seeds sbould 
be provided to cultivators and the produc .. 
tion of oilseed should be increased. 
Remunerative price should be given to the 
cultivators of oiJseeds, instead of importing 
the edible oil. 

Similarly, the import of sugarcane should 
be stopped. Remunerative prices should be 
liven to (be cui \ i vators so that chere is 
iocrease of production. Indian factories are 
sufficient enough for meeting tbe demand 
and improving the production. So, all these 
tbinlS should be taken note of-We cannot 
bave more import. We can reduce the 
imports and accelerate the exports. Take, 
for example, control cloth. Arc wc getting 
control cloth to tbe villagers? Why not ? 
So, we must think how best the control cloth 
should reach the people. These are the 
thin.. which require tbe attention of the 
Government. 

SHRI AMAL DATTA (Diamond 
Harbour) : Speakers from tbe ruliol party 
have aU spoken in . glowing words. about the 
achievements of tbe new Governmcat, in 
boostioa economic arowth as well as of 
social justice. They bave spoken about 
aociali.m and they bave stated that social 

justice has been their object, as 10Dl sao .. 
19S6 or 1957. It w .. a contribution to IndiaD 
politics by Sbri Jawabarlal Nebru and since 
then tbey bave been carrying 00 tbis parti-
cular slogan. With all these 36 year. of 
810gan for social justice, wbat have we 
achieved ? We have achieved a population 
which bas lot half tbe world's illiterate 
people. 

MR. DEPUTY SPEAKER: Politically. 

SHRI AMAL DATTA: We have got 
tbe largest Dumber of blind people in the 
world. Politically as well as physically. And 
healtb-wise we are so poor tbat only 10% of 
the popUlation get a balanced diet and SO% 
of tbe people go without a full meal a day. 
The Government is very proud of the 
achievements on the food front. The total 
availability of foodgrains today is DO more 
than wbat it was in tbe early 60s per capita. 
This is tbe acbie\lement. And tbe poverty 
line. altbough tbere is lot of tinkering witb 
it, but even tben it is more or less certain 
tbat 40% of tbe people today, on Govern-
ment's own admission, arc below poverty 
line. 

SHRI RAM PYARB PANIKA (Roberts-
gang) : 40% roughly. 

SHRI AMAL DATTA: Yes. 40%. We 
have a population where tbey say has one 
of tbe lowest life expectancy and one of the 
highest iofant mortality rate This is the 
achievement. This has to be put down as the 
Government's achievement in striViDI 
towards growtb witb social justice. 

Thouah, half tbe population, we caDnot 
feed, we take pride in sayinl tbat we bav. 
got 30 million tonnes of foodgrains stock. 
It is just beoause tbose people cannot eat. 
That is why. we bave got to foodaraiDs. 
Tbis point bas already been broupt out. 
But why we do not have tbe purchasiDI 
power ? B:cause SO% of the people in tbe 
villaaes together own what tbe otber S" of 
tbe people own. Such as the land-OWDioa 
pattern in the villaaes it i! so inegalitarian 
after more than 30 years of so-called laud 
reforms. I am bappy to see tbat tbe Prime 
Minister bas asked for a nport on laud 
reforms from the Cbit'f MiDisters. NothiDi 
bas happened, of course. NothiDI will 
happen. The fact that such a report bas to 
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be called for in the year 1986 sbows what is 
the position today. The books on economics 
and statistics already reftect tbis data. No 
facts have to be called for. The programme 
for laad reforms bas to be implemented '1 
But wbo will implement tbe programme? 
For wbose benefit will tbe prOlramme be 
implemented '1 Tbe people who will lose by 
tbe land reforms-tbey are tbe people who 
call the tune of tbe rulins party. There is no 
bope so long as the ruling party remains and 
retains its prescot complexion. There is no 
hope for land reforms, no hope for tbe 
rural poor, no hope for increasing their 
purcbasing power and no hope that they 
will ever get a full meal and no hope that 
even the indulitries of tbe country win 
flourish because tbey do not bave tbe 
purchaging power. 

Why are our industries going sick '1 One 
of tbe reasons is and even one of Mr. V.P. 
Singh's institutions, tbe RBI, bas brought 
out a report whicb says that balf the indus-
tries are sick at tbe very time they start 
functioning because of tbe dilatoriness and 
the casualness of the financial institutions 
and tbe other balf are sick because they have 
no market to sell their products and tbey 
bave no market because people do not have 
tbe purchasing power witb so much 
ineaalitarian distt"ibution of income and 
wealtb. So it is not at all surprising that tbe 
industries will bave surplus capacity and 
they will never be able to sell whatever tbey 
caD produce. This is the condition in India 
to-day. 

Wbat we are diseussing is in the context 
of tbe fiscal policy. Wbat is our fiscal 
policy" We sbould ratber study it in tbe 
context of the fiscal cOD~sjons. It is only 
concessions which bave been liven for tbe 
purpose of benefitiDI these few for whose 
benefit tbe economy and the Government 
are beinl run to-4ay-to enrich a few at tbe 
expense of tbe many. That is and bas been 
tbe poliey of the Government and tbat poJicy 
bas noW been accentuated. Tbe pent-up 
demand. of tbis rich people who are lettiol 
ever ricber, tbe pent .. up demands for I~xury 
consumption goods-tba t is what is beiDI 
met by this government-s policy of libera-
Usat~on and modernisation. That is tbe 
whole crux of the matter and tbe IMP and 
the World-Bauk Instiaated economic policy 

is this tbat India must .. ti.fy these people 
wbo are the back-bone of the Goverameat 
to-day. And if they are 8atis8ed. tbtD 
they can see that tbe Indian economy 
goes on in the same rut as the Latin 
Americaa economies havo lono. 

PeopJe are saying to-day 11eefully tbat 
we have Dot sone into tbe debt-trap. But 
do they realise wbat bas saved us. What 
bas saved us is not our Government·. 
economic performanc:e, nor our industialistl-
performance which is woefuny miserable. 
What bas saved us is tbe sudden oil bonanza 
which we got. whicb saved us a lot of 
foreign exchange wbicb we never hoped to 
save. That is why our imports have not 
gone up to the extent which otherwise it 
would have gone. Such thing would not 
bave bappened if we went on importing oil 
at tbe same rate or at the same percentale 
that we were importing before we started 
the Bombay Higb and aU tbose places. But 
this is not going to Jast us. Our oil require-
ments are going up at a steady rate but 
our production bas not and cannot 10 up at 
tbat rate. It is not possible. So we 
sbould have cut down our consumption. 
When tbe Government increased the oil 
p-ice tbis year before the Budlet. tbey have 
increased tbe prices, there is a whole ,amut 
and out of tbem, tbe bigbest revenue was 
probably expected from the increase in oil 
and petroleum products. It is the oil whicb 
is sustainiDI us to-day. But really nobody 
knows bow lonl it will lustain us. But 
tbis is wbat bas sustained the Indian 
economy tbroulb this period; otherwise we 
would bave lone the same Vlay as tbe Latlll 
AmericaDs have lone. The otber thiDl 
wbicb is also taperinl is tbe remittances 
from the Gulf countries. We talk a lot 
about NRls and from 1983 scbemes have 
been drawn up continuously, livin. ODe 
concession after anotber to tap the NRI 
investments and NRt deposits and alt tbat. 
How much of these NRJ deposits aDd 
investments today amount to compared to 
what bas been done by tbose poor_ m'.era-
ble fenows who 10 from various States in 
India, Kerala aDd other States, to tbe 
Middle-Eastern couDtries, who sweat out 
their blood, lead a miserable existeace ad 
somehow maaage to save some money and 
send it to tbeir country? Tbose people. 
after they bave to come back to lod.a. do 
DOt pt aay job here. TII_ are the ...... 



"MOle remittAoces come to Rs. 2,000 crores 
wbereas tbe ",bole NItt schemes in all tbeac 
yean have not 80t India eVeD more tban 
Rs. 500 ctorcs. 

People have spoken in eulolisiag terms 
about Govemment spending so much 
mon.y bn anti-poverty programmes. The 
anti-proverty proaramme perception bas 
come in early Seveutles. We have taken 
J 5 yean to gear ourselves up for a direct 
assault on poverty and even tben where are 
we? What exactly have we been able to 
achieve through tbese programmes in tbe 
Sixth Plan? Can the Finance Minister 
say what is tbe percentage of people who 
have been raised above tbe poverty level 
by these anti-poverty schemes ? 

AN BON. MEMBER: 38 per cent. 

SHRI AMAL DATTA: 38 per cent is 
not because of that. Tbere is a lot of 
boax in tbe statistics. (Interruptions) I do 
not say that those scbemes are bad. The 
schemes are quite good, wen-conceived, but 
tbey are very poorly executed. They are 
well conceived in the sense tbat, theoreti-
cally, they ate good, but wben it comes 
down to implementation of tbe schemes at 
tbe ground level, tbere is no proper imple-
menting _leney, no proper coordinating 
agency. It bas been found that out of 16 
million people who arc supposed to have 
been benefited in tbe Sixth Plan under 
IRDP, 30 per cent went for buyiol cattle; 
tbat means, five million pea pIe are supposed 
to have bougbt cattle with lRDP money. 
There could Dot have beeD so many cattle 
to be bouabt. What bas bappened is tbat the 
same cattle bas been bought and _aain sold 
and again boulbt teo times over. This is 
wbat bas happened. I am living only ODe 
example. Tbere are a lot of such thiop. 
So maoy leakages are there wbicb could 
bave beeD pluucd. But if you 80 on the 
priociple of loanmele, tben Dotbina will be 
achieved except tbis kind of loopholes. 
There are nO lint-.. also. You are making 
a producer. a~ entrepreneur. a marketeer 
als0-0ut of ttie aame person. He cannot 
do it. You liave to supply him tbe inputs. 
You bave to see thrlt tbe gobels are sold. 
'tbere is DO sucb tboulbt at all Anti-
pOverty prolram~es ooly tcmp~rarily lift 
tbe piople above tbe poverty nne. I have 
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no quarrel about tbat. But that il Dot 
loing to provide a permanont IOlulioD. 
These people, after a temporary rise, are 
bound to siok back alain. What i. 
happening to tbe 'sick industries' is IOio8 
to happen to tbem also. 

Tho main reliance of tbe Government is 
on the private sector. Wby? Because, that 
is tbe panacea which has been given to us 
by the IMP and tbe WorJd Dank. So much 
so, not only tbey are being encouraged by 
tbe policies of liberaJisation of imports by 
concessions on customs and excise duties 
for making luxury goods. hut tbey have 
also been put in a position wbere they can 
monitor the performance of tbe public 
sector. Mr. Ratan Tata bas been made 
tbe Chairman of a Committee wbich will 
monitor the public sector. I am not sayiDg 
that the public sector is blameless. The 
public sector is very much to be blamed, 
but tbe main blame and responsibility mUlt 
be borne by tbe Government. Today's 
ne\\spaper carries ao item whicb shows tbat, 
tbanks 10 Prof. K K. Tewary-I do not 
think he is bere be bal taken a very good 
action io suspending lbe Chairman of a 
nationalised concern for irregularities of 
Rs. 40 crores. Por tbis action we bad been 
asking the Government for three years. 
They taken the action after tbree )'ears 00 
the day and at tbe last minute wben tbat 
Chairman bad resigned and was to relin-
quish the office. Even SOl I cODlf8tulale 
Mr. Tewary for his courageous actioa in 
suspendinl the Chairman at tbe 1ast minute. 

MR. DEPUTY SPEAKER: Please 
wind up. Time is not there. 

SHRI AMAL DATTA: Tbe crux or 
removal of poverty is in IIVlOl 
employment. What is the posicioD of UD-
employment ? The Government bave DO 
fipres of real unemployment. The onl, 
figures available are rrom tbe employment 
exchanges. In 1980 tbe unemployment 
figure was in the region of J .7 crores. In 
1985 tbat figure become 2.6 crores. Tbii 
is only the registered ones. People in die 
vin_les do not 80 and bother for reaistra-
tion. There are no registration oflices also. 
If you take into account the real employ .. 
ment position, including under-employment. 
I would say more than balf tbe ""0. kin, 
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population in India are unemployed. If 
tbat is tbe position, what is tbe touch-stone 
of the Government's achievement? If they 
cannot provide employment then what are 
tbey thinking of doing? How many people 
tbey will benefit in \he IRDP programme? 
May be IS million or 16 million. The total 
people to be benefied should b: in the region 
of 10 million to IS million and like that. 
What could be done 1 Wb'lt could be done 
to cbanneli!te m\)re resour~es into the rural 
sector where 80% of India lives. How much 
is going to the rural sector and how much 
is going to the urban sector '1 No statlstics 
is available. In this Session I asked a 
question as to bow much each Department 
is spending on Delbi and how much they are 
spending elsewhere. This question was not 
answered, it caDnot be answered because 
Government says that it does not maintain 
the statistics. We bave b~en talking ahout 
Delhi prospering at the expense of the peri-
phery. But they have no statistics at Jeast 
tbey say so. The position is tbat a rew 
people are prospering at tbe expense 
of manu; tbe Centre is prospering at tbe 
expense of the periphery and tbe poor 
people are getting poorer. 

You get a picture of steel or chrome 
when you come to Delbi. Thel\ you say 
tbat the economic development bas tAen 
place and we are going into tbe 21st century. 
How many people will be moving to 21st 
century wbo will still be starving? That 
is the big question. please an&wer that. 

SHRI BRAJAMOHAN MOHANTY 
(Puri): 1 bave very attentively listened to 
the points made by Smt. Geeta Mukherjee 
aad Amal 8abu. Tbey wanted to convert 
tbis debate into a political debate. While 
I was listeoing to Ama) Babu I was letting 
the crisis tbat tbe communist aristocrats of 
India are suffering from! Never have they 
assimilated with tbe middle-class, never bave 
tbey asslmdated with the lowest strata of 
tbe society. Whatever bas been narrated 
IS or 20 years earlier is being narrated now 
also. 

I would answer the last point tbat be 
has made. He said that tbe NRI perfor-
mance has not given any good results. I 
\\-ould only point out tbat the deposits of 
the Nal in Indian banks bavo lono up by 

46%-from Rs. 3818 cror.. by the end 01 
March 1985 to Rs. 5605 crore. on March 
31, tbis year. So, naturally be seem. to be 
de.sparate. I would )ike tbat be sbould Dot 
be desparate because NRI's contribution to 
tbe ecooomy is encouraging. Now I want 
to mention about tbe vitality and Itreolth 
of tbe India economy. I would like to 
quote bere : 

"The Indla Fund-Although tbe 
issue is open UplO AUlusl IS~ 1986 tbe 
subscription has already touched 90 
million dollcHs as against tbe original 
target of 60 million dollars. Since 2S 
per ceot of the over-subscribed amount 
can be retained it would mean a total 
of 7S million dollars would be collected 
through India Fund which is a vote of 
confidence to tbe Indian economy by the 
international finance." 

Now I come to the poiot raised by 
Shrimati Geeta Mukherjee. She was des-
perate aod mentioned about the rise in 
prices (Intt:rrupl;on,) I would invite ber 
attention. 10 June 1985 the increase was 
8.3 per cent whereas in June J986 it came 
down to 3.8 per cent. Is it not a atory or 
success? Is there any ot her democratic 
country in the world where the prices have 
been so stable? Yesterday I saw a news 
item. The price of vodka which is not a 
luxury item bas aone up in Russia. 

PROF. MADHU DANDAVATS: 
Why do you want to refer to the price of 
vodka? 

SHR( BRAJAMOHAN MOHANTY: 
Because tbat Will indicate the trend tbat tbe 
prices bave lone up tbere. There has beea 
increase in pnces in Soviet Union and 
China. R~cently I visited Poland and witb 
my own eyes I saw the increase in prk:ea 
over tbere. So, let us not be doamatic 
about it. The realities or the situation 
must be assessed. 

Tbe economies of Soviet Union, Chi_ 
and Poland are not de-linked from the 
IIJternational pressures. Wbat i, tbe 
pragmatism in China? Multi·DatloDals 
~re being invited by China because they are 
10 need of the latest sophisticated ttK;bno-
101Y. Wben Sbri Amal Datta was speakiDi 
I tried to find out did be m~ntioD about tbe 
alterDate direction? I f ouod nono. 
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I cooaratulate the Finance Minister 
because tbe direction is alright. May be in 
some areas there is failure and in some 
otber areas there is success? I do not say 
it i. perfect management. There are some 
wea~Desses here and there but tbe fact 
remains wbether tbe direction is right or 
Dot. 

Now I come to another aspect. Thcre 
are two things which must be taken into 
consideration. Who does not know in India 
tbat we are being internationally pressurised 
aDd this is part of the de-stabilising efforts. 
In tbe Second Five Year Plan wbat was tbe 
opposition when tbere was shift from agri-
cultural planning in the First Five Year 
Plan to heavy industries in tbe Second Five 
Year Plan 'I Wherefrom did tbe opposition 
come 'I Who does not know that I Yesterday 
I saw a Press report about tbe ncgotiation 
for a ISO million dollars loan from World 
Bank by tbe Oil India Ltd. The World 
Bank has put a condition that only if tbe 
private sector is allowed in the petroleum 
sector tben only they will aHow the loan. 
Government of India bas resisted tbis 
condition. 

Sir. there is a conspiracy today to see 
that the public sector is maligned. Various 
cbarges are being levelled against the public 
sector. I do not say tbat the public sector 
is free from certain weakness but we must 
remember tbat tbey are advancin2 a lot ... 

1800 brs. 

MR. DEPUTY SPEAKER: Now. it is 
6.0. p.m. Minister of Parliamentary 
Affairs wanls to say someting. 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PARLIAMENTARY 
APFAIRS (SHRIMATI SHEILA 
DIKSHIT): Sir, I move •.. 

PROF. MADHU DANDAVATE: We 
will conliDue tbis debate tomorrow. 

SHRIMATI SHEILA DIKSHIT: May 
1 have a word ? 

PROF. MADHU DANDAVATE: You 
caD bave a word, but only say 'tomorrow'. 

SHRIMATI SHEILA DIKSHIT : I 
have heard everybody. But in spite of that, 
I would like to mOVe tbat today's sitting of 
tbe House may be extended upto 8 p.m. OJ' 

wben tbe House bas heard the distinguished 
speakers, whichever is earlier. Tbe Minister's 
reply will be tomorrow. 

MR. DEPUTY SPEAKER : I think. 
the House agrees. A II tbe speakers who are 
interested to participate may do so .oday. 

PROF. MADHU DANDAVATE: Let 
us discuss tomorrow, so that whatever 
economic developments take place tomorrow . , 
we can diSCUSS tbat also. 

SHRI S. JAIPAL REDDY (Mahbub .. 
nagar) : Tomorrow, tbe Finance Minister 
wjJ] come witb more concessions. 

MR. DEPUTY SPEAKER: That is 
wby, tbe FinaDce Minister wants to bear tbe 
wbole debate today. 

SHRI S. JAIPAL REDDY: I su,gest 
that a conscience vote may be taken. Our 
view will have majority. 

PROF. MADHU DANDAVATE: 
Even Prof. Ranga wants tbat it should be 
continued tomorrow. 

SHRIMATI SHEILA DIKSHIT: If we 
do not sit today till 7.30 or 8.00 p.m., we 
will ba ve to do it tomorrow. You may 
have to sit late for different reasons. 

SHRI AMAL DATTA (Diamand 
Harbour): We will sit late tomorrow. 

MR. DEPUTY SPEAKER: I think. 
we can extend tbe sitting of tbe House 
upto 8 00 p.m. Let all the speakc:rs speak 
toda)' and the Finance Minister will reply 
tomorrow. 

SHRIMATI SHEILA DIKSHIT : We 
have got very important business comiDI 
up tomorrow. t\1embers are goinl to speak 
on tbat also. 

MANY 
TOmorr9W. 

HON. 
PROF. MADHU DANDAVATE: Arc 

MEMBERS: you briDliDg the Constitutional ~Ddpl(tlt 
'PUI tomon-ow ~ 
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SHRIMATI SHBILA DIKSHIT : Yes. 
I s".est tba t we may extend t be sittin8 of 
the House till 7.00 p.m. today. 

MANY HON. MEMBERS: Yes, yes. 

MR. DEPUTY SPEAKER. : The House 
will sit today upto 7.00 p.m. I would 
request tbe Members to be brief. If they 
take more than five minutes each, we will 
have to sit late. 

You may please continue now, Mr. 
Mobanty. 

I request the members to be brief and 
not to take marc than five minutes each. 

SHRI S. JAIPAL REDDY : Sir, our 
candle is being burnt from both the ends. 
Firstly, the House is getting extended and 
second thiDg is our time is Betting reduced. 

MR. DEPUTY SPEAKER: We have 
extended it for an hour only. 

SHRIMATI SHEILA DIKSHIT: I 
would like to correct Shri Jaipal. It is our 
candle whicb is beiDg burnt at both the 
ends and oot yours. You are eating your 
cake and you want to keep it too ! 

MR.. DEPUTY SPEAKER: Yes Mr. 
Mobanty. Please be brief. 

SHRI BRAJAMOHAN MOHANTY: 
In 1980 when I saw tbe Audit Report of the 
llourkela Steel Plant it was observed that tbe 
tecbnology adopted was obsolete and 20 
years behind. I congratulate tbe Govern-
ment and the Finance Minister because they 
are takins decisive steps to replace tbat 
obsolete technology by the most uptodate 
technology by whicb Our economy can be 
internationaUy competitive. 

I am very thankful to Amal Babu 
because be has drawn tbe attention of the 
House to the anti-poverty programmes and 
also la.nd J'eforrns. He says that until and 
unless tbe complex ion of tbe party in power 
dlanaes. land reforms cannot be implemented 
effectively. Well, one parlicular pauy aJone 
is not in power everywhere in this country. 
There are different parties in different States .. 
Coogless-l which is a very dynamic party 
" ... bgen chan,iot froQ! tim~ t() timo oC9Dnl ... 

iDg to the needs of the country. O~e tbinl 
I would like to .. y is Jhat our ~tfor18 
should be commended. The steps takeo lu' 
us to eliminate poverty should be comme~d
ed. It is Dot a slQall thiD" if you keep tbe 
growJh of population in our country ip 
view. What is the growth of population in 
India? So far as United States of Ameri~ 
or Soviet Union are concerned. they are 
handlin, oaly a static population and not a 
population which is sro\VinJ every year. 
That is wby this factor must be taken into 
consideration. Even tben, the achievement 
of tbe Governmeot could not be minimised. 
The percentage of tbe poulation living belopv 
tbe poverty line is reduced to 37 per ceQt 
from 48 per cent sQtIle years ago. It is a 
big achievement for which tbe Government 
deserves all tbe congratulations. I do agree 
that there bas been a big. gap as far as 
implementation of the proarammes is coo-
cerned. In some of tbe States. the funds 
provided by tbe Government of India are 
not even spent fully to implement tJ:ae 
pr08rammes. I do not want to name those 
States and anyway everybody knows as to 
which arc tbose States. And we are 
pressing tbe Government of India to monitor 
more closely. But it is possible in our federal 
set up to have close mooitorjng? Jt m,y be 
possible in a regimented society but not ip 
ours. With all the limitations, the Govern-
ment of India has taken a correct stand 
aDd that is wby I congratulate tbem and 
I hope that tbe whole House commends tbe 
Government. 

SHR,IMATI JAYANTI PATNAIK 
(Cuttack) : After our Governapent came up 
witb tbis new Economic Policy, we see jp 
our country a new economic environment, 
a new desire to have economic competitive-
ness Bnd freedom from outmod.,d controls 
and restrictive relulations. Tbe Govern-
ment have taken SiSDificant steps which mllY 
stimulate economic developmeQt Qf our 
country. Tbe LODg Term Fiscal PoJicy is 
one of those silnificaot steps. It bas 
provided stability in tax rates and it will 
also enable tbe industrialists to make 
adequate invest~ent r~r economic de~elop
mente Some Members from the Opposition 
have said t)lat becau,e our population is so 
huae, we bavo not acbieved what we s)lould 
have acbieved in Healtb and Education 
seelors. India. of 9our&e, is tbe ~ond 
Ql9St popul't'~ ~U'ltQ' i~ tbf wprld~ ~~ 
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India is one country which took up family 
planning as a governmental programme in 
tbe '505., in order to limit the rate of 
increase of our population. However. this 
programme should not be forced on our 
people. They sbould take it up voluntarily. 
Wben we have such a buge population. we 
will naturally have problems in Education 
and Health fi~lds also. Our Government 
is seriously tbinking of cbanging tbe Educa-
tion Policy. 

Our Infant morality rate is 130 per 
thousand. Now we are aiming to reduce 
it to 60 per thousand. Regarding longevity 
of buman befngs, it was 30 years earlier; now 
it has increased to S2 years. That is tbe 
direction that we are taking. 

Our economic policy is most growth-
oriented, and we are also aiming specially 
to attain social justice. We know that we 
cannot depend on public sector undertakings 
alone, because ours is a mixed economy. 
So, many concessions are given to the 
private sector also. In order to enhance 
our financial resources. our Finance Minister 
bas taken various measures, e.g. reduction 
in the rates of income tax and corporate 
tax, abolition of estate duty etc. The 
Centre's tax revenue has gone up by a 
record 24% in 1985-86. 10 the matter 
of collection of income tax. it bas gone up 
by 45%. That is bow our Government is 
going to increase the funds available for 
developmental activities. 

There was a criticism made, that the 
reduction in the rate of income tax. anJ 
tbe abolition of estate duty will bring about 
a decrease in the total revenue. This has 
been proved false. In fact, tbe bigh rate 
of taxatitln gave rise to a lot of evasion. 
Now that tbere is a reduction in tbe rates, 
tbere bas been an increase in the collection 
of tax revenue. 

Our economy is growth-oriented. We 
know that many measures bave been taken 
for its .rowth. The growth rate in industial 
production bas gone up by '.7% during tbe 
tint three months of 1986·87. Our 
electricity leneration in April-June has 
increased by 10%. and of coal by 8%; of 
crudo petroleum by ,% and of railway 
freilht by 11 %. On coa I. there is an 1" 
jPSPp iQ tbf: first fb~ months of 1986-87, 

compared to January-March 1985. We 
know tbat there is a public sector, and 
there are some deficiencies there, because 
we have seen tbat fuJi capacity utiUzatioD 
is not there. When we will achieve 80% 
of capacity utilization, our services and 
goods wiJl be doubled. In order to have 
increased industrial growth also. our 
Government bas taken certain measures in 
tbe matter of industrial licensing, which j. 
being liberalised. The liccnsinl system bas 
created an accumulatoin of much fat and 
filth. That is why Government has taken 
up liberalization of tbe indusirial licensfoa 
system. 

Furtber steps have also been taken in 
the small sector. in the small scale industry. 
tbat is creation of a specieal fund in tb~ 
lOBI to provide refinancing assistance for 
development, expansion and modernisation 
of smaU scale industry. Then various 
concessions in excise bave also been 
given so that industrial growth will be 
achieved. 

In the agricultural sector, we see tbat 
there is self-sufficiency in foodgrains and 
we have a food stock of 2S million toones; 
and our foodgrains production has gone up 
to the extent of 150 miJiion tonnes. In 
19~O, we were getting SO minioo tonoes; 
now, it has gone upto 1 SO million tonnes. 
Tbe Planning Commission bas estimated 
that per capita consumption per annum 
in the case of cereales should be 225 kg, 
but at present per capita consumption per 
annum on an average comes to about 
175 kg. In order to increase per capita 
consumption, it is true tbat our people 
must have tbe purchasing power, and for 
that also our government is marching 
ahead, because they bave introduced various 
anti-poverty programmes. The central 
plan allocation for anti-poverty programmes 
bas stepped up by 6S per cent this year. 
So, when we are talking about health 
sector and other sectors, I want to say 
tbat government is also very eager to extend 
the coverage of nutrition programme for 
young children, pregnant women and 
nursing motbers also because our leDS 
projects are also aiming at tbat to 
have health facilities and nutritional 
facilities. 

I come to import liberalisatio!). 
has .,read), ~ep said about 

Much 
import 
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libera •• tion. 1'here is no doubt that we 
_t Dot lay emphasis 00 import liberalize· 
:tiOD •• d we are doing tbat, because we have 
atoftped the import of erode oil. 

Witb a view to reducina trade d.:ficit 
viIorous promotional measures have been 
taten durina the recent past and 
eDCOUI'8Iement is being liven for exports. 
di~ersir,jnl our productive base, modemis-
illl our productive apparatus. modification 
aDd periodic revision of our industrial 
policies, etc. Of counc ... ere we may say 
that we are ha"iog big booses and we 
must find out wbat is their sbare in the 
field of export, because our industries 
should be such that they should get 
encoorasement. MR.TP should also be 
encouraled. Their limit has also been 
Increased; they should bave a sbare in tbe 
export. We know tbat we are facing a 
lot of difficulty like a competition from 
other countries. The developed countries 
are also pottins up tbe tariff barriers. 
Imports of macbinery, capital goods. 
fertniser and transport equipments are 
tending increasingly to be competitive to 
domestic prouction. 

Our foreign exchange reeerve bas 
declined by Rs. 204 crores duriog 1985-86 
_iOlt tlae rise of Rs. 319 crares durin8 
1984-85. It is true tbat our foreigo 
eacballP reserve position is not so bad and 
it Itill looks very impressive because 19 -20 
per ccnt i. manageable and it is allowed 
UDder control system. So, India's credit 
ratiol remains biab and tbe current level of 
foreiao cltchanae of about Rs. 65,000 crores 
is 10 times hiaber tban tbe level a decade 
aao· 

Attboulb we are not baviol much 
export, still we are loina in for import 
becaUle of the techno'oay transfer, and we 
have to do it; in between we are in a 
dHBcult)'; we cannot ban our import fully; 
we caDDot sa, tbat. 

Besides tbis, about price situation, mucb 
ba, already beeD said. 

We are DOW actually in a better 
poaitioa. HOD. Members from tbi' lide bave 
already .. id and especially al far as 
" ..... oi11 .. re qo.-rned, we w ... t til '" 

self-sufficient and we are trylDI to become 
self-sufficient. If we compare durin. die 
last six years we will find tbat the iacreue 
in the whole sole price index is oot mucb. 
The price lituation, I can say is not bad. 
We must strengthen our core seeton and 
the infrastructure part of it. lofra-structure 
like power is essential. Some of the Stat .. 
are power-starved. Government Ibould 
take care of tbis infra-structure an4 
provide power for tbose States wldcll 
are power-starved. Go"ernment should 
provide more funds for tbem so tbat lbey 
can prosper. 

With these words, I must say tbat our 
economy is arowtb-oriented and we are 
aiming towards social justice and for this 
we must tbank our Financc Minister. 

SHRI PIYUS TIRAK Y (Alipurduars): 
Mr. Deputy Speaker, first of all I would 
like to point out to our bon. Financc 
Minister tbree points. 

Firstly, our pesture towards tbe small 
scale industries is very venerable but wbat 
is tbe exact figure? What is tbat we arc 
Ictting in return to sucb a bia drain on our 
resources? 

I bave got a copy of a Dote, prepared 
from the Survey conducted by ebe 
Government itself in 1983. whicb sbowed 
tbat 12 per cent of the small scale industries 
were not traceable; 26 per cent were 
permanently closed. But tbe beaut)' of it 
is. tbat In February 1975 Shri A. P. Sbarma. 
the then Minister of State for 
Indu~tries. said tbat most of tbe units 
in textiles in the small scale sector were 
bogu4J ones. 

In March or so tbe Survey conducted 
by the Reserve Baok of India abowed tbat 
34.' per cent of tbe total small scale unitl 
assisted by banks indulge in circumvention 
of law. 

The FourleeDtb Report of tbe Estimates 
Committee of Lok Sabba, 1980-81 showed 
tbat drastic measures were needed to check 
the alarming .rowth of bOlUS units in eM 
small scale sectors. The beauty of tbi. I., 
tbele units in tbe lIDall scale sector. are 
not io existeoce at all. Some or most of 
tbtQl .re permanently ~Iosed, But preeioUi 
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raw material. are supplied to tbem by the 
oIlcial.aoncies. 

I would like to draw tbe atteDtion of 
tbe bon. Finance Minister to these facts. 
Official alencies are giving aid or help to 
DOD-existing or closed units of tbe small 
acal. industries. It is not done by private 
.. actes; it is done oy your official agencies. 
Valuable raw mat~rials are beiDI supplied to 
them. This is creatina black market and is 
becoming a source of black money. 

Our anti-poverty programmes, like 
IIlDP, NRBP, are only frittering away tbe 
mODey. 

The Public Accounts Committee in its 
Nineteenth Report. 1980-82 had obselved 
seyeral irregularities. corruption, misappro-
priation, false debits in accounts, diversion 
of foodarains, etc. Prof. Raj Krishna. a 
Member of the Planning Commission said : 
"Only a small portion of fuods really trickles 
down to tho target groups" • The National 
Institute of Public Finance and Policy 
published its report last year. In this report 
it regards tbe aoti-poverty programmes as 
one of tbe sources of generation of black 
money. Tbe study disclosed tbat 50 per cent 
to 80 per cent of the money earmarked for 
anti-poverty programmes is goiog down tbe 
drain. 

Mass loan Mela : You organise meetings 
and distribute loans on a mass scale to 
everybody, wbether they are askinl or not 
ukinl. You push them to ask for loans. The 
melas bave become a profitable business for 
musclemen, middlemen, political opportunists 
are anti-social elements. 

Time to change rural policies: The 
Government's claim of 6.2 per cent growth 
in aaricultural production annually is 
illusory. The arowtb in aariculture is based 
on compari~oD with the production in 1979-
80, the year of the severest drouaht when 
there was a decline in food production by 
22.2 million tonnes in a sinale year. If a 
year back. 1.11 1978-79 is considered as base 
yare the arowtb rate stands only at 2 per 
ceet which i. lower tban even tbe growth in 
population. We bave 11.6 per ceot of world's 
total arable land but our production of 
foodlrains in 1981-82 was only 8.8 per cent 
of the world production. Our population in 

tbat year was 15.5 per ceDt of tbe worIcI'. 
total population. At tbe .Inel of .odd 
average, our productioD will have to ao I1P 
by 76 per ceot. 

A study indicates that io 12 out of 21 
States-now we are going to be 22 statca-
the areen revolutioD bad almost no impact • 
Tbe major and medium works of irriptioD 
tbe cost of which bas sky-rocketed, have not. 
produced the desired results. The literacy 
rate is still less tbaD 30 per cent in \'ilIaaeI. 
The infant mortality rate is 13S per 
tbousand. Tbat indicates tbat education, 
nutrition and health CAre remain arOl8l, 
neglected in rural areas. How can the oadoa 
claim to have moved forward when two-
third of tbe population is poorer today in 
terms of purchasing power 'I 

One may ask as to wby the small farmer. 
of India are Dot surplus produ~rs as tbey 
are in Japan and Soutb Korea. An avc,ue 
family of five persons in India COD5UIIlCI DO 
more than 8.S quintals of Irain in a year. 
In the distribution of scarce national 
resources the rural people bave not receiYCd 
their due. The demand for power in rural 
areas if adequately met, the face of rural 
India can chaoge witbin a decade. In spite 
of the tal) claims made, power made 
available to the farmers i. not more tbaa 
1/6th of tbe total power consumed in dI. 
c(.\untry. You are givina 1/6th of power to 
tbe farmers for tbe prodU~Lon of foodarain. 
which is very essential for tt,e life of tbe 
nation, whereas you are livinl a major pert 
of the power to towns and cities so Ibat the 
dwellen tbere caD lead a luxurious life. 

In the matter of education tOOy tile 
attitude of the Government towards rural 
masses bas been very unfair. AcC'ordiq to 
'Challenges of Educ:atioo·.. Gove ........ , 
public:ation, tbe per capita expenditure 011 
education in rural areas is no more tbaa 
ODC- fourth of expenditure in urban areas. 40 
per cent of tbe primary acbools IaaYe DO 
roofs; 39.72 per cent bave DO b1aclt boards; 
59.50 per <:ent bave DO drlotina .a. 
racility; 35 per cent have ODly ODe teacber 
to take care of three to four cIaues. M_ 
of the economic policies are lOiol to lie 
reviewed by abe GoverDlDcDt but tile 
exercise will be DO mote t.... . 
cosmetic treatment so lona as the rural 
polic_ wbic:b impiaae oa die liftS of 76 
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per cent of the country's population remain
unchanged. The policy pursued so far has
failed to achieve the desired results. There-
fore, change in policy is a must for the all
round and rapid development of the rural
areas.

Inequalities in incomes, status, facilities
and opportunities, not only among individuals
but also among groups of people, should be
reduced.

If the Government sincerely wish to
double the agricultural produce and not
merely to produce what is enough for
survival, then 40 per cent of the public
finance and institutional credit for agri-
cultural and rural development be provided
to meet the target by the end of the
twientieth century. All restrictions on
movement of foodgrains be removed so that
it may have beneficial result both for
producers and consumers.

Our best security lies not in maintaining
huge buffer stocks but in keeping our
production level at least 25 per cent above
the demand level. Free movement of food-
grains should be there so that the people
can have the Ioodgrains of their choice and
do not murmur for g~ttiog sub-standard
foodgrains which the Government is supply-
ing from their godowns ,

All land holdings belonging to marginal
farmers be consolidated aod placed in one
block of the village land, separately
demarcated and cultivated by their owners.
So, there is no question of taking away the
land. It must be consolidated and all facili-
ties, including irrigation facility, modern
techniques for better production, grinding,
processing, marketing, storing, etc., be
provided in the block where those marginal
farmers are placed. If they get these facilities
from the Government, then only we can
see our rural India as independent. If the
Government really wishes that al1 the people
in India must have their primary needs, then
it must provide them food, shelter, education
and health care. Now we are approaching
40th year of our independence. The people's
expectations are increasing and they will not
wait any more. The hon. Minister is very
energetic. So, it is time that he should take
up all the programmes and see where the
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loopholes are and try to remove them ~
reactivate them. Then only the basic needs
of the Indian people can be met in a sbort
period of time.

[Tramlalioll]

SHRI DAL CHANDER lAIN
(Damoh); Mr. Deputy Speaker, Sir,
regarding the economic policy, I would
like to say tbat hon. Minister of Finance,
under the leadership of hon. Prime
Minister has laid down a policy, which is
good for all round progress and wi1\ uplift
the weaker sections and poor people of tbe
country. We bave stated getting tbe
results of this policy.

I want to tell my colleagues from tbe
Opposition that there always are two sides
of a medallion, and only after viewing botb
the sides we should first talk of the brighter
one and thereafter we sbould point out tbe
drawbacks. It is their duty to extend us
cooperation in implementing the policy of
the Government meant for all round
progress. They may criticize it wben
there is a need. We do not want to check
them. Large number of our people live in
villages and I want to invite your attention
towards the works done by the Government
for their development.

The places, having a population of ODe
thousand people, are being linked witb
main roads. The schools are being opened
where there are no schools. This is right
tbat schools at such places do not have
the facilities which they are supposed to
have but these facilities will be provided in
the course of time. Electrification is being
done. Today, we find electricity in sucb
areas where we even could not imagine. If
we go to a village in the interior, we come
acroes radios, and farmers some of whom
are even graduates. These are all the
achievements of our Government.

In current year IS lakh families from
poor or weaker sections have been provided
assistance. Out of them, 40 per cent belong
to the Scheduled Castes or the Scheduled
Tribes. Certainly, they have made pro-
gress, which can be seen after paying a visit
there.

1

-4

For instance, I want to tell you that a
provision of Rs. :!30 crores to Rs. 428
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crores, has been made under National Rural
Employment Programme. This has been
done with a view to uplift the poor famers
and labourers and weaker sections of the
society. Another provision for Rs. 125
crores has been made for constructing
houses for the Scheduled Castes and the
Scheduled Tribes. The Government has
laid down a target of constructing 2 lakh
houses every year with this fund. The
Government has issued directives to the
banks to provide easy loans to rickshaw-
pullers, hawkers, barbers and washermen.

Accident Insurance Policy has also been
started for the poor families in about 100
districts. It should be extended to whole
of the country. The farmers have been
provided with high yield seeds and fertilizers,
which has certainly improved the condition
of the farmers and as a result of that, we
have a buffer stock of 25 lakh tonues. This
much stock, we never had. There is an
important point in it that we have purchased
the foodgrains at support price from the
farmers, so that they do not have to sell
their produce on less rates. That is why,
the Government has purchased this much
stock from the farmers.

Wherever we have reduced the rate of
the tax, the statistics show that the tax
collection has doubled. This is a good
attempt. Where raids were organised
against tax-evaders, they were also carried
out against the officers. There is an
improvement in the atmosphere in the
country. I would like to draw bono Finance
Minisier's attention that this programme
should continue so that such type of people
do not thrive any more and this malaJy
does not spread.

This year, the quantity of drugs and
smuggled goods we have confiscated so far has
never deen confiscated earlier. The officers,
who have done this commendable work
should be praised for their work and strict
action should be taken against the officers
who neglect their duty so that they can
learn a lesson and associate themselves with
tbe officers engaged in the national progress.
Tbey are also citizens of our country and
it is wby I say that they should be
associated.

Sometimes, due to natural calamities,
tbe production is adversely affected which

results in price- hike, but it is for a short
period. For instance the prices of potatoes,
sugar or oil increased because there was a
drought in Gujrat. The production of
oilseeds was affected which resulted in oil
price hike. There was drought in Uttar
Pradesh due to which the production of
potatoes decreased. But for tbe sake of
consumers, the Government imported oil
and sugar, which disturbed our Import-
Export balance but this situation came to
an end after a short period. Our Govern-
ment always pays attention to the need of
consumers and ensures that they should
easily get the essential commodities,

Lastly, in sofar as the opposition is
concerned, I would like to tell you the
conversation between two friends, Two
friends were talking to each other. ODe of
them said that if somebody could tell him
that how much did two and two make, he
would offer a prize to that person. The
other one said that it was very simple and
everybody could tell that two and two make
four. Then the first one said that of course
one would tell but they would make four
only when he agreed. The same is the
case witb our friends from the Opposition.
They never speak of the progress made by
the country but tbey always criticize. They
should give up this policy and cooperate
with the Government.

With these words, I thank and con-
gratulate my leaders for implementing such
policies.

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Deputy Speaker, Sir,
I feel that our colleagues from the Opposi-
tion have not contributed much in today's
discussion on economic policy particularly'
as compared to the contribution made by
them during the discussion on tbe economic
policy presented by the previous Finance
Minister. They chose a good occasion 10
obtain some political gain from it. But I
would like to draw the attention of the
House that in 1980, when our party once
again came to power after Janta Party's
regime, you might recall that due to the
shattered economy during the Janta regime,
the agriculture production was reduced by
17 per cent and the industrial production
W,lS reduced to minus 1.4 per cent. In
1977, when we left the Government, the

s
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industrial production was going up by 10 
per cent and tbe position of foreign exchange 
was also very good, tbe economy was 
stabihsed but what happened after the Janta 
regime of two and a balf year '1 But thanks 
to our new policies that today we have a 
stock of 25 million tonnes roodgrains. Along 
with tbat, we have also achieved tbe 
industrial target for tbe Sixth Five Year 
Plap. So far as the agriculture production 
is concerned. you might recall tbat there 
was a drought in tbe country in 1982, which 
bad affected S crore people and 31 per cent 
of the agriculturaJ land. But in spite of all 
these odds, we made ao unexpected progreso; 
in the field of agriculture. You won·t find 
any other instance in th" world as we solved 
the agriculture problem in our country in 
spite of drought, floods, cyclones and frost. 
The acbievement made by us is uoprece· 
dented. Therefore, 1 want to say tbat I 
cannot agree with what you people have 
said. You have seen how our economy 
bas become stable. 1 am saying that in 1978· 
79, the cost index was 21.4 per cent and 
today it is 3.8 per cent which is a marvellous 
achievement. That is wby, I am saying 
that you should not ignore what we have 
achic=ved. It seems that you need to wear 
a wee bit of a pair of spectacles to appre-
ciate it. You have to accept the reality. 
We have made enough efforts to increase 
our revenue. 

SHRI C. MADHAV REDDI: We 
don't need the pair of spectacles, you need 
them. 

SHRI RAM PYARE PANIKA: Shri 
Madbav Reddi, our unprecedented achieve-
ments in the field of revenue coUection 
should have been discussed. The Personal 
tax limit has been increased. We bope to 
achieve a certain percentage increase in our 
target of earnings that we bave fixed for 
Seventh plan. This is not a smaJJ achieve-
ment. We have achieved wonderful success 
especiaU" in the key sectors like coal. power, 
cement_ transport, oil which (orm the 
infrastructure of our economy. Just DOW, 
Sbri Ama1 DUfta has mentioned tbat our 
b.Jance of payment situation bas improved. 
Why have we to pay less '1 It is becau~e 
we h1ve produced oil, for which we would 
congratulate the Government. 

loft.tion bas been a topJc of ..... 
discussion over here. You do not delve 
deep into it. You merely say tbat potaCOOl 
and oil bave become more expensive. la 
its effort to improve the balance of paymeat 
situation, tbe Government adopts ltern 
measures but it also must briol about 
definite cbanses in tbe import policy. "pin, 
as in case of oil, our sugar production has 
also increased. \\'~ have reduced our 
imports by 75 per cent. What was tb. 
situation last year '1 The Government II 
making concerted effurt to provide incentives 
to tbe farmers, so that they would be 
encouraged to produce more. It is not 
only tbat the import of sugar bas beeD 
stopped. You can see a definite improve-
ment in the sugar situation for tbe last two 
or three years and the same improvement 
will be there in regard to otber commodities 
as well. We do not try to get cbeap 
publicity as our sister bas mentioned. We 
ar J int~rested in taking concerte steps. Our 
hone Finance Minister has not bidden tbe 
facts at any level. He bas pointed out the 
shortcomings regardless of where tbey exist. 
Again, when we talk about our failures in 
certain areas, we must also taJk about our 
achievements in other areas. 

The Finance Minister may not like to 
tell you, but I would like to inform tbat tbe 
State Governments are not Uftin. tbe entire 
allocations of wheat. rice. sugar. edible oil 
etc. made by tbe Central Government. 
Some States are regarding to tbis in order 
to create artificial scarcity. This is dODe 
to ben:fit ahe capitalists. Under luch 
circumstances also the entire blame is laid 
on the Centre. If we try to say sometbioa. 
then the issue of Centre-State relations 
would be raised ••• (lnle"uptJon8) Sbri 
Madhav Reddyji, you are tbe leader of that 
group. You shouJd sec as to what is 
happening in Aodbra Pradesb. Tb e Cmtre 
anots rice at tbe rate of Rs. l.S0 per tl. 
and you seU tbe same at Rs. 2.00 per Ita. 
Wby do you cbarge a higber price ••• 
(Inte"uption" Again, tbe State Governmeat 
of Andbra Pradesh is earDiDI profits by 
selling power at a bigber price to Karaataka 
than tbat at which they receive tbe same 
from the Centre. Tbey do not sweep 
before tbeir own door. The situatiOll 
today is such that you people do Dot pay 
any heed to tbe luidcJines issued by Sbri 
Satbeji. and wben we try to take certain 
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....,. in tbi' tegard, tben tbe Centre-State 
relalions are put up as impediments in our 
way. Besides# power generation is not 
boiDI monitored properly at present. We 
need your co-operation in tbis matter. It 
is true tbat there is a shortage of petroleum 
and coal. I want to tell hOD. Sbri Satbeji 
that Uttar Pradesh is facing difficultie~ in 
ita monitorinl system as it has recently 
informod tbe Cenlre. Just now I read a 
peen note bsued by tbe Railway Department. 
In tbis note it was mentioned tbat due to 
the lack of adequate supply of coal. the 
loadiDl targets are not being fulfilled. 
Wbon the C.I.L. was informed about it, 
tlaeb it replied tbat tbis was so because the 
Railways do not bave atl adequate number 
of raket, due to whicb a lot of coal lying 
8n the pitbeads is not lifted. Therefore, 
I would request Shri Satbeji to rectify tbe 
monitoring system so that difficulties do 
not crop up due to lack of coordination. 
A sub-committee comprising of tbe Finance 
Minister, Shr; Satheji and tbe Minister of 
Railways. was formed to look into this 
matttr. Tbe monitoring system must 
function properly once again, because 
unless there i~ an adequate supply of 
power. botb our agricultural and industrial 
production will bave to suffer. As I bave 
mentioned earlier, so I would again 
reiterate that we have a very sound 
economy. 

I would like to submit another point. 
As some of our friends have also said, that, 
todoy tbe Private Stctor, the Joint Sector. 
tbe Cooperative Sector and tbe Public Sector 
are not reatly different because they bave 
drawn all their capital from the Govern-
ment. In the private sector at present, 
90 per cent of the capital bas been provided 
by tbe Government Exchequer and otbtr 
financial institutions. I would also submit 
tbat our economy bas improved because of 
the liberal policy of the Government. 
However, I would not agree witb tbe 
an_tiOD tbat our imports bave increased 
due to tbis policy. If we want to utilise 
oew techoology for modernisation o( our 
industries and to stay in competition in tbe 
jot.,natioaal market tben we have to 
produce certain commodities whicb bave 
a bilber market value. Today. we are 
under luch compulsion that we have to 
import certain goods. but it is abo our duty '0 ,D'Qre fbat our Private Sector industries 

which seek substantial Government 
assistance for importing goods (rom abroad, 
must manufacture export-oriented products 
only and tbis must be an indispensable 
pre-condition. However, in order to eam 
more profits tbey should not manufacture 
luxury goods only. as it might bave an 
adverse influence on the economic system of 
our country. Therefure. I would ccrtainl, 
demand tbat tbe Private Sector must assure 
us in writing that they will manufacture 
only export-oriented goods before any 
import licence can be issued to them. 
Moreover, the Government must bave the 
power to punish tbose who do not adbere 
to it. 

Thanks to our poverty eradication 
programmes. the percentage of people 
living below tbe poverty line bas dwindled 
from 47 to 38. Sbri Amal Dotta speaks 
very weU and when be was speaking today. 
it seemed as if be was preparing for tbe 
next elections in advance. His speecb was 
not based on (acts. It is Dot proper to say 
tbat SO per cent of people in the country 
are poor. 1 t is a Iso not proper to say tbat 
this has not happened or tbat bas not 
happened. You cannot challenge tbe 
Government figures wbicb show tbat onty 
37 per cent people are living below tbe 
poverty line. Our Hon. Sbri Rajiv 
Gandhi bas initiated a Dew monitoring 
system. He has asked some private 
agencies to do the monitoring. Now, you 
would say that tbis is wrong. If tbis is so. 
then who can win your confidence? How 
are you implementing tbe programmes in 
your area? Our Government led by Sbri 
Rajiv Gandbi, has agreed to tbe fact tbat 
there are certain sbortcominas in our land 
reform programmes wbich were started 
30 years ago. The intentions of these 
people are not good regardless of whicb 
side they belong to. We are silI'ply 
demandinl ~our kind co-operation in regard 
to the policies that we have formulated. 
All Opposition groups have called for a 
coordinated eifort on tbe part of everyone. 
for the formulation of sucb a policy, by 
whicb the land reform measures could be 
implemented properJy. It is not right 
merely to criticies the land reform 
programmes. Our Prime Minister wbo is 
tbe leader of tbis country aDd tbe Govern-
ment believe tbat tbe lacuna existinl in our 
land reforQ] prOlnlmmcs must be rellloved. 
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Wheo we confess our weakness. you take 
it as tbe basis for criticising us. You sbould 
criticise us 00 practical points. 

I want to tell you tbat all tbe big 
countries of tbe world have appreciated 
our policies. I want to congratulate our 
Government once again and urge tbe 
Opposition not to deviate from tbe objective 
with wbich this discussion was initiated. 
I agree that we might have committed 
certain mistakes but our attention bas 
always been towards a better future for 
India. We have not bidden any facts. 
Whatever we want to do, we have presented 
it in front of you. 

The prob1em is tbat, on the one hand 
you say tbat industrial expansion sbould be 
there in our country, and on the otber wben 
we take certain fiscal steps in tbat regard, 
you contradict tbis. The Indian people can .. 
Dot be swayed in this manner. If your 
attitude remains the same, tben I regret to 
say that during tbe 1990 elections, not 
more tban one candidate would be able to 
get himself elected from each of your 
political parties. 

[e"glish] 

SHRI M. RAGHUMA REDDY (Nal-
gonda): The present socialism of our 
couotry allows millioDoaires to become 
multi-millioDnaires and tbe poor to become 

... poorer. In India. al1 the people are not 
.. euing two square meals. 10 the rural area, 
people are allowed to earn crores of rupees. 
Tbis is our policy. This is the present 
system. 

Actually. just now many Members said 
that we are marching towctrds 21st century. 
Of course, we may be marching under the 
dynamic leadership of our Congress leaders. 
But what actually is happening in the rural 
areas? Where is our economy? Iodia is 
vertically divided into two groups, the 
urbanites and ruralites. It is going. It is 
coming. nay by day, tbe urban economy is 
improving. Tbe rural economy is going 
down. That bas to be stopped. The Pinaace 
Minister, I do Dot know might be comina 
from a rural area. But even tben you aaree 
and everybody is agreed, tbat the unbanites 
Ire ,aioin, tile ffllits Qf ntis independcnCf 

and actuany they are realisinl. Dot the 
raral people. It has to 80 to the rural area •• 
Something might have gone but Dot to the 
satisfaction of tbe rural people. That you 
have to take ioto account. 

What is tbe prescot economic pOIition? 
Wbat about the foreign debt ? It ia of tbe 
order of R.s. 40,000 crores. But 40% of your 
entire economy is controUed b, black-money. 
Whose policy is this ? Is it not tbe policy of 
tbe Conaress Government? Who are 
responsible for tbe growth of tbe black-
mODey day by day ? I appreciate the present 
Finance Minister. He bas started takina 
some steps to control black-money. Last 
year, be bas conducted some raids under 
Enforcement Act. But I do not know wbat 
prevented bim all of a sudden. All or a 
sudden. we are not getting any.hiol from tbe 
newspapers. 

SHRI VISHWANATH PRATAP 
SINGH: Recently a raid was conducted. 

SHRI M. RAGHUMA REDDY: The 
Finance Minister is under pressure from big 
leaders, I do not know. 

SHRI VISHWANATH PRATAP 
SINGH: Raids were conducted and Rs. 52 
crores were acquired. Recently it come io 
tbe newspaper. 

SHRI M. RAGHUMA REDDY: This 
is tbe present situation. We have to take the 
present position of the economy. Energy 
sbould be enhanced. I do oot know what 
the planoers are doing about the enerlY. For 
any country, for development, enerlyand 
education, both should go side by side. Then 
only the country will develop. Where are we 
DOW? Where do we stand '1 After 39 years 
of independence, even the rural people are 
not baving energy. Mostly 70% of tbe 
people are engaged in aariculture. Even in 
agriculture, we are not baving irrigation 
process. Most of tbe irrila~ion is dry land 

19.00 brl. 

irrilatioo. We have to allow more funds. 
That is tbe priority sector whicb sbould be 
streolthcocd. 

Some days back we discussed the BIecU'i-
~t1 ~Qle"dm,nt Uit,. Pilferqe of '~If 
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Is 01 tbe order of 20%. That bas to be 
removed. 

You live alricultural loans. Mao, 
Datiooalised banks are living loaos to 
farmer.. Unfortunately in my cooltituency 
crop loaDs were liven last year. My, entire 
constituency is under tbe grip of droulht. 
I represented to tbe Banking Minister but 
DO" action bas been taken. That is the rate. 
I represented to tbe Minister to give some 
medium and long term loans wbich wiJl give 
some results. But there is DO water. you are 
aivinS crop loans just to meet your taraets. 
That is tbe situation and I am brioliol this 
to your kind Dotice so that you may enquire 
into tbis matter. 

Just now my learned friend said that we 
have reached self· sufficiency. Yes. we reached 
self-sufBcieocy in foodgraios. During 1984-85 
it was 151 million tODoes. This year it is 146 
million toones. 

SHIll PIYUS TIRAKY : That is only 
in tbe godowns. 

SHRI M. RAGHUMA REDDY: Where 
is tbe priority for agriculture? Agriculture 
is not given due priority. If tbe farmers are 
allowed to produce more. wbo will buy 'I 
Wbere is the marketing? Wbere are the 
marketing facilities ? There are no marketing 
facilities. There is a Naya Bazar in old 
Delhi wbere crores of rupees business takes 
place daily. There is DO regulated market 
even in Delhi. what to talk of olber places. 
People are allowed to buy and are allowed 
to mint money. That is the system we are 
baving. You may produce lSI million toonel 
or 160 million tonnes tbis year al per your 
target but tbere are no exports. Only 1 
million tonnes of paddy and 2 million tODnes 
of wheat you have exported. That is all. 
You are not exporting aaro-based products. 
MaDY asro·based products have to be taken 
op.. Then only tbe rural farmen will be 
benefited. We bave to purchase tbe eatire 
stock from the farmen and tbeo you can 
distribute. Tbat system should be tbere. 

There are maDY things. We bave to 
study tho foreip marltet5 and whetber we 
caD compete there. We are livins loans of 
crores of rupees to industrialists. As Mr. 
Madhav R.eddi said tbey are manufacturina 
all tile items and aellina them bero only. 
TbOJeb1 )'ou aro Dot ",UiDl tho forcJp 

excban&e. That is the major tbiDa. You have 
many anti .. poverty prOl1'ammea. Actually bow 
many people are benefited out of these ? 
You are livins buft"aloes; yoo are aivioa 
seeds and you are Biviol loaDS wbicb are 
not practicable to tbe larmers in tbe rural 
areas. Under tbe droulbt scheme you bave 
liven nutrition prorrammc. Wben tbey are 
d),iol for food yoo W80t some nutrition 
programmes and you supply ellS. When they 
are starving for food and wlien tbey want 
work, you are living all tbis wbether they 
are in need of tbat or not. The pidaac:e 
comes 'rom tbe AC rooms to abe rural 
areal. Why don't you give liberally to the 
States? You are giving RI. 30 crores or 
RI. 40 crores, let them formulate tbeir own 
scbemes and spend that amount. In the 
same way of tbe entire amount of IIlDP, 
NREP or wbatever may be tbe programme. 
only 30% people are benefittiol. The 
remaining 70% are not getting tbis beneit. 

I want to act clarifications in reaar4 to 
one or two tbings. Many people say about 
Rs. 2 kilo rice. My friend said Rs. 1.50 a 
kilo for wheat; they are not giving wheat at 
Rs. 1.50 a kUo. In tribal areas it is Rs. 1.95 
a kilo paddy. Whereas we are living 20 
lakb tonnes ucder Rs. 2 a kilo scbeme. 
Afterall wbat you are giving is only in tbe 
tribal areas. 

SHRI VISHWANATH PRATAP 
SINOH: Out of Rs. 2 how much is the 
central subsidy itself? 

SHR.I M. RAGHUMA REDDY: Only 
10 lakbs is the Central subsidy and the 
remaininl is tbe State money. We are Biv-
ing 20 lakb tonnes to everybody whose 
income is below Rs. 6000. We are keepina 
only tbe income limit-wbetber it is tribal 
or non-tribal, forward or non-forward we 
are supplying Rs. 2 a kilo rice. Not only 
rice. we are supplying cloth at balf the rate. 

Likewise tbere are maoy schemes. If 
the HOD. Minister wants to see. please 10 
and see in some of tbe rural viDaaes the 
development that bas taken place from 1983 
onwards. Some of your cODtrovertial 
ministers come tbere. aive some cootlDftJ'-
tial speeches and come back. If you want 
really to study the rural ADdhra after 1983 
de-velopmeat. yO\\ ca. come and stud, ,...i\b 
o~ beart. :Not koepia, in Pli~ ltI,t 
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Tcluau Desam is ruUna. As Visbwanath 
Pratap Sioabji or as Vasant Satheji you 
come down to Andbra Pradesh just to study; 
tben only tbings will be known as to what is 
actually going on tbere and why people are 
crazy for NTR or for Telulu Desam. 

MR. DEPUTY SPEAKER. : Madam. can 
we adjourn. 

SHRI C. MADHAV RBODI : You had 
extended only by one bour. Tomorrow we 
can take it up. 

THB MINISTBR OF STATE IN THB 
MINISTRY OP PARLIAMENTARY 
AFFAIRS (SHRIMATI SHBILA 
OIKSHIT): 0 K •• let us adjourn. 

MR. DEPUTY SPEAKER: Tbe House 
stands adjourned to meet at 11 a.m. 
tomorrow. 

19.08 larl. 
Th~ Lok Sobha the" adjourned till Elepen 

o/the Clock on Tuesday, August 5, 
1986/Sravana 14, 1908 (Saka). 

-----------------------------------.------------------------
Ctlolldb4l1')' ~udran Kendra, tdaujpur, :peJbi-S3. 




